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LOK SABHA DEBATES

LOK SABHA

Friday, August 21, 198 1/Sravana
30, 1903 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Trade with Pakistan

*8]. SHRI CHITTA MAHATA :
Will the Minister of COMMERCE
be pleased to state :

(a) whether Government of India
have formulated any modalities of
trade with Pakistan;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERIJEE :
(@ and (b) : Goveroment have
not formulated any special modali-
ties for trade with Pakistan. Trade
with Pakistan is taking place in
accordance with the Government’s
existing export-import policies and

i procedures. However,
the Ggqvernment of Pakistan have
permitted only their public sector
agencies to trade with India and our
exports to Pakistan are, therefore,
restricted to what these agencies
wish to import from us.

2

(c) Several rounds of discussions
have been held with Pakistan for the
conclusion of a new Trade Agree-
ment which could formulate the
scope and modalities of trade bet-
ween the two countries. However,
no such Agreement has yet been
finalised.

SHRI CHITTA MAHATA :
Pakistan is our next-door neighbour
and we should try to maintain good
relations with that country, of
course, not at the cost of the
sovereignty and integrity of our
country. And, trade is one of the
best weapons which may be used to
make for good relations. So, I
would like to know from the Hon.
Minister as to when he expects to
reach an agreement for finalisation
of the scope and the modalities of
the Agreement between the two
countries.

SHRI PRANAB MUKHERIJEE :
The Hon. Member would be aware
that in 1975 we concluded a Trade
Agreement with Pakistan for a period
of three years. That expired in
January, 1978. After that we had
a series of discussions with Pakistani
authorities at the level of officers.
But there are certain areas of dis-
agreement which we could not
narrow down as a result of which
ithas not been possible to finalise
the agreement as I have mentioned
in the text of my reply.

SHRI CHITTA MAHATA : I
request the Hon. Minister to tell us
according to the Export-import
Policy, what are the main items
that are being exported and imported
between the two countries. It is
clear from the side of Pakistan that
only their public sector is working.
But from out side I want to know
whether public sector is working or
private sector is working.
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SHRI PRANAB MUKHERIJEE :
We entered into an agreement with
Pakistan in 1975. After that there
was a change and both the sides
agreed that both public and private
sectors would participate in that
trade. So, this change was brought
about in 1976. As a result, the
volume of trade between the two
countries increased in 1977-78. One
of the points which we are trying to
impress upon Pakistan authorities
is this : When the first agreement
was concluded in 1975, it was as
per the GATT directive. ‘Most-
favoured nation treatment’ was
given to both these countries. We
tried to impress upon them that
there should not be any discrimi-
nation. So, far as Pakistan 1s
concerned they are giving this
treatment when they are entering into
Agreement-with  other developing
countries. We expect that similar
treatment would be given to us also.
But unfortunately we have not been
able to convince them till now. As
aresult the trade agreement could
not be finalised. Inso far as the
items are concerned, the present
level of trade is very insignificant and
the balance of trade is in favour of
Pakistan. We are exporting en-
gineering goods, sometime back
we exported sugar also, iron and steel
materials. So far as Pakistan is
concerned, we are importing from
them vegetables, spices etc. Recently
1 have taken a decision on importing
one lakh bales of cotton. Some
time back we had entered into an
arrangement of providing three lakh
tonnes of iron ore to Pakistan and
Pakistan had also appreciated our
iron ore and in course of time the
quantum may increase.

DR.SUBRAMANIAM SWAMY :
Sir, I would like to know whether
the Minister is aware that there are
many items which Pakistan is
importing from far off South Korea,
for example, bicycles, and paying
three times the price which is available
in our factory in Amritsar. But the
Government of India has failed to
take advantage of these opportunitics
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to export many items, not only iron
ore and cotton but bicycles, maga-
zines and a variety of items. Now,
the reason is that the Government
of Pakistan is worried about its own
domestic industry and is insisting on
the trade being at the Government
level I wonder whether the Govern-
ment has studied the Pakistan Five
Year Plan and taken an aggressive or
dynamic attitude in persuading
Pakistan to get those items from
India. Is there any concrete pro-
posal in this regard ? Except the
general discussions, have you taken
any step to study their five year plan
and compare it with our Plan so
that you could find out the trade
advantages 7

SHRI PRANAB MUKHERIJEE :
We had discussions in that light and
what we have suggested to them is
only those commodities which they
are importing from far off places
could be imported from us and if
our goods are not competitive price-
wise and quantity-wise, they need not
take those goods from us. This is
:ﬂe impression we tried to create in

em.

We had earlier pointed out that
it was thought that both the private
sector and the public sector should
be encouraged. They are having
trade with private and public sectors
of other countries also and that was
the arran_%ement which was entered
into in 1976. I have gone to this extent
also and I am prepared to concede
whatever be the agency they may
like to determine, they can do so.
Itis their option. But what I am
interested in is that the commodities
which they are purchasing from
other countries, if they are available
with us at a competitive price, they
can purchase them from us. Bus
unfortunately they have not
agreed to this. During the last visit
of the Foreign Minister, though it
was not a detailed discussion, this
point was mentioned. @ And when
m ;::;scussiﬁli: with the Pakistan

or, s Excellency, Mr.
Abdul Sattar, I had tried to impress
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L)
upon him that it would be neces-
take locational advantages
so that both the countries can
be benefited out of the agreements
gdm w:.nd a!ie having dtwussio?s
r hope something would
possibly be done.

ar-awlt wrara fivar onar § wix f
¥ i AT v w7 gy fear
g furaww, fad wdd wmw
¥ Am ¥ amr onn g, o gew ¥
Tfer & war &4 & o smg
gfe wr & aww w1 ot o A
8 ey auw g} A
wift § e x@ fag ag w1 w@m g
T I qAT ¥ AR §F ofeer @
o &\ gur §, wae o, & my
T qifeem & 9T 0w ywTe %
wif & WA W frere st g

W i ?

_SHRIPRANAB MUKHERIJEE :
Sir, we have not tried to have any
bargain in of any individual
commodity. But my objective is to
expand the volume of trade between
these two countries and a large num-
ber of items are there in which we
are mutually interested and I have
tried to identify those items so that
we can take from them as also they
can take from us. So far as cotton
is concerned, I find that purchase of
cotton from them would work out
to be cheaper, convenient and ad-
vantageous to us. And in that I did
mot suggest to him that you are to
take certain things from us because
‘you can not expect that with every
«country you will have a balance of
trade. With some countries you may
jhave an adverse balance and with
some you may have surplus. . So,
that way international trade goes on.
‘Here, I have rather expressed my
‘keenness to accommodate Pakistan’s
point of xigviin a better manner,
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T ww Tl it g
% & w y A ¥ ff wmr g

MR. SPEAKER : He has clearly
stated.

Rise in prices of Controlled Cloth

*82. SHRI RASHEED MASOOD :
SHRI MANGAL RAM PREMI :
Will the Minister of COMMERCE
be pleased to state -

(a) whether the prices of controle
led cloth have been raised, despite
Government allowing a higher subsi-
dy to the producers;

.(b) if so, the extent to which
higher subsidy is allowed by Govern-
ment to the producers;

(c) the reasons for the upward

revision of the prices #Japata’™
Ctoth; and
(d) its likely impact on the
consumers?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIJEE) : (a) to
(d) : A statement is laid on the
Table of the House.

Statement

(a) and (b) : Controlled cloth
prices were fixed by Government in
1974 and Government was committed
to pay a subsidy to the producers of
controlled cloth which was equivals
ent to the difference between the
price of controlled cloth and its cost
of production. While the subsidy
paid varied from time to time de-
pending on the cost of production,
the difference between price of con-
trolled cloth and its cost of produ-
ction had exceeded Rs. 3/- per sq.

“mt. on the basis of current cost. As

against this, the subsidy entitlement

' under the revised scheme is Rs. 2/-

per sq. mt, for sarces and dhoties
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and Rs. 1.50 per sq. mt. for long
cloth produced in the mill sector.
It is envisaged that the entire require-
ment of controlled cloth from the
mill sector will be produced by the
NTC. The prices of controlled cloth
have been increased as a result of the
radical change in costs betweén 1974
and July 1981.

(c) and (d) : The price of janata
cloth was re-fixed on the basis of
costs input in 1977. 1n keeping with

the change in costs, an increase of

15% has been allowed in selling
prices from July 1981, This slight
increase is likely to be easily absorb-
ed by the consumers.

ot T Agy :  TwT g,

fafareT qET ¥ WOA AW F q@mEn
¢ e wder wy, fagsr fe T@w
o TR FW §, I WA 15
g ag & | gH awEw g0
IR TEN e gl wanar
Fifs ag 15 gqde @t wWrd @
wt & foq aafe wom gfeww @
# onan wrgar g fr qg 15 @i
FT RIS T I JAT TR GEHT
+f afieres $® @ FTHC N FA
feqar qareTe aefeq AT g ?
Wi wT FET 9w W e
it ?

yoge! 1 Opmane Sedy 4]

Cha gl & grale ke - ale
e SN BpylS & A WAxy | gee
UtR 2y Seazal LSy (agyd &S oS
Sy s 10 cagd S )
il B 2yl ape -2
1S & WUy 50K gt o gl
o e oS edey 10 &
JLae Uy caaleyy B g UnSy
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NP ARUR LT I T3 WRTRy T
0 )5 PR ot ¥ ol Py
adlopt wigledd USS IS o5 6y o3
UMQ ;'r* LS ”' ""‘.‘n U,-‘

[- 5 o né g2 oo

SHRI PRANAB MUKHERJEE :
Sir, apart from 15 percent rise, I
am already providing subsidy. And
so far as the Handloom sector is con-
cerned. I have increased the subsidy
from Rs. 1.25 per metre to Rs, 1,50
per metre: and the total subsidy
would be in the neighbourhcod of
Rs. 100/- crore,

For the ¢ontrolled cloth of 650
million metres, 325 million metres is
to be’produced by the handloom and
325 million metres is to be produced
by the N T. C. Butin spite of this
intreased subsidy, we found unless
we increase the price so far as the
handloom sector is concerned, in the
neighbourhood of 159 it would not
be possible for the handloom wea-
vers to get a remunerative price,

SHRI RASHEED MASOOD :
But, Sir, simultaneously the Hon.
Minister has increased the price of
the cloth which has to be worn by the
poor person for whom this cloth is
produced. I went to know whether he
will be in a position to subsidise
those consumers ?

SHRI PRANAB MUKHERIEE :
Sir. I am not in a position to increase
the quantum of subsidy.

o T wge: e argw, &
feexy & fagy @ra Wt T gaw &)
et gt &t frareigam swd ae
wifs ®d & e fafreeT & oy
oy fear atr fs gr e qe M v @
& fa mrar aw 0T 7 gar 1 wa A
aft arfrdy oré & wad N aafredy
Yafr v gaf &1 650 Fifeaw
W7 woTr e W 1 e &
fagd @iy 7 @t fafaae wfrze wqer
e W o e werw ot
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wwitdt woeT A ats & <t s d
wg firear  yaafis X2 ox freet & -
2 Jag Wi 1.50 wo¥ Sifie qge 73
¥ AT | s9ar f—dfew degw wt
aga w7 g fradt ¥ gl
ﬁmwmt%ﬁmmiﬂf*

W Wi @t o et

Rerar ondar adife sa® @iy
fefesfiama ghar &, faw st st qar
Wt § IAR varer gsEndy A ondt @
A Roegw ToeE) ®Y F & andr
war fafreeT gige goax MR sEmT
fis foegw AT oY g1 #T FqTT A
W E TAR SAIAT WFIGAT & W
atfe ¥ o el § oy &1z s &%
sk ag 650 fafags sex F#gwe

¥y &7 sqraTa< fgear dvegw & fog
frad &7 faar sig ?

bsal 1 Sgpad  0pdy ‘s,,:.]

P o MP L g -l
¥ 6 A oS Sl ! et e
5 g2 ralo glail geayll 'es
U] 0 pReade Eaglal £ ppak
39 33 o 2 & LG e 2l 4
ot pE O o g e ) S
& S gy GV na - I
o B e Rt e g
I3sS ylam gale Yoo - 2 J3S 3,
Lie on & Uy € 2pls 308
Shsh 548 yae gale g g5 A3l
g g2 &SNS Q) RAS - Byn K 4y
> O - g o5 Ky  gdamim
) By ke oS ule w2
iy 1 =0% 5yl Jagy 1 - A& oRle
xi3gy Kol gl iy VO dig & 52
B e oS oy SA o ¢
rlla Sadgs - &  Jlo e
¢ LS u)b, o é l'r““""' c},‘i
-] Sl gl gyl pyd SAg0 o
o b ¥ B Way o5 SR

Jo 2 U ptalpentnd gl &
Bk 5 o yer 2y Wy S
P LT RO PP e
s = b g0 o5 o5 Radl
ot 59t s (B eale jRake
IysS K cple iyl o) Shuk &S S
Wrglea ool o8 o prh Ay Wy
(il S ple ge B FI{ER (BN o
wale 10 & gl ek 55 EagieS
kan g ¥olyy K &0 US .si,,z.s yhty
[« & W ) g5y A Ly Shee

SHRI PRANAB MUKHERJEE :
Sir, T am not perhaps clear te the
Hon. Member. 1 explained in reply
to his first Supplementary that the
scheme of the controlled efoth is
that fotal production would be 650
million metres. 325 million nietres
i, e.50% will be produced in the
handloom sector and subsidy, which
will be given to the handl om sector,
is Rs. 1.50 per metre against 325
million metres to be produced.
Rest, 325 million metres will be pro-
duced in the N.T.C. Teo some
extent, we have provided subsidies.
About the question of quantum into
our judgement we cannot incredse
the subsidy any more.

s ANETE FET : FLIA BT IS
AT FAAT FIST 32YH WX THo Ao
dto ¥ atar mar &1 Sarfs ol @
wgr aiga ¥ @A fear av f& gegw
¥ fadr geater 1 797 50 9§ F WK
qAe e HYo ¥ WYegw T AX WA
¥ faY 1 &9% 90 4 § — TAT &%
w4} 2, fafaees @iga & g8 9@ &1
1% ag) faar ?

et & 91q @F qT & qg El
w1Za1 § fF um € F197e 1 FIET A
uFoe o dro ¥ JT Far ¢ AT I&
®1I°C T 97 1 UEFH § AqAL
gar g, A F It § aga w6 )
ueqw ®) 39 F1 &0 dar fwwar @,
aFo Ao dv ® ST fasAr &)
wgrag ol & s T wreaita
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o ¥ oW off § wied ey snar
dar fear onar § ) dregw St da
o Qoft o A Frofer g o= @
oreeeelt O ) FIG ¥ w9 T W

wexrfagromar @ 1 ew & ar #
st off ¥ Forgw wrgav g

SHRI PRANAB MUKHERIEE :
As 1 have already mentioned,
mainly we have reduced the
production of controlled cloth to
three varieties, viz. dhoties, sarees
and long cloth. NTC will produce
dhoties, sarees and long cloth. The
handloom sector will produce dho-
ties and sarees. If the Hon. Member
is interested in figures, I can give
him the production figures also. In
the handloom sector, the total pro-
duction of sarees would be 215 mil-
lion metres and dhoties would be
110 million metres—which totals up
to 325 million metres. With regard
to subsidies, as I have already men-
tioned, the question is whether we
will allow some increase in the
price.

Hon. Members would appreciate
that the price of controlled cloth
was fixed in 1974 ; and thereafter,
we did not revise the price of con-
troiled cloth. Therefore, it was
thought that even if we are to pro-
vide subsidy it would be for the
Finance Minister to take it from
everybody’s pocket and to disburse
it among certain sections. That
way, it does not help the economy
of the community as a whole. Whe-
ther it is NTC or handloom, after all
it is coming neither from his pocket,
nor from my pocket. It is coming
from everybody’s pocket. Therefore,
we thought : “Let us keep the sub-
sidy in absolute terms to about
Rs. 100 crores. And for the rest,
let it be reflected partly in the incre-
ased price.”

st Wte dto yrga : wsger oY, §Y
gl 7 i T O a0E) ¥ fiw
gear vo¥T afed %t a1 wH ww L,

Samir AN N d T # 05
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At wrgar § fe st 100 w0y wr .
frararar g o ¥ gftew ¥ 20
%A% 9T TOEY F o9 ofw qrav §,
80 FUT TAT A fgw ¥ qAe Ho
o ¥ avarg &) g § | W fdy off
s fefgee & famdwg r Wiy
ik ey fr fefesgmm =1 wm
farea § wix Neaga &1 W foew
2, &) faeewer Y FEIT FW §F K
qar 99 S fF qFo o dWre ¥

fecfiegam Wk Avgheafer sydw &
fegar weerare 1 ¥ wfw G
FEIT W & fagy Q-d9 gl &
FIAY &1 dfeqw & IR ox wefray g
FUT |

SHRI PRANAB MUKHERIJEE :
So far as the quantum of subsidy is
concerned, 1 have given the rate. I
have given the total figure. I am
not strong in arithmetic. The Hon.
Member can multiply 325 million
metres by Re. 1-50 ; and he will get
the figure.

So far as corruption and other
matters of NTC are concerned, we
are making a constant exercise. But
one point hasto be kept in mind :
even to-day, Hon. Members would
appreciate that every day I get letters
at least from 2 or 3 MPs to take over
some junk, and to manage them.
Therefore, it would not perhaps be
correct to say, when you ask the
NTC to take over a unit to fulfil
your social obligation to keep some
people in employment, and at the
same time you expect that they
would be commercially and
economically strong enough, Per-
haps these two ends we cannot meet.
But in regatd to corruption and
other matters, if the Hon. member
has any specific point, definitely k
would like to go into it.

st owwiw sl ¢ geaw
e, vt et W @ wgg
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X §C, WAAT FY GEAT  HIL AGH
fomrar & &t g@ & aga S gt
&V & Sraar wrgar § f adt qw aw
FAqT ® wger fa¥y, 57 F fag gIHIR
4T HI9 I ?

SHRI PRANAB MUKHERIJEE :
So far as distribution is concerned,
unfortunately, I am not in a position
to say anything, as I told you ; it is

roduced and after that, it is distri-

uted through the State agencies and
cooperative sector.

it qeeTe & wranfodt &Y
wgmE W w1 g
83, ot TwTEITT WS
St AN ATq {YAWT WER -
¥ faw 44 97 I A FIT HFA
fe:
(%) =g g9 § fF g gaOwis
(ACA LA A

(&) afz gf, @t saat adAaw
feafa 7T & ;

() #ar ag o ®w & 5 0=
gasw § g 3@ gfag § ofwom-
€T FENT GIEIR & FAACE A7
wgar war A g faar wAr & ;

(v) afx g, @ wgms w9 A
oot fed wemc g 3T G ak & wiR

(¥) ®w * fqa= F1 a%
IAHT YAATT FF F7 3 7

forer st 3 o wat (>t ward
Yoy fasitfier) : (%) o, &)

(¥) qv 1981 & fag @&x
oqQ, farmar & st AflAqw gIAHiw
439 § g, 1981 afga fagdr 12
W BT guEis AAT 413.84 81
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(M 7 (3) : Wi gwrd wk-
et B Agwr€ W % Frgy fievr
Iq oW YR W TE 9 a7 12 T
T gaFIF wraa 392 §Y 7ar1 91 | A,
1991 Far«E, 1981 & wwr F guwie
wtaa & 8 sFY w7 3fg X ¥ afcym™-
wreq 1-4-81 47 1-6-81 ¥ igm€ v
F D Wi fred fqre ol ond avg
gt § 1 g7 fiezal #Y g w1 we
F@ER & oA § gagfc T
" rEn 9, 3w w1 miew feqfa & we-
qiq fafra qedl A saq § W@y §q
arauraY ¥ fa=re foar amr far &,
Wwg @ wmy ¥ fagw Ay #
FAMAT: TG GRT a7 IwaT § 1

sft TR met : gsqe oY, ag
AT TFT WA § |

seqe wgtaa : AN fwar &y wafeg
HTAAT & 987 |

ot TREAR wWet @ wsw o,
AT A T AT FY AG AT AT
o &1

AT WEYAW : A AT YR AT
fasrer & AT 71

it TRTEATT Qe < W g Afag
41 oft ¥ oY qar fear §, A% wy-
qIT YT, 1981 ¥ gawiw 439 wr
T WX 12 AER %7 WeT guwts
413.84 47 X§ ¥ GRIAT AATAT AT
gwar & f *wd frady agelt wr oft
&1 0 g agn Qe § dfew
F3q %9 §, Tafaq ¥ 37w 7 A
NTgar, 9¢ 9 vy g § v e
g ™ aoerdy waafedi w wgag
we w feed 7 a1 G J ) 97 1980
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A5 argd alarday 4
@ WY X 97 1980 F & w7 qeey
fow oma & 1981 ¥dY 1 a7 wmae
gt ax 7 frd eg @ T, @
frgd amar i ea ¥ v o
% € 10-7-81 Y g w1q ¥ garfaw
N ol qi1ar E, uw 1-4-81 ¥ A%
gad 1-6-81 17 wgmé wa &Y
feed gagl agrar odt g @ Wk
WEME AT AF AN QU W@ ¢ 37 A
CRLCE R E R

TR T N F ag qrAAr =g
fe st fgoefta gawlar sdxife ok
IR & 19 § gAr §, g Taqeiw
auRtar #10 g ST st Y ferd aray
2 3T F QA ¥ re-wYe «r Ny 97
sffar @ 31 grawrE ¥ g g
It 9183 2 fF g7 QY ezt ay
A & faw #a1 wrg wi fafrwa arda
qqran -

AEARX AHT © A7 A1 AEE A
T AR & AT T FY awE y ?

ot war fag fedlfaar . wemy
9gRa, 3§ W w1 st fawy § 3z
¥ugT ¥ wgEqu faeg § st oy
gredY off ¥ ag swA qar § A gg s
Ht wgeagd gy strar § 1 fex of Ay
HEET WERT A A AAFQ AE) 3 g
e & @y 7Y, afewx W smwd
WA@Y IqF AT 9 H I @rg

T 987 9T H SAIFAI F {Y
frare s @1 waT ¥ 7Y g Wy
Tl ¥ @ [T @t @ qrq W
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Fawy #1 wifgm w0 fr ag fea@w
qAST 71 Ao wies efiw ¥ aga
AEEAYW § | TEA GHIX W & awe
qX fHaar TATT 9TQT 3, IAF Wi
# or9% QA [@ATIRAT E | A CH
fire gTwT FHATFE #1 22 &1 fagy
FIAT g T IAF IATT IS T 62
F{rz &q¥ 9fqaw qgar § | @F gA@T
qi9 FAT T TIAd 77 W ]| gy
grzmagd ufad 67 xqT
FT AR qGT qT 91T 9T § | Y
as A 24 wfafce feed & ar 997 &
IAFT 1336 U &9 &1 FATX T
QT YATT 93T & | TJAAT ST TAT
gifas efez & gark ast qT qgar § at
URA & fag gg Qraar T g Snar
2 fr ag 3aF aum aggal av fas
FI F & WA FI A FY sgIEAT FL
AT & fAn ag A 9T &7 T@ g
f& gard wifas feafa & saT sl
JETd WEATE & FIX N1 gEw few
IR ¥ awra 98T ? g§ Fidr [eafy
9T {9 ®AT TE § |

& ArAdrg gresy ot § fAyET s
=gAr § e dda e o sdanfea
¥ gf q& wgrgyfa war § Wi =2
e qra § WY FrEfwad @ar § fw
wEarE agA § IE §O feFed g 1 97
feggdl ft A ¥ W@ HTCEH AR W
%1€ fraa Ax & g Nf fawsw
qE FAY

ot TwrRATT et ¢ #X ag ger
qr fs sd=afal & @9, a1 ;9
gfgfafaal & a9 @ amy F g
T guwal fear ar 3§ §
s e W9 wT A FTQR E, war

AT FLGE?
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ot waed fog feeitfor : wdrfeal
wiz graw & gfaffed 81 far #¢
% SqIqE wEaefeq afad Al g
Wt 99 SAIqE wawfeq aEiadr &t
Q& TR 1 I FAS F AT @
T AGEY T AT ISTAT A df 1 ¥
#idr Fasreai € 1 97 9x faarR fear
a1 Wr g, wh A frqga adigar g
wetfag #Y ag Serd T & )
gar-ny fada & s & arg, Iwar
g &Y 9T @de

st TWTEAI wreat @ GIFTC A
w1 AT §, IqF fag Jo dYo gwo H
1t fagia az f&Y §Fr | & 9 fagtal
F AWAT ARZAT § T ar F g N
T%g g% O 5 qra 97 fagral w1 A
NPT ATREI T 73 @ R
fe ooy w1 fogia az &3 & o
i ? ¥ fagiq aqrd

sft wart fag fasifaar : oot ot
ueaig & fe Sy aft aw 7 A
HIHA TET I AT FOHT T R
g1 F1 | T & ITHT F IIT F
® &1 v g v fagiat oz fame
FA & Fror feerya, Fror arg-faare
T wATHRAT TN | I NEARA
WIT §EET GAT AT § | ¥ &l
W qemam v 8 & wowr v
oo Al AAT AT |

 Mydeelae st mit am
ittint s g W A fea W 2@
“Warg urfas feafs i gat waw
g ge & W wt @ a3 faram
wEtagar 1 & Ag AT =g
g fF war wgmi war ¥ & s
¥ garw ‘95 @ @ § ar ama
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AYHIT A QYT e AT 5@ @ne
¥ fag waradg ¢ ? W S g 99
A% & Fmar 5w fas oo,
FAT TAFT J9E ¥ WIHT WGF GHe
famm & ar g @AW ¥ Wiqwl
goEdr Aify & T@ g W
el HT@T § 7 T@ AR qqTEA | WY
q6e et A1 A §—wiiaF fawwan
% § WX fea @y warEy I ¥ 67
FAT AT &S & J& T1aT &, FUHT
qfcfeafa o2 qar 79T oW, W 9T
faare fwar AT graws 8, AfeT &
AT g€ F7 JTABA & fag wgam
wigar g f <Y Aaai & agard ¥ wwA
q¢ faa @ & fag wadr faq
Heft Sff ¥ gRATH WM @ WX Ig NEqD
TNETC G AT & | XE@EF AATET WA
w37 deqr 86 T 90, T IHAY N&T
NTEH-TES F IR § § —IF GAF I
™ weat & Ia< fau S ay swar

G T |

st YRAITT TEAT © HETT WL
T A T NA-0i7 qarq fgar 7w g,
gw s w1 Ty & 5 fog arde
as I vy

Heq@W WEA : AT WART |
TN wara T fqar g

Don’t take all the time, Mr. Shastri
Please don’t monopolise.

st TwArg @S WrER ¢
AN ey St ¥ oF areAt S v
wqra frar §, w9 gau wedt & qI

g
wsqw wgted - 11 qredt g Ay &
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St TAATY WIAET wredt ¢ weaer
AZET, AT 74T o & qreen A &
warg § W e &y w7 wgr fe
9T &7 § AT gegA™ §9g  g—a
A€ EAATA TAT YEAATA NEA
qar o @ &, foe oTan w wr wiE
GFﬁ!fE"‘I

Feqw AT ¢ AT ge qfge

ot Tem Qe e 0§ A
frqgwrg) fogy o aw § 20
sfama § SO sfagg as W ag g §
T grrewfa #1 ofvw g 20
sfawa &1 @r T 7 0f AT AW
¥t gatfig a% 25 sfawa a af= am
FT AT F—AF  ATAHIT AON &
21 I IFT FATATT GHI-THT G
¥qw-gfg it &, for agord qaat @
T fee daa-gfg idr &, & 2g =
FT IF AFAT WAT | FAT  GEHT FS
T g9 AT I AT @Y Y 7 TR
waTar S &1 T awrar §, 9w IR
¥ oY S ¥ JT wanas I feur
g 1wl St § wegEar § w7 91 R
wiw WX gT w N fEed am
a..i

weqA WA © T qrHE A wg
g &1 TEET ITT WO IHT |

st AT Q1A6T meEay :  AF g,
g W wgarf 9YX JqA-gig €1 9%
T W1 ¢, @A 54 ¥ fag 9@
QAT ®T ¥ FA0FE AT W § 7

oft famd Tag faetfaar : &t
st & fAdg F@T Wgar g g WA
safEy F agmd-wd ¥ qeairga )
NTEE-TES, TIATT AT HIT AR =gy
& w3AY 7 Y Grag A
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St TIAATY WITET WIS | OF FET
¥ gafoa g &)

AeAW WOAT : X A 9T Fré-
¢ fafreer & ow aam frar § forw
q¥ feewam Y & | g8 9T aga sanar
fecram ar oeeg g 1 feewaw wr
W

ot gard fag feeifear @ =@l
Ifaa & frew faar @ 6 gaeT s
faar ar g&7 & 1 IFTT AR W WiI-
gqFHAT TG "

ot WA FAET WAt ¢ Tg
9% $F aF qqql WAT 7 GIEI K"
F1 A% & fag 791 ITT FT @Y

wsuN WEEY :  fewma Wr @
g T

sft T AtTwT wredy ¢ W
a® Agmg T qIg ¥ audy @M WK
aFrar Ui & fou &9 aF sawrd
T AW Y ATA TEA 7 TqrAY ®©W Y
g9 AgaE W AN & fag wied s@
wwey fFar & 7

wsqe wRieq :  gg N9 feoRgd
CR s

+ft wem Arcow wfear . wgard
W FT gAM ATKE I ¥ |
ger gaT ) frew oF @ H 25
sqrgez wgmE &gy § 1 ww wgmrg
WA ®[ JATT AT GG & G YT
gar g & wa ag fafez wr sl §
fag qv IA®T mgm{ W qgAT
gfgg al IdY a% HgmE wWd W
wgt ;1 A faar war § 7 oWy g
T wAT Wio Wy Agr agra g7
AT 7 FW F7 weor \@v §?
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ot war{ fag fasitfear : @«
ats ¥ gg AT S ad {0 AHA
wﬁ.ﬁ gtz o #Yo gHo & AF
e 9 & wgmd a3 aEnifess
weeaz ® @ wrg | (@ feafy dar
2R e wET 3§ 9% fawre Fwar g
WX fagig A% 9T I9 9X §AEW
feqr wmar § | 3 N aRYdfes

i g

U% WA @T%q . TH a<6
2T |

WEqW WENAE . 939 &) ui| 9
age qua § afeT grayaga 8% §)

st $to do AW : AT W FT
gl & f aa ¥ frdg sl deg @een
grm & g feas Y g3 sg 9@
w1 o% a1 A sgarg ) g
AXT qgT gowT H@ATd ¥ gar §
afer goz @ F ag war W
fowar & 1 & gsdlw garre @39 fewl-
T F1 AU FF, W & ¥ 3 AT,
TF A9 WA AR W1C, AR @Av
feais, fos oifew my & fog fezmr
g (veeio)

wsaw "gEa . & WiOFT HIERA
®T W § ) TR FTAIGHT 97 791G
wLAT A1(ET | wgh e &Y, A1 7 Sy
g Ffew A qrw wrET EcANAR E

st o fo aE : g W
gaezifaed &, s feagifaafadrs §,
W wreIE S &, wiedrageEl ¥ wfq,
qfare & wfa, qam & F =fy,
A% WIET Ard qEEEIg a@A ar
adf g% dgm§ wev faar @ ar
Ll
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weqw wgR Ay T qIfee

- FET

oft awrf oy faetfaon @ wrela
g3y Y wey aw@ aar G oaw
FET TEIR F DALY B Fgng
wE ¥ qram d a F | A we
I FeAT § TR TU AN F AR
¥ ¥ oo gy vy w7 feafa Hadi &
wrafreg &40 agica & ag THY A
TATT IAT TART MK &Y AT |

oft famme gawaR : weaw S, {AY

#g1 agua & fo 7, ug @ %y
Tex g |

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) ;
This concerns the Minister of Parlia-
mentary Affairs.

MR. SPEAKER: I would re-
quest the Finance Minister not to
pass the buck.

SHRI R. VENKATARAMAN :
If the Minister of Parliamentary
Affairs makes a recommendation, it
will be given due consideration.

DR. SUBRAMANIAM SWAMY:
When the DA is due to them and
you do not give it, how can you
give due consideration to this ?

SHRI SUNIL MAITRA : It is
very unfortunate that just now we
have seen the Hon. Minister linking
up the question of DA to Govern-
ment employees with the question
of inflation in this country and
other economic policies of the
Government. In June the price index
was 439. But the all India average
for the last 12 months was 413.84
or 414. So, by this month, in terms
of dearness allowance actually three
instalments have become due. The
Minister has stateted that Rs. 1,084
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crores have been paid to the Central
Government employees by way of
dearness allowance. But he has not
mentioned whether this figure is for
the period from 1960, 1952 or even
carlier than that. So, in that way
he is trying to mislead the public.
Therefore, I want to know whether
the Minister seriously believes that
the payment of DA to the Govern-
ment cmployees Wwill aggravate the
inflationary spiral. as my friend was
saying, which I do not subscribe to,
because of the simple fact......

AN HON. MEMBER : What is
the question ?

SHRI SUNIL MAITRA: This
is the question. Out of the total
national income of this country for
the organised sector, only 18 per
cent is accounted for by salaries and
wages  Therfore,if you pay dear-
ness allowance to a Traction of this
18 per cent, it does not have any
repercussion whatsoever, so far as
your inflationary situation is con-
cerned. From this point of view,
will the Hon. Minister please re-
consider the situation and pass
orders immediately to pay the
dearness allowance, which has
already become over-due, to the
Government cmployecs ?

SHRI R. VENKATARAMAN :
The Hon. Member has advanced his
argument in favour of giving dearness
allowance. The point which my
collengue made was that we take
into account its effect on the general
price lcvel and on the budgetary
situation. Having taken all factors
into consideration, we decide as to
when we should give the dearness
allowance. We have not so far de-
nied the right. What we have said
is that we are taking all these factors
into consideration and, as and when
our finances permit, our circums-
tances permit, we are giving them
dearness allowance. We have to
consider so many things, This is
the position. Unnecessarily, the
other side wants to make it appear

AUGUST 31, 1981

Oral Answers 24

that they are the champions of the
Government servants.

SHRI SUNIL MAITRA: Cer-
tainly we are.

4

SHRI R. VENKATARAMAN:
Please hear me. On the contrary,
in the Joint Consultative Machinery
they are negotiating and discussing
informally with the Secretaries and
departmental heads in an atmosphere
of complete confidence.

SHRI JANARDHAN POOJARY:
May I know whether Government
are thinking of impounding 50 per
cent of the eXtra dearness allowance
and disbursing only 50 per cent ?

SHRI R. VENKATARAMAN :
Sir, this is a suggestion which has
been floated, but the Government
have not taken any firm decision on
this matter. Government will like
to discuss this not with the other
people, but with the people in the
Services through the JCM.

MR. SPEAKLR : Mr. Maai Ram
Bagri,

SHRI SATYASADHAN CHAK.
RABORTY : What about discus-
sions with other people ?

MR. SPEAKER : No discussiop,
Mr. Mani Ram Bagri. (Incerrupgions)

SHRI R. VENKATARAMAN: I

repeat, people other than Govern-
ment servants,

SHRI SATYASADHAN CHAK-
RABOR1Y : But we also represent
their interests.

AN HON. MEMBER : No, you.
do not.

SHRI SATRASADHAN CHAK-
RABORTY : This is your opinion,
(Interruptions)
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ot wf) oo Wyt . waw A,
¥ oo ATeGw § A www ¥ ag
WAaT AT f g dw ¥ WRT oF
a waw.fams aage g, 99 9w
AT § a1+ 1000 & 9T AT A%
1000 ¥ 500 79 ¥ @17 a1, WK
qr & 37 & fraqw foew &Y dgaq
T FW AVGT AR SART 7 Jar
fawr <gr &, wa § s fagrgea &
dafsq #i ® T JgAT I gV,
qugd w1 Ixaqr faw w@r 8, frewaw
e 7 oY oM § W €,
INIXT F § a1 FEL T AL ]
o FuTE FAU ) wog §, SAw
F fawr @) & ¥ A a9 F
WE!

qvq wghaw - fgegean wr @A
T RRN

ot Ao magt . w O g
T qATE W) qE dT wAAvE
a7 9 gIE @ 5 swafea
WG AR 4 ¥T FT ANGL g, TR
T AN ), AR WI9E Usgafa
WaA F1 w3 g, AR faeelt &1 WAy
g Ia® geray § waw fars SR
d¥ iftuz as W@ I AW F
e & Y AFAT § 3@ FW § FH AT
wifed 1 siraq fa@ 9 =gdla gnm €
QAT STATYT N FV FAT AT I HFIT
fra s @ ?

ot aof fag fawtfemr :  addla
FEET A W) 9T TIAT § AT TR
G & 1T ¥g greT ¥ oarER
7 fod gafeq sAxt H § o &
wwiay ¥ F19 FW@ §, wIa™ § w™
vt &, ek sl i wa § fasar aff
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§ afew 97 awm mfew ghe &
AR 3 F a0 & ofs g8 agigyfe
2 o farar s & 9 uw fafeew
FEFT FHT TR F @AY § )
I arfus gea1T § fom o oy s
ISH J1T )

weaw wgRE : faz gy VIl §
fF sgrogurraar vz & 1 @Y @
79z § AYC ) A AET HEgwA
 @m & 3% fiv {F yIo@
g aragl 7 1s thec any co-relation
between their woages or not 2 What
are your thinking about that ?

SHRI R. VENKATARAMAN:
Not that I know of.

SHRI XAVIELR ARAKAL : Sir,
the Hon. Minister has given the answer
from a wider angle as far as the
unorgani ed labour is concerned.
The Hon. Speaker has just now
ointed out the «uestion of farm
abourers. We are dcbating the
rights of 1 6 per cent of the labour
force. (Incerruptions). Y8 per cent
of the populationdo not have any
such rights. Where is the distri-
butive justice ?

Therefore, I would like to ask the
Government :

(a) What the Government is pro-
posing to do with the dearness allow-
ance of the organised sector and
the unorganised scctor and (b) Does
the Government  propose to
convert it into compuisory deposit
or something like that ?

Mr. SPEAKER : As Hon. Member
of this House, everybody has his own
opinion.

(Interruptions)
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Mr, SPEAKER : I am the guar-
dian of the democratic principles of
this nation.

SHRI SAWAI SINGH SISODIA :
Our party is committed for the
betterment of all the weaker sections
of society ; and, therefore, under the
leadership of Shrimati Indira Gandhi
we will not leave any stone unturned
to better the lot of the weaker sec-
tions of society.

Continuance of Cotton Monopoly
Purchases

*34. SHRI UTTAM RATHOD :
Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that
Maharashtra Government wants to
continue cotton monopoly purchases
for another ten years ;

(b) whether it is a fact that culti-
vators all over Maharashtra have
been convinced of the benefit of this
scheme and want it to be continued;
and

(¢) what is the reaction of the
Central Government in the matter ?

THE MIMISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERIEE) :
(a) Yes, Sir.

(b) Thereis a mixed reaction to
the continuance of cotton monopoly
procurement scheme of Maharashtra.
Representations have been received
in this Ministry from Cotton growers
of Maharashtra for and apainst the
continuance of the scheme.

() After due consideration, the
Central Government have given its
consent for extension of the scheme
for a further period of one year from
30th June, 1981. It has been pro-
posed to review the working of the
scheme towards the end of 1981-82
cotton season.
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SHRI UTTAM RATHOD:
Recently, the Government of
Maharashtra has come out with an
ordinance with the consent of the
/Central Government which envisages
the procurement, processing and
marketing Act of 1971 i.e. cotton
monopoly purchase. It also envisa-
ges a Committee, known as Cotton
Co-ordination Committee with four
members from the Central Govern-
ment and four members from the
State Government. This particular
Committee is expected to fix the
guaranteed price of raw cotton and
also the sale price of the cotton
procured and ginned by the agencies.
T would like to know :

1. Will the guaranteed price be
decided only as per A.P.C’s
recommendation or will they
go according to the prevalent
market price?

2, Will the sale price also be
fixed taking into consideration
the market price or will this
tactics be used to bring down
the market price ?

3. There are ...

MR. SPEAKER : Only one sup-
plementary. Please do not make it
a catologue of supplementaries.

SHRI UTTAM RATHOD : There
are four representatives of the Central
Government and four representatives
of the State Government. If there
is any dispute, may 1 know how
and who will decide this issue?

SHRI PRANAB MUKHERIJEE:
So far as the determination of the
guaianteed price is concerned, this
is not the first time that we are
having this type of scheme. There
has been a system which has been
prevalent for quitc some time. I
would not like to pass on the judge-
ment of the Committee. Let them
do it. Inrtegard to the determination
of the sale, they will have to take
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into account the prevalent market
forces. Therefore, these two questions
to my mind are hypothetical. If
there be a difference of opinion,
definitely the decision is to be taken
at the Government level.

SHRI UITAM RATHOD : This
ordinance said that Goverament of
Maharashtra will contribute not less
than Rs. 25 crores upto 1985. Why
did the Central Goverament consent
to continue the scheme for one year?
\‘gha; is the harm to continue it till
1985

SHRI PRAI&‘B MUKHERIEE :
We have not said that it will not
continue. What we have suggested
is, we wlll make a revicw at the end
of the year. The Hon. Member is
well aware that the scheme has been
going on from 1972-73 onwards.
Twice it was suspended. It was
revived again. Because we are going
to get some time, other factors are
to be taken account of. That does
not mean that it will not continue.

SHRI GHULAM NABI AZAD:
Is the Government thinking to import
cotton from the world market to
meet the shortage of cotton at home?

(b) Have cotton mills demanded
an import of 3 million bales of
cotton?

(¢) Ifitis a fact that the Govern-
ment is satisfied that the scheme
should continue, why not the Central
Government give more extension than
one year ?

SHRI PRANAB MUK HERIJEE :
I have already replied to that ques-
tion. We would like to make a re-
view because we have made certain
changes in institutional arrangements.
Earlier, the practice was that the
guaranteed price was determined in
consultation with the CCI. But the

I is a commercial organisation ;
the Maharashtra Marketing Federa-
tion is also a commercial organisa-
tion. The scheme did not work well,
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I would not like to quote the
figures, as to how the prices were
distorted, what was the difference in
prices between the Maharashtra
Marketing Federation and the CCI.
Therefore, we found that, at a
reasonable level, the people who do
not have a commercial interest should
determine it, at the request of the
Maharashtra Government, including
the representatives of the Marketing
Federation, the officers of the Govern-
ment of India and the representatives
of the CCI. We felt let them deter-
mine the price. That is why we
have said that before the expiry of
this scheme, we will make a review
and, theraafter, we will take a
decision.

With regard to import, the Hon.
Member knows and, in reply to
earlier question, I have already indi-
cated that I am importing about
1 lakh bales of cotton from Pakistan.
As regards the exact quantum, I
would not like to disclose that infor-
mation because it will reduce my
manoeuvrability in the market.

SHRI1 A.T. PATIL : May I know
the principle objections raised by
different interests, which are those
interests and whether any objection
has been raised in res of the
guaranteed price that it 1s less?

SHR1 PRANAB MUKHERIJEE @
Under no  circumstances, the
guaranteed pricc can be less than
the minimum  support  price
agreed to by the AP.C. So
far as cotton is concerned, the
Hon. Member is aware that it is well’
over the minimum support price.
No body can determine an unrealistic
price at which anybody can sell
cotton.

PROF. N. G. RANGA : Why
should we go on indulsin% in
this policy of importing cotton? Is
it not possible for our farmers to
produce just that much of long
staple, medium staple and short
staple cotton in our country pro-
vided we give proper inceatives to



3 Oral Answers

our cotton growers? Is it not a fact
that the Government has been neglect-
ing this aspect of it for many years?

SHRI PRANAB MUKHERIJEE :
So far as the import is concerned,
the Hon. Member 1s well aware that
we have not imported in the past for
quite some time. Even last year, we
. had a production of about 80 lakh
bales. But this yecar, the cotton
produccion has becn a littlz less, that
is, 78.5 lakh bales. Iltisnot a fact
that we are only importing. We are
exporting also. 7.86 lakh bales are
being exported. We are exporting
our cotton. Hcre, the question is
that sometimes we¢ have a variety
imbalance in regard to long-staple
variety, medium-staple variety and
short-staple variety. We make an
assessment as to what would be the
actual requirement of the industry
for a particular var'cty. If we have
surplus in a particular variety, we
export that and, if we have a short-
age in a particular variety, we im-
port it. So far as cotton importing
is concerned, for the last three or
four years, we have not done it.

DR. VASANT KUMAR PANDIT :
Will the Hon. Minister please explain,
since this scheme has been in opera-
tion for the last 8-10 years success-
fully in Maharashtra, where is need
for its review again after one year?
If the review proves to be fruitful,
will such schemes be sponsored in
other cotton growing States like
Madhya Pradesh?

SHRI PRANAB MUKHERIJEE :
That is one of thc reasons why the
demand is there. There is a demand
from U. P. Also, a demand has
beee registered by Gujarat, Punjab
and Andhra Pradesh. Not only it
is related to cotton but to other
commodities also. It may be an
ideal situation. But we do not have
that much capability also. In regard
to this scheme, there is no doubt that
the scheme has provided some sort of
stability so far as the growers are
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concerned. But the Hon. Member is
aware that at one point of time, we
had to intervene because the earlier
practice was just to give 50 per cent
of the price at the initial stage. We
had to intervene and tell them, “You
cannot retain the growers’ money.
You have to give them 100 per cent.”
Thereafter, the scheme of sharing
the profit has also been introduced.
Side by side, if you make 2 compari-
son between Maharashtra and other
areas, there are two aspecis as to
why the scheme has not produced
desired results, firstly, in regard to
the yield per hectgre and, secondly,
in regard to the ity. Those two
aspects will have to be locked into.

WRITTEN ANSWLRS TO

QUESTIONS
South Korea to set up Industries
in India
*85. SHRI = HIRALAL, R.

PARMAR : Will the Minister of
COMMERCE be pleased to state :

(a) whether during his recent
visit to South Korea discussion took
place regarding the possibilities of
that country setting up industries in
India under the 100 per cent export
oriented scheme buy-back arrange-
ments ;

éb) whether the possibilities of
industrial collaboration for third
country markets also came wup for
discussion ;

-,

" (¢) if so, the details thereof ; and
(d) the result thereof ?

THE MINISIER OF

(‘jo -

MERCE AND STEEL AND
MINES HRI PRANAB
MUKHE ): (a) Yes,Sir.
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(b) Yes, Sir.

(c) The capability of Indian
Engineering firms to undertake con-
sultancy and technical services for
a wide spectrum of projects was
highlighted. The Korean side indi-
cated interest in participating in
Indian Joint Ventures for exploita-
tion of the fishery resources in the
Indian Ocean. Cooperation between
India and South Korea in third
country markets on the basis of
complimentaries of one another’s
skills and capabilities was discussed.
The Korean side agreed to explore
thc possibilities of ~cooperation in
third country markets.

(d) Itistoo early to assess the
results.

Rise in prices
*86. SHRI = CHANDRADEO

PRASAD VARMA
SHRI TRILOK CHAND :

Will the Minister of FINANCE be
pleased to state:

(a) to what extent there has been
arise in the wholesale prices since
the presentation of the Budget ; and

(b) the major factors responsible
for the continuous rise in the price
index and the prices measures taken
by Government to check the price
rise and tackle inflation 7?7

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b) : Since the presentation of
the Budget, the wholesale Price Index
(1970-71=100) increased by 6.3 per
cent as on August 1, 1981 (the latest
available) as against 11.0 per cent in
the corresponding period of 1980 on
a point to point basis.

The factors responsible for the rise
in prices in brief are : International
inflation and the increase in prices of
crude and petroleum products, up-
ward adjustments in certain adminis-
tered prices, continuing supply
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constraints on some commodities,
artificial scarcities created by certain
tiaders and speculators and existing
liquidity in the system.

Government has taken a series of
measures to moderate the rise in
prices ever since it came to power.
Recently a set of measures have been
announced. These are (a) Import of
sugar, edible oil and wheat have
been arranged to augment domestic
supplies of these commodities and
reduce inflationary expectations ; (b)
Steps have been taken to reduce
black money : (c) A series of steps
including raising of the bank rate,
cash reserve ratio, statutory liquidity
ratio, re-finance and rediscount rate
have been taken to check the
expansion of money supply and bank
credit ; (d) Selective credit controls
in foodgrains have been made more
stringent with a view to curbing
hoarding for speculative purposes.

Public distribution remains a vital
element in the supply management
for controlling inflation and its
spatial coverage is being expanded.
A series of steps have been taken to
curb the anti-social activities of
boarders and  blackmarketeers.
Government continues to attach
high priority to the substantial
improvement of infrastructure sectors.
These have shown significant im-
provements and have contributed to
an increase 1n industrial production.

Fiscal policy has been deliberately
oriented to encourage investment in
order to increase supplies. In ad-
dition a number of incentives haye-
been offered for increasing savings.

Government attaches high priority
to bringing down the rate of inflation
in the country. The price situation
is being kept under constant review
and further steps will be taken in the
light of the emerging situation.
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“Vayudoot” Air Service for Five
North Bengal Districts

*87. SHRI SUBODH SEN :
SHRI ANANDA PATHAK:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether he is aware that of
the five North Bengal Districts,
namely Cooch Behar, Jalpaiguri,
Darjeecling, West Dinajpur and
Malda only Darjeeling district is
connected by air with Calcutta and
Delhi through Bagdogra which is
also far away from the district head-
quarter and that the headquarters of
Cooch Behar, Jalpaiguri, Balurghat
and Malda are connected with Cal-
cutta by road and railways but till
to date the communication fagilities
in this region are inadequate;

(b) whether he is aware that
speedier communication for this area
will not only help the people living in
this area but will also be of great use
to the administration, particularly at
the time of crisis such as natural
calamities;

(c) if so whether he is considering
to introduce Vayudoot Air Service
for this region connecting those
districts headquarters with Calcutta
on the one end and Gauhati on the
other; and

(d) if not, the reasons?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI :
A.P. SHARMA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) Cooch-Behar is inclu-
ded in the list of 14 stations already
selected for operation of Vayudoot
services in the North Eastern Region.
A decision in principle has also been
taken to extend ‘Vayudoot’ services
to places other than those in the
North Eastern Region. Various
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aspects including selection of stations
to be served by this service are
receiving attention of the Govern-
ment.

Retiring Age for Air Hostesses in
Air India

*88. SHRI E. BALANANDAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) what is the retiring age fixed
for the Air Hostesses in the Air
India;

(b) what are, the criteria for fixing
the age limit differently for males
and females working in the airlines;
and

(c) the reasons why pregnant
women are asked to discontinue?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA) : (a) According to
Air India Employees’ Service Regula-
tions, and Air Hostess has to retire
(1) upon attaining the age of 35 years
or (ii) on marriage if it takes place
within 4 years of service or on first
pregnancy, whichever occurs earlier.

(b) and (¢) : Different criteria
have been laid down in the case of
Air Hostesses and stewards for
retirement age since it is considered
that age has a telling effect on the
personality, smartness and agile
physical condition of an airhostess
after the age of 35 years. There are
certain hazards attached to the flying
career, especially in the modern jets,
which fly at a very high altitude.
The air hostess has to attend to
emergencies at times, besides render-
ing service to the passengers which
involves a lot of running about.
Therefore, it is felt that an Air
Hostess in a state of pregnancy can-
not stand the strain. This apart
weather turbulances are not an un-
common phgnomena in flying which
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is also a serious hazard to health in
a state of pregnancy.

Some Air Hostesses have chal-
lenged the validity of the regulation
fixing the retiring age at 35 years.
The matter is before the Supreme
Court of India and is sub judice.

Export of Bete]l Leaves

*89. SHRI SATYAGOPAL
MISRA : Will the Minister of
COMMERCE be pleased to state :

(a) what is the present position
of the export of betel leaves to diffe-
rent countries; and

(b) what are the proposals of
the Central Government for the better-
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ment of the present export position
of the betel leaves ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) A statementis laid
on the Table of the House.

(b) As betel leaves are used
mainly for chewing, the export
demand has remained small. How-
ever, recently the Central Arecanut
Marketing and Processing Coopera-
tive Ltd.,, in association with the
S.T.C., propose inter-alia to prepare
a Market Survey Report covering the
potential foreign markets and the
varieties of betel leaves which are
more popular etc. for promeoting
export of betel leaves.

Statement

Statement showing the quantity and value of Betcl Leaves Exported from India
to different Foreign Countries for the years 1978-79, 1979-80
and April—July, 1980

Description of the 1978-79 1979-80 April-July, 80
Commodity &
country Qty.  Value Qty.  Value Qty. Value
tonnes Rs. 000 tonnes Rs. 000 tonnes Rs 000
BETEL LEAVES
Bahrein IS. 24 2,29 25 2,26 8 67
Ban ladesh - — — —_— 6 38
Can%da 9 1,05 5 35 2 16
Hong Kung 5 1,15 —_— —_ — .
Italy 3 34 — _ _ _
Kenya 16 2,13 15 300 7 1,32
Kuwait 43 331 35 3,91 17 1,35
Nepal 22 }.%g 26 203 3 17
Netherlands d — — — —
Oman 112 9,72 101 825 20 1,58
Pakistan - 975 97,68 —_— - - o0
Qatar 4 33 18 1,26 7 53
Reunion — B — — -
Saudi Arab 62 5,66 74 6,09 32 2,61
Swltzer!anﬁl 1 lg —_ = _ _
Tanzania Rep. — — — — —_
U.A.E. 8 88 12 1,00 25 2,36
U.K. 51 4,99 70 6,93 19 2,04
U.S.A. —_ —_ — 8 — —
Ymn. Arab Rep. —_ 3 1 9 — 7
Ymn. P.D. Rep. -_ — — — — 4
Other countries —_ 6 —_— — _ 3
Total export 13,47 132,25 402 34,29 146 13,31

Source ;: —Director General of Commercial Intelligence and Statistics, Calcatta—I
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Impact of increase in prices on
family budget of an average family

*30. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have
analysed the impact of the increase
in prices of various essential com-
modities on the family budget of an
average family of five persons by
determining the nature and size of
the budget as on 1Ist April, 1979,
1st April, 1980 and 1st April, 1981,

(b) if so, the steps taken by
Government to minimise the impact;.
and

(¢) if not, whether Government
propose analysing the impact and
taking steps to minimise it ?

THE MINISTER OF FINANCE :
(SHRI R. VENKATARAMAN) :
(a) to (¢). Government have not
undertaken any anpalysis of the
impact of increase in prices on
family budgets. Government have
however attempted through various
measures to moderate the general
price increase and in particular
the prices of essential commodities.
Further, the impact of prices increase
has been sought to be minimised by
providing essential commodities
through the public distribution
system at fixed prices; by the pro-
vision of certain services either free
or at subsidised rates and by pro-
viding for increase in wages through
the mechanism of dearness allowance,
The weaker and poorer sections are
being helped through specially
designed programmes included in the
Sixth Five Year Plan.
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News-Item captioned “Staff Plan
Protest Rallies’

*91 DR. A. U, AZMI :
SHRI JANARDHANA
POOJARY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s atten-
tion has been drawn to the news-
item captioned “Staff Plan Protest
Rallies” appearing in the Indian
Express of 28th July, 1981;

(b) if so, the reaction of Govern-
ment thereto;

(¢) what steps have been taken to
ensure that the following grievances
of the Staff are redressed urgently;

(1) increase in

Rent
Allowance;

House

(2) increase in City Compensatory
Allowance;

(3) merger of DA with pay;
(4) grant of bonus to all;
(5) wages revision;

(6) freezing prices of essential
commodities; and

(d) steps taken to appoint the
Fourth Pay Commission to go into
the whole question of service
matters ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE :
(SHRI SAWALI SINGH SISODIA) :
(a) Yes, Sir.

(b) to (d). 1. Consequent on the
12-monthly average of the All India
Average Consumer Price Index for
Industrial Workers (General) (1960 =
100) crossing 392 points at the end
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of January, 1981, an instalment of
Dearness Allowance has already been
sanctioned to the Central Govern-
ment employees from 1-2-1981. The
index average crossed 400 points at
the end of March, 1981, and 408
points at the end of May, 198I.
Consequently the question of pay-
ment of two more Dearness Allowan-
ces instalments from 1-4-1981 and
1-6-1981 respectively is engaging the
Government’s attention and a deci-
sion in the matter will be taken as
early as possible.

2. As regards merger of Dearness
Allowance with pay and increase in
House Rent Allowance and Compen-
satory (City) Allowance, the Staff
Side of the National Council (Joint
Consultative Machinery) have not
demanded :—

(i) increase in House Rent
Allowance from 159 to 307,

(ii) increasing City Compensatory
Allowance to 15% and

(iti) merger of Dearness Allow-
ance with pay up to 360 points, as
mentioned in the news-item referred
to in part (a) of the question.

They have, however, made
demands in the National Council
(Joint Consultative Machinery) for
(1) upward revision of rates of House
Rent Allowance and Compensatory
(City) Allowance and (ii) merger of
dearness allowance sanctioned to the
Central Government employees upto
th: index average of 344 with pay for
all purposes. These demands are at
present before a Committee of the
Council, whose report is awaited.

3. Productivity linked bonus has
been given to the Central Government
employees in production related
organisations or where productivity
can be clearly measured. There is,
however, no proposal to grant bonus
to the generality of Central Govern-
ment employees.
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4. There is also no proposal
under consideration at present either
for general pay revision of Central
Government employees or for setting
up the Fourth Pay Commission.

5. Government have taken several
steps to curb the 1ise in price. The
main thrust of the Government
policy, however, is to increase pro-
duction. The domestic production
of certain commodities in short
supply is being supplemented by
imports. The public distribution
system is being expanded and im-
proved. The supply of imported
edible oils to the States and Union
Territories for the public distribution
system has been stepped up. The
credit policy continues to be res-
trictive. State Governments have
also been requested to enforce the
provisions of the Essential Commo-
dities Act and simular other legisla-
tions. There is, however, no proposal
for a general freeze on prices of
essential commodities.

Un-Earthing of Income-Tax Evasion
Cases

92. SHRI SANT KUMAR
MANDAL : Will the Minister of
FINANCE pleased to lay a state-
ment showing :

(a) the particulars of large
Incom-tax evasion cases unearthed
in Bombay, Calcutta, Delhi and
other important Centres recently ;

(b)Y the modus operandi of such
large Income-tax evasion cases ;

() the amount involved ; and

(d) the action taken or proposed
to be?takcn against the big defaule
ters
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
SHRI SAWAI SINGH SISODIA):
ga) and (c).  Particulars of income-
tax evasion cases unearthed as a
result of searches made by the
Department in Bombay, Calcutta,
Delhi and other important Centres,
where seizure of prima facie unac-
counted assets of Rs. 10 Lakhs or
more have been made during the
period 1-4-1981 to 31.7-1981 are
given in the attached statement.

(b) The modus operandi of such
evasion has been suppression of sales
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& receipts, inflation of expenditure,
introduction of bogus loans and
payments, creation of dummy asses-
sees, under-statement and under-
valuation of stocks etc.

(d) The searches have been
concluded only recently and investi-
gations in these cases are in
progress. Appropriate action under
the direct taxes Acts will be taken
as soon as investigations are com-
pleted.

Statement

Income-Tax Fvasion Cases

Name of the persons/ Approximate value
S. No. Nam?acég the Group of of assets seized
p cases (Rs. in lakhs)
1 2 3 4
1. Bombay Shri Chandrakant P. Vora and others 18.65
Shri Sumer Chand Jain 13.46
Shri Vishwapal Chopra 13.76
Shri Kantilal Chandulal Mehta 22.87
2. Calcutta Shri Balchand Jain and Anupam 51.14
Udyog Group of cases.
3. Baroda Mohanlal Mangaldas Mistry 13.63
. Jaipur Saraf Textile Mills Pvt. Ltd. 54.36
5. Jodhpur Saboo Group 22.00
Mehta Vegetable Oil Co. 10.83
Group of cases
Singhavi Group of cases. 25.00
Shri Karan Singh Kanod. 24.67
6. Srinagar Carpet dealers group of cases 119.50
(Kashmir) of Kashmir.
Kanpur Singh Engineering Group of cases. 179.80
Madhya Pradesh Bundelkhand travels & others 20.04
Chattarpur—M.P.
9. Madras Shri Maganlal Mehta 10.00
M/s. Prabhudas Gurmukh Singh 112.00

10. Amritsar

M/s. Gopaldas Sarabhdayal 14.61
Group of cases
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World Bank Loan for Projects
in West Bengal

*93, SHRI SATYASADHAN
CHAKRABORTY : Will the Mi-
nister of FINANCE be pleased to
lay a statement showing :

(a) the total amount given to
West Bengal for various projects
from the amount received from the
World Bank before 1977 and after ;

(b) the rate of interest payable to
World Bank for the loan received
by the Centre ; and

(c) the rate of interest the Centre
is charging from the State Govern-
ment ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
(a) West Bengal has received an
amount of Rs. 120 lakhs before
1977 on Bank assisted projects.
From 1977 to December, 1979 the
State has received Rs. 735.79 lakhs
andsthercafter Rs. 2671.74 lakhs till
31-3-81.

(b) The IBRD charges a rate of
interest which is linked with its
borrowings from the World Capital
Markets and is currently 10.6 per
cent per annum. The credits re-
ceived from the IDA carry no
interest but it levies a service charge
of 0.75 per cent on the amount dis-
bursed and outstanding.

(c) Additional Central assistance
oa account of externally aided pro-
jects is given to the State Govern-
ment as 30 per cent grant and 70 per
cent loan. The interest on the loan
portion varies in accordance with the
uniform rate for Central Govern-
ment loans fixed from time to time
and was 5} per cent prior to 1-6-81
and is now 63 per cent. A rebate
of } per cent is allowed for timely

repayment.
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Steps to attract Tourists

*94, SHRI AJIT KUMAR
SAHA : Will the Minister of Tourism
and Civil Aviation be pleased to
state :

(a) what steps have been taken
to attract more tourists to this
country; and

(b) whether he is aware that 15
much smaller countries in the 3rd
world—including Singapore—did
much better than India last year ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.P.
SHARMA) (a) Promotion of
tourism is a continuous process. The
Department of Tourism undertakes
extensive publicity in the major
tourist generating markets of the
world. Tourism promotion overseas
is channelled through 18 Tourist
Offices and 7 Tourist Promotion
Managers localed at vantage points
in USA., Europe, Australia, Middle
East and Japan. 7The Govt. of India
Tourist Offices overseas undertake
publicity and promotion by way of
advertising through  newspapers,
magazines, 1V and Radio. They
also hold Sales Seminars for the staff
of travel agencies and airlines in the
countries within the area of their
jurisdiction. The Tourist Offices
also give information and distribute
tourist publicity literature, besides
screening of promotional films,
organising India Evenings and parti-
cipation in fairs and exhibitions.

In addition the Department also
has a programme to invite foreign
travel agents, travel writers, photo-
graphers, TV/film producers to visit
the country so as to promote tourist
traflic to India. These visits enable
them to experience at first hand the
tourist attractions of this country
and facilities available at the various
centres. The media publicises these
attractions by way of articles, in
newspapers, magzines, holding of



47 Written Answers

photographic exhibitions and‘ pro-
duction of films which are shown on
TV or commercial theatres abroad.

The strategy of marketing India’s
tourism overseas underwent a signi-
ficant charge from July 1968 onwards
with the introduction of ‘Operation
Scheme’. Under this scheme, Air
India being the national carrier and
interested in growth of air traffic
from and to India, has joined hands
with the Department of Tourism in
undertaking a more vigorous market
oriented promotional strategy over-
seas. This scheme has given the
overseas Tourist Offices the required
flexibility in order to operate effec-
tively in a highly competitive market.

One of the measures recently
adopted by the Ministry to increase
tourist traffic is to encourage the
operation of charters to India from
countries with potential of tourist
traffic. )

To facilitate tourist arrivals, the
Government have already under-
taken several measures to reduce
congestion at international airports
with the opening of a new Air
Terminal Building at Bombay and
expansion of existing facilities at
Delhi airport. 1he second module
of the international terminal at
Bombay is under construction. A
new airport terminal for Delhi has
also been planned and the work on
this project has already started. A
new domestic terminal at Madras
airport has also been taken in hand.

To facilitate the movement within
the country, the Indian Airlines fleet
has been substantially augmented and
strengthened with the addition of air
buses and Boeing 737s and further
additions are under consideration of
the Government, More and more
airports are being made ready for
receiving Bigger jet aircraft. Several
new hotels are scheduled to come up
in various parts of the country which
will - relieve the shortage of accom-
medation. There are at present 363
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functioning hotels with 22,300 rooms
on the approved list of the Depart-
ment. Another 154 hoteli projects
have been planned in the country
which will add 12,196 rooms to the
existing capacity making a total of
34,496 in the next two or three years.
For the Asian Games, ten new hotel
projects in the capital have been
approved which will add another
3555 rooms to the hotel capacity in
Delhi. To further broad-base the
infrastructural facilities in India to
encourage both foreign and domestic
tourist traffic to new tourist centres,
the Department has recently identi-
fied 440 tourist centres for integrat-
ed tourism development.

(b) Based on the available infor-
mation, it i8 true that several coun-
tries in the third world including
Singapore which are smaller in size
than India have received percentage-
wise more tourists. Interms of ab-
solute numbers, however, India has
done better than many of these
countries. One of the important
reasons for the higher percentage
growth could be that these countries
have been able to develop their
tourism infrastructural facilities fas-
ter than India due to their being
smaller in size and because of the
higher priority given by them to the
development of tourism. However,
in terms of tourist nights, India has
recorded a very rapid growth and
has the first position among the de-
veloping countries.

Import Duty on il

*96 SHRI N. E. HORO :
SHRI ARJUN SETHI :

Will the Minister of FINANCE be
pleased to state :

(a) whetherit is a fact that the
import duty on palm oil rapseed oil ;
soyabean oil and- sunflower oil has
been raised by Government ; and

(b) if so, to what extent and the
reasons thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) ;
(a) and (b) Yes, Sir. The import
duty (Basic + auxiliary) on these
oils have been raised in two instal-
ments. On 18-7-1981, the rate of
duty was raised from 12.5 per cent to
42.5 per cent ad valorem in order to
mop up part of the margin between
the domestic market prices and CIF
prices of these oils. Subsequently,
the Customs Tariff (Amendment)
Ordinance, 1981 was promulgated on
26th July, 1981. The rate of duty on
palm oil and sunflower oil has been
raised to 150 per cent ad valorem
and on rapeseed oil and soyabean oil
to 45 per cent ad valorem.

Walk Through System at Airports

*97. SHRI BHEEKHA BHAI :
Will the Minister of FINANCE be
pleased to state :

(a) whether the “Walk Through
System™ at the airports has been
found to be an open Licence to the
smugglers in the garb of special
facility for quick clearance of passen-
gers;

(b) whether it is a fact that every
passengers who is selected for
checking by customs officers is found
carrying some duitable items in his

baggage;

(c) whether there has been
decrease in revenue since the intro-
duction of this system at the airports;
and

(d) if so, whether Government
propose considering replacement of
this system to check smuggling of
goods into the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(@) No Sir. The system was intro-
duced as a much needed facility for
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the genuine tourists and passengers
who have no duitable goods to
declare. Reports received by the
Government indicate that the new
procedure is working well and has
greatly facilitated the clearance of
the foreign tourists.

(b) No Sir. Passengers cairying
duitable items form a small percen-
tage of those that are selected for
check by the Customs.

(©) . No Sir. The duty collections
have, in fact, registered an increase.

(d) Does not arise. However,
Government is alive to the need for
strict vigil over the possible activities
of smugglers.

Completion of Hotel Kapishk and
Ashok Yatri Niwas in New Delhi

*98. SHRI NARAYAN CHO-
BEY : Will the Minister of 1OURI-
SM AND CIVIL AVIATION be
pleased to state :

(a) whether Hotel Kanishk and
Ashok Yatri Niwas in New Delhi
will be completed before Asian
Games in 1982;

(b) if so, the details of the work
to be carried out for completion;

(c) whether steps have been taken
for supplying marble, Dholpur stone,
furniture and anodised aluminium
doors and windows for Kanishk
Hotel; and

(d) if so, full details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION(SHRI A.P.
SHARMA): (a) Yes, Sir.

(b) The structural work of the
two Hotels is nearing completion,
and finishing items like flooring,
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plastering, painting and furnishing
items and services like lifts, air-condi=
tioning, boilers, sanitary and electrical
installations, water supply are being
carried out.

(c) Yes, Sir.

d) Contracts for supplying and
fixing marble, Dholpur stone, anodis-
ed aluminium doors and windows
and bulk of furniture have been
awarded. The works are in progress.

Bird-Hit Incidents to Planes at
Bombay Airport

*99, SHR1 HARINATH MISRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether Government’s attention
has been drawn to the news-report
appearing in the ‘Indian Express’
dated 22nd June. 1981, under the
caption “WINGED MENACE AT
BOMBAY AIRPORT”;

(b) if so, the reaction of Govern-
ment thereto ;

(c) the total number of bird-hit
incidents which occurred at Bombay
airport during 1980-81 and the loss
sustained by Government ; and

(d) what steps Government pro-
pose to take or have taken to keep
the airport neighbourhood free from
attracting vultures ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P, SHARMA) (a) : Yes, Sir.

(b) Government is already seized
of the problem of Bird menace and
appropriate/effective measures have
been adopted to reduce/eliminate
the bird menace.

(©) “The total number of bird hits
in 1980 were 34and in 1981 upto
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end July were 8. The requisife infor-
mation regarding loss is being
collected and will be laid on the
Table of the Sabha.

(d) To reduce bird menace the
following steps are implemented :—

(i) Regular spraying of insecti-
cides to reduce insect popu-
lation which act as food for
birds ;

(i) Regular sweeping of all areas
used by aircraft to remove
any dead insects;

(iii) Removal of shrubbery where
birds normally nest;

(iv) Removal of garbage and other
food items that attract birds:

(v) Usage of coloured ribbons on
the shoulder strips of runways
to scare birds;

(vi) Use of fire crackers and
shooting to disperse the bird
concentration; and

(vii) Bird fright cartridges are
being imported.

Petro-Dollar Aid

*100. SHRI MADHAVRAO
SCINDIA : Will the Minister of
FINANCE be pleased to lay a state-
ment showing :

(a) whether as a result of the
recent visit of the Prime Minister to
the Gulf countries, Government
have been able to contract massive
petro-dollar aid for India’s varied
economic development projects;

(b) if so, the details thereof in-
dicating the schemes and program-
mes to be financed therewith ; and

(¢) the terms of the petro-dollar
aid contracted with each country.
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
(a)and (b) : The Prime Minister
visited Kuwait and UAE in pursu-
ance of India’s palitical relations
with the countries of this area. Her
visit was not intended for soliciting
commitments of aid to India from
either of these two Governments.
Both the countries have set up deve-
lopment funds which have co-finan-
ced development projects in India.
Opportunity of the Prime Minister’s
presence in Kuwait was taken to
sign an Agreement in respect of
funds from the Kuwait Fund for
Arab Economic Development for
the Anpara ‘A’ Thermal Power
Project in Uttar Pradesh. These
funds had been pledged earlier and
only the formal Agreement was con-
cluded during the visit, Under this
Agreement, Kuwait Dinars 16
million will be made available for
this project. A further amount of
Kuwaiti Dinars 9 million in respect
of Coal Handling Facilities at the
Anpara Thermal Power Station has
also been agreed to. The Agree-
ment in this respect is expected to be
signed shortly.

(¢) India has received credits
from the development funds set up
by Kuwait, UAE, Saudi Arabia and
the OPEC Special Fund. Details
of the various loans received from
each ol these funds are placed on the
‘Table of the House.

Statement

1. Kuwait

¢t US § 186.12 million
for three projects.

Total credits cone
1ractud upto date

Rate of interest : 3.59, per annum

Durulion : 25 years including
5 years as grace
period.

Scrvice charges s (1L5% per annum.
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II. Abu Dhabi

Total credits drawn so far is US § 17.5
million for one project.

Rate of interest : 3-1/2% per annum

Duration : 25 years including §

years as grace period.
Service charges : 1/29% per annum,
Ill  Saudi Fund for Development

Total credits drawn so far is US § 130
million at an interest rate of 49, per annum
for two projects.

Duration : 20 "years including
grace period of 5
years,

Service charges : Nil

1V. OPEC Fund

Total credits drawn so far is US § 84 million
for 4 projects.

: Nil
: 3/4%, per annum.

Rate of interest
Service charges

Duration : 20 years including
grace period of 5
years.

V. Iran

The total amount of credit pledged by Iran

against Kudremukh Project is US $630,000,000.

Against this, we have so far drawn an
amount of US § 275 million. Reimburse-
ment claims amounting to US § 355 million
are still pending with the Iranian authorities.
Rale of interest is 2-1/2% per annum and
management fees is 1/29; per annum.,

Duration of Credit is 20 years including 5
years as grace period.

FToftor Al ¥ 6 @reAn
801. it awgw geasd @ i faw
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fawr weieg ® gowwt (s ATA-
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Clearance of Captive Power Plant
at Talcher

802. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
STEEL AND MINLS be pleased to
state :

(a) whether the project of captive
power plant at Talcher his been
prepared and cleared for execution;

(b) if so, the details thereof;

(¢) funds placed by the National
Aluminium Company for the pro-
ject so far; and

(d) the plan for the execution
and completion of the plant for
generating the power of the Alumi-
nium Plant ?

THE MINISTER OF COM-
MERCE, AND STEEL AND MINES
(SHRI PRANAB MUKHERIJEE) :
(2) The captive power plant for the
Orissa Aluminium Smelter of the
National Aluminium  Company
Limited (NALCO) at Talcher has
been approved by the Government.

(b) The project envisages the set-
ting up of a Captive Power Plant at
Balramprasad near Talcher capable
of delivering firm power of 400 MW
to the Orissa Aluminium Smelter.
The estimated cost of the Captive
Power Plant is Rs. 408.33 crores.

(©) An expenditure of about Rs.
25 lakhs has so far been incurred by
NALCO on the power plant.
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(d) NALCO has appointed an
Engineering Consultant for the power
plant and issued global tenders for
supply of equipment. The first unit
of the power plant is scheduled to be
Commissioned by the middle of 1985,
and subsequent units wlll be
commissioned at an interval of six
months cach, thereafter.

Take-Over of Private Sector Sick
Units In Different States

803. SHRIK. P. SINGH DEO :
Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have a
proposal to take over the private
sector sick units of different States ;

_(b) if so, whether necessary guide-
lines have been issued to various
State Governments to take steps in
this regard ;

(c) whether it is a fact that the
Orissa Textile Mill of Chauduar in
Cuttack District has been closed
down since last three months ;

(d) whether Government have a
proposal to take over that textile
Mill ; and

(¢) if so, the steps taken so far
for its revival ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) There is no such
general policy decision but decision
li: taken on case to case merit
asis.

(b) Does not arise,

(¢) Yes, Sir,

(d) and (e) Discussions are
going on with the Government of

Orissa_on steps for re-starting the
operations of this undertaking.
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Sefting up a Spon Silk Project in
Mourshidabad District (West Bengal)

804. SHRI R, P. DAS : Will the
Minister of COMMERCE be pleased
to state how long will it take to clear
the West Bengal Industrial Develop-
ment Corporation’s proposal to set
up a spun silk project with a capacity
of 300 spindles in Murshidabad
District in West Bengal, details
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : West Bengal Industrial
Development Corporation’s propo-
sal to setup a Spun Silk Unit with
a capacity of :

(a) 3000 spindles for spun silk
yarn and

(b) 420 spindles for noil yarn
at Murshidabad District in West
Bengal had been recommended by
Ministry of Commerce and a letter
of Intent has already been granted
in July 1981.

National Textile Corporation
Wing for West Bengal, Bihar, Assam
and Orissa

805. SHRI A. C. DAS: Will
the Minister of Commerce be pleased
to state :

(@) Whether it is a fact that the
National Textile Corporation has a
separale wing incorporated in 1974
for West Bengal, Bihar, Assam and
Orissa 3

(b) If so, when this separate
wing has been incorporated ;

(¢) The number of cotton or
spinning mills in all the above States
functioning under this NTC (Wess
Bengal, Orissa, Bihar, Assam wing) ;
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(d) Whether some new spinning
or cotton mills are proposed to be
set up in Orissa in 1981-82 ; and

(e) If so, the details about the
places where such mills will be
located.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) to (c) The National
Textile Corporation (West Bengal,
Assam, Bihar and Orissa) Ltd.. a
subsidia1y Corporation of the Natio-
nal Textile Corporation Ltd., was
incorporated on 14th October, 1974.
At present 1t is running 8 nationali-
sed textile mills located in these states
with the following break up :—

Composite mills

7
Spinning mills 9
2

Weaving mills

Total 18

(d) N.T.C. does not propose to
set up any new spinning or cotton
mills in Orissa.

(e) Does not arise.

TAS/IPS Officers on Deputation in
Public Sector Undertaking

?.06 SHRI XAVIER ARAKAL :
Will the Minister of Finance be
pleased to state :

(a) how many IAS/IPS officers
are on deputation in Public Sector
Undertaking;

(b) how many of them are retired
from service and offered extension
ang/or appointed after retirement;
an
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(c) what is the tenure of their
office and is there any difference for
IAS/IPS and others in their tenure
and other service conditions ?

MINISTER OF STATE IN THE
MINISTRY OF  FINANCE :
(SHRI SAWAI SINGH SISODIA)

(a) and (b) According to infor-
mation available there are 36 officers
of the Indian Administrative Service
and 3 officers of the Indian Police
Service on deputation to central
government industrial and commer-
cial enterprises. None of them is
retired from service or appointed
after retirement.

(c) The policy of Government is
to allow a tenure of two years in the
case of those carrying a scale of pay
of Rs. 2500-3C00 and above and 3
years for those holding pests below
this level. During this period they
are expected to exercise an option
either to get absorbed permanently
in the public enterprises or to revert
to their parent cadre. The same
tenure is applicable for all deputa-
tationists (except officers of the
Industrial Management Pocl) irres-
pective of the service to which they
belong. The other service condi-
tions are decided by the borrowing
and lending authorities in accorda-
nce with the extant rules.

Tea Exports

807. SHRI K. MALLANNA :
Will the Minister of COMMERCE
be pleased to state :

(a) whether it 1s a fact that India
has lost to Sr1 Lanka and East-Africa
in tea markets 5 and

(b) if so, the steps Government
propose to take or have taken to
mmprove Indian tea exports in the
World Markets ?

AUGUST 21, 1981

Written Answers 60

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) No, Sir.

(b) So as to retain our position
as the largest exporters of tea in the
world, the following steps have been
taken by Government :—

(i) Abolition of export dutyon
tea with effect from 14-2-79 ;

(ii) Re-introduction of the facility
of refund of additional excise
duty on packet tea exports
from January, 1979 ;

(iii) Placement of the import of
tea bagging machinery under
OGL ;

(iv) Reduction in import duty on
tea bagging machinery from
75% to 30%;

(v) Enhancement of the rate of
cash compensatory support
for packet tea and tea bags
exports from 109 to 12%
from April, 1979;

(vi) Enhancement of the all-indus-
try rate of draw-back on im-
port duty and excise duty on
tea bag exports fiom Rs. 64/-
per kg. to Rs. 85/- per kg. on
tare weight of bags with
effect from 1-A-81;

(vii) Introduction of RLP for regi-
stered expoits of instant tea
and tea in consumer packs;

(vili) Enhancement of REP rate for
tea bag exporteis along with
enlargement of list ot materi-
als permutted for import.

In addition, the Tea Board's offices
abroad undertake various promotio-
nal measures, namely generic promo-
tion, uninational promotion, partici-
pation in tiade fairs, exhibitions. etc.
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Adoption of Villages by Nationa-
lised Banks

808. SHRI S. B. SIDNAL : Will
the Minister of FINANCE be pleased
to state ;

(a) the number of villages in the
country which have been adopted
by various nationalised banks ;

(b) whether any policy has been
formulated to be followed by nation~
alised banks in this regard ; and

(¢) whether Government propose
to make it obligatory on oll nation-
alised banks to adopt a certain num-
ber of villages with a view to inten-
sify developmental activities and
generate employment , in these vil-
lages ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) : As at the end of December,
1980 the total number of villages
adopted by the public sector banks
is reported to be 106385.

(b) : The Reserve Bank of India
have issued certain guidelines to the
public sector banks to ensure that
the scheme promotes integrated de-
velopment of the village ecomomy
by meeting credit needs of agricul-
turalists and small borrowers on a
schematic basis.

(¢) : The Scheme is implemented
by the concerned banks keeping in
view various relevant factors. There
is no proposal at present to make
the scheme obligatory on the banks.

India’s Offer to Iraq for supply
of Iron Ore

809. SHRI S. M. KRISHNA :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Iraq has turned down
India‘s offer to supply iron ore from
the Donimalai ‘mines in Karnataka ;
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(b) if so, what were the broad
out-lines of the proposals made to
Iraq by India ; and

(c) the reasons why ,-the Iraq
Government has turned’ down the
Indi%n offer ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES

" (SHRI PRANAB MUKHERJEE) :

(a) to <c): There has been no offer
to supply iron ore from Donimalai
mines to Iraq. The question of its
being turned down does not, there-
fore, arise.

Scheme of Central Bank of India
for catching Fish along
Goa Coast Line -

810, SHRIMATI SANYOGITA
RANE : Will the Minister of
FINANCE be pleased to state :

(a) whether any evaluation has
been done in regard to the scheme
initiated by the Central Bank of
India for fish catching along the
Goa coast line ;

(b) whether it is also a fact that
the Goa fishermen have to sell the
oatch at a much lower price because
of lack of storage facility ; and

(c) if so, the steps taken to re-
medy the situation ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) The Central Bank of India
had conductei an evaluation study
in January 1980 to assess the impact
of advances made by it to fishermen
on the aconomic conditions of the
beneficiaries.

(b) The study revealed that the
main reason for the fishermen obtain-
ing low price for their catch was due
to absence of a direct contact bet-
ween them and the processing plants/
purchasing companies. No diffi-
culty had been felt by the fishermen
inthe sale of fish due to lack of
storage facilities.
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(c) The bank has reported that
the conditions regarding sale of fish
etc. as revealed during the study in
1980 do not prevail any longer con-
sequent to certain measures taken
in this regard by the Government
of Goa.

Financing of Sick Industrial Units

811. SHRI B, V. DESAI : Will
the Minister of FINANCE be pleased
to state :

(a) whether he has urged the
commercial banks and the financial
institutions to make concerted
and timely efforts in financing
the sick industrial units and making
them viable;

(b) if so, whether any programme
of action has been suggested by the
Ministry to all the nationalised banks
in this regard; and

(c) if so,the details of the same
and how many nationalised banks
have helped and assisted the sick
units in the country during 1981 ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMAGANBHAI BAROT) : (a)
to (¢) : It has been the policy of
Government that banks and financial
institutions must take all possible
steps to prevent sickness and rehabi-
litate sick units to the extent possible.
Accordingly banks and financial ins-
titutions make efforts to identify
sickness in an industrial unit at the
incipient stage itself and study the
causes of sickness and the unit’s
potential viability. In accordance
with this policy, banks draw up reha-
bilitation programmes in respect of
the potentially viable units on a case
by case basis. The assistance packages
are tailormade to suit the particular
requirements of a case and they may
contain both short-term and long-
term measures covering aspects such
as financial concessions including
waiver of penal interest, reduction in
the rate of interest and margin, res-
cheduling the recovery of overdue
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liabilities/irregularities, grant of need
based working capital and term loan
facilities and othe: measures like
change in management, merger with
a healtpy unit, etc.

Some of the organisational arrange-
ments evolved in the matter of
rehabilitation of sick industrial units
ar= given below :—

1. A sick industrial undertaking
cell has been set up in the Reserve
Bank of India to function as a clear-
ing house for information relating to
sick units and also to act as a coordi-
nating agency between the Govern-
ment, Banks, Financial Institutions
and other agencies for tackling the
various related issues. This Cell has
been closely monitoring the banks’
performance in identifying sick units
and also taking remedial action.
With a view to check industrial sick-
ness, the cell has issued suitable
instructions/guidelines to the banks
in the matter.

2, State Level inter-institutional
Committees have been set up at all
the regional offices of the Department
of Banking Operations and Develop-
ment of Reserve Bank of India for
the purpose of ensuring better coor-
dination between the banks, the
State Governments, Central and
State Level Financial Institutions and
other agencies.

3. A Standing Coordination Com-
mittee has been constituted by the
Reserve Bank of India to consider
the issues relating to coordination
between commercial banks and term
lending institutions on an ‘on-going’
basis.

4. A Special Cell has been set up
within the Rechabilitation Finance_
Division of Industrial Development
Bank of India for attending to refe-
rences from banks in respect of their
sick and problems cases.

5. As regards the Small Scale
Industries Sector, Reserve Bank of
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India has issued suitable guidelines
to the banks with a view ensure
that the potentially viable sick units
in the small scale industries sector
receive due attention and timely
support from banks.

The above policy is apglicable to
all the nationalised banks. As in
previous years, during the year 1981
also, all the na:ioaalised banks have
been following t1c above policy.

Promotion of Educational Tours
to Historicai Places

812. SHRI CHINTAMANI
JENA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whetherit is a fact that the
Ashok Group of hotels owned by the
India Tourism Development Corpo-
ration has announced some conces-
sioaal packages t§ promote educa-
tional tours tu historical places by
students ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (a) and (b) : ITDC
has offered a special rate of Rs. 75/-
a day for boarding and lodging in
Three star categories of hotels to the
students undergoing educational
tours. The extremely low package
rates have been given keeping in view
the need and importance of promo-
ting educational tours to the histori-
cal places besides fulfilling the social
obligation of offering cheaper rates
to the student community. This offer
1s open till 30 September, 1981,
Under this offer. 4 students will be
required to share a room. They will
be served fixed buffet lunch and din-
ners and fixed breakfast. 1his offer is
inttially for Udaipur, Agra, Jaipur,
Khajura_ho and Aurangabad which
are tourist attractions and also have
historical importance.
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Goods Intported from West Germany
and Japan

813. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
COMMERCE be pleased to state the
nomenclature and value of goods
imported from West Germany and
Japan through varipus Government
agencies during 198"-81 ?

THE MINISTER OF STATE IN
THE MINISTRY OF CO
(SHRI KHURSHEED ALA
KHAN) : Separate statistics of im-
ports, country-wise and commodity-
wise, by Government Agencies are
not maintained.

Restriction on Import of Steel
Items

814. SHRI MANMOHAN TUDU:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whetherit is a fact that the
Steel Authority of India Limited has
requested his Ministry to impose
restriction on the import of some
varieties of steel items barring struc-
tural steel and plates ;

) whether such request has been
made by the SAIL due to the accu-
mulation of large quantities of steel
items on the stockyards;

(c) if so, the reaction of Govern-
ment thereto ; and

(d) the steps Government propose
to take to curb imports of steel ?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIJEE) : (a) and
(b): Suggestions for changes in
import policy have been received
from various organisations, including
Steel Authority of India Limited.

(c) and (d) : Changes, as and when
considered  necessary, will be
announced.
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Expiry of terms of Chalrmen and
Managing Directors of Nationalised

815. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of
FINANCE be pleased to state :

(2) what are the names of
Chairmen and Managing Directors
of the Nationalised banks whose
terms of service expired during the
period from April to June, 1981 ;

(b) how many of them have
been granted extension of service
and the reason therefor ;

(c) the names of Board of
Directors in each nationalised bank
whose terms of service expired in
November, 1980 to June 1981;

(d) the number and names of
new Board of Directors who have
been appointed in their place;

(¢) in case no new Board of
Directors have been appointed, what
are the reasons therefor:;

(f) the number of vacancies in
the Board of Directors in each
nationalised bank as on 30th June
1981; and

(2) what steps Government have
taken to fill up these vacancies ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(@) to(g): A statement is laid on
the Table of the House.

Statement
(a) and (b): The initial term of

three years of the following Chairmen
and Managing Directors of nationa-
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lised banks expired during April-
June, 1981 :

1. Shri B.K. Chatterji,

Chairman and Managing
Director, United Commercial
Bank.

2. Shri R. Raghupathy, _
Chairman and  Mananing
Director, Syndicate Bank.

Considering all relevant factors,
and in consultation with Reserve
Bank of India, the term of office of
Sarvashri B K.  Chatterji and
R. Raghupathy was further extended
respectively upto 15-7-1983 and
23-4-1984,

(c) to (e¢): The names of directors
on the Boards of the 14 nationalised
banks whose prescribed term of
office expired during the period
November 1980 to June 1981 are
given in statement-I. In accordance
with clause 9(3) of the Nationalised
Banks (Management and Miscella-
neous Provisions) Scheme, 1970, a
Director whose term of office has
expired shall, notwithstanding such
expiry, continue to hold office as
Director until a successor has been
appointed. Necessary action in this
regard is in hand.

(f) A statement showing the
number of vacancies in the Boards
of Directors of nationalised banks,
including the 6 banks nationalised
in April 1980, is attached as state-
ment-II.

(8) Appropriate action in this
regard is in hand.
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Statement-1

Shri V.S. Choubey

Shri Himat Singh Parteti
Shri Krishan Dev Dewan
Shri T.C. Jethmalani
Shri Virendra Agarwala
Prof. S.K. Chakraborty
Shri V.B. Haribhakti
Shri R.P. Nevatia

Shri Mahesh J. Shah

1. Central Bank of India

CooNauwbwNT

Shri J.R. Shah

Shri Abul Hasan

Shri Y.H. Malegam
Prof. P.H. Prasad
Shri N.K. Somani
Shri N.M. Wadiwa
Shri Nanu Bhai Amin

2. Bank of India

NounswN-

Dr. A.S. Kahlon

Brig. Ghasi Ram (Retd.)
Shri G. Rasull Khan
Shri Brijmohan Lall
Shri Rich Pal Mehra
Mrs. Ramola Nandi
Shri Rameshwar Thakur
Dr. Ram Das

3. Punjab National Bank

.

PNA NP LN

Shri Jitendra Kumar Narabhai
Patel

Shri R.M. Desai

Shri E.B. Reinboth

Shri V.K. Lakshmanan
Shri Kripal Singh Shekhawat
Shri Anand N. Amin

Shri C.C. Chokshi

Shri Chuni Lal Indalia

Dr. V.S. Vyas

Shri Ibrahim Ashraf

4, Bank of Baroda

COINANPLNY =

ot

Shri S. Lakshmanan
Shri D.R. Kapur

Shri D.H. Shah

Shri Jagjit Singh Hara
Shri Prakash Ram

Dr. P C. Goswami

Shri Padam Singh Jhina
Shri S.C. Loiwal

Shri Mohan Nayak

Dr. N. Das

S. United Commercial Bank

L R Y

|
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6. Canara Bank Shri J.V. Rao

Shri S.D. Gaonkar .

Shri 1. Atchutarama Raju

Shri C.S. Viswam

Lt. Gen. K.P. Candeth (Retd.)

Shri J.P. Javali

Shri N.C. Krishnan

Shri S. Nazar Mohamed

Shri M.V. Sir

WA N BN

7. United Bank of India Shri Madhusudan Banerjee
Shrimati Lhingjaneng Gangte

Shri P. M. Narielvala

Shri Arbinda Ray

Shri N.C. Sen Gupta, ICS (Retd.)
Prof. J.C, Brahma

Shri M.Y.A. Rahim

NAMB W~

8, Dena Bank Shri Jitendra A. Amin
Shri S.G. Shah

Shri N.K. Hathila

Kumari Prabha S. Shah
Shri E.A.K. Faizullabhoy
Shri Narayandas J Mehtani
Shri V.N. Raiji

Dr. U.K., Srivastava

NOANBRWN -
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9. Syndicate Bank Shri S. Seetharam Rao

Shri Bharat Singh

Shri B. Ratna Sabhapathy

Shri X. A. Fernandez

Shri Aroor Ramesh Rao

Shri S. Santhappa

Shri N. H. Shah

Lt. Gen. M. L. Thapan (Retd.)
Dr. K. S. Suryanarayana

b b FNZ Y SV)

10. Union Bank of India Shri S. Bardhan

Shri K. R. Chabria

Shri Jashbhai U. Patel
Shri Parmpal Singh Mann
Shri Ram Baboo Arya
Shri M. N. Amersey

Shri Habeeb Marikar

Dr. G. Gopal Reddy

Shri B. M. Shanthamurthy
Shri Prakash Sharma

L -
- - L

-
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11. Allahabad Bank Shri Bhupesh Sarkar

Shri Jai Govind Rai

Shri D. N. Patodia®

Col. Prabhu Lal Negi (Retd.)
Shri Rahim Gutti

Shri Samir Ghosh

Dr. Kedar Ram Gupta

Shri Jaswant Singh

oeNANBRWN-
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12. Indian Bank 1. ShriS. Subramanian
2. ShriJ. Dayanand
3. Shri M. P. Nachimuthu
4. Shri L. Bakthavathsal
5. Shri R. J. Chelliah
6. Dr. Neelkanth A. Kalyani
7. Shri N. Srinivasan
8. Shri S. B. Zaveri
13. Bank of Maharashtra 1. Shri S. D. Rahalkar
2. Shri Kuluram Dodhade
3. Shri Bherulal Patidar
4. Shri Mohamed Kalimulla Shariff
5. Shri Yogendra C. Amin
6. Dr.A. B. Joshi
7. Shri C. S. Ramachandran
8. Shri Kamal Tandon
14. 1Indian Overseas Bank 1. Shri V. S.T. Kumaraswamy
2. Dr. Joao Filipe Ferreira
3. Shri M. M. Jacob
4. Shri Ayla Achari
5. ShrilJ. L. Mehra
6. Shri N, Devi Prasad
7. Shri N. Ramaswamy
8. Shri Sher V. Utamsingh
Statement-——I1
Name of the Bank No. of vacancies as on
30-6-1981
1. Central Bank of India 11*
2. Bank of India 9*
3. Punjab National Bank 11
4. Bank of Baroda 11
5. United Commercial Bank 11
6. Canara Bank 11
7. United Bank of India il
8. Dena Bank 10+
9. Syndicate Bank 11*
10. Union Bank of India 11
11. Allahabad Bank 12
12. Indian Bank 11
13. Bank of Maharashtra 11*
14. Indian Overseas Bank 10*
15. Andhra Bank 11*
16. Corporation Bank 12
17. New Bank of India 12
18. Oriental Bank of Commerce 12
19. Punjab and Sind Bank 12
20. Vijaya Bank 12

*Exetutive Directors have since been appointed in these banks
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Purchase of Indian Tea by Soviet Union

816. SHRI SONTOSH MOHAN
DEV : Will the Minister of COM-
MERCE be pleased to state :

(a) whether itisa fact that the
purchase of 1ndian tea by the Soviet
Union is exported to a number of
European countries by the country
thereby depriving India of the hard

currency,

(b) whether it is also a fact
that much of the tea exports to the
Soviet Union is done through private
parties: and

(c) if so, the steps taken to re-
medy the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM,
KHAN) (a) : Although USSR does
re-export some of the teas imported
by it, Government is not aware of
any re-export of Indian tea by the
USSR to free market countries.

(b) and (c) : Alongwith private
Indiap tea exporters, the ea Trading
Corp. of India Ltd.,, a2 Government
of India undertaking, 1s exporting tea
to the USSR. Indian firms are
appointed as agents/supplicrs by the
USSR. The present arrangement are
as per the agreed Government policy
in regard to trade with the USSR.

AR W1 IR AT T

817. =it wgww:
oft g wx i : wr faw W 9
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Implementation of Recommendation
made by Era Sezhiyan Committee

818. SHRI BAPUSAHEB
PARULEKAR : Will the Minister of
FINANCE be pleased to state :

(@) whether the Life Insurance
Corporation has initiated any action
to implement recommendations made
by Era Sezhiyan Committee with
regard to ensuring of basic uniformity
in wage structure with all other
public sector undertakings ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAT BARO1) :
{a) and (b). One of the recom-
mendations of the Era Sezhiyan
Committee was that Government
may lay down broad guidelines to be
followed by all public sector under-
takings to ensure basic uniformity in
wage structure. Government have
taken note of this recommendation
and it is Government’s endeavour to
ensure that the wage structure in the
LIC is broadly in line with that ob-
taining in similar institutions.

w¥ g wyEt ax A

819. it frgmw fag : w7 qdaw
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Propesals Initiated by States for
bringing Gulf Investments

820. SHRI R.L.BHATIA : Will
the Minister of FINANCE be pleas-
ed to state :

(a) whether his attention has
been drawn to the news item cap-
tioned ¢ Centre’s aititude to Gulf
money irks States’” appearing in the
Times of India dated the 8th July,
1981;

(b) if so, which of the States have
initiated proposals to bring Gulf
investments in their States: and

(c) his reaction thereto?

THE MINISTER OF FINANCE
(SHR1 R. VENKATARAMAN)
(a) Yes, Sir.

(b) and (c) : While the States of
Gujarat and Maharashtra sent dele-
gations to the Gulf to explore
?ossibilitics of securing investment
rom oil expo-ting developing coun-
tries in terms of the mew facility
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opened for them for investment in
India, no State has come forward
with any concrete proposal to pro-
mote any project based on firm com-
mitments given by Gulf partics for
equity or other participation.

wgraeg ¥ Qv Frmteit 6 e
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Employment of Aircraft Technicians

822. SHRI VIJAYA KUMAR
YADAV: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether it is a fact that ap-
prenticeship scheme of aircraft
technicians in the Indian Airlines
was approved in 1975;

(b) if so, the details thereof;

(c) whether, the first batch of
aircraft technicians was selected for
two years’ theoretical and practical
training in October, 1976 second
batch in April, 1977 and the third in
October, 1977;

(d) it so, their total number and
the total amount spent on them;

(e) whether it is also a fact that
all candidates completed two years’
training of aircraft technique in diffe-
rent trades of engineering vide
Regional Directorate of Apprentice-
Shciip Trainning (North Region),
Udyog Nagar, Kanpur letter No.
1.T.C. DR/4/6/30 dated 30th July,
1979 and the Chief Engineering
Manager, Indian Airlines, New
Delhi letter No. DED/3898/495 dated
25th August, 1979;

(f) whether Government are
aware that aircraft technicians are
not utilised in other organisations
except in airlines; and

(8) if so, the steps taken by
Indian Airlines to give employment
to these persons?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : 1a) Yes, Sir.

(t) The apprentices under the
Apprentices Act, 1961 in the Air-
craft Design Trades are recruited in
the ratio 1: 10 i. e. 1 Apptentice
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against 10 skille® workers. The
training is for a period of two years
for ex-ITI candidates in the relevant
trade.

(c) Yes, Sir.

(d) A total of 43 Apprentices
were selected during the period and
the total amount spent on them in
the form of S.ipend was Rs.
1,80,600/-.

(e) Yes, Sir. Each Apprentice has
completed elementary Basic Training
in one of the designated trades viz.
Electrician or general Mechanic
Radi./Radar or Instrument.

(f) and (g) It is mandatory to
recruit Apprentices under the Ap-
preatices Act, 1961, but it is not
obligatory on the part of the employ-
er to provide jobs after the Appren-
tices complete thir  training.
However, the Apprentices after a
successful completion of their train-
ing and afer passing the final 1rade
Test cond .cted by the Director
Gentral, Employment & Training
arc eligible to compz'e for the post
of ‘Traince Tecanician’ in Indian
Airlines. If othe wise found suitable,
the App.eatices are given preference
over outsilers.

Fac'lities to Domestic and Foreign
Tourists at Tourist Centres

823, SHRIMATI MADHURI
SINGH: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether Government propose
to draw up a plan to develop tourist
centres in different parts of the
country to provide facilities to both
foreign and domestic visitors ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) and (b):
It is proposed to develop tourism on
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travel circuit concept during the
Sixth Five Year Plan. Accordingly
6! travel circuits covering 440
centres have been identified in con-
sultation with the State Govern-
ments/Union Territories in a series
of mzetings held during March-June
1981 in New Delhi. State Govern-
ments have been requested to draw
up blue-prints of tourism devel
ment for provision of infrastructural
facilities at the centres along the
identified travel circuits and send these
to the Department so that a shelf of
schemes can be prepared for imple-
mentation in a phased manner by
pooling the available resources in
the Central, State and private
sector.
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ol et § fe wfafwifa
arar aftqd & ga-grg gy AN
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Nominations Facilities to Pensioners

825. SHRI R. K. MHALGI :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that
Government have taken a decision
to extend “nomination facilities” to
their pensioners who have their
accounts in Banks ;

(b) if so. when and since when
that decision is to come in force ;
and

(c) if no such decision has been
taken so far the reasons for delay ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) to (¢) : Government have under
consideration a proposal to amend
the Banking Regulation Act, 1949 to
provide inter-alia, the nomination
facilities in respect of the banks
accounts holders. The amendment
will be included in the Banking
Laws Amendment Bill to be intro-
duced in Parliament in due course.
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Representation for waiving of 25 per
cent excise duty on diesel

830. SHRI D.S.A. SIVAPRAKA-~
SAM : Will the Minister of FI-
NANCE be pleased to state :
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(a) whether any representation
has been received from any State
Government either to waive the 25
per cent excise duty on diesel or
due subsidy be given to transport
corporations or companies; and

b) if so, the nature of represen-
tatl_on? and Government’s response
to1t

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) High speed diesel oil is sub-
ject to specific rate of excise duty
and not to ad valorem rate. No
representation for waiver of the
excise duty on high speed diesel oil
appears to have been received from
any State Government.

(b) Dose not arise.
Increase in import duty on Edible Ojls

831. SHRI MADHAVRAO
SCINDIA : Will the Minister of
FINANCE be pleased to state :

_ (a) whether it is a fact that
import duty on edible oils recently
been increased;

(b) if so, what are the details
thereof’;

(c) the reasons therefor; and

(d) how far it is likely to escalate
the prices of edible oils including
Vanaspati in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
@ to (¢): Yes Sir. On
18-7-1981, the rate of duty on Palm
oil, Rapeseed oil, Soyabean oil,
Sunflower o0il and Paimolein was
raised from 12.5 per cent ad valorem
to 42.5 per cent ad valorem. The
same day, the duty on coconut oil
was also raised from 60 per cent
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ad valorem to 80 per cent ad walo-
rem (basic-+auxiliary). On 26-7-1981
the Customs Ta-iff (Amendment)
Ordinance, 1981 was promulgated.
Simultaneously, the effective rates of
duty on all vegetable oils (excepting
Rapeseed oil and Soyabean oil)
covered by Heading No. 15.07 of
the First Schedule to the Customs
Tariff Act, 1975 was raised to 150
per cent ad valorem (basic+auxi-
liary). 7The effective rate of duty
on rapeseed oil and soyabean oil
was also fixed at 45 per cent ad
valorem (basic + auxiliary). These
changes have been made having
regard to the international and local
marKket prices of vegetable oils.

(d) As the concessional rate of
duty of 5 per cent ad valorem ap-
plicable to imports made by the
State Trading Corporation of India
continues to operate. the prices of
vegetable oils supplied through the
public distribution system and
vanaspati are not likely to be
affected by the changes in duties
meationed above -

Inquiry into AIl’s “Makalu”’

832. SHRI DAULAT RAM
SARAN :
SHRI CHHOTEY SINGH
YADAYV :
PROF. AJIT KUMAR
MEHTA :
SH. RAINATH SONKAR

SHASTRI :

SHRI B. D. SINGH :
SHRI BAPUSAHEB
PARULEKAR :

SH. MANI RAM BAGRI :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state ;

(a) whether inquiry ordered by
Government into the Air India
“Makalu” sabotage has been com-
pleted ;
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(b) if so, whether any report has
been submitted to Government ; if
50, details thereof and action propos-
ed to be taken by Government there-
on ; and

(c) if answer to Part (a) above be
in the negative, what is the present
position ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) (a) to (c) :
Investigation has been completed and
a charge-sheet has been filed on
17-6-1981 in the court of the
Additional Metropolitan Magistrate,
Bombay against Shri S. P. Inamdar,
an employee of Air India who was
working as Senior Aircraft Technician
Component Overhaul Division. The
matter is subjudice.

Purchase of Jute

834. SHRI AMAR ROYPRA-
DHAN :
SHRI R. P. DAS :

Will the Minister of COMMERCE
be pleased to state :

(a) how much jute has been
purchased by the Jute Corporation
of India since March, 1981 todate
month-wise ;

. (b) at what cost and Whether all
jute has been purchased by the JCI
from the jute growers ; and

(c) if so the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) According to infor-
mation so far available monthwise
purchases of raw jute, made by Jute
Corporation of India from March,
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1981 upto 8th August, 198! areas
under ; —

Qty. 000 bales of 18) Kgs.

Month Qty. purchased
March 2.7
April 28
May —_—
June —_
July 0.5
August

(upto 8-8-81) 5.7

(b)and (¢) : The purchases dur-
ing above period were made from
growers at statutory minimum prices,
except for a small quantity of
128 bales which was procured in
March, 1981 from non growers In
Orissa. Statutory minimum prices at
which above purchases were made
are given below :—

(Year Purchase
July- State/District Variety price
June) (Rs. Qtls.)
Ws/TD5/
Mesta
Bottom

1980-81 Orissa/Koraput Koraput 144.50

A.P./Viziana- Mesta 149. 50
garam Bimll

198(-82 Assam White 175.00
Bihar/Purnea White 185.00

Katihar  Tossa 195.50

West Bengal/ )
Coochbehar ) White 182.00
Jalpaiguri }
Darjeeling
24-Parganas Tossa 201.50

Sick Textile Units in Gujarat

835. SHRI R. P. GAEKWAD :
Will the Minister of COMMERCE
be pleased to state :

(a) whether itisa fact that pan
city of funds has affected most textile
mills in Gujarat and the State
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Government had suggeted taking over
by the Centre some of the sick textile

units ;

(b) whetherthe State Government
had also suggested for expansion of
National Textile Corporation ; and

(c) what steps the Centre propose
to take to help and save the indus-
try ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

( SHRI KHURSHEED ALAM
KHAN): (a) While no general
request for takeover of mills in

Gujarat, suffering for want of funds,
has been received, the State Govern-
ment is keen to investigate the possi-
bility of restarting Kanti Mills
Surendranagar, which was closed on
June 9, 1981, after incurring losses
for sometime past.

(b) No such suggestion has been
received from the State Government.

(c) The steps to be taken by the
Government to help the industry
will depend on the situation obtaining
from time to time.

Performance of Public Sector
Enterprises

836. SHRIBHIKU RAM JAIN:
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of FINANCE be

pleased to state :

(a) whether Government  are
aware that the performance of some
public sector enterprises is not com-
mensurate with the vast resources
invested in them and prove a cons-
traint to the rapid growth of the
economy;

(b) whether it is proposed to
have a periodic review of the work-
ing of public sector enterprises to
improve their performance; and

{¢) If so, details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
() to (¢) - Government are aware
that there is scope for improving
the physical and financial perfor-
mance of some of the undertakings.
Towards this end, Government have
taken several measures. These in-
clude :

(a) Government at the highest
level monitors the performance of
infra-structural fucilities, like, trans-
portation, availability of basic indus-

trial inputs, etc.

(b) An Expert Committee under
the Chairmanship of Member (In-
dustry), Planning Commission, is
engaged in the examination of cer-
tain public enterprises whose physi-
cal and financial performance has
not been upto the mark;

() Government at the highest
level reviews the performance of
major enterprises at regular inter-
vals;

(d) Regular monitoring through
the means of Performance Review
teetings are conducted by the ad-
ministrative Ministries The repre-
sentatives of the Planning Commis-
sion and the Bureau of Public Enter-
prises assist the administrative Minis-
tries in performance review meet-
ings.
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Pension to Old Pensioners

838. SHRI A. K. ROY : Will the
Minister of FINANCE be pleased
to state :

() whether the attention of the
Ministry has been drawn to the
Editorial comments under the Cap-
tion “Pensioned Off” in the ‘States-
man’ dated 9th May, 198!; and

(b) if so, the action taken by the
Ministry ;

(i) to repeal the Pensions Act,

1871; and

(ii) to ensure legal safe-guards
against current discriminatory
practices in the matter of
upgrading pension to extend
social justice to old pensio-
ners ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
ésmu SAWAL SINGH' SISODIA) :
a) Yes, Sir.

(b) There is no proposal to repeal
the Pensions Act, 1871. However,
Government intend to introduce an
Amendment Bill to the Peasions Act,
1871 with a view to (1) extending the
provisions of the Act to th* territories
which immediately before the It
November, 1956 formed part of Part
B States aad (ii) enable a pensioner
to nominate a person who may
receive payment of the arrears of
pension remaining undrawn at the
time of the death of the pensioner.

An employee’s retirement benefits
are determined with refercnce to the
rules in force on the date of retire-
ment. As a matter of general policy
any liberalisation/revision in retire-
ment benefits is made effective pros-
pectively, on admunistrative as well
as financial consideratiuns. However,
the Government is granting dearness
relief to old pensioners also in accor-
dance with the recommendations of
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the Third Pay Commission. So far,
13 instalments of relief, amounting
to a minimum of Rs. 60/- and a
maximum of Rs. 300/- per months
have been allowed. In addition, the
Central Government peusioners who
retired prior to 1-1-1973 have been
allowed ad-hoc relief ranging from
Rs. 15/- to Rs. 35/- per month.
Furtner, as announced by the
Financz Minister in his Bucget
speech on 28-2 1981, dearness relief
to pensioners is now being paid at
the rate of 2 5 per cent of pension
for each 8-point rise in the average
consumer pricc index instead of at
the rate of ~ per c.nt for each 16-
point risc as h:thertofore. The pro-
cedure for payment of dearness relief
to g;nsione;s has~-also been stream-
lined.

Production of Controlled Cloth

839. SHRI MUKUNDA
MANDAL : Will ths Minister of
COMMELRCE be pleased to state what
steps have been taken to step up the
production of controlled cloth?

THE MINIST:R OF STATE IN
THE MINISiRY O COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : Interms of the new Textile
Policy, the produaction of controlled
cloth1 the mill and the handloom
sectors will be 650 million square
metres per annum,

@A™ § wgw faafare W sitenfs
faww @ pro faar o w0

840. it weravy wnf : #a1 faw o=
T; qATY FY FIT FLq 5% ¢
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Feaar = frar aar;
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News-Item under the caption “Cave-
In at Bokaro-20 Feared Dead”

842, SHRI K. PRADHANI :
SHRI CHITTA BASU :
PROF. RUP CHAND PAL :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government’s atten-
tion has been invited to the ‘Business
Standard’ of 18th June, 1981 accord-
ing to which a number of persons
died and several others were injured
when a big chunk of earth caved in
at the cold rolling mill of Bokaro on
17th June, 1981 ;

() if so, the details thereof ;

(c) whether any inquiry was con-
ducted to ascertain the causes of the
accident ; and

(d) if so, details of the findings
of the inquiry ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MU-
KHERJEE) (a) and (b) : Yes, Sir.
While engaged m excavation work at
the cold rolling mill of Bokaro Stecl
Plant, 11 workers of a contractor of
Hindustan Steelworks Construction
Limited (HSCL) died due to earth
slide on 17-6-1981.

(c) and (d): An Enquiry Com-
mittee was set up immediately at the
local level; but considering the
seriousness of the accident, the
Management of HSCL has consutu-
ted a high level enquiry committeo
with the former Chief Inspector of
Factories, Bihar as Chairman aad
the Chief Engineer (Bokaro Steel
leée Chief Engineer (MECON)
and General Manager (HSCL) posted
at Calcutta as Members. The find-
ings of this Committee are awaited.
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Stock posttion of Cokiig Coil in
each Steel Plant

843. SHRI KRISHNA CHAN-
DRA HALDER : Will the Minister
of STEEL AND MINES be pleased
to state the latest stock position of
coking coal in each steel plant ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MU-
KHERJEE) : The stock of coking
coal as on 19-8-1981 in each of the
six integrated steel plants was as
under :—

Stock (in’000 tonnes)

Steel Plant :

Bhilai 161.2
Durgapur 40.5
Rourkela 98.1
Bok iro 52.6
TISCO 433
11SCO 25.5

Intensification of Anti-Smuggling
Action Pian

844. SHRI A.T. PATIL : Will
the Minister of FINANCE be plea-
sed to state :—

(@) the value of goods seized
under anti-smuggling actions during
the last three years and the current
year, year-wise and area-wise ; and

(b) the programmecs which the
Government proposc to undertake
to intensify anti-smuggling action
plan, with special referenee to
Bombay arca, including the action
plan to demolish the smugglers trans-
port management and  escape
routes ?

THE MINISTER OF SIATE IN
THE MINISIRY OF FINANCE
(SHRI SAWAT SINGH SISODIA) ;
(@ The value of smuggled goods
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seized by the Castoms muthorities all
over India during 1978, 1979, 1980

1981 (upto June) is given below :—

Year Approximate Value

of goodsseized
(Rs. in crores)
1978 30.94
1979 40.42
1980 52.84
1981 17.87

(Upto June)

(b) In pursuance of the 20-Point
Programme, Government formulated
an Action Plan to combat smuggling.
‘The measures adopted include
strengthening of the preventive and
intelligencc network particularly in
the vulnerable areas (including the
West Coast region) and with reference
to items sensitive to smuggling.

The results achieved on imple-
menting the Action Plan are periodi-
cally reviewed and evaluated by
Government to take necessary re-
medial measures.

Export of Marine Fish

845. SHRI HARIHAR SOREN
Will the Minister of COMMERCE
be pleased to state :

(a) the total amount of foreigh
exchange earned by india through
the export of marine fish during
1979-80 and 1980-81 ;

(b) the total amount of foreign
exchange expected to be ed
during the current financial wyear
tlusmgh the export of marine fish ;
an

(c) the steps taken or proposed to
be taken to earn more foreign
cxchange through the export of
marine fish in 1981-827
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THE M QF STATE IN
THE Mmm OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : () 1he foreign exchange
earged through export of marine fish
(including frgg-kgs) was Rs 248.82
crores in 1979-80 and Rs. 234.84
crores in 1980-81.

(b) The total amount of foreign
exchange expected to be earned
during the current financial year
1981-82 is about Rs. 300 crores.

(c) The following are the impor-
tant steps under consideration to
earn more foreign exchange through
export of marine products in
1981-82 :—

(1) Duty free diesel oil supply to
all mechanised fishing ;

(ii) Chartering of deep sea fishing
vessels ;

(iii) Special incentives for increas-
ing Pomfret landings ;

(iv) Cash incentives for potential
items for exports ;

(v) Incentives on dried fish ex-
porls ;

(vi) Developmental assistance for
promoting new products ;

(vii) Improvements in shipping
opportunities ;

(viij) Exemption of duty on imports

of important inputs required

by seafood industry ;

(ix) Exemption of marine products
industry from the levy of
purchase tax and power

cut ;

{(x) Tightening of quality control
measures ; and

(xf) Steppiag up export promotio-
B8] TAASUTeS,
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Agitatipp by a Section of Employecs
of R.B. I Y

846. PROF. RUPCHAND PAL:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
activities of Reserve Bank of
India were hampered due to
agitation on the part of a section of
its employees ;

(b) if so, what could be the rea-
sons behind this ; and

(c) whether some States were
affected as a result of disturbance in
normal functioning of R.B.I. ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Yes, Sir.

(b) The Class IV employees of
the Reserve Bank of India resorted
to agitation in the form of go slow,
refusal to work overtime, non-
co-operation with the management
etc., on All India basis, from Ist
June, 1981 to 13the July, 198I.
During this period, they also resor-
ted to illegal strikes on 15th, 25th
and 26th June. 71he agitation
started initially at Calcutta over
reservation of certain number of
posts in different class IV categories
for the children/close relations of
existing class IV employees. Apart
from this, the All India Federation
of Class 1V employees also wanted
withdrawal of court injunction ob-
tained by the bank in some centres
against holding of demonstrations
etc. within the bank’s premises and
resumption of discussions on certain
outstanding issues pertaining to
Class IV employees.

(c) During the agitation, it was
not possible for the bank to conduct
pnormal business at all centres and
consequently the reccipt of Govern-
ment account, public  business,
daily balancing of books etc. were
affected to varying extent in different
centres. The dislocation was maxis
mum in the Calcutta Office.
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Stoppage of clearing of work in
Chandni Chowk Branch of State

Bank of India
847. SHRIMATI KISHORI
SINHA : Will the Minister of

FINANCE be pleased to state :

(a) whether it is a fact that on
refusal by the representative of
United Commercial Bank to give
Bundi Ladoo and Tea to the staff at
the clearing house at State Bank of
India, Chandni Chowk Branch, the
clerks struck work and the clearing
work in Delhi stopped ;

(b) whether over Rs. 100 crore
cheques remained uncleared ; and

(c) if so, what are the details
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(@) to (c): The clearing house at
Chandni Chowk, Delhi remained
suspended from 20th July, 1981 to
26th July, 1981 reportediy because
the representatives of the member
banks refused to accept cheques
presented by the representative of
United Commercial Bank on account
of his refusal to meet the demand of
Rs. 130/- from the representatives of
other member banks. Despite the
persuation by the President of the
clearing house, the matter could not
be settled till 26th July 1981. Infor-
mation about the amount of cheques
that remained uncleared during the
period of suspension is not readily
available. However, all the backlog
was cleared on 27th July, 1981 when
the clearing house resumed operations
with all the members. 7The clearing

house is functionin rmally since
28th July, 1981. § 1o y
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Lack of Accommodation for Foreign
Tourists in Certain States

848, SHRIG.Y. KRISHNAN :
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a{ whether it is a fact that there
is a lack of accommodation for the
stay of foreign tourists in certain
States ; and

(b) if so, whether Government
propose to construct new hotels
through loans from abroad ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (a) No detailed
assessment of the shortage of hotel
accommodation for the stay of
foreign tourists in different States has
been cairied out. Such shortage,
however, is generally felt at some
centres of tourist importance during
the peak tourist season.

(b) No, Sir.

A ey B § AwE Wy
T S Iy
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Purchase of Vaccuvators by CIWTC (b) whether it is a fact that they
gave grossly wrong declaration to the
850. SHRI PALAS BARMAN:  customs with regard to its cost 3
Will the Minister of FINANCE be ' B
pleased to state : (c) whether any additional custom
duty has been levied on CIWTC ;
(@) what action has been taken
against CIWTC for making irregular _ (d) whether any levy has been
rghase involving foreign exchange  imposed as  penalty for wrong
=E*‘l Vaccuvaters from U.S.A.} declaration ;
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it has been found that
there was a ¢onspiracy between MMP
Lines (P) Ltd. and CIWTC in this
connection 3 and

(f) what other action has been
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCL
(SHRI SAWAI SINGH SISODIA):
(&) The CBI arc investigating the
foreign exchange angle of the case.
Further action in the matter will be
taken on the receipt of the investi-
gation report.

(b) Yes Sir. The value declared
by them was Rs. 18,144/- whereas
the actual value was determined as
Rs. 34,64,137/-.

(c) Demand for Rs. 19,82,667.55
being the duty determined to have
been short levied. was issued. The
party preferred an appeal against
this demand which has since been
rejected by the Appellate Collector.
The party has not yet paid the extra
duty demanded. Acuon is being
taken to recover the outstanding
sduty amount.

(d) Notices to CIWIC as well
as to the then Chairman-Cum-
Mana%ing Director of CIWTC, have
been issued asking them to show

s¢ why penal action against them
should not be taken under Section
112 of the Customs Act. The casc
is under adjudication.

(¢) There is no evidence on record
with the customs authorities to
indicage that there was a conspiracy
between MMP Lines (P) Ltd. and
CIWTC in this connection.

() Please sce (¢) and (d) above.
Further action will be taken by the
Enforcement Directoratc as appro-
griate, on receipt of the CBI report.
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Reguest made by Government of
West Bengal Regarding Waiving
of Interest on Overdrafts

851. SHRIMATI GEETA
MUKHERIJEE : Will the Minister
of FINANCE be pleased to state:

(a) whether the West Bengsl
State Government had requested
the Centre to waive interest on over-
drafts taken by the State Govern-
ments; and

(b) 1f so, the details and Ungion
Government’s reaction thereto ?

'THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA :
(a) Yes, Sir, on the ground that
due to dislocation in the workihg
of the Calcutta Office of the Reserve
Bank of India, credit to State
Government's account was being
delaycd, resulting in overdrafts.

(b) The Reseive Bank of India
has written to all the State Govern-
ments that it would make the
necessary adjustments after arriving
at the correct daily cash balance of
each State if it is found that the
bank had charged unnecessary
interest on ways and means advances
and overdrafts from the State
Governments.

Income-Tax Raids

852, SHRI MOHD. ASRAR
AHMAD : Will the Minister of
FINANCE be pleased to state :

_(a) whether the Income-tax autho-

rities conducted raids in different
States during the period 1-4-81 to
31-7-81  (District-wise and State-
wise) and the number of raids in
each State ;

) (b) how much money (cash;
jewellery, F, D. Rs. unaccounted
money) was seized by the raiding
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party in each case (the names of
artics against whom these raids
were directed) ;

(¢) how much time was taken in
a particular July "81 I. T. raid in
Kanpur against one industrialist
with full particulars thereof as also
the action taken so far ;

(d) the total amount of muney
(cash, jewellery. F.D. Rs. unaccount-
ed amount of money) has so far
been collected consequent to these
raids during the aforesaid period ;

(¢) how much black money has
been unearthed in 1981 ; and

(f) whether any meeting of Chier
Ministers of States is proposed in
near future in order to unearth black
money and if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a), (b), (d) and (¢) During the
period 1-4-1981 to 31-7-1981 the
Income-tax department has conduct-
ed 679 scarches all over India.
During the course of these seurches
prima facie unaccounted assets of
the approximate value of Rs. 10.56
Crores have been scized Having
regard to thelarge numh:r of sear-
ches, it may not be practicable to
furmish the information in the
manner in which it has been sought.
However, if the Hon'’ble Member
desires informition about a parti-
calar State oI District the same
may be furnished.

(¢) Thc Income-tax department
commenced the searchat Kanpur
and other places on 16th July, 1981
and the operations were continued
for about a month. During the
course of the search prima facie
unaccounted assets of the approxi-
mate value of Rs. 1.80 crores were
seikzed.

(f) Thereis no such proposal ot
present.

Sale of Bearer Bonds 1a Biark Market

853. SHR1 CHHOTEY BINGH
YADAV :

%{IﬁéHRMESH KUMAR

PROF. AJIT KUMAR
MEHTA ;

SHRI R. L. BHATIA :

-SHRI DAULAT RAM
SARAN :

SHRI RAM VILAS
PASWAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are
aware of the continuous large scale
of Bearer Bonds in black market;
and

(b) if so, reaction of Government
with regard thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(ay No instance of sale of Bearer
Bonds in black market has come to
the notice of the Government so far.

(b) Does not arise.

Steps to Meet Demands of Income-
Tax Officers

854. SHRI1 SATYENDRA
NARAYAN SINHA : Will the
Minister of FINANCE be pleased
to state :

(a) whether Income-tax officers
in Delhi and other places have been
agitating for better service cosditions
and promotion rules for the past
several months;

(b) if so, whether Government
have considered their representations;
and

(¢) if so, what steps have been
taken or have been decided upon to
meet their demands ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) and (b) Yes, Sir.
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() The various demands of the
romotee oﬂiht;ers g:othc Igfcoﬂme-ta.x
epartment have been carefully exa-

mined from time to time but it has
not been found possible to accept
them. The question, however, of
improying the career prospects of
the officers in the Income-tax Depart-
ment is kept under constant review
and appropriate action taken as and
when considered necessary.
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Rationalisation of Fiscal Levies on
man made Fibres and Yarn

856. SHRI JAGDISH TYTLER:
Will the Minister of FINANCE be
pleased to state :

(a) whether Government are con-
templating rationalisation of the
fiscal levies on man-made fibres and
yarn;

(b) if so, the salient features of
the proposal; and

(c) when these are likely to be
implemented.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) As contemplated in the state-
ment on Textile Policy, it is proposed
to review the fiscal levies on various
man-made fibres and yarns.

(b) Specific proposals in this
regard have not yet been finalised.

(v) Tt is not possible to state at
this stage when the proposals are
likely to be finalised and imple-
mented.

t Practices in Rural
t Champaran

Alleged Cor
Banpks in

857. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister
of FINANCE be pleased to state:

(a) whether Government are
aware of the corrupt practices pre-
vailing in the Rural Banks in East
Champaran;

(b) isit a fact that poor people
of the countryside have to pay brfbe
and certain percentages for having a
loan from Rural Banks in East
Champaran; and

(¢) if sn, what steps Government
propose to eradicate this bribery ?
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THE DEPUiIY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) to (c) : Certain complaints had
been received of alleged corruption
and nepotism in the working of the

hamparan Kshetriya Gramin Bank,
Motihari operating in East and West
Champaran districts.  As a result of
preliminary enquiry into these, the
then Chairman of this bank has becn
shifted and replaced by a new Chair-
man. The concerned sponsoring
bank is also proposing to institute a
formal departmental enquiry against
the former chairman.

Estimated Loss by Air India

858. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister
of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether his attention has
been drawn about the fact that the
Air India has cstimated that its loss
during 1980-81 will go upto Rs, 21.25
crore against Rs. 15.09 crores of the
last year ; and

(b) if so, his reaction thereto ?

‘I HE MINISTER OF 5 OURISM
AND CIVIL AVIATION (SHRI
A.P.SHARMA) : (a) Yes, Sir.

(b) According to the original
budget estimate the loss for the year
1980-81 was estimated to be Rs.
39.40 crores. The net loss of Rs.
21.30 crores now shown by Air
India shows aa improvement over
the situation brought about by the
various steps taken by the Corpora-
tion to increase the revenue and to
bring down the expenditure to the
maximum extent pos-ible, without
sacrificing the operational safety and
cfficiency. A positive trend has been

Thoticed in the earnings of the Cor~

poration from December, 1980

onwards.
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plain all India S
C(;.ﬁdl m Air C?:?-go m
from Calcutta

859. SHRI NIREN GHOSE :
Will the Minister of TOURISM
AND CIVIL AVIATION be
pleased to state :

(a) has All India Shippers Council
complained about air cargo flights
from Calcutta;

(b) if so, what are they; and

(¢) what steps have been taken to
remove those complaints?

1HE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P.SHARMA) : (a) Yes, Sir.

(b) 1 hey are regarding air cargo
backlog position at Calcutta airport.

(¢) With effect liom st July,
1981 the allocation for cargo capacity
from Calcutta has been increased
from 21.7 tons per week to 35 tons
per week on Air India flights, in
order to clear the backlog.

Development of New Tourist
Centres/Spots in North Eastern States

86). SHRI CHINGWANG
KONYAK : Will the Minister of
TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether the Ministry propose
to draw up a plan to develop tourist
centres in several new spots in the
North-Eastern States to provide faci-
litie: to both foreign and domestic
visitors ; and

(b) if so, the details thereof ?

THL MINISTER OF 'TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA): (a) and (b). 12
travel circurts including 63 tourist
centres have been  identified for
development in the North Eastern
States on an integrated basis by utili-
sing available resources in the Central,
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State and private sectors on the
basis of availability of resources and
inter se priorities. T1he travel cir-
cuits are :—

Assam :

(i) Gauhati-Jungalbalahu-Kazi-
ranga-Sibsagar.

(11) Gauhati-Barapeta-Baroma-
Manas.

Manipur :

ti) Imphal-Moirang-Loktak Lake-
Keibul-Lamjao Park and
back.

(i) Imphal-Ukhrul-Imphal.

Nagalund :

(i) Dimapur-Kohima-Wokha-
Mokokchung-Tuensang-Mo-
kokchung-Zunheho to-
Kohima.

(i) Dimapur-Kohima-Phek

Arunachal Pradesh :

(iy Tezpur-Bhalukpung--Bomdila=
Tawang.

Meghalaya :

(1) Jorhat--Nongpoh-Barapani-
Shillong-Mawngap-Weilloi-
Jukram-Weiloi-Mawsynrap-
Shillong-Cherrapunji-Umtyan-
gar-Davbi-Jowai-Nartiang-
Jowai-Passi-Garampani-Shil-
long/Hoflong,

(ii) Bajenadoba-Rongram-Tura-
Rongram-Bongrangir-Siru-
Baghara-Balpakram and back
to Tura.

Tripura :

(i) Agortala-Sipahijala-Rudra-
sagar-Udnipur-Matabari-Amar-
pur-Dumbur-Gandacherra-
Kumarghat/Fatikroy-Unakoty
Kailashahar.
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(ii)* Kailashahar-Unkoty-Fatikroy-
Jumpai-K ailashahar.

Mizoram :

(i) Aizawl and excursions in the
area around.

The schemes proposed in the
Central Sector are as follows : —

At Gauhati, the ITDC proposes
to construct a 1(0-bed hotel, and
has already set up a trunsport unit.
The Department of Tourism would
built a youth/tourist hostel.

At Shillong, the ITDC proposes to
take over the Pinewcod Hotel for
management and the Department
of Tourism will build a youth/
tourist hostel. -

At Barapani, the 11 DC proposes
to construct a hotel and create water
sports facilities.

At Nangpoh and Jorhat, the I1DC
propose to create wayside facilities.

The Department of Tourism pro-
poses to constructa youth/tourist
hostel, one each at Imphal and
Kohima.

The Department of Tourism pro-
poses to construct a Forest Lodge
at Manas Game Sanctuary.

Central Governnent  Tourist
Offices have been sanctioned at
Gauhati, Shillong, Imphal and
Itanagar. Officers have also been
notified at the first three places.

At Defrauded by Indian Travel
Agencies Abroad

861. SHR!I RAJESH KUMAR
SINGH :
PROF. AIJIT KUMAR
MEHTA :

Will the MINISTER OF TOU-
RISM AND CIVIL AVIATION be
pleased to state :

{a) whether it is a fact that some
Indian travel agencies abroad have
defrauded Air India of several lakhs

of rupees;

(b) if so, details thereof stating
their modus operandi; and

(c) measures taken by Govern-
ment to protect Air India from sich
unscrupulous travel agents ?

THE MINISTER OF 10URISM
AND CIVIL AVIATION (SHRY
A. P.SHARMA): (a)to (c). The
informatior is being collected and
will be placed on the table of the
Sabha.

New Airport for Bombay

862. DR. SUBRAMANIAM
SWAMY : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(@) whether the Government are
considering having a new Airport
for Bombay;

_(b) ifso, which are the different
sites that are under consideration ;
and

(c) the details thereof ?

‘THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA): (a) to (c). Pro-
jections of air traffic to and via
Bombay indicate the likely satura-
tion of the airport in the course of
the current decade. However,
Government do not presently have
under consideration a n°w airport
for Bombay.

Scuffle between Unions in United
Bank of India, Calcutta

863. SHRI RAM SINGH
YADAV : Will the Minister of
FINANCE be pleased to state :

(a) whether Government are
aware of the scuffie, as narrated’ in
the “Statesman’ dated July 30, 1981,
alleged to have occurred in the
Board Room and the Chairman’s
Room of the nationalised United
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Bank of India at Calcutta between
the supporters of rival Unions on
29th July, 19817

(b) how many persons sustained
injuries in the above said clash;

(c) whether Government are
aware that such incidents bring dis-
credit to the banking business; and

(d) what steps his Ministry have
taken to avoid such incidents in
husiness hours in the bank premises
to retain the credit and safety of the
banking institutions?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Yes Sir. Government has seen
the report appearing in the Delhi
edition of Siatesman on July 30,
1981.

(b) A large number of emplo-
yees were injured in the clash bet-
ween rival unions of which 14 werg
injured seriously.

() Yes, Sir,

(d) The Government has ad-
vised the management of the bank
to take stern disciplinary action
against the erring cmployees. The
bank has discharged one officer from
service and has suspended /chargeshe-
eted a number of other employees.
The bank had also sought police
assistance to curb unruly elements
among employees. The bank has
also ordered an enquiry into the oute
break of violence in the head office
building on 29-7-1981 and has assig-

ned the enquiry to a retired senior
police oflicial.

Recommendations of Committee
on Reduction of Income-Tax Rates

864. SHRI M.V. CHANDRA-
SHEKARA MURTHY Will the

Minister of FINANCT be pleased to
state :

(a) whether Union Government
have appointed a Committee to study
1acome tax cut or its reduction;
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(b) if so, whether Government
have also asked the Committee to
study as to what incentive may be
provided for savings;

(¢)_ if so, whether the committee
has given its recommendations;

(d) what steps or decision has
been taken by Government to re-
duce income tax rate and also give
greater incentive for savings; and

(e) when a final decision is likely
to be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISIRY OF FINANCE
%SHRI SAWAI SINGIH SISODIA):
a) No, Sir.

(b) to (e) : Does not arisg,

Overdrafts by States

865. DR. VASANT KUMAR
PANDIT : Will the Ministes of
FINANCE be pleased to state ;

(a) whether it is a fact that
several State Governments have taken
“overdrafts” from the Reserva Bank
of India on various accounts }

(b) if so, give the figures of total
overdrafts State-wise ; as on 31t
March 1981 and 30th June, 1981 ;

(©) in how many cases and when
had the Reserve Bank ordered

“Stopped Payment” and to which
States ; and

(d) whether it is a fact that in’
most of the cases such overdrafts-
bad to be taken on account of
drought and scarcity works and due’
to undue delay on the part of Union

Governmex_nt to expedite the proce-
dure and give assistance Quickg'r ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) and (b): A statement showing
the adjusted overdraft position of the
States as on 31-3-1981 is laid on the
Table of the House. No State was
in overdraft on 30th June, 1981.

(c) The Reserve Bank had sus-
pended payments of Karnataka and
Kerala in May, 1974,

(d) Expenditure on account of
drought and scarcity works is met
from the margin money available with
the State Governments and advance
Plan assistance provided for by the
Government of  India against
the ceilings of  expenditure
approved for the purpose. If the
State  Governments’ expenditure
exceeds these ceilings, they are likely
to face a Ways & Means problem.
There is no delay in providing central
.ssistance wherever called for.

Statement
(RS. CRORES)

STATES As on
31-3-1981
1. Assam —33,05
2. Guﬁrat —17.59
3. Haryana —36.01
4. Xarnataka —14.37
5. Madhya Pradesh —97.93
7. Nagaland —0.64
-8. Punjab —64.01
9. Rajasthan —143.27
10. Tripura —9.46
. 11. West Bengal —97,08
TOTAL: —535.90
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Financial Institutions Liabilities
involved in Ritz Continental
Hotel, Calcutta

866. SHRI MOHAMMED
ISMAIL : Will the Minister of
TOURISM & CIVIL AVIATION)
(Paryatan  Air Nagar Vimanan
Mantri) be pleased to state :

(a) the amount [ liabilities of
the Central Governnieat Financial
Institutions involved in Ritz Conti-
nental Hotel, Calcutta;

(b) whether he is aware that the
same Hotel ceased its operation since
23-11-79 after borrowing hoge finan~
cial aid from Government ;

(¢) il so, what steps have been
taken in this matter ;

_(d) whether Government are con-
sidering to take-over this 5 star Hotel;

(e) if so, when ; and
(f) if not, the reascns ?

THE MINISTER OIF TOURISM
AND CIVIL AVIATION (SHRI A P.
SHARMA) : (a) ‘the liability of
Ritz Continental Hotel, Calcutta
towaras various Central Govt. Finan-
cial Institutions is given below :

Rs.

1. Hotel Deve- (as on 13.08 lakhs
lopment 1-1-80)
Loan Board.

2. L.LC. (as on 56.30 lakhs
31-3-80)

3. Union Bank ( ,, , ) 13.53 lakhs
of India.

(b) to () The hotel was closed down
on 23 11-79 and went into liquidation
on 11-6-80. Before the hotel went
into liquidation, Govt. cxamined the
possibilities of taking over of this
hotel by I'l DC but as the hotel was
in a very poor shape financially and
ITDC did not find the project viable,
no steps were taken to take over the
hotel. In November 1980, on the
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request of Govt. of West Bengal, the
proposal -was again examined and
1ndia Tourism Development Corpora-
tion/Hotel Corporation of India,
after detailed examination, did not
find it feasible to take over the hotel
However, both HCI and ITDC pro-
posed that if the property was taken
over by the State Govt. they would
be willing to run it on operating
contract basis or on thc basis of
consultancy service for commission-
ing and managing it on mutually
agreed terms. West Bengal Govt. was
informed accordingly. No reply has
so far been reccived from them.
However, Central Govt, is not consi-
dering any proposal to take over
this hotel for the reasons mentioned
above.

Import of Air Conditioned Cars from
Japan

867. SHRI R. L.P. VERMA :
SHRI SANAT KUMAR
MANDAL :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(@) 1isita fact that 125 air-condi-
tioned cars are to be imported from
Japan at an estimated cost of Rs. 2
crores in Foreign Exchange as re-
placement of the obsolete cars for
carrying the rush of tourists expected
during the Asian Games 1982 by
ITDC ;

(b if so, what steps Government
propose to take (o ensure not to
fiddle away the precious exchange on
such a transaction which is one of
the many remifications of the Asian
Games ; and

(¢) whether Government have
considered the feasibility of hiring

cars locally, preferably running with
diesel oil ?

THE MINISTELR OF TOURISM

AND CIVIL. AVIATION (SHRI A.P.

SHARMA): (8) and (b). The
India Tourism Developnient Corpo-
ration have been permitted to import
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118 cars at an estimated cost of
Rs. 2.20 crores with the foneign
exchange component of Rs. 64.99
lakhs. They are still negotiating
with various countries to import
these cars. After the negotiations
have been finalised the name of the
country from where the cars will be
imported will be known. These
cars are required to meet the trans-
port requirements at the time of
Asian Games to be held in New Delhi
in October, 1982. The new cars to be
imported will replace the existinf
obsolete cars belonging to ITDC all
over 1lie country which are proving
uneconomic as they are old models
purchased between the year 1970
and 1974.

It is estimated that the expen-
diture in foreign exchange on the
purchase of 118 cars will be realised
by the India Tourism Development
Corporation in foreign exchange
within a year or so of their purchase.
Thereafter any ecarning in foreign
exchange from hire of these tourist
cars will earn profits for the Corpora-
tion in foreign exchange. Thus this
investment in foreign exchange will
result in substantial foreign exchange
earnings.

(c) No, Sir.

Aid from Japan

868. SHRI LAKSHMAN MAL-
LICK : Will the Minister of
FINANCE be pleased to state :

(a) Wwhether Japan has offered aid
to India in the recent past for various
projects ;

(b) if so, the amount of aid
offered ;

(c) whether Government_ have
identified the projects for utilisation
of this aid; and

(d) if so, the detals thereof 7
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) : (a)
Yﬂ, Sil‘. -

(b) Japan has offered a credit of
Yen 28 billion in 1981-82 for various
projects.

(c¢) and (d) : Fertilizers and hydro-

ower projects are the fields earmar-

d for utilisation of Japanese cre-
dits. Further details of the specific
projects are being worked out in
consultation with the concerned
Ministries/Departments of the
Government.

Loan given by Nationalised Banks
in Dehradun, Chemouli and Pauri
Districts.

869. SHRI JYOTIRMOY BOSU :

Will the Minister of FINANCE be
pleased to state :

(a) the amount given on loan by
nationalised banks at DRF rate of
interest in the districts of Dehradun,
Chemouli and Pauri during the four
months preceding 14th June, 1981 ;
and

(b) full details thereof ?

THE DEPUIY MINISTIER IN
THE MINISTRY OF FINANCE
SHRI MAGANBHAI BAROT):
(a) and (b):  Presumably, the
information sought is regarding
advances under the Differential
Rate of Interest Scheme The pre-
sent data reporting system does not
yield district-wise information as
regards amount given on loan by the
nationalised banks under Diffcren-
tial Rate of Interest (DRI) Scheme
However, the outstanding auvances
of public sector banks under DRI
Scheme in the State of Uttar Pradesh
for the last three years ended June,
1978, June 1979 and June, 1980
are given below :

As at the end No. of Amount
of Borrowal outstand-
Accounts ing (Rs.

in lakhs)

June, 1978 175428 887.53
Junc, 1979 221433  1488.52
June, 1980 250718 219978

(Data are provisional)

Foreign Investment

870. SHRI SUBASH CHANDRA
BOSE ALLURI ;: Will the Minister
of FINANCE be pleased to state :

(a) whether Government propose
to give free hand to State Govern-
ments to try and attract foreign in-
vestment in the country particilarly
from Arab countries;

(b) whether Government have
laid down some guidelines and rules
in these matters; and

(c) if so,the details thereof ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) No, Sir. Promotion of any pro-
ject with foreign participation or
otherwise cannot be unielated to Plan
priorities and Plan provisions.

(b) and (c): rhis approach is
implicit in our scheme¢ of Planning
and funding of Plan projects and
priorities and st paiate guidelines are
not nccessary. However, some
States had doubts about the matter
and suitable clari: cations have been
given during discussions.

Involvement of Private Sector in
Development of Tourism
871. SHRI M. RAMGOPAL
REDDY
SHRI CHINTAMANI PANI-
GRAHI :

Will the Minister of TOURISM
AND CIVIL AVIA1ION be pleased
to state :

(a) whether Government have a
proposal under their consideration
to involve private sector in the deve-
lopment of 1 ourism in the country;
and

(b) if so, the details thereof?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA) : (a) Yes, Sir.

(b) The private sector are already
involved in the development of
tourism in the country, particularly in
the field of accommodation and
transport facilities and services pro-
vided by travel agents, wild life out-
fitters and tour opcrators. In the
Sixth Plan, 440 tourist centres have
been identified falling along 61 travel
circuits spread all over the country.
It is proposed to develop these
centres and infrastructural facilities
in these centres and along the travel
circuits in an integrated manner by
pooling all available resources in the
Central Sector and the State Sector
as also the private seccor.

Pre-requisite for Partnership
Firm/Business

872. PROF. AJIT KUMAR
MEHTA. Will the Minister of
FINANCE be pleased to state :

(8) is it a pre-requisite for a part-
nership firm/business to have a duly
written partnership decd to check
the benami and bogus firms/joint
business ; if so, what is the correct
rule position and who are to be ap-
proached for its implementation ;
and

(b) thereasons why the payment
of electricity bills by commercial
establishments is not made by che-
ques so as to check the accumulation
of unaccounted money ; is there any
proposal to make it mandatory with
immediate effcct —- copy of the ins-
tructions so issued may be laid on
the Table ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHRI SAWAI SINGH SISODIA)
(a) Yes, Sir. Under Section 184 of
the Income-tax Act, 1961, application
for registration has to be filed along-
with the instrument of partnership
in the prescribed form and in the
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prescribed manner before the con-
cerned Income-tax Officer who is
required to enquire into the genuine-
ness of the firm before granting
registration.

(b) Section 40-A(3) of the In-
come-tax Act, 1961, specifically pro-
vides that where an assessee incurs
any expenditure in respect of which
payment is made in a sum exceeding
Rs. 2,500/- otherwise than by a cros-
sed cheque drawn on a bank or by
a crossed bank draft, such expendi-
turc shall not be allowed as deduc-
tion Payment towards electricity
bills would be coveied by the afore-
said provision and electricity bills
over Rs. 2,500/~ are statutorily re-
quired to be paid in the aforesaid
manner before an assessee can claim
deduction of this expeiditure in
computing his income.
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Setting up of Steel Factories

874. SHRI PIUS TIRKEY : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) how many steel factories are
going to be started in 6th plan ;

(b) what are their state-wise de-
tails ; and

(¢) how much expenditure is
likely to be incurred in this regard 7

MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIJEE): (a) to
(). Presumably, the reference is to
the setting up of new integrated steel
plants during the Sixth Plan period
(1980-85). Apart from the expan-
sion of Bhilai and Bokaro Steel
Plants, the Sixth Plan at present pro-
vides for a plan outlay of

(i) Rs. 1,050 crores for a new
stcel plant (having ultimate
capacity of 3.4 million tonnes)
at Visakhapatnam (Andhra
Pradesh) ;
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(ii) Rs. 50 crores for the second
new steel plant at Paradip ;
and

(iii) Rs. 2 crores as token provision

for the Vijaya Nagar Steel Plant.

Export of Onions

875. SHRI MOHAN LAL PATEL:
Will the Minister of COMMERCE
be pleased to state :

(a) the quantity of onions ex-
ported during the years 1972, 1980
and upto July, 1981; and

(b) the quantity purchased from
each onion-growing States for export
during the said period separately ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE:
(SHRI KHURSHEED ALAM
KHAN) : (a) The quantities ex-
ported are indicated below financial
yearwise :—

Year Qty. (Tonnes)
1978-79 95,540
1979-80 79,370
1980-81 1,81,240

(Provl. figures)

1-4-81 to 31-7-81 71,260

(Provl. figures)

(b) Total purchases of onions

made by NAFED are indicated
below : —
State 1979 1980 1981

000°  *000° <000’
MT MT MT

Maharashtra 26 223 73
Gujarat 15 15.9 14
Tamilnadu 9 5.6 14

No records are kept for source of
of procurement for exports alone.
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Losses in Sale

876. SHRI BASUDEB
ACHARYA : Will the Minister of
STEEL AND MINES be pleased to
state ;

(a) whether it is a fact that Steel
Authority of India incurred a loss
during the year 1980-81; and

(b) if so, the reasons thereof ?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB  MUKHERIJEE) : (a)
The accounts of Steel Authority of
India Limited for the year, 1980-81
are yet tc be finalised.

(b) Does not arise.

Release of Khowai Airfield to
State Government of Tripura

878. SHRI AJOY BISWAS :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether the Chief Minister of
Tripura has requested the Central
Government to release the Khowai
Airfield to the State Government
and the Central Government have
also agreed to the proposal; and

{(b) if so, the reasons why the
matter is being delayed in spite of
repeated reminders from the Chief
Minister of Tripura ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A P.
SHARMA) : (a) and (b). The Chief
Minister of Tripura had requested
the Central Government to transfer
the Khowai airfield to the State
Government. But the Central
Government did not agree to it and
conveyed the decision to the State
Government.

However, the Chief Minister Tri-
pura has again taken up this issue
with the Government of India for
reconsidering its decision. The matter
is being re-examined.
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Lapsed Life Insurance Policies

879. SHRI SATISH AGARWAL :
Will the Minister of FINANCE be
pleased to state :

(a) the number of life insurance
policies that lapsed for non-payment
of premium and the amount collected
therefrom during the last three years
and the amount of bonus that had
accrued to them;

(b) how many of the said policies
were for a total amount of Rs.
twenty thousand or less each; and

(¢) do Government intend to
provide relief to the aforesaid middle
income-group policy-holders by giving
them this refund of the premium
deposited by them ?

THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT) : (a) The
number of life insurance policies
which lapsed during the years
1977-78 to 1979-80, due to non-
payment of premiums without
acquiring paid-up value, is as
uader :—

Year No. of policies
1977-78 7,87,257
1978-79 7.00,195
1979-80 6,17,398

The amount of premiums collected
under these policies is not available
as no such statistical information is
compiled. The policics Japsed with=
out acquiring and paid-up value and
no bonus accrued under them.

(b) The information is not avail-
able as statistical data of the lapsed
policies 1s not compiled in terms of
sum assured groups.

(c) The rules of the LIC provide
that a lapsed policy may be revived
by the policy-holder on payment of
the overdue premium, along with
interest, and on furnishing evidence
of continued good health in the pres-
cribed form.
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Selling of Building by L. I. C. at
Calcutta

880. DR. SARADISH ROY:
Will the Minister of FINANCE be
pleased to state :

(a) whether Life Insurance Cor-
poration of India sold some of the
buildings owned by them to some
private firms or individuals at Cal-
cutta and other cities in Eastern
India;

(b) if so, location of such build-
ings and prices for which these
buildings were sold or leased out;

(¢) whether building at 27, R.N.
Mukherjee Road, Calcutta owned by
LIC was sold;

(d) if so, at what price and
whether market price of such build-
ing was ever assessed; and

(e) if so, reasons for such sales/
transfers ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) Yes, Sir.

(b) Location of Sale price

buildings
Rs
(i) 53, Nimtala 1,18,000
Gate Street,
Calcutta
(i) 27, R.N. 15,50,000

Mukherjee
Road, Calcutta

(¢) Yes, Sir.

(d) and (¢). The building was
fully tenanted, the rents were pro-
tected under the Rent Control Act
and there was no scope for further
development of the property. In
the circumstances, the LIC decided
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to sell the property. Before invit-
ing tenders, the value of the building
was assessed by thc LIC’s engineer
on the basis of the existing rental
income subject to tenancy rights.
In response to the advertisement for
the sale, the LIC received only one
offer, which was from a sitting
tenant and was for an amount con-
siderably higher than the value asses-
sed by the LIC’s engineer. The offer
was, therefore, accepted.

Construction of Buildings to House
Offices of Income Tax and Central
Excise at Hubli in Karnataka

881. SHRI F.H. MOHSIN : Will
the Minister of FINANCE be pleased
to state :

(a) whether buildings are proposed
to be constructed to house the offices
of Income [ax and Central Excise at
Hubli in Karnataka;

(b) whatis the estimated cost and
when are they expected to be
complete;

(c) whether any provision has
been made to construct residential
buildings for all categories of emplo-
yess of these two departments; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) Construction of a building to
house the offices of Income Tax and
Central Excise at Hubli was sanction-
ed on the 30th May, 1981.

(b) Estimated cost of construction
is Rs. 37,85,000/-. The building is
expected to be complete in 30
months.

(¢) Yes, Sir.

(d) Sanction for the construction
of following types of residential
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quarters at a cost of Rs. 31,08,000/-
was issued on 28-4-1981 :—

Type ‘A’ 16
Type ‘B’ 16
Type <«C’ 24

Approval for construction of one
quarter each of Type ‘D’ & ,E’ has
also been issued. Sanction for the
construction of these quarters would
be issued after estimates have been
framed by the CPWD.

Appointment of Officers in National
Textile Corporation Limited and
its Subsidiaries

882. SHRI K. LAKKAPPA :
SHRI H. N. NANJE
GOWDA :

Will the Minister of COMMERCE
be pleased to state :

(a) whether Government are
aware that some officers appointed
in senior position in National Textile
Corporation Limited and its subsi-
diaries have produced fake certificates
of academic attainments to secure
jobs in the organisation ;

(b) if so, full details with facts
thereof and particulars of persons
so appointed and their present
placement ; and

(c) what actionis being proposed
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) :(a) No such case has
come to the notice of Government.

(b) and (¢) Do not arise.

West Bengal State Government
Accounts missing from Reserve Bank
Account

883 SHRI SOMNATH CHAT-

TERJEE: Will the Minister of
FINANCE pleased to state :

(a) whether he is aware that in
the Reserve Bank account a sum of
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Rs. 77 to 78 crores was found to be
missing from the West Bengal
State Government account and for
that very reason the State Govern-
ment had to draw heavily on over-
draft; and

(b) whether the Centre i3 consi-
dering the appeal of the West
Bengal Government to waive the
interest on the overdraft as it was
unintentional ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA :
(a) Due to agitation by a section of
the R.B.I. Staff at Calcutta, normal
working of the Bank was dislocated
for some time. Because of this
dislocation, cheques tendered in the
Calcutta Office amounting to Rs.
65.80 croras, mostly pertaining to
the period April—June 1981, could
be credited to the account of the
West Bengal Government only in
July 1981, The Reserve Bank of
India has affirmed that no sum is
missing in the accounts of the Bank.
It would not be correct to state
that the State Government’s over-
draft is entirely attributable to this
factor alone. This had only result-
ed in the daily overdraft position of
the State showing a higher figurc
than it ought to have been.

(b) The Reserve Bank of India
has already written to all the State
Government that after arriving at the
correct daily cash balance they
would make the necessary adjust-
ments if it is found thatthe Bank
had charged unnecessary interest
on ways and means advances/over.
drafts given to States.

Interest Chargeable to State
Governments on Overdrafts

884. SHRI SAMAR MUKHER-
JEE : Will the Minister of
FINANCE be pleased to state :

(a) whether he is aware that the
difficulties faced by the West Bengal
Government due to disruption of
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activities in the Reserve Bank of
India atCalcutta resulting in addi-
tional burden of overdraft the State
Government has had to shoulder ;
and

(b) if so, what steps have been
taken to waive the interest charge-
able to the State Governments on
overdrafts they are forced to take
recOurse to because of the inability
of RBI to perform its function?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA) : (a) and
(b). The agitation by a section of
the RBI staff in Calcutta had dislo-
cated the normal working of the
bank. Asa result, the RBI could
not maintain properly the daily
position of Government balances.
The agitation has since been with-
drawn. The RBI has assured all the
State Governments that, after arriv-
ing at the correct daily balances, if
it is found that the bank had charged
unnecessary interest, it will make
the necessary adjustments.

Tax Arrears

885. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state :

(a) what is the total number of
persons, firms or concerns having
arrears of income-tax and other
Central Government taxes amounting
to one lakh rupees and more;

(b) what are the total tax arrears
and bank credits against the big
houses named by the MRAC; and

(¢) what specific steps have been
or are being taken to clear the tax
arrears at the earliest ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE.
(SHRI SAWAI SINGH SISODIJA) :
(a) to (c). Information is being
collected and will be laid on the
Table of the House.
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Incentives and assistance to Handi-

craft Artisans
886. SHRI TRILOK CHAND :
PROF. AJIT KUMAR
MEHTA

Will the Minister of COMMERCE
be pleased to state;

(@) what is the existing nature of
incentives and assistance given by
Government to the Handicraft Arti-
sans to encourage them in their
1espective fields and to protect them
from being exploited;

(b) whether Government have
made any review with regard to the
adequacy or otherwise of the exist-
ing incentives/assistance; and

(¢) if so, details thereof and the
improvements proposed to be made
by Government in this matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHANj : (a) To encourage Lhe
artisans in their respective fields and
to protect them from being exploi-
ted the Government of India provide

several ncentives/assistance which
are as under :
(i) Apprenticeship training

scheme under which Master-
craftsmen give training for
revival of languishing crafts;

(i) Massive training programme
for selected crafts sach as
carpets and melalwares has
been under-taken to induce
the young boys and zirls to
handicrafts as vocation,

(1) Advance training in cane and
bamboo to enhance the skill
of craftsmen and to improve
their earning,

(iv) Craftsmen are given National
Awards/Merit Certificates
every yecar as a recognition
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of their outstanding skill and
craftsmanship,

(v) Design and technical assis-
tance including improved
tools and equipments at
subsidised rates is provided
to the craftsmen for product
development,

(vi) A net work of 34 Marketing
and Service Extension Centres
has been created by the
Government in  different
parts of the country,

(vii) The Central Government
have contributed to the share
capital of State Handicrafts
Corporations and  Apex
Handicrafts Co-operative
Societies to enable them to
supply raw materials directly
to the craftsmen and their
co-operatives and to purchase
directly from the artisans,

(viii) The Reserve Bank of India
has introduced a hberalised
credit scheme for the artisans
so as to make credit avail-
able to them at differential
rates of interests,

(ix) Government have a welfa.c
scheme for providing diiect
financial assistance to all
Master-craftsmen in indigent
circumstances.

(b) and (c). The progress of the
schemes is reviewed by the Govern-
ment from time to time during
Annual Plan discussions and new
schemes are undertaken to further
supplement the existing schemes.
To provide further assistance to
artisans. schemes to set up common
facility centres in craft concentra-
tion arcas and to strengihen the
co-operative movement of the handi-
craft artisans are under considera-
tion.
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Contract between India and Yugoslavia
for Export of Iron Ore

887. SHRI CHINTAMANI
PANIGRAHI: Will the Minister
of COMMERCE be pleased to state:

(a) Whether a contract has been
signed with Yugoslavia for export
of iron ore to that country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) A sale contract for supply
of the following quantities of Iron
Ore has been concluded with Yugo-
slavia for delivery during April *81-
March *82 :—

Qty. in lakh tonnes

Quantity
Contracted

Grade Delivery

Period
Firm Optional

67/65% 2.50 0.50 April ’81-
Lumps March *82

65/63% 2.00 1.00 do
Fines

———— ——

4.50 1.50

Linking of more towns by
+‘Vayudoot”’

888. SHRI KAMAL NATH:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether Government have
selected more towns for being linked
by “Vayudoot”;

(b) if so, the names of places
which are going to be linked by
Vayudoot services ;
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(¢) whether there is any proposal
to link more towns by this service in
Madhya Pradesh;

(d) when Vayudoot services to
various towns are going to start
functioning; 2nd

(¢) the progress so far made for
purchasing aircraft for those ser-
vices?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (@) to (d). No
decision has yet been taken by
Government regarding the places to
be served by Vayudoot when itis
extended to other parts of the
country.

(¢) The purchase of a suitable
aircraft has not yet been decided.

News item Captioned “Mad Rush to
Build Hotels in Delhi Deplored’’

889. SHRI JITENDRA
PRASAD Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether his attention has
been drawn towards news item cap-
tioned Mad rush to build hotels in
Delhi deplored : (Hindustan Times
1-6-81);

(b) if so, the names of private
and public sector enterprises cons-
tructing these hotels together with
the estimated cost to be incurred on
their construction: ; and

(c¢) whether Government are
thinking of converting these luxury
hotels into Janata Hotels or State
guest houses after the Asian Games
for accommodating common people
coming to the capital from all the
parts of the country ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) Yes, Sir.

(b) The names of private and

blic sector enterprises construct-
ing hotels in Delhi and the reported
estimated cost of these projects are
given below e

S. No. Name of Estimated Cost
Hotel
(Rs. in Crores)

1. Hotel Kanishk 7.85
(.T.D.C)

2. Ashok Yatri Niwas 4.30
(I1.T.D.C.)

3. Hotel Kautilya 12.00
(I.T.D.C.)

4. Sardar Patel 33,00
Marg (DDA/
NDMC/Taj Group)

5. Bhikaji Cama 33.66
Place (Asian Hotels
Ltd.)

6. Surya International 15.50
Hotel (New Friends
Colony)

7. Siddharth Inter- 9.60
continental Hotels
(India) Ltd. (Vasant
Vihar)

8. Centaur Hotel 14,95
(HC.1.)

9, Maurya Sheraton 6.40
(Expansion)

10. Narendra Place 17.77
{Northern Enter-
prises Corporation
Pvi. 1.1d.)

11+ Barakhamba Road 36.00
(\7's Delhi Auto-
mobiles Pvt. Ltd.)

12. Windsor Place 33.00

iM.s Pure Drinks
«New Delhi) Ltd.)

(¢} No. Sir.
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Performance of Public Sector Under-
takings Headed by IAS Officers

890. Dr. KRUPASINDHU
BHOI : Will the Minister of
FINANCE be pleased to state :

(a) the number of IAS officers
who are holding the posts of full
time Directors and Managing Direc-
tors in various Public Sector Under-
takings; and

(b) whether Government have
undertaken any detailed study to
reviews the performance of such Public
Sector Undertakings which are
headed by IAS officers and whether
the results of such review were found
to be satisfactory ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) The number of such I. A.S.
officers is eleven.

(b) Evaluation of the performance
of public enterprises is a continuous
exercise, which is primarily under-
taken by the concerned administrative
Ministry. Appointment of all Chief
Executives, whether they belong to
the 1AS or otherwise, is made for
stipulated tenure with the provision
that such appointments can be termi-
nated earlier by Government, inter
alia for poor performance, either by
giving three months noticc in the
case of those who do not belong to
Government service, or reversion to
the parent cadre in the case of those
who belong to Government service.

Memorandum from Kerala State
Cashew Development Corporation

891, SHRI A. NELLALOHI-
THADASAN NADAR : Wil the
Minister of COMMERCEL be pleased
to stite:

(a) whether Government had
received memorandum from the
Kerala State Cashew Decvelopment
Corporation in the month of May,
1981;
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(b) if so. details of the memo-
randum; and

(c) what action has been taken
by Government on the memorandum,
with details ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) No Memo had
been received by Government. How-
ever, a copy of the said memo has
been obtained directly from KSCDC.

(b) The Kerala State Cashew
Development Corporation have, in
that memorandum inter-alia, argued
for the re-canalisation of import of
raw cashewnuts.

(¢) The policy of decanalisation
was introduced only recently and
Government do not consider it neces-
sary to change the policy so soon.

Reservation for SC/ST Candidates
in Steel Plants

892. SHRI CHRISTOPHER
EKKA : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether it is a fact that there
is a provision for reservation in the
field of employment for S C. & S.T.
candidates in various Steel Plants of
the Country;

(b) if so, the total number of
posts vacant in Rourkela Steel
Plant in 1979-80 and 1980-81;

(c) the total number of candi-
dates appointed from Scheduled
Castes, Scheduled Tribes and other
categories against the total vacancies
and the reserve posts during the
above period ;
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(d) thetotal number of candida-
tos recruited in that plants from vari-
ous districts of Orissa;

(e) the total candidates recruited
fro;n the States other than Orissa ;
an

(f) the details thereof ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MU-
KHERJEE) : (a) Yes, Sir.

(b)and (c) : Information is being
collected from Rourkela Steel Plant.

@) to () Statistics regarding
employment with reference to place
of b;l('ith or residence are not main-
tained.
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Expiry of Term of Board of Direc-
tors of Banks

895. SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI SURAJ BHAN :

Will the Minister of FINANCE be
pleased to state :

(a) names of banks, the terms of
the Boards of Directors of which ex-
pired in 1980 and no new_ Boards for
;vhlch were named till June of this

ear ;

(b) names of the nominated Direc-
tors of t}ac Boards of Banks which
vlv;;g nationalised on September 25,

. (© the impact of sucha situa-
tion on the Banks important policy
decisions and atmosphere of certainty
and efficiency therein ; and

d) the remedial steps taken in
the (matter ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
{SHRI MAGANBHAI BAROT):
(a) The prescribed teim of three
years of the non-official dire-
ctors on the Boards of Directors of
tl;es l:'following banks had expired in
1 —_

Central Bank of India
Bank of India

Punjab National Bank
Bank of Baroda

United Commercial Bank
Canara Bank

United Bank of India
Dena Bank

Syndicate Bank

Union Bank of India
Allahabad Bank

Indian Bank

13. Bank of Maharashtra
14. Indian Overseas Bank

© oA ;Pwe

- . e
N = e

In accordance with clause 9(3) of
the Nationalised Banks (Manage-
ment and Miscellaneous Provisions)
Scheme, 1970, a director, whose term
of office has expired shall, notwith-
standing such expiry, continue to
hold office as director until his suc-
cessor has been appointed. The
existing Directors are, therefore,
holding office and all the above
banks have their duly constituted
boards.

(b) The question presumably
relates to the six banks that were
pationalised on April 15,1980. A
list giving the names of the exicting
directors of these banks is attached
as Annexure.

(c)and (d) : The Boards of the
banks are continuing to function In
accordance with the provisions of
law.
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Statement

Names of Existing Directors on the Board of each of the 6 newly
Nationglised Banks

S.No. Name of the Bank Name of the Director
) ¢)) A
1. Corporation Bank (1) ShriJ.B. Kamath,

Chairman and Managing Director,
" Corporation Bank.
(2) Shri V. K. Dhall,
Director,
Ministry of Finance,
Department of Economic Affairs,
(Banking Division).

(3) Shri M. Rego,
Deputy Chief Officer,
Department of Banking Operations
fzdl?evelopment, Reserve Bank of
ndia.

2. New Bank of India (1) Shri R. Srinivasan,
Chairman & Managing Director,
New Bank of India.
(2) Shri Ashok Kumar,
Director,
Ministry of Finance,
(Banking Division).

(3) Shri T. K. Velayudham,
Director,
Rural Development & Credit Cell,
Reserve Bank of India.

3. Oriental Bank of Commerce (1) Shri M.K. Vig, .
Chairman & Managing Director,
Oriental Bank of Commerce.

(2) Shri Dinesh Chandra,

Director,
Ministry of Finance,
Department of Economic Affairs,
(Banking Division).

(3) Shri M. N. Govindaraj,
Deputy Chief Officer, ..
Department of Banking Operations
and Development,
Reserve Bank of India.

. i Bank 1) Shri Inderjit Singh,
4, Punjab and Sind Ban M Chairman and Managing Director,

Punjab and Sind Bank.



151 Written Amweri_ AUGUST 21,

@

€

5. Vijaya Bank (4]

)

(3

6. Andhra Bank (i)

(2)

3

@
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Shri V. K. Dikshit,

Joint Secretary,

Ministry of Finance,
Department of Economic Affairs,
(Banking Division).

Shri P. B. Kulkarni,

Joint Manager,

Reserve Bank of India.

Shri R. Vijayaraghavan,
Chairman & Managing Director,
Vijaya Bank.

Shri V. K. Dikshit,

Joint Secretary,

Ministry of Finance

Department of Econ>mic, Affairs,
(Banking Division).

Shri V. Subramanian,

Joint Chief Officer,

Department of Banking Operations
& Development,

Reserve Bank of India.

Shri O. Swaminatha Reddy,
Custodian,
Andhra Bank.

Shri K. G. Murthy,
Executive Director,
Andhra Bank.

Shri Baldev Singh,
Adviser, (State Plan),
Planning Commission.

Shri V. S. Moharir,

Joint Chief Officer,

Department of Banking Operations
and Development,

Reserve Bank of India.

(b) if so, whether a drive is pro-

Contract Carriages Plying as Char- posed to be launched to recover

tered Buses in Delhi

Government dues from them as also
from the party leaders who book

8906. SHRI HARISH KUMAR these vehicles and then enrol mem-

GANGWAR: Will the Minister of
FINANCE be pleased to state :

bers and indicate the results thereof ?

THE MINISTER OF STATE IN

(a) whether the private owned THE MINISTRY OF FINANCE

contract carriages lying as chartered

(SHRI SAWAI SINGH SISODIA):

buses in Delhi on regular basis evade (a) Contract carriages in Delhi are
the payment of taxes including the issued permits on payment of usual
Income-tax due the State; and feess There is no information that
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private owned contract carriages
plying as chartered buses in Delhi on
regular basis evade payment of taxes
due to the State. As regards the
payment of income-tax, action accor-
ding to law is taken by the Income-
tax authorities Wherever necessary.

(®) Does not arise.

Freezing of Wages and Dearness
Allowance

897. PROF. MADHU DANDA-
VATE : Will the Minister of
FINANCE be pleased to state :

(a) whether Government propose
to freeze wages and dearness allow-
ance with a view to checking inflation
in the country;

(b) if so, whether it will not lead
to a great industrial unrest and prove
the measure to be counter-productive;
and

(c) whether a clear assurance will
be given by Government that it will
not resort to wage and dearness
allowance freeze?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
() No such proposal is under consi-
deration of the Government at
present.

(b) Does not arise.

(c) While no such assurance can
be given, it may be stated that when
an instalment of dearness allowance
to the Central Government employees
becomes due it is considered by the
Government in the light of the
various relevant factors including
the impact of such payment on the
economic conditions in the country.
Any question of wage increase has
also to be considered in the same
mannér.

Review of Export Oriented Scheme

898. SHRI RAM VILAS PAS-
WAN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the scheme of 100
peicent export oriented units has
failed to achieve the desired results
and that the export growth rate du-
ring 1980-81 has been the lowest as
compared to the previou- years ;

(b) if so, the annual average rate
of growth of exports during the last
three years ( year-wise) stating the
reasons for the failure of the export
promotion scheme at (a) above ;

(c) the trade gap during 1980-81
as élg'li!'lst the previous year 1979-80;
an

(d) the steps contemplated by
Government to review the scheme
making it more attractive and accept-
able to remove export stagnation ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
( SHRI KHURSHEED ALAM
KHAN) : (a)and (b): Under the
scheme of 1009, Export Orinted
units announced on 31-12-1980, a
single point clearance with regard to
industrial licence, foreign collabora-
tion, import of capital goods ans raw
materials etc. is given by a ‘Board of
Approvals’. Since the inception of
the scheme till date 110 applications
have been received. Out of the 83
applications considered, 43 have been
approved. An investment of Rs. 128
crores in the 43 approved schemes is
expected. Exports of Rs. 611
crores over a five years period are
expected out of these 43 schemes.
Judgirg by the number of applica«
tions received and cleared, th® res-
ponse to the scheme can be said
to be encouraging. The final figures
of exports for 1980-81 are not yet
available. The growth rate of exports
during 1980-81 is expected to be
around 10 percent as against actual
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growth rate of 12.8 per cent in 1979-80,
6 per cent in 1978-79 and 5.1 per
cent in 1977-78.

(¢) The deficit of foreign trade
during 1980-81 is estimated to be
around Rs 5500 crores as compared
to deficit of Rs. 2562.99 crores
(actual) in 1979-80.

(d) Itis too early to review this
scheme as so far no difficulties faced
by the units have come into light.

A ot st ¥ gaE A A

899. =it waww fag wtadt : wav
faq d47 ag FA Y FOT FLA 5 2

(%) % ag = g & ofssw ofaar
¥ oF Tfgfsns 7 qaf & a3 dumy
qT TG F a1 & aewd f o7 @
2 AT IF JAT WG A Iq Sq A &
fr it sA N T @ g

(@) afzg, D gwar § sfv
g ;AR

(7) smasmdw AF ¥ fo¥
GIH GO AT HATE A 91 G g ?

faw sawq @ T way (= qarg
fag fatfer) (F) e =1 faeid
friet ¥ gar gwar § f& 3w F SO
Ny & gwad galshyg Fag &
frose w™ & w1 wrw ¥ @AY
gFd F afq wwdw @ mar §)
qarfy «i *Y wAddm qur W
Fa) & I FH WAL g1 F, W
Fagt Nt A IFQ F e Froae
ar€ &
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(=) el & g 1981 & wafy
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qwdY € Y GIT T F "rAr qw

IaHT geu ANy e qIa  i—
wgmifta  wgmfaa

q1AT e
(fo ar0  (w1& =o #)
)
AT 64 113
S 3650 100

(w) &Yar ges fawm & frars
qYT HIGIAT AT & geg fway mav § )
a1 AT 91 F qFd AFA & o
gt gew wrfasifal 1, amai q¥
A AEH A FY FAFAT 1Y e qT
&, WITA-T0F  HIAT W1 qFa(sEa
garf weel aT dama €, xa@ & frar
™ g

Import of Raw Cashewnuts

900. SHRI P. K. KODIYAN :
Will the Minister of COMMERCE
be pleased to state :

(a) what is the total quantity of
raw cashewnuts imported by private
parties since the canalisation of
import of cashew was discontinued ;

(b) whether 50 per cent of the
imported cashew has been dcposited
with Cashew Corporation of India
by the parties concerned as stipulated
in the pew import policy ;

(c) whether the imported cashew-
nuts deposited by the private parties
have been distributed among the
cashew processing factories 3 and

(d) if so, how much of these
Cashewnuts has gone to cashew
factories in Kerala ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) Private parties have
registered with Cashew Corporation
of India import contracts for 16191
Mts. since the dis-continuation of the
canalisation of imports of raw
cashewnuts.

(b) A quantity of 7922 Mits.
cashew nuts (representing 499% of
import contract registered) has been
offered by the parties concerned to
the Cashew Corporation of India
for allotment to eligible actual users
as stipulated in the new Import
Policy. The residual 173 Mts. cashew
nuts (representing 1 % of the import
contract registered) has been allowed
to be retained by Kerala State
Cashew Development Corporation
whose import contract registration
has been of the order of 346 Mts.

(c¢) and (d) : The imported cashew
nuts tendered by the private parties
have been offered distribation among
eligible actual users according to the
Policy laid down. Oaly 10 Mts. has
been accepted by the actual users.
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g3 gwadla qemAr & AT WA
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Instructions to Nationalised Bauks to
Finance under 20-Point

Programme

902. SHRI PRATAP BHANU
SHARMA : Will the Mipister of
FINANCE be pleased to state:

(a) whether Government have given
instructions to all nationalised banks
to finance all cases covered under
20 point progitammes on a priority
basis;

(b) if so, what are the achieve-
ments during 1980-81 and 1981-82
untill now; and

(c) whether Government have
received any complaints regarding
advance of loans to poor classes ?

THE DEPUTY MINISTER IN
THLE MINISTRY OF FINANCE
(SHRT MAGANBHAI BAROI) :
(a) The banks have been advised
to incluce advances to the bene-
ficiaries of 20-Point Economic Prog-
ramme as part of priority sefTor
loaning.

(b) According to the provisional
data hither to available, as at the
end of December, 1980 the amount
outstanding as assistance by the
public sector banks to the beneficia-
ries of 20-Point Economic Prog-
ramme was around Rs. 1597 crores.

(c) Complaints as and when
received are duly looked into.

Iron Ore Produced at Kudremukh

903. SHRI T.R. SHAMANNA :
SHRI S. M. KRISHNA :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) what is the quantity of Iron
Ore produced at Kudremukh (Chika-
madgalur District), Karnataka so far:
an



161 Wricten Answers SRAVANA N, 1903 (SAKA)  Written Answers 162

(b) wha$ is the progress made
for the disposal of Iron Ore pro-
duced at Kudremukh?

THE MINISTER OF COM-
MERCE AND STEEL ND
MINES (SHRI PRANAB
MUKHERIJEE): (a) The quantity
of iron ore concentrate produced by
the Kudremukh Iron Ore Company
Limited (KIOCL) up-to 16-8-81 is
1,47,485 tonnes.

(b) Vigorous ecfforts have been
made by KIOCL and Government
to find markets for the Kudremukh
conceatrate. A contract for supply
of 50,000 tonnes of concentrate for
trial purposes was concluded by
KIOCL with Romania in Feb. 1981
and 39,372 tonnes have already been
shipped against this order. Romania
has also agreed to buy an additional
quantity of about 3 million tonne of
concentrate betweea 1981 and 1984
asa part of the contract for the
construction of the pellet plant by
them. Detailed discussions have
also been held with Bahrain for
supply of about 1.5 to 2 million
tonnes of concentrale per Yyear
commencing from 1983-84. Czecho-
slovakia hes recently asked for an
offer for thirty to forty thousand
tonnes of concentrate as a trial order
and has also indicated interest in a
long term arrangement. Offers for
supply of concentrate were also
made to Nigeria, Mexico and
Trindad & Tobago.
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Bank Robberies in West Bengal

905. SHRI JAI NARIN ROAT :
Will the Minister of FINANCE
be pleased to state :

(a) the details of the bank
robberies in West Bengal and Kerala
S::ltes in 1977, 1978, 1979 and 1980;
al

(b) what action Central Govern-
ment propose to take in the matter?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
Sa) The details of bank robberies/

acoities in the States of West Bengal
and Kerala during the years 1977 to
Il9zﬂnare indicated in Annexure

(b) While Government takes a
serious view of the occurrence of
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bank robberies, it expects the State
Governments to $ake appropriate
measures to ensure that such robberies
are prevented or when they occur
to ensure that effective steps
are taken to bring the guilty to book.
All the banks have their own inter-
nal security arrangements which are
reviewed by them, from time to time,
in the light of their experience and
in consultation with the local police,

—— ———— T —— T —_

wherever required.

Statement I

Details of Cases of Bink Robberies/Dacoities in West Bengal during

1977, 1978, 1979 & 1980

S. No. Name of the bank/branch Date Amount
involved
(Rs.)
1977 - Nil
1. Mallobhum Ciimin Bauk, Sankrial Branch,
West Bengal. 28-6-78 7,459/-
2. State Bank ol H,dciabad, Buira Bazar
Branch, Calcutta. 4-4-79 27,10,350/-
3. United Bank of India, Duttapukar Branch,
24 Parganas. 11-4-79 49,227/-
4. United Industrial Bank Ltd., Narayanpur
Branch, 24 Paraganas. 21-1-80 66,118/-
5. United Commercial Bank, Dissergarh Bianch,
Burdwan. 15-2-80 1,93,758/-
6. United Bank of Indta, Nilganj Branch,
24 Parganas. 9-4-80 1,76,186/-
7. United Bank of India, Sevaka Road Branch,
Siliguri. 20-3-80 57,502/-
8. State Bank of India, Lauhati Branch,
24 Parganas. 17-9-80 10,713/-
9. Allahabad Bank, Kalyani Branch., 30-9-80 55,000/-
10. United Bank of India, Nimta Branch,
24 Parganas. 24-10-80 1,69,899/-
11. Bank of India, Bangur Avenue, Calcutta. 17-11-80 2,41,096/-
12. United Bank of India, Nilganj Branch,
24 Parganas 19-12-80 44,894/-
13. United Industrial Bank Ltd., Sodepur Branch,
24 Parganas. 22-12-80 5,92,000/«
14. Allahabad Bank, Deulpara Branch, Naihati 26-12-80 31,869/-
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Statement 11
Details of Bank Robberies/Dacoities in Kerala during 1977, 1978, 1979 & 1980

S. No. Name of the bank/branch

1. State Bank of Travancore, Vellinikare, Trichur
5. Union Bank of India, Puzhakkal Branch.

Date Amount
involved
(Rs.)
1977, 1978 - Nil
8-11-79 2,911/-
26-12-79 7,100/-
30-1-80 1,217/~

3. State Bank of Travancore, Erimayoor Branch,

Palghat Distt.
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Decline in Carpet Exports

907. SHRI NAVAL KISHORE
SHARMA : Will the Minister of
COMMERCE be pleased to state ;

(a) whether it is a fact that there
has been a sharp decline in the carpet
exports;

(b) ifso, whether it is also a fact
that heavy taxation was one of the
causes of this decline; and

(¢) if so, the steps proposed to
be taken b;' Government to boost
the carpet export?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRT KHURSHEED ALAM
KHAN) (a) No, Sir. Export
figures for years 1977-78 to 1980-81
are as under :—

(Rs. Lakhs)
1977-78 8196.37

1978-79 9936.84 S -
1979-80 13538.28
1980-81

14524.91(Prev.)
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(b) and (c). Do not arise.
Purchase and Sale of Opium

908. SHRI B.R. NAHATA : Will
the Minister of FINANCE be pleased

to state :

(a) how much quantity of opium
was purchased during the last four
years viz, 1976-77, 1977-78, 1978-79,
and 1979-80 by Government Wwith
value thereof;

(b) how much opium was sold in
the International market and at what
rate each year;

(c) how much opium was conver-
ted to Alkaloids and different forms
of medicines each year and what was
the return of the converted opium
during these years,

(d) the reason why the stocks of
opium could not be sold during the
last three years and what are the
steps that have been taken by
Government of India to procure and
maintain the International market
during these years;

(e) hasany other country entered
into competition with India in sale
of opium and opium products; and

(f) Ifso, what are the causes of
India losing the market ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI! SINGH SISODIA) :
(a) The quantity of opium purcha-
sed during the last four years and
the value thereof (total amount paid
to the cultivators) are given below : —

Crop year Quantity  Value
purchased (Total
(in tonnes amount)
at 70°C) in crores
_ of Rupees)
1976-77 1509 19.00
1977-18 2117 34.3%
1978-79 1816 29.53
1979-80 1242 20.60

" e
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(b) The opiuth exported and the
export prices during the above period
were as follows :—

hfear Exports

L Export
(in tonnes)

price rate
(per unit of
morphine
per kg. in
US$)

1976-77 1017 49
1977-78 978 6.0
1978-79 852 6.0

1979-80 796 6.0

(An incen-
tive quan-
tity rebate
of 259, was
allowed for
additional

purchases

made over
certain base
qriantities'.

— -

ﬁ) The information is being col-
Jected and wili be laid on the Table
of the Huse,

(d)to (f). The exports of opium
from India have fallen on account
of stiff competition from countries
producing poppy straw and its con-
centrate and the world over-supply
situation of opiate raw-materials.
This has tead to accumulation of
stocks of opium in the countrv. In
order to induce the buycrs to make
Jarger purchases of Indian opium,
the export price of opium has been
reduced and incentive rebates have
been offered to promote the exports.

Import of Coconut Ojl

9069. PROF. P.J. KURIEN :
SHR1 K.A. RAJAN ;
Will the Minister of COMMERCE

be pleased to state :

a) what is the present im?ort
}

policy with regard to coconut oi

(b) whether a private party was
allowed to import coconut oil
against the accepted policy ;

(c) if so, the quantity and the
detai’8 and the reasons for allowing
such import ;

(d) whether Government have
received representation requesting
for total ban of import of coconut
oil ; and

(¢) if so, Government’s reaction
thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCL
(SHRI KHURSEED ALAM
KHAN) : (a) Import of ccconut
oil is canalised through State Trad-
ing Corpcration of India Ltd. 7There
is also a limited provision for its
import as import replenishment
under the import policy for Regis-
tered Exporters.

(b) and (c). There have been some
imports of coconut oil by private
parties. Complete information in .
this regard is being collected and
will be laid on the Table of the
House.

(@) Yes, Sir.

(¢) Thereis no proposal for any
imports being made by the canalising
agency during 1981-82.

Loans to poors by Nationalised Basnks
910. SHRI BHERAVADAN K.

GADHAVI : Will the Minister of

FINANCE be pleased to state :

() whether nationalised banks
are showing complete apathy to the
poorer in their demand for loans ;

(b) whether it is fact that for this
they (Banks) give excuses of arrears
and non-recovery ; and
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(c) whether it is a fact that so far
big merchants and industrialists are
concerned the loan ratio is maintain-
ed and even enhanced while in case
of poorer and small people it goes on
declining?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a) and (b). No, Sir. Until recently,

were required to ensure that
at least 1/3rd of their total lendings
flowed to the borrowers under prio-
rity sector which includes agriculture,
small scale industries, retail trade
and small business, professional and
self-employed persons and education.
Banks have since been advised in
Aupril 1980 that they should now aim
at raising the proportion of their
advances to priority sector to 40% of
their aggregate credit by 1985. On the
basis of the recommendations of the
Working Group on the Modalities of
the Implementation of Priority Sector
Advances and 20-Point Economic
Programme, banks have been advised
in October 1980 that a significant
portion of the credit should be allo-
cated to the beneficiaries of 20-Point
Programme. ‘Weaker Sections’ have
been identified in priority sector
advances which are as under :

(a) Agriculture and other allied
activities

(i) Small and marginal farmers
with land holding of 5 acres and
landless labourers and

(ii) Persons engaged in other
activities whose borrowal limits for
such activities do not exceed
Rso 10.[”0[-.
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(&) Artisans, Village & Cottage
Industries and Small Scale Industries

Artisans, village and cottage indus-
tries and small scale units with credit
limits upto and inclusive of
Rs. 25,000/-,

(c) Other categories of priority
Sectors

Single vehicle operators as also
those enjoying credit limits of Rs.
25,000/~ or less may be considered as
weaker sections.

The banks are required to ensure
that their advances to the weaker
sections under agriculture and allied
activities should reach to a level of
at least 509% of the total direct
lending to agriculture (including
allied activities) by 1983. Similarly,
their advances to weaker sections
under small scale industry should
constitute 12.5% of total advances
by 1985.

(c) No, Sir. Bank advances to
poorer and small people are classi-
fied under Priority Sectors. Over
the years, advances to these sectors
have shown a steady increase as may
be seen from the statement given
below. Correspondingly percentage
of advances to other borrowers like
large traders, large industries etc.
have declined.
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Scheduled Commercial Banks advances to (Rs. in crores)
priority sectors.
As on the Small Agricul-  Other  Total Non- Total
last Fri- Scale ture Prio- Prio- Priority  bank
day of Indus- rity rity Sector  credit
tries Sectors  Sectors
June, 1969 286 188 31 505 3094 -3599
(14.03) (85.97)
June, 1978 1828 1851 836 4515 11179 15694
(28.77) (71.23)
June, 1979* 2333 2459 1116 5908 13208 19116
(30.91) (69.09)
June, 1980* 2793 3097 1385 7278 15092 23370

(32.52) (67.47)

te Tribunal Units for
tral Excise and Customs

9i1. SHRI RAJESH PILOT:
Will the Minister of FINANCE be
pleased to state :

(a) what is the number of Appel-
late Tribunal units for Central Excise
and Customs and what is the num-
ber of pending cases before them ;

(b) how many petitions have
been disposed of by them so far
during last thiee years and what is
the average number disposed of

monthly ;

(¢) how many morc Appellate
Tribunals are proposed to be set up
in near future ; and

(d) has there been any impact of
revenue collection and dispose mea-
sures during the last three years ?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) Six Benches of the Customs,
Excise and Gold (Control) Appel-
late Tribunal are proposed to be set

*Data Provisional

up in the near future. Two of
them will be Special Benches com-
prising 3 Members each to deal
with classification, valuation and
other important matters The other
4 benches will be of 2 Members each.
Since the Tribunal has yet to be set
up, the question of any case pending
before it does not arisc ;

(b) Does not arise ;

(¢) The question of whether more
benches of the Tribunal need to be
set up will be considered in due
course, if found necessary, having
regard to the workload and rate of
disposal.

(d) Does not arise.

Algmina-Cum- Aluminium Complex
at Damanjodi, Koraput Orissa

912. SHRI GIRIDHAR
GOMANGO ;
Dr. KRUPASINDHU BHOI :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) the progress made by his
Ministry since clearance of the
Alumina-cum-Aluminium complex
at Damanjodi, Koraput Qgesa in
details;

Figures in Brackets denote the Percentage to total Bank Credit.
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(b) funds released for different
components of the project so far and

funds placed for the year 1981-82 for
the same;

(c) whether the components of
the Alumina project have also been
cleared for execution alongwith the
Alumina Project.

(d) if so, what are the compo-
nents and measures taken by his
Ministry for clearance of the same if
not yet fipalised; and

(e) the reasons for delay in
starting the execution of the project,
if any?

THE MINISTER OF
COMMERCE AND STEEL AND
MINES (SHRI PRANAB
MUKHERIJEE) : (a) The Orissa
Aluminium Complex, consisting of
bauxite mines at Punchpatmali, an
alumina plant at Damagnjodi. an
aluminium smelter at Talcher, and
a captive power plant also at Talcher,
was sanctioned by Government in
November, 1980. On 7-1-81 the
National  Aluminium Company
Limited (NALCO) was formed to
implement this project. On 9-1-81
NALCO entered into an agreement
with M/s. Aluminium Pechiney of
France for technical assistance. En-
gineers India Limited has been
appointed as the prime Indian con-
sultants for the bauxite mine,
alumina plant and smelier. Arrange-
ments for financing the project, both
rupee and foreign exchange, hive been
tied up. An engineering consultant
for the captive power plant has been
appointed, and tenders for supply of
power plant equipment have been
1ssued.

Necessary information/data re-
quired to be furnished to the foreign
consgltants, for preparation of basic
engiffeering, has beean supplied, and
the design engineering work is pro-
ceeding as per schedule. Tenders
have been issued for the construction
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of temporary housing, offices and other
facilities; and, actual construction
work at site is ex to com-
mence in October, 1981. Steps for
obtaining clearance for import of
equipment are also in progress.

(b) A sum of Rs. 57 crores has
so far been released to NALCO,
including Rs. 5 crores during
1981-82. The sanctioned budget for
1981-82 for the Orissa Alumipium
Coniplex is Rs. 90 crores.

(c) and (d) : Yes, Sir, if by compo-
nent is meant the mines. There are
no other components.

(e) Dos not arise as the implemen-
lation of the project is on schedule.

Assessment of Minerals

913. SHRI GIRIDHAR GO-
MANGO : Wil the Minister
of STEEL AND MINES be pleased
to state

(a) the names of the minerals
found as a result of recent surveys
by the Geological Survey of India,
MEC and the State Mining Depart-
ments in the country ;

(b) the names of the States and
the places of mineral occurrence
therefor ;

() whether the quantity and
quality of those minerals have been
assessed ; and

(d) if so, the details therefor and
the names of the minerals likely to
be exploited by the Centre or the
States in near future ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB
MUKHERIEE ) : (a) to (c) : Geolo-
gical survey and exploration of
minerals is a continuous proeess.
However, as a result of the, recent
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surveys conducted by the Geological
Survey of India, Mineral Explora-
tion Corporation and State Mining
Departments, the main new findings
are enumerated below :—

(i) Additional reserves of
chromite in Orissa.

(ii) New deposits of barytes in
Mangempet area, Cuddapah
district of Andhra Pradesh.

(iii) Deposits of lead and_zinc in
Rampura Agucha in Bhilwara
district of Rajasthan.

(iv) East-Coast bauxite deposits
in Andhra Pradesh and
Orissa.

(v) High grade limestone from the
Vempalli dolomite belt of
Cuddapah basin and Plawad
basin, Guntur district, Andhra
Pradesh.

(vi) Phosphorite deposits in Pisnari
Tori area in Lalitpur district
of Uttar Pradesh and also in
Chhatarpur and Sagar districts
of Madhya Pradesh.

(vii) Molybdenite  content  in
Malanjkhand copper deposits
in Balaghat district of Madhya
Pradesh and also in Umpyrtha
Multi Metal deposit in United
Khasi and Jaintia Hhills
districts of Meghalaya.

(vili) Tin deposit in Bastar and
Koraput districts of Madhya
Pradesh and Orissa respecs
tively.

(ix) Tungsten deposits in Sirohi
district of Rajasthan.

(x) Gold bearing rocks in Sona
Khan in Raipur and in
Raigarh districts of Madhya
Pradesh and Chigargunta-
Nandimadugu area of Chittoor
district of Andhra Pradesh.

2. Thedetailed exploratory ope-
rations have resulted in enhancement
of chromite reserves to 111 million
tonnes in Orissa. The lead-zinc
prospects of Rampura Agucha area
established a potential 35 million
tonnes of ore with over 109 lead
zinc metal content. The bauxite
deposits in east-coast in Andhra
Pradesh and Orissa States have a
tentative reserves of 1800 million
tonnes ; phosphoritein Pisnari Tori
area in Lalitpur district, Uttar
Pradesh has about 4 million tonnes
of phosphorite bearing 22 to 36% of
phosphorus pentoxide. Chhattarpur
and Sagar districts of Madhya
Pradesh have 6.9 million tonnes of
phosphorite. In Malanjkhand copper
deposit of Balaghat district in
Madhya Pradesha total reserve
estimate of 7 million tonnes with an
average 0.04% molybdenum within
the proposed pit area and one million
tonne with 0.02%; molybdenum out-
side the proposed pit area have been
found. The Umpyritha Multi
Metal deposits of United Khasi and
Jaintia Hills districts of Meghalaya,
have a total multi metal ore reserve,
estimate of 118,000 tonnes with0.15
to 0.48% molybdenum Tin metal
reserve is estimated at 1752 tonnes in
Bastar district of Madhya Pradesh.
Inferred 1ungsten ore reserve of 2.26
million tonnes has been estimated in
Sirohi district of Rajasthan. A total
possible reserve of about 3.5 lakh
tonnes of gold ore has been estimat-
ed in Chigargunta—Nandimadugu
area, Chittoor district, Andhra
Pradesh, containing an average gold
content of 8 grammes/tonne over a
width of 1.5 m in block-I and 4.2
grammes of gold per tonne, over a
width of 1.46 m in a part of
block-III.

(d) The likely exploitation of
different minerals by various agencies
is as follows :—

(1) East-Coast bauxite by National
Aluminium Corporation
(NALCO).
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(2) Gold from Kolar Gold Field
by Bharat Gold Mines Limited
(BGML).

(3) Gold from Hutti Gold Mines
by Hutti Gold Mines Limited.

{4) Limestone in Addhra Pradesh
by Andhra Pradesh State
Government/Vizag Steel Plant.

(5) Phosphorite in Andhra
Pradesh by Pyrites, Phospho-
tes and Chemicals Limited

(PPCL).

(6) Mangampet Barytes by
Andhra Pradesh Mining
Corporation  Limited  of

Andhra Pradesh.

Opening a Regional Office of
SBI at Bangalore

914. SHRI JANARDHAN
POOJARY : Will the Minister of
FINANCE be pleased _to state :

(a) whether any representation
has been received from Karnataka
State for opening a Regional Office
of State Bank of India at Bangalore;
and

(b) if so, the, main features of
the representation and reaction of
the Government to it ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(@) No representation has been
received from Karnataka State for
opening a Regional Office of State
Bank of India at Bangalore. In
fact, a Regional Office of the State
Bank of India is already function-
ing at Bangalore,

(b) Does not arise.
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Setting up of large sized Sponge
Iron Plant based on Natural
Gas at Mangalore

915. SHRI JANARDHANA
POOJARY : Will the Minister of
StEEEL AND MINES be pleased to
state :

(a) whether Government have a
proposal under their consideration
to set up a large sized sponge iron
plant based on natural gas at Man-
galore;

(b) if so, whether economic via-
bility study of such a project has
been completed;

(c) whether the Petroleum Minis-
try has agreed to make available

the gas requirement of the Project ;
and

(d) if so, the details in this
regard ?

L

THE MINISTER OF COM-«
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKER-
JEE): (a); No, Sir,

(b)to (d) : Do not arise.

Opening of LIC Offices in the
Country.

916. SHRI S. B. SIDNAL : Will
the Minister of FINANCE be plea-
sed to state :

(a) the number of offices of
Life Insurance Corporation in the
country ;

(b) the number of districts in
the country without LIC office ; and

(c) whether Government propose
to open more LIC offices in the coun-
try and the details thereof ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT ):
(a) The number of LIC offices in
the country as on 31st March, 1981
is given below :

Ceatral Office 1
Zonal Offices 5
Divisional Offices 42
Branch Offices 826
Development Centres 63

(b) As on 31st March, 198I,
there were 65 districts in the States
and 15 districts in the Union Terri-
tories in which the LIC had no
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branch office and the insurance ser-
vices were provided by the LIC
offices in neighbouring districts.

(c) Yes, Sir. Government and the
LIC are alive to the need to expand
branch net-work so that life insuran-
ce business can be written and servi-
ced with greater facility throughout
the country and more particularly
in the rural and less accessible areas.
During 1981-82. LIC has sanctioned
64 new branch offices. These include
13 offices in districts which did not
earlier have any branch of the LIC.
Details of new branch offices opened/
to be opened after 31st March, 198]
are as follows:

State New branch offices
during

sanctioned

New branch offices
sanctionsd during 1981-82

1980-81 but not opened

by 31-3-81

M )]

3)

Andhra Pradesh

Assam —
Bihar —_

Gujarat —

Haryana -
Himachal Pradesh —

J&K —_
Karnataka

Kerala

Wanaparthi

Bangalore DAB

Nedumkandam*

— ——— —

Secunderabad DAB
Peddepalli

Suryapet

Kamareddy
Makarpur or Kanigiri
Tuni

Kokrajhar

Patna
Forbesganj
Ghatsila

Khanbalia
Vyara
Surat CAB

Narnaul*

Nahan*
Kulu*

Udha.?)pur“‘

Tarikere
Mangalorc CAB
Hospet

Karwar

Thaliparambu
Attingal
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Madhya Pradesh

Maharashtra

Nagaland .
Orissa

Punjab

Rajasthan

Tamil Nadu

Tripura
Uttar Pradesh

West Bengal

Delhi
(Union Territory)

AUGUST 21, 1981

Bhind*

Chandikole

Tiruchendur
Udumelpet

Bilhaur

Uttarkashi*

Tehri*

Srinagar (Garhwal)

Delhi CAB

Written Answers

Dhar*
Nagda
Jhabua*
Sehore*
Burhanpur
Bhopal CAB
Balaghat*
Chhatarpur*
Rajpur CAB

Bhiwandi
Khed
Chalisgaon
Pimpalgaon

Kohima
Bhadrak

Malerkotla
Faridkot

Dungarpur*
Bundi*
Rajsamand
Jaisalmer*
Jodhpur CAB
Udaipur CAB
Didwana
Dausa

Jaipur CAB

Pattukottai
Tiruchirapalli CAB
Tiruchirapalli DAB
Sivakasi
Krishnagiri
Koonoor

Udaipur*

Nainital
Dhampur

Uluheria
Barasat
Birpara

184

Delhi Trans Jamuna Area

Nehru Place DAB

Model ' Town or Ashok

Vihar

*First LIC Branch in Dis'rict.
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Production of Gold in Bharat
Gold Mines

917. SHRI S.B, SIDNAL : Will
the Minister of STEEL AND
MINES be pleased to state :

(a) the quantity of gold produced
in the Bharat Gold Mines during
the last three years, yearwise ;

(b) whether Government propose
to invest more money in these mines;
and

(©) if so, the estimated amount
of gold likely to be produced in these
mines after the proposed investment?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERIJEE) :
(a) The quantity of gold produced
by the Bharat Gold Mines Limited
during the last 3 years viz. 1978-79,
1979-80 and 1980-81 stood at 1792,
1650 and 1563 kgs. respectively.

(b) and (c): It is proposed to
develop the Yeppamana Mine Project
of Bharat Gold Mines Limited in
Anantapur District of Andhra
Pradesh, at a total cost of Rs. 438
lakhs. This new mine when fully
developed, is likely to produce 305
Kgs. of gold per annum for about
9 years.

Dislocation of Operation as a result
of suspension of Delhi Bankers
Clearance House

918. SHRI S. M. KRISHNA :
Will the Minister of FINANCE be
pleased to state :

(a) whether cheque worth crores
of rupees were held up in the capital
following the suspension of the Delhi
r?ankers Clearance House in July

ast;

(b) if so, the reasons therefor; and

(c) what remedial measures have
been or are being taken to prevent
some section of the Banks and their
employees using unreasonable and
obstreperous tactics resulting in dis-
location of operations causing consi-
derable loss and inconvenience to
the trading community and public
in general ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(a) and (b) : The clearing house at
Chandni Chowk, Delhi remained
suspended from 20th July, 1981 to
26th July, 1981, reportedly because
the representatives of the member
banks refused to accept cheques
presented by the representative of
United Commercial Bank on account
of his refusal to meet the demand of
Rs. 150/- from the representatives of
other member banks. Despite the
persuation by the President of the
clearing house the matter could
not be seitled till 26th July, 1981.
The clearing house resumed opera-
tions with all its members with effect
from the 27th July, 1981, when it
cleared all the backlog. Information
regarding the amount of cheques that
remained uncleared during the period
of suspension of the clearing house
is not readily available. The clearing
house is functioning normally since
28th July, 1981.

(¢) : The Indian Banks’ Associa-
tion has suggested to the commercial
banks certain remedial measures to
prevent frequent dislocation/disrup-
tion of clearing houses in the country.
The measures include (i) deduction
of full day’s wages by the banks as
also disciplinary action against the
employees responsible for disruption
of clearing, (i) Constitution of a
sub-committee at all clearing houses
for countering employees’ agitation
and for monitoring dissemination of
information to various concerned
organisations and follow up action
against the employees who cause
disruptions in the clearing; and (jii)
Regular rotation by the banks of
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their clearing house representatives to
avoid the same representatives going
to clearing houses for more than 6
months.

A Study Group consisting of the
representatives of Reserve Bank of
India, State Bank of India, Indian
Banks’ Association and other 3
nationalised banks has been consti-
tuted for framing uniform rules for
all the clearing houses in the country
and to suggest improved mechanical
devices for handling clearing work in
the clearing houses.

Export of Groundnuts to USA

919. PROF. NARAIN CHAND
PARASHAR : Will the Minister
of COMMERCE be pleased to
state :

(a) whether Government have
explored the prospects of the export
of groundnuts to USA in view of the
shortage there 3

(b) if so, whether any decision
has been taken in this regard and
if so, the nature thereof : and

(¢) ifnot, the reasons therefor
and the likely date by which a deci-
sion would be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) (a)to (¢) : Export of
HPS groundnuts is canalised through
NAFED. Export is allowed within
a limited ceiling and is not subject
to any destination-wise restriction.
The entire quota released during
1980-81 was exported. The decision
on the countries/buyers to whom
HPS groundnut is exported is left
to the best commercial judgement
of the canalising Agency.
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Individual Owning Private Aeroplanes

920. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the names and addresses of
the individuals who own private
aeroplanes in India as on Ist April,
1981;

(b) the terms and conditions on
which Government give the permis-
sion for purchase, possession and
operation of these planes;

(c) whether Flying Clubs have
also to fulfil' certain conditions for
the purchase, possession and opera-
tion of the Glider planes used by
them; and

(d) if so, the nature thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA) : (a) A list giving
the names and addresses of the
individuals who own private
aeroplanes is attached.

(b) As far as purchase of aircraft
from sources located within the
country is concerned, there is no
restriction. However, import of
aircraft is permitted, only in excep-
tional cases, on merits. Operation
of aircraft is permitted strictly in
accordance with the Aircraft Rules
and other special instructions/direc-
tives issued by the Director General
of Civil Aviation from time to time.

() and (d) Purchase of gliders
from sources located within the
countryis free from any restriction,
but import of gliders is normally
not permitted and such requests are
considered on merits. The operation
of gliders also is to be undertaken
strictly in accordance with the'
Aircraft Rules and the instructions/
directives issued by the DGCA from
time to time.
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List giving the names and addresses of the individuals who own private
aeroplanes in India

S. Names and addresses of the S.  -Names and Addresses of the

No. individuals No. individuals

1. Syed Akbar Hussain Ali Aman, 13. Shri D.S. Mazda, 36, Chow-
Bank Road, Patna. ringhee, Calcutta.

2. Shri Edge H. Semnars, British 14. Shri Swapati Mohan Roy, 11,
Council, Bank Road, Patna. Palm Avenue, Calcutta.

3. L/Col. Drone Shamsher Jung 15. Shri A.K. Raha, 11 - Queens
Bahadur, Rana Bilas Kunj Park, Ballyganj, Calcutta.
Darbar (Nepal) YiaP. O. Bar-
ganja, Distt.  Muzaffarpur 16. Shri Gourded Mogkerjee, 209,
(Bihar). Rash Behari Avenue, Ballygan;,

Calcutta,

4. Sarvashri Vijaya Singh & M. N.

Singh, C/o. Bihar Flying Club 17. Capt. A. R. Bose, Suite No. 6,
Ltd., Patna. 53, Chowringhee Road,
‘ Calcutta-16.

5. Sq. Ldr. Dalip Singh Majithia,

Hind Marsh Road, Muzzaffar- 18. Shri Ram Narain Shaw, 4
pur, Bihar. Mission Row E, Calcutta.

6. Shri Raghubans Prasad Singh, 19. Shri K. V. S. Sandilya, 40 Lake
Kusela Estate, Purnea, Bihar. Avenue, Calcutta.

7. Shri Dinesh B. Parkash, Director, 20. Shri Robindra Nath Datta,
Utkal Automobiles Ltd., P. O. C/o H. Datta & Sons Ltd.,
Box 31, Jamsedpur. 15-Clive St. Calcutta.

8. Shri Gian Singh Punewal, 21. Dr. Mohd. Habitgar Rahim,
Punjab Ice Factory & Coal M. P.J. P. 102, Lipon Street,
Storage, Patna. Calcutta.

, : . . Shri C Bah. i

o, ot Dt i, 2 315, OV gt ot
Hathwa House, Patna. Calcutta. i

10. Maharajadhiraj of Darbhanga,  23. Shri L.H. Parthew, C/o. Indamer
Raj Darbhanga, Bihar. Co., Calcutta.

11. Maharaja of Darbhanga, The 24. Shri Jack Issac, Telepara Tea
Palace, Darbhanga Raj, Bihar. Estate Binnaguri, P. O. Doors

(N. Bengal).

12. Shri Bipin B. Parikh, Director .

Utkal Automobiles Ltd., 25. Shri Gour Dev Mukherjee, 209,

Post Box No. 31, Main Road,
Jamshedpur.

Rash Behari Avenue, Ballygunj,
Calcutta.
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S. Names and Addresses of the S. Names and Addresses of the
No. individuals No. individuals

26. Shri E. F. Howell N. A. Block 40. Raja of Jedh, Jedh Deecan.

E. New Alipur, Calcutta.
41. Air Commodore Mehar Singh,.

27. Shri Bhagwan Dass Mohan Lall, Palam, New Delhi.

Bhagat Villa, Konnagar, Distt.
Hoogly. 42. Shri Ranjit Singh Sidhu Cjo
Tikka Satinder Singh-11, Curzon
28. H. H. Major Gen. Mahabir Road, New Delhi.
Shamsher Jang Bahadur Rana.
5, Hastings Park  Alipur,  43. Shri P. L. Jain, Proprietor
Calcutta, Falcon Air, 9E, Connaught
House, 1II Floor Apartment
29. Shri Amalendra Nath Basu, 3, No. 3C, New Delhi.
Marlin Park, Calcutta.
44, Shri Homi B. Engineer, C/o

30. Shri R. N. Datta C/o H. Datta Engineers Bungalor, Gujarat
& Sons Ltd., Netaji Subhas Spinning & Weaving Ltd.,
Road, Calcutta. Kalupur, Ahmedabad.

31. Shri Roy George Mantosh, 45, H. H. Maharaja Jamsheb of
302/1, Upper Circular Road, Nawanagar, The Palace,
Calcutta. Jamnagar.

32. Shri Jan Spitz 2/7, Landsdown 46, Shri J. G, Mg. Iatosh Mon-
Road, Calcutta. khooshe E. E. P. O, Hoogrijan,

Assam.

32, Shri S. C. Motira Principal,

Air Technical Training Institute, 47. Shri Makhan Singh, The Nagpur
4-The Mall, Dum Dum. Body Works Form, Nagpur.

34. Captain Jai Singh, 7 Mayurbhanj 48, Shri M. I. Khan, 146-B, Puram
Road, Calcutta-23. Parkasa Rao Road, Madras-i4.

35. Shri Kenneth F. Stucky, Pana- 49, Shri K. Krishnaswamy, Main
garh, Air Base, Calcutta. Road, Mettupalayan Coimbatore

District,

36. Bishnauth Tea Co. Ltd., 4,

Mangee Lane, Calcutta. 50, Lt. Col. Edward Fredarik
Borrowing, Walesh No. 5

37. Shri Ram Murat Yadav 22- Dungalow,  Residency  Arca,
Bondel Road, Calcutta-19, :

51. H. H. Maharaj Lokandra Singh

38. Capt. S. K. Ghosh, Chief Pilot, of Ratlam, Lokendra Bhava%;.
Indian Iron & Steel Co. Ltd., Palace, Ratlam.

Burnpur.
52. Col. H. H. Raja Sir Hari
39. Shri Daddy Shapoar Mazda, j2 Sr Harinder

35 Chouringhee Rcad, Calcutta.

Singh, K. C. S. I., Faridkot
State, Faridkot,
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S. Names and Addresses of the S. Names and Addresses of the
No. individuals No. individuals
53. Shri G, S.Bolina C/o C. W. 66. Shri Frederic James Mobsby C/o
Balkar & Co. Rly. Road, Ambica Airlines Ltd., Bombay.
Jullunder. . )
67. Shri 8. S. Bubber, Director H.
54. Shri Pavan Kumar Verma, 508, S. Sobha Singh (P) Ltd.,
Sector 10-D, Chandigarh. Bombay.
: 68. Dr. S.V.Bhava, Surgical Nurs-
55. ‘l}. g;nﬁztlirar Bauns Bahadur ing Home Raj Hansa, Parvati
' Road, 2164-65/c  Sadashiv
56. Shri Daljit Singh, House, No. Poona-30.
155, 21A, Chandigarh-22. 6. ?r‘ Sul“}flh Visvsl?nath Bhave,
. . . i i Rajhans
57. Col. H. H. Sir Harinder Singh, urglcal Sursing onie,
Brar Bans of Faridkot. Paruati Road, Poona-30.
. By 70. Shri Rusi H. Daver, 2A,
58. Air Vice Marshal, Harjinder Sonawalla Bldg. Tardeo,
Singh P. V. S. M. AFR, ACS, Bombay-7.
M. I. B, Kanpur House,
Chandigarh. 71. H. H. The Maharaja of Jaipur,
Jaipur.
59. Sq. Ldr. D. S. Majithia, Mana-
ging Partner, Saraya Distillery, 72. H. H Raja Chandra Chur of
Sardarnagar, Distt. Gorakhpur Udaipur, P, O. Dharamjaygarh,
(U.P.) Via, Kharsia, B. N. Rly.
60. Raja Bajrang Bahadur Singh 73. Shri E.A. Gulvell, Hill View
Bhadri, The Garh Badri, Disst. Chandheri Gauhati.
Pratapgarh, U, P.
74. H. H. The Maharaja of Mayur-
61. Shri P.S. Menon Sagarika J()pp. bhang, Beripada.
Palmgroove Hotel, uhu, .. )
Bombay-54. 75. Shri Bishamber Nath Singh C/o
ombay Vishwanath Singh & Co,,
igboi, A .
62. Shri M. J. B. Maneckji, Mehta Digbol, Assam
House, Appollo Street, Bombay. 76 ghi Jimmy Dara Subhia Apallo
Theatres, 549 Rasta Path,
63. ShriJ. R. Mody, Oman Invest- Poona-11.
ment Co. Commerce Centre,
Tardeo, Bombay-24. 77. Sardar Gajindra Singh Sahi
D-80, Saket, New Delhi-110017.
64, Shri B. G. Menon (Babblasseri . .
. . 78. Shri S. G. Menon Air Works
{ggggaﬂgfo 1 Iris Park, Juhu, India, Partner, Santacruz
ay-o%. Airport, Bombay-29.
65. Shri Karshi, S. Combata, 42, 79. Shri A. J. Bragg Jr. Summer

Queens Road, Bombay.

Hill, Simla.
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Dalal;ds made by state to Devolution
of Greater Financial Powers

921. PROF, NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether certain States of the
Union have demanded devolution of
greater financial powers ;

(b) if so, the nature of the
powers demanded alongwith the
names of the States; and

(c) the action taken by Govern-
ment on the demands ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODI]A) :
(a) to (¢): Most States had repre-
sented that they are unable 10 levy
sales tax on certain transactions
which do not conform to the defini-
tion of sale and that on this account
they are losing considerable amount
of revenue. Taking into account
the examination of this matter by the
Law Commuission and its recommen-
dation, it is proposed to amend the
Constitution, which would ultimately
lead to the States being enabled to
levy sales tax on such transactions.
Accordingly, the Constitution (Forty-
Sixth Amendment) Bill, 1981, has
been introduced in Lok Sabha on
3-4-1981.

No other devolution of greater
financial powers appears to have been
demanded by any State.

Implementation of recommendations
of Sixth Finance Commission

922. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) the main recommendations of
the Sixth Finance Commission, which
have been implemented by the
Government of India;

AUGUST 21, 1981
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(b) whether some other recom-
mendations have still to be imple-
mented ;

(c) ifso, the nature of these recom-
mendations and the likely date by
which they would be implemented ;

(d) whether all the State Govern-
ments have also accepted them ; and

(e) if not, the names of the States
who have objected to some of the
rocommendations and the nature
thereof ?

THE MINISTER OF STA1E IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(@a)to () : The recommendations
of the Sixth Finance Commission
relate to the period 1974-75 to
1978-79. All the accepted recom-
mendations of the Commission,
detailed in the annexure, have already
been implemented. No State Go-
vernment has indicated non-accept-
ance of any of these recommenda-
tions of the Commission.

Statement

Summary of Recommendations of
the Sixth Finance Commission

A. Recommendations relating to
iSn.h:ir‘fng of taxes, duties and grants-

1. Income-tax :

In respect of distribution of the
net proceeds of income-tax in each
of the financial years from 1974-75
to 1978-79 ;

(1) Out of the net proceeds of
taxes on income in each finan-
cial year, a sum equal to 1.79
per cent thereof be deemed to
represent the proceeds attri-
butable to Union Territories;
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@

(€))

the percentage of the net pro-
ceeds of taxes on income,
except the portion represent-
ing the proceeds attributable
to Union Territories, to be
assigned to the States, should

be eighty;

the distribution among the
States inter se of the share
assigned to the States in res-
pect of each financial year
should be on the basis of the
following percentages :

State Percentage

1. Andhra Pradesh 7.76

2, Assam 2.54

3. Bihar 9.61

4. Gujarat 5.55

5. Haryana 1.77

6. Himachal Pradesh 0.60

7. Jammu & Kashmir 0.81

8. Karnataka 5.33

9. Kerala 3.92

10. Madhya Pradesh 7.30
11. Maharashtra 11.05
12. Manipur 0.18
13. Meghalaya 0.18
14. Nagaland 0.09
15. Orissa 3.73
16. Punjab 2.75
17. Rajasthan 4.50
18. Tamil Nadu 7.94
19. Tripura 0.27
20. Uttar Pradesh 15.23
2l. 'West Beugal 8.89
Total % 100.00

. B
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Il. Union Excise Duties :

@

(b)

(c)

During each of the years
1974-75 and 1975-76, a sum
equivalent to 20 (twenty) per
cent of the net proceeds of
Union duties of excise on all
articles levied and collected
in that year, excluding auxi-
liary duties of excise and
cesses levied under special
Acts and earmarked for special
purposes, should be paid out
of the Consolidated Fund of
India to the States;

During the years 1976-77,
1977-78 and 1978-79, a sum
equivalent to 20 (twenty) per
cent of the net proceeds of
Union duties of excise on all
articles levied and collected in
the respective year, including
auxiliary duties of excise, but
excluding cesses levied under
special Acts and earmarked
for special purposes, should
be paid out of the Consoli-
dated Fund of India to the
States; and

the distribution among\ the
States of the sum payablke to
the States in respect of each
financial year should be made
on the basis of the following
percentages :

State Percentage
1. Andhra Pradesh 8.16
2. Assam 2.1
3. Bihar 11.47
4. Gujarat 4.57
5. Haryana 1.53
6. Himachal Pradesh 0.63
7. Jammu & Kashmir 0.90
8. Karnataka 5.45
9. Kerala 3.86
10. Madhya Pradesh 8.15
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11. Maharashtra 8.58
12. Manipur 0.21
13. Meghalaya 0.19
14. Nagaland 0.11
15. Orissa 4.06
16, Punjab 1.87
17. Rajasthan 5.00
18. Tamil Nadu 7.43
19. Tripura 0.30
20. Uttar Pradesh 17.03
21. West Bengal 7.79
Total : 756'65-

— .

II1.  Additional Duties of Excise :

(1) There is no need to set apart
any guaranteed amounts to the States
as there is no risk of the share of
any State in the net proceeds of
additional excise duties falling short
of the revenue realised from the levy
of the sales tax on the commodities
subject to additional duties of excise
in lieu of sales tax for the financial
year 1956-57 in that State;

(2) The net proceeds of the
additional excise duties during each

financial year be distributed on the
following basis :

(a) A sum equal to 1.41 per cent
of such net procceds be re-
tained by the Union as attri-
butable to Union Territories;

(b) the balance of 98.59 per cent
of such net proceeds be dis-
tributed among the States in
aceordance with their respec<
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tive percentage shares of such
balance as under :

State Percentage of
distribution
1. Andhra Pradesh 8.39
2, Assam 2.47
3. Bihar 9.36
4. Gujarat 5.91
5. Haryana 1.94
6. Himachal Pradesh 0.59
7. Jammu & Kashmir 0.73
8. Karnataka 5.62
9. Kerala 3.58
10. Madhya Pradesh 6.98
11. Maharashtra 11.65
12, Manipur 0.17
13. Meghalaya 0.17
14. Nagaland 0.03
15. Orissa 3.59
16. Punjab 2.68
17. Rajasthan 4,17
18, Tamil Nadu 7.27
19. Tripura 0.25
20. Uttar Pradesh 16 10
21. West Bengal 8.30
Total ¢ ___I-M

— — —

1V. Grantin lieu of tax on Rail-
way Passenger Fares :

The grant to be made available to
the States in lieu of tax under the
repsaled Railway Passenger Fares
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Tax Act, 1957 be distributed among
the States as under ;
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accordance with the following
principles :
(@) such balance be first appor-

(b)

©

tioned between immovable
property and other property in
the ratio of the gross value of
all such properties brought
into assessment in that year;

the sum thus apportioned to
immovable property be distri-
buted among the States in
proportion to the gross value
of the immovable property
located in each State and
brought into assessment in that
year; and

the sum apportioned to pro-
perty other than immovable
property be distributed among
the States in proportion to
the population of each State,
namely—

State Percentage
Share
1. Andhra Pradesh 8.01
2. Assam 2.70
3. Bihar 10.58
4. Gujarat 747
5. Haryana 2,57
6. Himachal Pradesh 0.17
7. Jammu & Kashmir 002
8. Karnataka 347
9. Kerala 1.61
10. Madhya Pradesh 9.89
11. Maharashtra 8.87
12. Manipur —
13, Meghalaya —
14, Nagaland 0.01
15. Orissa 2.24
16. Punjab 5.06
17. Rajasthan 6.59
18. Tamil Nadu 5.14
19. Tripura 0.02
20, Uttar Pradesh 19.85
21. West Bengal 573
Total : 10000

V. Estate Duty :

(1) Out of the net proceeds of the
estate duty in each financial year, a
sum equal to 2.5 percent thereof be
retained by the Union as being the
proceeds attributable to Union '1erri-
tortes; and

roceeds
tes in

(22' The balance of net
be distributed among the

State Percentage

1. Andhra Pradesh 8.04

2. Assam 2.70

3. Bihar 10.41

4, Gujarat 4.93

5. Haryana 1.86

6. Himachal Pradesh 0.64

7. Jammu & Kashmir 0.85

8. Karnataka 5.41

9. Kerala 394

10. Madhya Pradesh 7.70
11. Maharashtra 9.31
12 Manipur 0.20
13. Meghalaya 0.19
14. Nagaland 0.10
15. Orissa 4.05
16. Punjab 2.50
17. Rajasthan 4.76
18. Tamil Nadu 7.61
19. Tripura 0.29
20. Uttar Pradesh 16.32
21. West Bengal 8.19
Total : 100.0q

————_———
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VI. Grant on account of wealth tax
on agricultural property :

The grant to be made available to
the States be distributed among the
States in proportion to the value of
agricultural property located in each
States and brought into assessment
in each year.
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VII—Grants-ineaid :

The following States be paid the
sums specified against each of them
as grants-in-aid of their revenues in
the respective years indicated in the
table below, under the substantive
parts of Clause (1) of Article 275 of
the Constitation ;

(Rs. crores)

Total
amount Grants-in-aid to be paid in
State tobe
paid in
the five 1974-75 1975-76 1976-77 1977-78 1978-79
years
1. Andhra Pradesh = 205.93 4283 43.47 41.89 39.45 38.29
2. Assam 254.53 49.66 51.33 50.60 51.35 51.59
3. Bihar 106.28 18.78 23.92 21.12 21.53 20.93
4. Himachal Pradesh 160.96 31.72 32.02 32.15 3242 32,65
5. Jammu & Kashmir 173.49 34.57 34.65 34.73 34.83 34.71
6. Kerala 208.93 43.85 43.46 41.19 40,92 39.51
7. Manipur 114.53 21.05 21.97 22.85 23.84 24,82
8. Meghalaya 74.67 13.61 14.23 14.90 15.63 16.30
9. Nagaland 128.84 23.77 24.68 25.72 26.77 27.90
10. Orissa 304.73 56.97 60.11 61.00 62.56 64.09
11. Rajasthan 230.53 49,30 48.57 46.05 44,30 42,31
12. Tripura 112.50 30.66 21.53 22,44 2345 2442
13. Uttar Pradesh 198.83 21.61 33.91 39.23 49.10 54.98
14, West Bengal 234.86 53.29 49.27 46.57 44.55 41.18
Total 2509.61 481.67 503.i12 500.44 510.70 513.68
B. Recommendations on other ding assistance to the States for

Terms of Reference :

I. Financing of Relief Expendi-
me’

In the light of their analysis of the
advantages and disadvantages of the
establishment of a National Fund,
and the views expressed by the State
Governments, the Commission have
toncluded that the establishment of
a National Fund, fed by Central and
State contributions, is neither feasible
hor desirable. At the same time
the present arrangements for provi-

meeting expenditure on relief opera-
tions need to be completely over-
hauled. Detailed programmes of both
medium and long term significance
for permanent improvement of the
areas liable to drought and flood
should be drawn up with the utmost
urgency and these programmes fully
integrated with the Plan. The Com-
mission have strongly urged that
instead of incurring expenditure on
relief on ad-hoc basis on schemes of
dubious value, provision should be
made on.a much larger scale for
development of drought and flood-
prone areas in the Fifth Plan both .
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in the State and Central Sectors.
Any assistance which is provided to
the States for purposes of relief in
this manner would be subject to the
overall ceiling of Central assis-
tance for the Plan period as a whole.
At the same time the Commission
feel that the provision of a reason-
able margin in the forecasts of State
expenditure should be considered as
a lagitimate charge on the revenue
accounts of the States. They re-
commend the following annual pro-
visions under ‘‘64-Famine Relief” for
different States :

State (Rs. crores)
1. Andhra Pradesh 4.31
2. Assam 1.25
3. Bihar 4.61
4. Gujarat 4.55
5. Haryana 1.24
6. Himachal Pradesh 0.03
7. Jammu & Kashmir 0.35
8. Karnataka 191
9. Kerala 0.30

10. Madhya Pradesh 341
11. Maharashtra 4.17
12. Manipur 0.04
13, Meghalaya 0,04
14. Nagaland 0.02
15. Orissa 3.58
16. Punjab 0.33
17. Rajasthan 10.19
18. Tamil Nadu 1.52
19. Tripura 0.07
20. Uttar Pradesh 2.18
21. West Bengal 6.61

They have taken these figures into
account in arriving at the grants, if
any, needed by the States under
Article 275 of the Constitution.
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1I. Changes in the terms ofre-
payment of Central Loans :

The Commission have made an
assessment of the non-Plan capital
gap of the States on uniform and
comparable basis for the five years
ending with 1978-79. The methodo-
logy adopted by the Commission and
the State-wise non-Plan capital gaps
as assessed by the Commission are
indicated in Chapter XVI. In the
light of this assessment, the Commis-
sion have made a general review of
the States’ debt position with parti-
cular reference to the Central loans
advanced to them and likely to be
outstanding as at the end of 1973-74
and have recommended changes in
the existing terms of repayment
having regard to ail relevant factors
including the overall non-Plan gaps
of the States, their relative position,
the purposes for which the loans
have been utilised and the require-
ments of the Centre. The proposals
of the Commission for consolidation
of outstanding Central loans and
revision of their terms of repayment
are estimated to ensure relief in the
amount falling due for repayment by
by States to the Centre over the
period 1974-79, as under :

State Estimated relief
in repayment of
loans to Govern=
ment of India
during Fifth
Plan Period

(Rs. Crores)
1. Andhra Pradesh 191,20
2. Assam 162.49
3. Bihar 133.35
4. Gujarat 36.25
5. Haryana 33.14
6. Himachal Pradesh 34.57
7. Jammu & Kashmir 13343
8. Karnataka 127.04
9. Kerala 109.77
10. Madhya Pradesh 87.16
11. Maharashtra 66.58
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12. Manipur 15.23
13. Meghalaya 7.64
14. Nagaland 5.84
15. Orissa 157.32
16. Punjab 15.18
17. Rajasthan 258.14
18. Tamil Nadu 87.05
19. Tripura 14.35
20. Uttar Pradesh 150.77
21. West Bengal 143.12

Rs. —.136;1;2-

[

Study of Steel Industry’s Cost Struc-
tures

923. SHRI B. V. DESAI : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that the
Union Government has decided to
ask the Bureau of Industrial Costs
and Prices to undertake a detailed
study of the Steel Industry’s Cost
Structure;

(b) if so, whether in the past,
Bureau of Industrial Costs and
Prices had been asked to go imto
the question;

(c¢) whether the latest move is to
ask BICP to make a full-fledged
study of total costs;

(d) if so, when the Bureau of
Industrial Costs and Prices is likely
to submit its report; and

(¢) the main reasons for making
the Bureau to submit full-fledged
yeport study ?

AUGUST 21, 1981

Written Answers 208

THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHERIJEE) : (a)to
(¢) : The BICP had earlier broadly
studied the cost escalations during
the period April ’79 to September *80.
In the course of this study, the need
for an indepth study of the cost
takiog into consideration consump-
tion norms, labour productivity, was
felt. Accordingly the Bureau have
been requested to make a full scale
price study, plant-wise and product-
wise, of the steel industry. The
Study will take about year and the
report is expected by July ’82,

Closure of Iron Ore Mines in Eastern
Region

924, SHRI B. V.DESAI : Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether iron ore mines in the
Eastern region both in the public and
private sector are virtually on the
verge of closure following a drastic
cut in official procurement, fall in
consumption by domestic steel plants
and unremunerative export prices;

(b) if so, the reaction of the
Union Government and what steps
are being taken to save these public
sector and private sector mines;
and

(c) to what extent the scheme
prepared by the Centre has helped ?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIEE) : (a)to
(¢): Though five small iron
ore mines in private sector in the
Eastern Sector are reported to have
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closed down during the current finan-
cial year for various reisons, there
is no reason to believe that such
mines in the public and private
sector are on the verge of closure
due to the reasons mentioned in the
Question. There has been no dras-
tic cut in officiul procurement from
private mines aor any fall in the
consumption of iron ore by the
steel plants. In fact, the total
procurement made by MMTC in
1980-81 was the highest in the last
three years and some of the steel
plants have been facing acute short-
age of iron ore. The price for
198 1-82 is under discussion between
MMTC and the mine owners.

Proposal alongwith private enter-
prises to set up Sponge Iron Plant

925. SHRI B.V. DESAI : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that the
Union Government are considering a
proposal allowing private interprises
to set up sponge iron plant exclu-
sively reserved for the States sector
so far ;

(b) if so, whether any official
decision in this regard has been
taken ;

() whether it is also a fact that
in the beginning involvement of the
private sector will be restricted to
small and medium units ;

(d) if so, whether itis also a fact
that large number of applications in
the existiag muni-steel plants and
fresh entiants in the field of sponge
iron including the high industrial
houses are pending before the Steel
Ministry for approval ; and

(e) if so, how many such appli-
cations are pending at present and by
what time they will be cleared by
Ministry?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERIJEE):
(a) to (c) : It would not be correct
to say that production of sponge
ironis exclusively reserved for the
public or state sector. There is no
proposal to restrict the involvement
of private sector to small and
medium units.

(d) and (¢) : Only 5 applications
are pending at present for a decision.
They are likely to be decided within
the next two months.

Actual expenditure on Bhilai and
Bokaro Steel Plants

926. SHRI CHINTAMANI
JENA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether it is a fact that the
actual expenditure on Bhilai and
Bokaro Steel Ptants projects may
really be much more than what is
now envisaged because even the
latest estimates based on 1980 cost
structure ;

(b) if so, whether it is also a fact
that the delays in execution have put
a heavy financial burden on these
two projects besides the loss of pro-
duction which otherwise would have
been available to the economy ; and

(c) 1f so, the details regarding the
procedural delays in finalising civil
and equipment supply contracts, if
any ?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIEE) : (a) and
(b) : According to the prevalent
practice project cost estimates are
drawn up with reference to a base
date and do not include any provi-
sion on account of future escala-
tions. Therefore, a certain increase
in actual cost over the sanctioned
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estimates, original or revised, is in-
herent in the system.

The table below gives an idea of
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the changes in the commissioning
schedules and cost estimates of 4
M.T. expansion projects of Bhilai
and Bokaro Steel Plants :

(Rs. in crores)

Project Approved Likely Sanctioned Revised
commissioning commission- cost cost
schedule ing schedule

Bhilai Dec., 1981 Oct., 1982 937.71 1459.73

4 MT June, 1983 June, 1983

Expansion (Tth B.F.)

Bokaro June, 1979 March, 1983 947.24 1396.90

4 M1 Dec., 1982 Sept., 1983

Expansion (CRM)

As explained earlier, the original
sanctioned estimates were on the
basis of the 1974 prices while the
revised estimates were on the basis
of 1980 prices in the case of Bhilai
and 1981 prices in the case of Bokaro.
As these did not include provision
for future escalations, a certain
increase 1n actual costs over the
original sanctioned costs even if the
projects had been completed in time
according to the original schedule,
was inevitable. It is difficult to
segregate the amount attributable to
escalations arising out of time over-
run from normal escalations.

() The main factors responsible
for slippages in the construction
schedule are delays in equipment
supply, non-availability of crtical
items from indigenous sources and
inadequate resource mobilisation by
some of the costruction agencies.
Proczdural delays in finalising civil
and equipment supply contracts did
not really contribute much in these

slippages.

Demand of Woollen Blankets made
in Panipat

927. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
COMMERCE be pleased to state :

~ (a) whether itis a fact that there
iIs a great demand for woollen
blankets from Panipat, Haryana ;

(b) if so, the details thereof ; and

(c) the steps proposed to be taken
for increasing its production, main-

tenance of quality and making wool
available ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN ): (a) Yes, Sir.

There is a great demand for wool-
len blankets produced in Panipat for
the Defence, Para-Military = Force,
State Police Deptt. Railway Protec-
tion Force and the Civil Market.
However, this demand is not restrict-
ed to blankets produced in Panipat

alone but for those made in other
Centres also,

(b) About 22 lakh blankets are
produced only at Panipat and out of
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“this 10 lakh blankets are supp'ied to
the Military and Para-Military Forces
including State Police and Railway
Protection Forces either through
D GS & D or through other allied
Agencies. The balance quantity is for
meeting the requirements of Civil
Market especially low-income groups
in some of the Northern and Eastern
States of the country.

(¢) Government have announced
a number of measures for liberal
production of woollen items in the
country. Some of these measures
are:

(i) import of wool, and shoddy
is under OGL so that there is conti-
nuous and easy availability of requi-
red quantity of raw material for the
the woollen and shoddy industry.

(ii) enterpreneurs in the Public,
Co-operative or Private Sectors can set
up units upto 2400 spindleage in
woisted or non-worsted systems each.
This will augment the supply of worst=
ed and non-worsted yarn for
production of worsted woollen and
shoddy yarn for production of
blankets among other woollen textile
items.

(iii) Although there is no quality
control except in the case of control-
led cloth in the textile industry as a
whole Govt. of Haryana are propo-
sing to provide proper gradation
facilities of wool at Panipat in suffi-
cient quantity of desirable grade, a
Wool Research Centre on mod=arn
lines and a fully equipped laboratory
to test the blankets as per the requi-
red specifications and also a modern
finishing plant for Civil Blankets.

Setting up of Pori-Based Steel Plant
at Paradip

928. SHRI MANMOHAN TUDU:

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether itis a fact that the
Comnmittee appointed by the Centre
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to explore the possibilities of setting
up of a port-based steel plant at
Paradip has submitted its report to
the Centre;

(b) if so, the decision taken so far
by Government to set up a port-based
steel plant at Paradip of Orissa; and

(c) the expected time of the imple-
mentation of the above proposal ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERIJEE) :
(a) and (b): Yes. Sir. The Inter-
Mibisterial Committee submitted its
report to Government in June, 1981
and sought approval/guidance of
Government on certain issues The
report of the Committee has been
considered and decision of the Go-
vernment on the issues conveyed to
the Committee which will now pro-
ceed with further negotiations and
submit its final recommendations to
Government.

(c) Every effort is being made to
finalise the negotiations as early as
possible.

Loans from World Bank

929. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whatis the total amount of
loans sanctioned by the World Bank
for various projects (project-wise and
department-wise) during the last
three years;

(b) how much loan sanctioned by
the World Bank has been drawn for
each project and utilised ; and

(c) how many projects were re.
jected by the World Bank and the
reasons therefor in respect of eacp
project ?



215 Written Answers

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) : (a)

and (b): The total amount of loans
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ject-wise and the amount utilised is
indicated in the statement enclosed.

sanctioned by the World Bank in the . .
last three years is US.$4825.14 () Qo Projects have beon rejected
million. The amount sanctioned pro- ’
Statement
[} on LI |
A = U 8 =
P 55 i3 3y
‘@ c.2 B 8%
“a g‘ . G g - = b2 "l.l ﬁ'
S o Name of Project o5 = g_o g§°2=0
A Y 8 EEE fEo:3
. 4] o S
4 ZEE A% Z5a S§3cf
1 2 3 4 5 6
1. Deptt. of A. P, Fishery Project 19-6-78 17.50 2.015
Agri. & (815-IN)
Co-op.
2. do National Dairy Project 19-6-78 150.00 15.943
(824-IN)
3. do O&K Horticulture Project 17-7-78 14.00 0.228
(806-IN)
4, do Second National Seed 17-7-78 16.00 0.493
Project (816-IN)
s. do National Agri. Project. 7-12-78 27.00 1.090
(855-IN)
do NEDC Project (871-IN) 2-2-79 30.00 10.727
7. do Composite Agri. Project 16-2-79 25.00 7.249
(862-IN)
8. do U.P. Social Forestry Project 21-6-79 23.00 2.
(975-IN) 200
9. do Third ARDC  Project 20-8-79 250.00 137.814
(947-1N)
10. do Inland Fisheries Project  18-1-80 20.00 0.326
1963-IN)
11. do Gujarat Community Fores~ 14-4-80 37.00 4.121
try Project (961-IN)
12, do Cashew Nut Dev. Project 10-6-80 22.00 0.
(1012-IN) 068
13, do Kerala Agri. Ext. Project 25-6-30 10.00 —

(1028-IN)
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1 2 3 4 5 6
14. Deptt. of Kandi Watershed & Area 12-9-80 30.00 —
Agri. &  Dev. Project (1897-IN)
Coop. Loan
15. Deptt. of Karnataka Irrigation 12-5-78 117.64 37.107
Irrigation  Project (788-IN)
16. do Gujarat Irrigation _Project 17-7-78 85.00 14.688
(808-IN)
17. do Haryana Irrigation Project 16-8-78 111.00 60.029
(843-IN)
18. do Punjab Irrigation Project 30-3-79 129.00  21.397
(889-IN)
19. do Second Maharashtra Irri- 14-4-80 210.00  22.594
gation Project (954-IN)
20. do U. P. Public Tubewells 12-5-80 18.00 0.749
Project (1004-IN)
21, do Second Gujarat Irrigation 12-5-80 175.00 0.940
Project (1011-IN)
22, do Mahanadi Barrage Project 5-12-80 83.00 —_
’ (1078-1N)
23. do M. P. Medium Irrigation 26-3-81 140.00 —
Project (1108-IN)
24, do Karnataka Irrigation Project 26-3-81 54.00 —
(1116-IN)
25. Deptt.of  Bombay High Offshore 11-12.80  400.00 —
Petroleum  Project (1925-IN)Loan
26, Deptty of Korba Thermal Power 12.5-78 200.00 58.541
Power Project (793-IN)
217. do Ramagundam Thermal 2-2-79  200.00 26.424
Power Project (874-IN)
28. do Ramagundam Thermal 2-2-79 50.00 —
Power Project (1648.IN) Loan
29, do Second Rural Electrification 21-6-79 175.00 42.827
Project (911-IN)
30. do Second Singrauli Thermal 5-6-80 300.00 17.842
Power Project (1027-IN)
31. do Farakka Thermal Power 11-7-80 225.00 —
Project (1053-IN)
32. do Farakka Thermal Power 11-7-80 25.00 —

Project (1887-IN) Loan
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1 2 3 4 5 6
33 P&T Seventh Telecommunica- 19-6-78 120.00 65.281
Board tions Project (1592-IN) Loan
34. do VIIIth Telecommunication  26-3-81 314.00 -—
Porejct (1122-IN)
35. Min. of Railway Modernisation 13-11-78 190-00 39.050
Railways Project (844-IN)
36. Min. of Bihar Rural Roads Projects 5-12-80 3500 —
Rural Re-  (1072-IN)
Construction .
37. Deptt.of  Second Population Project 14-4-80 46-00 0.101
Social (1981-IN)
38. Deptt. of  Tamil Nadu Nutrition 12-5-80 32.00 —
Social Project (1003-IN)
Welfare
39. Deptt. of Karnataka Sericulture 27-10-80 54.00 0.384
Textile Project (1034-IN)
40. Ministry Punjab Water Supply 27-10-78 38.00 14.277
of Works  Project (848-IN)
& Housing
41. do Second Bombay Water 13-11-78 196.00 12.397
Supply Project (842-IN)
42, do Maharashtra Water Supply 21-6-79 48.00 1.624
Project (899-IN)
43, do Rajasthan Water Supply 25-6-80 80.00 0.932
Project (1046-IN)
44, do Calcutta Urban Transport 27-10-80 56.00 —
Project (1033-IN)
45. do Second Madras Urban 14-1-81 42.00 —_
Dev. Project (1082-IN)
Non-Government Project (Loan)
46, Third Trombay Thermal 19-6-78 105.00 32.794
Power Project (1549-IN)
47. XIIT ICICI (184°-IN) 16-5-80 100.00 8.601
Grand Total : 4825.14 —660.853
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Travel Circpits in Assam
930. SHRI SONTOSH MOHAN

DEYV : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased
to state :

(a) whether Government propose
to set up travel circuits in Assam to
provide facilities to tourists ; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) : (a) Yes, Sir, two
travel circuits are proposed to be
developed.

(b) Following travel circuits hgye
been identified in consultation with
the tourism officials of the Gowt.
of Assam in a meeting held in New
Delhi en 14th March 1981 for in-
tegrated and coordinated develop-
ment by pooling the available resour-
ces in the Central, State and private
sector.

(i) Gauhati-Jungalbalahu-Kazir
anga-Sibsagar

(ii) Gauhati-Barpeta-Baroma-
Manas

The details of facilities to be pro-
vided are under preparation.

Tea Production

931, SHRI SONTOSH MOHAN
DEV : Will the Minister of COM-
MERCE be pleased to state :

(a) whether any programme has
been prepared for increased tea
production to meet the domestic and
export demands ;

(b) the detailed schemes of the
Tea Board for various ongoing and
new programmes for tea produc-
tion ;
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() whether any discussions on
an International agreement on tea
are also going on ; and

@

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) 1 he targets of produc-
tion, internal consumption and
exports of tea in the Sixth Plan
period (1980-85) are as under :

if so, the details thereof ?

Year Production Internal Exports
consumption

(figures in million kgs.)

1980-81 585 350 220
1981-82 610 370 230
1982-83 640 390 240
1983-84 670 410 250
1984-85 705 430 260

(b) A statement is attached.

(c) and (d) : Negotiations under the
aegis of the UNCTAD have been
going on for some time to reach an
intzrnational agreement on tea. The
proposal under consideration provide
for supply-management measures
consisting of export quotas and
buffer stocks for bringing about
better equilibrium between supply
and demand for tea in the interna-
tional market, so that the producers
get remunerative returns at prices
that are at the same time, reasona-
able to the cosumers. No final
accord has yet been reached.

Statement

For increasing tea production,
various long, medium and short
measures are required to be adopted
such as extension planting, replant-
ing, replacement plating, creation of
drainage and irrigation facilities,
adoption of scientific practices,
adequate fertiliser application etc.
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Tea Board provides financial
assistance to the tea industry under
its ongoing schemes viz., Tea Plant-
ation Finance Scheme. Tea Machi-
nery and Irrigation Equipment
Hire Purchase Scheme and Replan-
tation Subsidy Scheme.

Under the Plantation Finance
Scheme, long term loans at the rate
of Rs. 20,000 for plains gardens
and Rs. 25,000 per hectare for hill
gardens are advanced for extension
planting, replacement and/or re-
planting. Tea Machinery and Irri-
gation Equipment Hire Purchase
Scheme provides for supply of tea

machinery, irrigation equipment,
vehicles etc. to tea gardens on de-
ferred payment basis. For tea

machinery and vehicles, the ceiling
per garden is Rs. 10.00 lakhs and
for irrigation equipment also the
ceiling is Rs. 10.00 lakhs. Replan-
tation subsidy scheme provides for
outright grant at the enhanced rates
of Rs, 10,400 for plains gardens,
Rs. 15,000 per hectare for Darjeeling
gardens and Rs. 12,500 per hectare
for gardens located in other hilly
areas with effect from 1 October,
1980. This is for replanting/i eplace-
ment planting of old and uneconc-
mic tea areas. The Te:r Area
Rejuvenation and  Consolidation
Subsidy Scheme provides for out-
right grant at the rate of Rs. 3,000
per hectare for rejuvenation and
infilling and Rs 4,000 per hectare
for rejuvenation and infiling with
inter-planting of existing uneco-
nomic tea areis in the hills.
i he scope of the scheme has since
been extended to tea areas of i upura
and Tilla areas of Cachar. Tor the
devel pment of small tea gro-
wers, I'ea Board has liberalised the
terni> and conditions of the Replan-
tation Subsidy Sclieme and Tea Area
Rejuvenation and Consideration
Subsidy Scheme. Under a separate
scheme, namely, Tea Packaging/
Bagging Finance Scheme, Tea Boaid
finances import of tea bagging/
nackaging machinery, A limit of

AUGUST 21, 1981

Written Answers 224

Rs. 15 lakhs is prescribed for each
applicant under this scheme,

Tea Board has set up tea nurseries
in Tamil Nadu, Kerala. Himachal
Pradesh and Tripura for the benefit
of small growers. Besides this, the
Tea Board also assists in the cons-
truction of co-operative tea factories,
warehouses, water supply systems
etc. For introducing tea cultivation
in  non-traditional areas like
Mizoram, Manipur.  Arunachal
Pradesh, Nagaland etc., a new
scheme, namely, New Tea Unit
Financing Scheme, has recently been
introduced by the Board, Under
this Scheme, Rs. 25,000/- per
hectare is available as loan Rs.
15,000/- per hectare as subsidy, with
Rs. 10,000/- per hectare as the
entrepreneur’s  contribution. Tea
Board has also set up tea nurseries
in Nagaland, Arunachal Pradesh
and Manipur.

FHEAT THH A HSA A7 & IO WA
w1 fmfa

932, »it geaw WYgw 3w : 77 Aifgea
AT T J@ HT T FA (& :

(%) =ar FawAT 999 § HI9L JAqT
F g =1 &1 fqala s w1 faerc
g, A

(&) afz gf, & ac@rat i
Fgr g ?

aiforsg Wo@w | vw war (s
g Awm Ei) ;. (F) "9 (9) :
FAFAT TG99 ¥ FAU X S0 F
frata foge go avwt & ar wr &,
graifes gor &fora wrar & &1 fae
QAT ¥ IT FF Afaw wiw T F
FEEAET Feead N A F AR
ararara § vt gra § gfa #r ew @
g | WRI-fadT /vl A & oMy
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art ¥ i wrofa Sage Feafamt
wely fafmr sORET wie s,
fafgr &9 Afifw o aur xfmay
& far §'o WA YA I
vl Gt § 1 ot e F S gfenw
w»RAT A ("rdo e UHo) AH
¥ ow g P Jar eqvfaT W §
W g At g1, fad sRTdw
% drar wdea: difaa &, AagT w-
farat IR we2aT Yav I 7 74w
T WY & | wawar gaT gee yify-
it A, 87 AtagT wwafway & agam
¥, N AT JAT q97T 97 grag fgat
®T ®TH AT G &, T@A T AT
IAATE T WTAEIFATC G FIA &
fag qe-mrarfa gy fasfas s&@
% fag sfaga NI gE |

qrfecarT o ot ® qEesd

933, oft goor gRIT AW ¢ AT
faer A ag FaTy w7 IO Ay fw

(%) warag gu_ g fF T off v
qiffea &1 Wil /AT # aEewd WY
ar W@ & faad afcgrasasy ez
¥ Iy iR A g, W

(@) afzg, &t s@R g
AT ¥ w7 A IO A% § ?

faer sarea & v Hat (st wd
fag fadtfem) : (%) wic (@):
g ¥ fadl (el @ Yar w0k
w¥a 7E fawar § e wra-are dyar
¥ qrT qifeear #Y 3R N a Fa
9T SrQ-fagd AT ot wr

aqfc 37 @ & dra dErges
stfawrfet WY W= goar aw w8,
fir qreaerd & worEi W QwE &
forg gas wx fzar v @

Performance of T.F.A.L

934. SHRI KRISHNA KUMAR
GOYAL :
SHRI SANAT KUMAR
MANDAL :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
programme for Pragati Maidan of
the Trade Fair Authority of India
to popularize the fair grounds and
increase the revenue has failed ;

(b) whether it is a fact that TFAI
had incurred a loss of over Rs. 8
crores ;

(c) whether it is also a fact that
the Reserve Fund of the Authority
has also reduced and slow winding
up of the activities has started ; and

(d) what steps Government pro-
pose to take to improve the
situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) It is too early to
draw any inference.

(b) The excess of expenditure
over income in the accounts of the
Authority during the three years
1977-718 to 1979-80 amounted to
about Rs. 6.01 crores. The deficit
was on account of the special
accounting arrangements followed
during these years under which the
amounts received as grants from
Government for the activities of the
Authority were credited directly to the
Capital Account instead of being
treated as revenues. The financial
results for the year 1980-81 have not
yet been finalised.

(¢©) Out of a capital reserve of
Rs. 2.79 crores on 31st March 1980,
a sum of about Rs. 20 lakhs was
spent during 1980-81 on capital
works. No winding up of activities
is taking place.

(d) The activities of the Authority
are under constant review by the
Board and by the Government.
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Rates of Dearness Auqm Payable
to Central Government Employees

935, SHRI MADHAVRAO
SCINDIA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that
Government have lately refixed the
rates of additional dearness allow-
ance payable to Central Government
employees belonging to  various
categories, effective from February,
1981;

g:) if so, the rates of additional
D.A. payable earlier and the revised
rates; and the total additional
Government expenditure resulting
therefrom per annum; and
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(c) what is the “acqumulated
extent of increase in the cost of
living left uncompensated so far by
way of payment of dear
allowance since the Third Pay
Commission Recommendations were
implemented by Government, cate-
gory-wise and the percentage of
increase in cost of living that was
compensated thereby?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(@) Yes, Sir.

(b) and (c) : A statement giving
the information is enclosed.

Statement
g AR2oA4A<EH B, 698 w8 8.
2.5 %= S« = S .2
.5 Z88987E S8 Evae °T3E °:E
S. PayRangeﬁﬁ <:§_§8<;a'2 § %5—5 &-—‘ - -80-3
No. > A QE-’E 25 3% - 33:-68 Euy
) % 2. ad € éo 8°8 E=E
gn. ] =Hewg® g SEe, o, H5
% o.gﬁun_ggﬁ Qo o§b‘m 003% < a<
= FoA 8o RL ST 488 AE32 wmiEA
Rs. Rs Rs. P. Rs.P. Rs.P.
Pre- Post- Pre- Post-
tax tax tax  tax
1. 196232 214 191.50 200.10 860 97.6 976 24 24 g
2. 200250 225 20140 21040 900 972 972 28 28 SE
3. 260-400 330 275.60 288.80 1320 91.2 91.2 88 8.8 :g
4. 330-560 445 317.20 33320 16.00 780 78.0 220 220 ©°
5. 425-800 613 407.60 42600 18.40 725 72.5 215 275 & &
6. 550-900 725 48215 503.90 21.75 724 724 21.6 276
7. 650-1200 925 592.05 619.80 27.75 69.8 69.8 30.2 30.2
8. 750-1300 1000 610.00 640.00 30.00 66.6 66.6 33.4 334
9. 1100-1600 1350 610.00 640.00 30.00 49.4 494 50.6 50.6
10. 1200-1600 1400 610.00 640.00 30,00 47.6 47.6 524 52.4
11. 1500-1800 1650 610.00 640.00 30.00 40.4 40.4 59.6 59.6
12, 1500-2000 1750 550.00 640.00 90.00 38.1 38.1 61.9 61.9
13. 2000-2250 2125 550.00 640.00 90.00 314 21.0 68.6 79.0
14. 2250-2500 2375 550.00 640.00 90.00 28.1 18.7 71.9 81.3
15. 2500-3000 2750 450.00 600.00 150.00 22,7 14.2 77.3 85.8
16, 3000-3500 3250 450.00 600.00 150.00 19.2 10.8 80.8 89.2
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T AT

936. st wy'yw: wv fae WAt 0y
FATH BT FTUT 7 for ;

(%) wrem gwR T 18 gere,
1981 ax & foqar < =W fear
aar §; R

(@) 18 gwrg, 1981 w1 IFM@T
AT R ¥ U T 7

farer HalY (st ;Te qwTTHA) : (F)
arg fadg ag & @xwre gra 18
garg, 1981 a® arwx ¥ feag g
=TT &Y g9 Ufr 762 FAT WQ
Iz

(@) 18 garg, 1981 ¥ FIA
=Tl 1 awar ufw 16,366 wqT

g

Purchase orders given by Rourkela
Steel Plant to different industrial
organisations of Orissa and other
States

937. SHRI A. C. DAS: Wil
the Minister of STEEL AND MINES
be pleased to states :

(a) the total amount of puichase
order given by Rourkela Steel Plant
to different industrial organisations
of Orissa and other States during
1978-79, 1979-80 and 1980-81;

_(b) the name of those organisa-
tions ;

(¢) the amount of purchase order
given to them ; and

(D the details thereof ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB
MUKHERJEE): (a) to (d): The
Hon’ble Member secks information
on all purchase orders during three
years 1978-79, 1979-80 and 1980-81
with & break-up of :

(i) Names of each organisation
with a further classification under
Orissa and other States ;

(i) Amount of Purchase Order
placed on them ; and

(iii) Details of
order.

each purchase

Compilation of such data would
entail enormous time and labour not
commensurate with the results.
Besides considerable time involved
in carrying out this work, such data
for each year would be a volumous
one running into a large number of
pages.

If, however, the Hon'ble Member
desires information on any particular
case(s), this could be supplied.

Loan Given by GIC to States
for Construction of Houses

938. SHRI A. C. DAS: Will
the Minister of FINANCE be
pleased to state ;

(a) whether it is a fact that the
General Insurance Corporation of
India has been giving loans to
various States for the construction
of houses ;

(b) if so, the total amount given
to Orissa and other States by the
above General Insurance Corporation
in 1978-79, 1979-80 and 1980-81 ;

(c) whether any fresh request bas
been made by the Government of
Orissa for sanctioning of loans in
1981-82 to that state ;
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(d) if so, the decision taken so
far by the General Insurance Corpo-
ration ; and

(¢) the amount of loan proposed
to be given to Orissa in 1981-82 ?

.THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(a) Yes, Sir. Housing loans to State
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Governments are given by the GIC
and its subsidiaries for Rural
Housing Projects and for economi-
cally weaker sections of the society
from 1978 onwards.

(b) The State-wise disbursement
of loans for the calendar years 1978
to 1980 is as under ;

— -
(in Jacs of Rs.)
State 1978 1979 1980
"Andhra Pradesh 50.00 170.00 140.20
Assam 20.00 20.20 20.00
Bihar 100.00 100.00 130.80
Gujarat 70.00 160.00 105.00
Haryana 50,00 60.00 33.00
Himachal Pradesh 40.00 — 29.00
Jammu & Kashmir 10.00 10.00 28.00
Karnataka 95.00 100.00 77.00
Kerala 100.00 20.00 85.80
Madhya Pradesh 75.00 86.00 79.00
Mabharashstra 100.00 100.00 71.80
Manipur — —_ 12.40
Meghalaya — —_ 14.40
Nagaland — — 15.00
Orissa 100.00 * .
Punjab 50.00 62.00 70,00
Rajasthan 60.00 — 122.50
Sikkim 50.00 —_ —_
Tamil Nadu 100.00 140.00 210.00
Tripura 10.00 41.00 —_
Uttar Pradesh 150.00 331.00 405.70
West Bengal 150.00 — —

(c)to(e): The allocation of the
funds of the GIC and its subsidiaries
by way of housing loans to various
State Governments for the year 1981
will be taken up shortly when the
requirements of the State Govern-

ments including the Government of
Orissa are received and processed by
the Ministry of Works and Housing
in consultation with the Planning
Commission.

*(The demand from Orissa fc;r loans Eo; 1979 am-l 1980 was for LIC funds only).
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Na-smor Steel and Cemeat to
Orissa Sand Complex Project

939. SHRI A.C.DAS: Will the
Minister of STEEL AND MINES
be pleased to state :

(a) whether Government are
aware that due to the non-availabi-
lity of steel and cement the Orissa
Sand Complex (Oscom) Project has
been adversely affected ;

(b) if so, the steps Government
propose to take to supply the criti-
cal items of raw-material like steel
ang cement to Orissa Sand Complex;
an

(c) the details thereof ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHR1 PRANAB MUKHERIJEE) :
(a) to (¢) : The information is be-
ing collected and will be laid on the
table of the House.

940. it IMTAATT WEAY : W4T
fawr 5+ qg Faw A T FO fw .

(®) wr 7z aw g fr fagre®
yge wYdfis oww dud w9 dw
oy fafade, ITAYL, TeAT WET A
W FANT TG AT TIA FT WY 6T
awrar & foma) st aw age agy
wr gy ;

(w) afx g, @ TeEAT WG HT
N aeafas few feadt @ Wik 9@
wgw @ fied ard & wr @ § 5 A

() ufg age s & fag
aTeT I W Fregr kg ?

SRAVANA 30 1903 (SAKA) Written Answers 234

farer sloroy & Trow Wt (ot sk
fag fewfem) : (%) for Wt
# 31-3-1981 & feufs & wgETc
A% qwA § 10 oW Tww ¥ wfww
N WTT FT W) AT FHrAT O I
g & gar wwar Y P gl dad
T q R e ¥ wrafum @
wFR Y 1 fd adf § ) ¢ fag,
ag wgaT 9t g Qi i e wwAr
AT AE AT FT AT 7% 50 A wo
PR aFAT |

GEGEOHEEE of if 8
#ad Qg §vq AWy feafads,
gy, (ver) & fass
IrEA Fow W Wy uf

941, &t TWIAATT Wiedt @ &7
fawr 4= ag T & $ar & A i :

(%) = agew @ fr fagre o
aer fafg &0 aet gg@ Feaey
sfq v v fafies Jagy, fagre
9T IR FEF FT AT Tl v

(@) ufz g, @ @ a=ar ufe
1 &Y v §, 3 ufw w9 ¥ wwgy
¢ aar @ IgT F7 ¥ fag v wg-
gy *1 a1 § AT wWF |y q@gm
w; A%

(7) sSwET g A ufw
yEam T 50 v @ e &
nifasi & fasg AT TV WX A
Y 7% stz wlaeq F &Y T Ty wryg-

TR ?
fare woem § o wet (ot waré
foy fetfet) : (%) <, g
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W) aite (7) 0 w= arfbEY e
werqr Tl &1 saYo @AY fear war

t—
ufg (av?) g ag & @va-
fraag
19,863.45 1969-70
- 1,591.34 1972-73
42,420.94 1975-76
7,284.45 1976-77
1,16,509.82 1978-79
7,173.91 1979-80
1,94,843.91

ag 1969-70 ¥ grafeav 19,863.45
Al AWT  qIRET  ISHAA [AT-
ar ¥ fearudtT &) A9 wwet ¥
gkt ufd N FgE F Ao awwd
THIT A FATE F HIE FHAAT ALY
frat | gEfen arfT & fawrs faem-
fafga & qg7 wrdar «Y w1 Wr g -
¥Ng g ged fraw, 1944 F
fraa 230, fagd ara, a7y, A+l
wrfs M A% @Y &7 sgqedr §, AW
T SR Ew  aaT AaF gfafra,
1944 5 wrTr 115 faad grog &Y,
TN YO AT H9ET 9 afo
T T FI A9 ANQW-TA  FTAATEY
L FY [T § |

gt site gfaw gy & geam),
o sitx  aeendwatsl &
qfeat aT a1g wT g

942, =it fgrer Tag: v fawy
w9t gfaw Jow sl gl 9vn e
woh ayE Fut 9T H FT F gt &
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#1t ¥ 27 wrd, 1981 ¥ aatofs
Y57 §ear 5385 % ST H AvH W
78 TaT Y war w3 fr

(%) =g v gfawfay awr e
g9 #t fael & ofvwd g wata@
Tqw B ¥ 44T SEAIAS RS WY
aqT AF qAS ¥ fRaaY-feat ufe
T § ; WK

(=) =ar 3I® 6y * fAei &
gifafsas  qur fgiaet of@d &
aR Haiw g @ af g evafk
A ar A F AT IFIW A Y AY
el ®Y gorr fraAr & 7

fawr varem § g wWat (oft aré
fag fadtfam) : (7) s (@) : @
qgg F wmaAl F wada dr 1€ q9r-
faaY & sqdq weaw, Twag, TR,
Fogar A faedt ¥ ot wf qerfagi
arfaer & | AAd ¥ sarew fawme w0
3GA g T H ATT qIqTA WY A«
W T 9FS AT givgdr w97
AT G /AT F § qur Wt e @i
#r o1 @Y g 1 g feafa w1 @@ go,
I3TT AT 9T 9T TW qWT & AT
T e g g0

News-Jtem Captioned “*Delhi
Airport Vuinerable’’

943. SHRI R.L. BHATIA :
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

his attention has
been drawn to the news-item cap-
tioned “Delhi Airport Vulnerable’
appearing in the “1ribune”, Chandi-
garh dated 13th July, 1981 :

(a) whether
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(b) if so, his reaction thereto ;
apd

(c) the steps which Government
propose to take to set matter
right ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (a) Yes, Sir.

(b) Airport security continues to
receive constant attention, and is
reviewed at various levels. Difficul-
ties that come to notice are removed
promptly and efforts are made to
strengthen arrangements to the ex-
tent necessary.

(¢) Constant endeavour is made
to streamline security arrangements
at the airports, The important steps
being taken at the Delhi airport,
which form the subject matter of the
relevant news item, arc cnumerated
below :(—

(i) The airpoit is being equipped
with sophisticated dctection
devices such as hand-held
metal detectors and door-
frame metal detectors with a
view to dispensing with ma-
nual frisking of passengers as
far as possible.

(i) X-Ray Baggage Inspection
System is being installed for
the scanning of passengers to
do away with the physical
search of the passengers.

(ili) Perimeter security of the
airport is being improved.

Allocation of Ferrous and Non-
Ferrous Metals to Punjab

944, SHRI R. L. BHATIA :
Will the Minister of STEEL AND
MINES be pleased to state .

(a) the quantity of (i) ferrous and
(ii) non-ferrous. metals allocated to
the State of Punjab for industrial and

other purposes for private sectors
during the period {from 1-1-1981 to
31-7-1981 ; and

(b) what machinery has been set
up to? ensure their proper utilisa-
tion

THE MINISTER OF COM-

MERCE AND STEEL AND
MINES (SHRI PRANAB MU-
KHERJEE) : (a). There is no

system of State-wise distribution of
any ferrous or non-ferrous metal.

(b The Iron and Steel Control
Organisation monitors the proper
utilisation of iron and steel. The
Director General of Technical Deve-
lopment and the Development Com-
missioner, Small Scale Industries,
monitor the utilisation of electrical
conductor grade aluminium by actual
users.

Issue of Import Licences for Import
of Horses

915. SHRI R.L. BHATIA : Will
the Minister of COMMERCE be
pleased to state :

-~(a) the particulars of import
licences issued during the last three
years for import of horses from
abroad against earnings from exports
under the scheme of export-oriented
industries;

(b) the actual imports made
against these licences and the names
of firms importing the horses; and

(c) whether any cases of misuse
of these licences have come to
Government’s notice; if so, their
reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) A statement is at-
tached, showing the particulars of
import licences issued during the
last three years for import of horses
subject to specific export obligation.
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(b) Information regarding actual (¢) No, Sir. The period for dis-

imports against these licences is being lication in all
coﬁ:cr:ed and will be laid on the charge of export obligation in a

Table of the House. these cases has not yet expired.

Statement

Import Licences issued for the Import of Horses under the Export-Orinted Scheme
during the years 1978-79 to 1980-81

S. Name of the Stud Farm Details of animals  Value Licence No. & Remarks

No. Stallion Broodmares Date

Year 1978-79 Rs.

1. M/s Dashmesh Stud Farm, One Ten 9,50,000 P/A/1439708 dt.
Vill. Sarai Nanga, Distt. 12-12-1978
Faridl ot. Punjab

2. M/s Ruia Stud & Agricultural —_ Ten 7,50,000 P/A/1439707 dt.
Farm Bombay 12-12-1978

3. Major Genl. E. Habibullah One — 2,00,000 P/A/1439706 dt.
(Retd). Lucknow 12-12-1978 The

licence had been
surrendered on
10-4-1980 for

cancellation as
the export obli-
gation condi-
tions were not
acceptable to

the licensee.

Year 1979-80 :

1. M/s. Doaba Stud & Agricul- One Te (CO P/A/1439718 dt.
tural Farm, Piswa, Aligarh, 26-11-1979
(U. P).

2. M/s. Pratap Stud Farm, — ] 0,000 P/A/1439714 dt.
Himat Nagar, (Gujarat). 20-11-1979

Year 1980-81 :

1. M/s. Umed Stud & Agricul- One Five  7,75,000 P/A/144354S dt.
tural Farm, Jodhpur. 4-9-1980

2. M/s. Jai Govind Stud & One Five  6,25,000 P/A/1443546 dt.
Agricultural Farm, Jaipur. 4-9-80

3. M/s. V. R. Farms, Bombay. One Five  7.75,000 PIAII?OS.%9 dt.

4. M/s. Jaggy Stud Farm, One Five  7,75,000 P/A/1444709 dt.
Devanahali, Karnataka. 25-11-1980.

5. Mi/s. Broadacres, P. O. Yela- One Five  7,75,000 P/A/1443548 dt.
hanka, Bangalore Dist. 5-9-1980

6. M/s. Vikram Greenlands Stud One Five  7,75,000 P/A/1444705 dt.
Farm, Tohana. -11-1980

9. M/s. Pritam Singh Sandhu One Five 6,50,000 P/A/1443547 dt.
& Sons, (Mukteshwar Stud 5-9-1980. The
Farm, (U. P.). licence was

21-4-81 as un-
utilised nndbm
cancelled.
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Shortage of Coins in Orissa Towns

946, SHRI K.P. SINGH DEO :
Will the Minister of FINANCE be
pleased to state :

(a) whether his Ministry are
aware of the shortage of coins in
some Orissa towns. parcticularly at
Sambalpur, Rourkela and Jhasu-

guda;

(b) if so, the reasons thereof;
and

(c) the steps taken so far by Go-
vernment for making the coins availa-
ble in the Siate Banks and other
nationalised banks of that zZone of
Orissa ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROY) :
(a) Yes, Sir.

(b) The Reserve Bank of India’s
Bhubaneswar Office could not send
full quantities of Coins to the small
coin depots as per their indents
because of limited supply and storage
capacity and also partly due to staff
agitation in that bank.

(c) Supplies have already been
sent, on 7th July 1981, to certain
towns including Sambalpur. Arrange-
ments are also baing made to suppl
adequate quantities of Coins to all
small coins depots in Orissa.

Closure of Kalorangi Chromite
Mines, Orissa

947, SHRI K. P. SINGH DEO:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that the
Kalorangi Chromite mines of Orissa
have been lying closed down for the
last six months ;

(b) if so, the
closure ; and

reasons of the

(c) the steps government propose
to take for thep revival of tl:u:lJ I&!o-
rangi Chromite Mines ?

THE MINISTER OF COM-

MERCE AND STEEL AND
MINES {(SHRI PRANAB
MUKHERJEE: (a) No, Sir.

(b) and (¢) : Do not arise.

Attracting of Public Funds by
Large Indnstrial Houses

948. SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether some large Industrial
Houses have recently embarked upon
ambitious schemes to attract public
funds by offering higher rates of
interest on debenture issues ;

(b) if so, which are they ;

(c) whether any further increase
in the rate of interest on secured
loans would only push up the cost
of unsecured loans substantially and
also and products proposed to be
manufactured by these Industrial
Houses ; .

(d) itsimpact on the Corporate
Sector to raise funds from private
financiers ; and

(¢) what is the Government’s
thinking on this and how they pro-
pose to check this spurt in the rate
of interest offered on debentures
particularly non-convertible ones ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN :
(a) to (e) : The rates of interest
on debenture issues offered by
the companies are well within
the ceiling rates announced by
Government in their Press Note
dated 2nd March, 1981. Hence
the question of offering a higher
rate over that prescribed by
Government does not arise. There
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is no proposal before the Govern-
ment for any increase in the ceiling
rate now in force.

Statement

Government of India
Ministry of Finance

Department of Economic Affairs
Investment Division

PRESS RELEASE

In order to encourage large indus-
trial units to raise their requirements
of investment finance through their
own efforts, the Finance Minister
announced in his Budget Speech the
increase in the interest rate ceiling
on debentures from 12 per cent as at
present to 13.5 per cent. This will
encourage the listed public companies
to mobilise resources through finan-
cial markets by greater efforts in this
direction and thus, reduce the bur-
den on the term lending institutions.
In accordance with this announce-
ment, the guidelines for the issue of
public debentures dated 27th October,
1980 have been revised raising
the ceiling of interest rate on deben-
tures from 12 per cent to 13.5 per
cent,

New Delhi

Date : 2nd March, 1981.

A. L. to Order Lockheed I-1011
Tri Star Planes

949, SHRI SANAT KUMAR
MANDAL : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether the Air-India has
decided to order 3 Lockheed L~1011
gri Stars to replace the Boeing-707

ect ;

(b) if so, have Government
approved this, the reasons for going
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in for this type of aircraft and the
expenditure involved in this deal :

(c) how the deal has been struok
or is proposed to be transacted
ang what is the delivery schedule;
an

(d) what arrangements have been
or ate being made to train the per-
sonnel and provide adequate ground
support at the Bombay and New
Delhi airports for this new fleet ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA): (a) to (d): Air
India have submitied a proposal
to Government for the purchase of
3 Tri Star aircraft to replace the
capacity resulting from phasing out
of Boeing 707 aircraft. The proposal
is under examination of Government.
Details of delivery schedule, finan-
cing, training of personnel and other
ancillary matters will be gone into
only after a decision is takem by
Goverament in the matter.

WA & WTHTA ®Y qew

950. it wArTer wrady ;T
faar w4 ag sasw ® FAOrFIA R

(%) Twas 3 g7 a% o Al &
aesd w1 qar A & fag oo fwaw
g AR A7 ;

(&) 9% 7 w1 &1 goq fraan §;

() 3§ grara & A ¥ fear
IgeT g% Wik

(%) =& 5wt ffw dar a& aew
QY Sy ¢

farer siwrew & o Ha (oft wwng
fog faetfaar) : (7) & (W) : g
uwfaa & o7 W@ § Wi agw-929 q¢
W S



245 Written Answers SRAVANA 30, 1903 (SAKA) Written Answers 246

wireif w1 freren W
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Measures for Simple and Efficlent
Central Excise Tax Administration
. System

953. SHRI B. V. DESAI : Will
the minister of FINANCE be pleased
to state 3

(a) whether the Union Govern-
ment are considering various measures
for a simple and efficient Central
Excise Tax Administratiou system ;

(b) if so, whether Government
have suggested that the liabilities of
the tax payers of the Central Excise
duty were dctermined quickly ;

(¢) is italso a fact that delay in
this matter made it difficult for asses-
sees to fix the sale price of their
products and involved a lot of un-
necessary work connected with
refunds ;

(d) ifso, what steps are being
taken to make it a simple central tax
administration ; and

(¢) when a final decision in this
regard is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) A comprehensive Central Excise
Bill is proposed to be introduced in
Parliament shortly with a view,
inter-alia, to simplify and improve
the administration of central excise
dutie.. Simplification and rationali~
sation of the central excise law and
procedures is a continuous process
and it is the constant endeavour of
Government to make improvements
in this direction with a view to bring-
ing about more efficient working of
the system, To this effect, steps are
taken from time to time and the law
as well as the procedures are suitably
amended wherever  considered
necessary.

(b) In the matter of levy of cent-
ral excise, the Self-Removal Proces
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dure is in force. Under this system,
an assessee is required to determine
his duty liability himself at the time
of clearance of his goods on the basis
of classification list and price-list
duly approved by the proper central
excise officer. In certain slpeci.ﬁnd
situaticns, an assessee can clear his
goods on filing the classification-list
and the *:ricc-iist and even prior to
approval of these documents by the
proper officer. However, in order
that assessments are finalised quickly,
executive instructions exist that
these documents should be finalised
quickly and assessments should not
be permitted to remain unfinalised
for unduly long time. The position
of pendency of, inter-alia, such do-
cuments is reviewed at various higher
levels periodically to ensure compli-
ance with the instructions.

(c) No, Sir. The sale price of
the products of an assessee is fixed
by him. The central excise duty is
leviable on such price provided it
conforms to the provisions of valua-
tion contained in Section 4 of the
Central Excises and Salt Act, 1944,

(d) and (e) : As stated in reply to
part (a) of the Question, a compre-
hensive Central Excise Bill is expect-
ed to be introduced in Parliament
shortly. In the mean time, changes
in the existing central excise law and
procedures are made from time to
time wherever considered necessarv.

Lowering of Air Fares to speed up
Tourist Traffic

954. SHRIMATI MADHURI
SINGH : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(@) whether it is proposed to
lower air fares with a view to speed
up the tourist traffic ; and

(b) if so, the details thereof ?



249 Written Answers SRAVANA 30, 1903 (SAKA) Written Answers 250

“THE MINISTER OF TOURISM
AND CIVIL AVJA1ION (SHRI
A.P. SHARMA): (a) No, Sir.
There is no pro sal to lower the
normally applicable air fares.

(b) Does not arise.

Setting up of Mineral based Indus-
tries in Orissa and n of
Tajpur Road Ferrochrome Plant

955. SHRI A.C. DAS : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have a
proposal to set up some mineral-
based industries in the country
during the Sixth Five Year Plan
period ;

(b) if so, the names of mineral-
based industries which are proposed
to be set up in Orissa during the
above Plan period ;

(c) the places where such
mineral-based industries will be set
up during the period ;

(d) whether the expansion prog-
ramme of Tajpur Road Ferrochrome
Plant of Orissa will also be taken
up ; and

(e) the details about the imple-
mentation of the above proposal ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MU-
KHERIJEE) : {a) Yes, Sir.

(b) and (c) : Alist of Central In-
dustrial and Mineral Projects
included in the Sixth Plan and
located/to be located in the State of
Orissa is given below along with the

2. Second new steel plant

Sixth Plan outlay. These include
Mineral-based industries also.

Sixth Plan
outla g
(1980-85)
(Rs. crores)

422.43

Scheme/Project

. Rourkela Steel Plant,
Rourkela (Silicon Steel
prcject), modernisation
of Hot Strip Mill, ad-
ditional napatha refor-
ming plant, Modernisa-
tion of Steel plant,
coke over (Vth battery)
cement plant, feitiliser
plant  diversification
Captive Powcer Plant
additions, modification,
replacement, township
etc.)

50.00
at Paradeep

Sargipalli mines

. Bharat Aluminium 8.00
Company Ltd.- Gandha-
mardan Bauxite Mines

Orissa Aluminium Com-  860.00
plex (Alumina plant at
Damonjodi near Kora-
put and Aluminium

Plant near Talcher)

. Fertiliser Corporation 53.22
of India Ltd., Talcher
Project with  other
facilities

[ndian Rare Earths
Limited, Orissa Sand
Complex.

. Heavy Water Project- 17.69
Talcher (including hous-
ing programme).

60.00

S st Mt s

1485.35

A ii— vy

Total
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Apart from the schemes listed
above, a phosphatic fertiliser plant at
Paradeep is also under active consi-
deration. The above list does not
include schemes in the Coal and
Petroleum Sectors for which State-
wise allocation of outlays is not
available.

(d) and (¢) Expansion of Tajpur
Road Ferrochrome Plant has not
been included by the State in the
schemes for seeking plant assistancc
during the Plan period.

Steps to speed up Sclection of
Top Posts in Public Sector
Undertakings

956. SHRI SANTOSH MOHAN
DEY : Will the Minister of
FINANCE be plcased to state :

(a) whether a majority of public
sector enterprises arc topless and a
few of them are not being managed
professionally ;

(b) the steps taken to evolve
proper standards and methods for
selection of personnel in an objective
manner ; and

(c) the steps being taken by the
Public Enterprises Selection Board
to speed up the sclection to these
posts without diluting quality ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) No, Sir. Only 17 undertakings
are without Chief Executives. In 12
other undertakings, where the Chief
Executive is the Managing Director,
the part-time Chairmen have yet to
be appointed. The selection of the
Chairman/Managing Director is
made by the Public Enterprises
Selection Board and the best avail-
able person is selected with reference
to the job requirements.

(b) Recommendations

0 for top
level appointments vig.

part-time
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Chairman, full-time Chairman and
Managing Directors are made after
consideration by the Public Enter-
prises Selection Board which is
assisted by the Secretary of the
concerned administrative Ministry.
This ensures both quality and ob-
jectivity of selection for top level
posts in the Public Enterprises.

(¢) Recommendations for top
posts in Public Enterprises have
been specded up. he present
Public Enterprises Selection Board
has made g recommendations for
the posts of Chief Executives and 127
recommendations for Functional
Directors/General Managers between
June, 1980 and July, 1981. Quality
of the selections is maintained by
considering suitable candidates from
Public Sector, Government and
private sector.

Productivity of Textile Mills

957. SHR1 HIRALAL R.
PARMAR Will the Minister of
COMMLRCE be pleased to state :

(a) whether it is a fact that the
efficiency and productivity in the
textile mills in our country is lower
as compared to other nations ;

(b) whether any study was made
in regard to the differences in produc-
tivity between various textile mills
in the country ;

(c) what steps Government pro-
pose to increase the productivity of
the textile mills ; and

(d) if so, the details thereof ?

THE MINIS1ER OF STATE IN
THE MINISTRY OF COMMERCE

(SHRI KHURSHEED ALAM
KHAN) a) Statistical data to
compare productivity of Indian

textile mills with those abrpad is not
available. However, nations having
greater automation have higher
prgduc&ivity per operative than
India.
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(b) No specific study has been
made. However, progressive mills
which are continuously modernising
their plant and machinery have better
productivity and efficiency than
marginal and sick units,

(¢) and (d) Modernisation of
machipery is an important aspect of
Textile Policy and liberalised imports
are allowed for replacement of old
machinery. Indigenous machinery
manufacturers have bezn allowed to
collaborate with foreign machinery
manufacturers to make  highly
productive modern machines. 1DBI
soft loans have been made available
for modernisation.

Tea Industry crisis in Tamil Nadu

958. SHRI S. B. SIDNAL : Will
the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
tea industry in Tamil Nadu is facing
a crisis the average price of tea 1s
falling while the cost of production is
rising and most of the estates are
living on over draft;

(b) whether it is also a fact that
with the recent increase in the price
of petroleum products, the situation
has been further aggravated thereby
affectiing employment of nearly four
lakhs of people in tea production and
ancillary activities ; and

(c) the steps proposed to remedy
the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) (a)and (b) : The average
price of Tamil Nadu teas fetched at
auctions during the first seven
months of the current year is lower
than the estimated average cost of
production. The recent increase in
prices of petroleum products is likely
to enhance the cost of inputs
required for tea production leading
to possible further increase in the
cost of production.

() The problems of the tea
industry were discussed at a National
Level meet on tea industry held
recently in New Delhi where repre-
sentatives of the Government of tea
growing states including Tamil Nadu
were present. The meet made
certain recommendations for grant-
ing reliefs to the tea industry in
excise duties, taxes and levies etc.
both in the Central and State sectors.
All these recommendations will have
to be viewed in the context of the
need for revitalising the tea industry
on the one hand and our budgetary
constraints and need for resource
mobilization on the other.

Target of Handloom Production

959. SHRI MUKANDA MAN-
DAL : Will the Minister of COM-
MERCE be pleased to state :

(a) what is the target of hand-
loom prodaction in Sixth Five Year
Plan ; and

(b) the basis of fixing the targets
and

(c) steps taken to reopen the
close units ?

THE MINISTLR OF STATE IN
THL: MINIS. RY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) (a) The target of hand-
foom production for the Sixth Five
Year Plan has been set at 4100 mil-
lion metres.

(b) The Sixth Plan target has
been fixed keeping in view the cur-
rent production in handlooms and
the importance of the industry in
terms of the national textile policy
and 20-Point Programme. Itis ex-
pected that 609, of the commercial
looms would be brought under the
cooperative fold by the end of the
Sixth Plan and this along with the
looms under the special projects are
expected to produce 1500 metres per
locm per year. The target of 4100
million metres has been asrived at
on this basis.
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. (©) The reopening of closed units
in the handloom sector is sought to
be brought about by the following
measures ;

(1) Increasing the cooperative

coverage and strengthening of
the institutional frame work ;

(2) Financial assistance for in-
creasing the supply of inputs,
particularly yarn by the crea-
tion of more spinning mills in
the handloom cooperative
sector ;

(3) Financial assistance for increa-
sing the marketing of hand-
loom fabrics ;

(4) Setting up of pre-loom and
post-loom processing facilities
for increasing the marketabi-
lity of the handloom products;

(5) Gradual shift of the obliga-
tion of the production of
controlled cloth from the mill
sector to the handloom
sector

(6) Modernisation of the looms,
thus increasing their produc-
tivity ; and

(7) Provision of design support
and improved technology
through a chain of Weavers’
Service Centres and Institutes
of Handloom Technology.

Storage of Jute

960. SHRI CHITTA MAHATA ;
Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that West
Bengal Government have urged the
Centre to instruct Jute Corporation
of India to use its godown properly
to store the jute; and

(b) if so, what action has been
taken in this regard ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House
shortly.

for
Games

Training of Personnel for Hotel
Management Asian

961. SHRIMATI MADHURI
SINGH : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether any action plan has
been prepared to train personnel
coming up in Delhi or the Asian
Games next year;

(b) whether it is proposed to set
up new institutes or expand the exis-
ting institutes to train man power
for hotel management, the institutes
at present in the country and their
output;

(c) what is the estimated extra
requirement or the hotel personnel;
and

(d) whether it is also proposed to
start crash programmes meet the
demand and if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) : (a) to (d). 1he
total requirement for hotel personnel
for the 10 hotel projects being set up
in the Capital in connection with the
Asian Games is estimated at around
5300 persons. In most of the cases,
the Management have made their

own arrangements for imparting
training to their staff. For the
remaining requirements, they are

expected to be adcquately met by the
existing Hotel Ma ment and
Catering Institutes and Foodcraft
Institutes in the country.
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Construction of Posh-Hotels in the
Capital for Asian Games Visitors

962. SHRI CHITTA MAHATA ;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) the number of posh hotels in
the capital which are to be built for
“the purpose of accommodation to
be provided to the visitors in the
Asian Games in November 19823
and

(b) the cost of construction of
each hotel ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) and (b).
The Steering Committee for Asian
Games has approved 10 hotel pro-
jects for the purpose of providing
hotel accommodation to the visitors
in the Asian Games in November,
1982. The reported estimated cost
of construction in each case 1s as
follows :

Estimated
cost

(Rs. in crores)

1. Hotel Kautilya (I.T.
D.C.)

2. Sardar Patel Marg (D
DA/NDMC/Taj Group)

3. Bhikaji Cama Place
(Asian Hotels Ltd.)

S. No. Name of Hotel

12.00
33.00
33.66

4., Surya International 15.50
Hotel (New Friends

Colony)

5. Siddhartha Interconti- 9.60
nental Hotels (India)

Ltd. (Vasant Vihar)

6. Airport Hotel (H. 14.95

Cc.1.)

7. Maurya Sheraton (Ex-
pansion)

6.40
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8. Narendra Place (Nor- 17.77
thern Enterprises Cor-

poration Pvt.Ltd.)

9. Barakhamba Lane
(M/s Delhi Automo-
biles Pvt.Ltd.)

10. Windsor Place (M/s
Pure Drinks (New
Delhi) Ltd.)

36.00

33.00

Non-Payment of Wages to Workers
of Bhilai Steel Plant

963. SHRI RASHEED MASOOD :
SHRI RAJNATH SONKAR
SHASTRI:

SHRI CHHOTEY SINGH
YADAY :
(a) Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether more than 8000 wor-
kers mostly Adivasis in the iron ore
mines of Bhilai Steel Plant have been
without wages and work for the past
some time ;

(b) if so, the period for which
these workers have not been paid
their wages and have been without
wo;k stating the reasons therefor ;
an

(c) the steps taken by Govern-
ment to alleviate th: plight of these
workers ?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIJEE) : (a) to
(c) : About 7,900 workers working
under industrial cooperative socie-
ties and private contractors in Dalli-
Rajhara iron ore mines and Danitola
Quartzite mines abruptly left their
work-spot on 12-2-1981 demanding
that leaders of their Union (Chattis-
garh Mines Sharamik Sangh), who -
were arrested under the National
Security Act, should be released.
These workmen were not the emplo~
yees of the Bhilai Steel Plant. As a
result of settlement dated 22nd June,
1981 between the contractors/co-ope-
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rativd societies and their workmen
represented by the Chattisgarh Mines
Shramik Sangh in the presence of
Assistant Labour  Commissioner
{Central), Raipur, work was resumed
on the 25th June, 1981. In accor-
dance with the above settlement, the
period intervening between the stop-
page and resumption of work will be
treated as leave without pay and the
matter will be reefrred to the Regio-
nal Labour Commissioner (Central)
Jabalpur for his decision which shall
be final and binding orn both the
parties.

Staff Competition from China in
respect of exportable items from
India

964. SHRI RASHEED MASQOD :
SHRI CHHOTRY SINGH
YADAYV :

SHRI K. MALLANNA :
SHRI S. M. KRISHNA :

Will the Minister of COMMERCE
be pleased to state :

a) whether India has been facing
stiff competition from China in the
export of both traditional and non-
traditional items and that China has
virtually captured the export markets
in the non-Communist countries;

(b) if so, details thereof stating
the areas of Indian exports facing
severe competition from China and
the extent to which India’s exports
have dwindled as a result thereof; and

(¢) the major factors responsible
therefor and the steps contemplated
by Government to evolve a strategy
to face the competition and to regain
the lost export markets ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) and (b) : China is
offering stiff competition on items
including tea, textiles, readymade
garmeants, knitwear, sperts EOOQS,
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carpsts, jute and jute manufactures
and light engineering goods in export
markets. [t is not possible to quantify
precisely the extent to which India’s
exports have dwindled directly as a
result of competition from China.

(¢) China is exporting at lower
prices. Efforts are afoot to improve
the quality of our exports, to encou-~
rage product differentiation and
product adaptation, maintain delivery
schedules and take other export pro-
motion measures to increase our
€Xports,

Unearthing of Racket in tax evasion
in Bombay

965. SHR1I RASHEED
MASOOD ;
SHRI RAM VILAS
PASWAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether a multi-lakh-rupee
“Hawala’ racketin tax evasion in-
volving reputed public limited
company and other big concerns has
been recently unearthed in Bombay ;

(b) if so, details thereof stating
the company and the concerns in-
volved, their modus operandi and the
amount involved ; and

(c) the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :

(a) Yes, Sir. Itisa fact that a big
‘Hawala’ racket has been unearthed
in Bombay as indicated in (b)
below.

(b) During the course of search
operations at Bombay in June and
July, 1981, the Income-tax Depart-
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ment has unearthed a big ‘Hawala’
racket where the transactions are sus-
pected to be of the order of several
crores of rupees. The searches under
section 132 of the Income-tax Act
covered the following persons :

(i) Shri Chandrakant B. Vora
Prop. M/s. Ashok Kumar &
Bros. -

(ii) Shri H. P. Dholakia.
(iii) Shri Prafulchand Sarabhai
Shah.

(iv) Shri Dinesh V. Kapadia.
(v) Shri Hasmukh D. Gandhi.

In the course of the searches, un-
accounted cash and jewellery of the
value of Rs. 10.65 lakhs and Rs. 8
lakhs 1espectively were  seized.
Several incriminating documents were
seized from the ‘Hawala’ agents.

(c) Appropriate action under the
Income-tax Act is being taken to
complete the investigations and to
finalise the relevant assessments

early.

Income-Tax Raids

966. SHRI RASHEED MASOOD :
Will the Minister of FINANCE be
pleased to state :

(a) the number of income-tax
raids conducted since 1975 (till date)
and the number of cases In Wwhich
prosecutions/convictions were made
(year-wise) ;

(b) the nature of the penalties
awarded and the amount of the fine
collected from the defaulters ; and

(c) the number of the cases drop-
ped during the above period (year-
wise), stating the reasons for dropping
these cases ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE :
(SHRI SAWAI SINGH SISODIA)
(3) '1he figures of searches, proSe-
cutions launched in cases including
search cases and convictions obtained
are as under ;

2 ”

:”g 7 "-2- o .5'3-

g5 52 %gg 53E

o S & ses ©85

B Zz 2 Z a2 Z8%o
1975-76 2635 111 15
1976-77 3571 283 13
1977-78 617 132 13
1978-79 1345 118 17
1979-80 2109 116 29
1980-81 3746 188 18
1981-82 679 2 3

(upto (upto  (upto

July, June, June,

1981) 1981) 1981)

(b) The quantum of penalty levied
for concealment as available upto
the financial year 1979-80 is as.

under ;

1€¢75-76 13.67 crores
1976-77 12.57 ,,
1977-78 13.06 ,,
1978-79 1199 ,,
1979-80 2230 ,,
1980-81

(under compilation).

(¢) In no case, where search ope-
rations are once commenced, the
consequential action is dropped.

Subsidiaries of State Bank of India

967. SHRIUTTAM RATHOD :
Will the Minister of FINANCE be
pleased to state :

(@) which are the subsidiaries of
the State Bank of India; :
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(b) what is the need for the State
Bank to have subsidiaries; and

(c) what is the relationship
between the State Bank and its
subsidiaries ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
{SHRI MAGANBHAI BAROT) :
}a) The State Bank of India has the
ollowing subsidiaries :

(1) State Bank of Bikaner and
Jaipur

(2) State Bank of Hyderabad
(3) State Bank of Indore

(4) State Bank of Mysore.
(5) State Bank of Patiala

(f) State Bank of Saurashtra
(7) State Bank of Travancore

(b) The subsidiary banks were
separate legal entities incorporated
and functioning in the former prin-
cely states of India. Inthe lhght of
recommendations made by the Com-
mittee of Directions, All-India Rural
Credit Survey as also of the Ad-hoc
Committee of the Reserve Bank of
India which considered this question
in 1957, the State Bank of India
(Subsidiary Banks) Act, 1959 was
enacted to provide for the formation of
certain Government or Governmment
associated banks as subsidiaries of the
State Bank of India. The linking of the
State associated banks with the State
Bank of India was envisaged in such
a way that while the operations of the
subsidiaries would come under the
control and supervision of the State
Bank of India, the subsidiaries them-
selves would continue to function as
autonomous units.

(¢) The legal, operational and
administrative relationship between
the State Bank of India and its subsi=
diaries is specified in_ the various
provisions of the State Bank of India
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Act, 1955 and the State Bank of
India (Subsidiary Banks) Act, 1959
and the Regulations made there -
under. The major aspects of this
relationship are nomination of the
Chairman of the State Bank of India
as the ex-officio Chairman of the
subsidiary banks, appointment of
Directors on the Board of subsi-
diaries, issue of directions calling for
information relating tothe affairs and
business of the sbsidiary banks,
inspection of subsidiary banks, grant
of subsidy for development prog-
ramme of the subsidiary banks and
acting as agents of State Bank of
India. The State Bank of India also
assists the subsidiaries in manpower
development, training and profes-
sloaalisation of the executive cadre
of these banks.

Strike by Class 1V Employes of
Reserve Bank

968. SHRI CHANDRA DEO
PRASAD VERMA : Wil the
Minister of FINANCE be pleased
to state :

(a) whether Reserve Bank of
India employees particularly in class-
IV employees have been on strike
recently ;

(b) if so, details thereof stating
the reasons therefor and the period
fcn;i which they iemained on strike:
an

(c) the measures taken by Govern-
ment in this respect?

THE DEPUTY MINISTER IN
THE MINISIRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(3) and (b) : The Class IV employees
of the bank resorted to agitation in
the form of go slow, refusal of work
on overtime, non-cooperation with
the management etc., on All-India
basis, from 1st June to 13th July,
1981. During this period they also
resorted to illegal strikes on I5th,
25th and 26th June, 1981.
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The agitation started initially at
Calcutta Office over the reservation
of certain posts in Class IV catego-
ries for the children/close relations
of existing class 1V employees,
Apart from this demand. the All
India Federation representing class
IV employees aisq, wanted the bank
to withdraw court injunctis ns obtain-
ned in some centres against hold-
ing of demonstrations etc. within
the premises of the bank and to
resume discussions on certain out-
standing issues pertaining to Class
IV employees.

(c) Though Reserve Bank of
India agreed to hold talks on out-
standing issues, it refused to with-
draw court injunctions. The bank
took a series of measures during the
recent agitation including (i) wage
cuts for unduly late attendance, pro=
longed unauthorised absence during
office hours and refusal to carry-out
the directions of supervising officials,
(ii) deployment of Home-Guards/
outside labour in some offices to
attend to essential items of work
(iii) filing of complaints with police
for criminal tresspass, intimidation/
gherao of officials and obstructions
of work. (iv) institution of contempt
of court proceedings against such of
the employees who violated the in-
junctions orders in different offices.
(v) dismissal of employees charged
with various acts of misconduct and
(vi) derecognition of the All India
Reserve Bank Workers Federation
and its affiliated units at some
centres.

Asa result of the various steps
taken by the bank, the agitation was
unconditionally withdrawn from 13th
July, 1981.

Cop ﬁeposits found in
“Dl:::rm” in West Bengal

969. SHRI SUBODH SEN :
Will the Minister of STEEL AND
MINES be pleased to state :

. f;? whether it is a fact that a
' quantity of copper depositis
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reported to have been found in diffe-
rent parts of Himalayan foot-hills in
thc:l “*Duars™ area of West Bengal ;
an

(b) if so, what steps Government
have so far taken for its collection
and smelting ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERIEE) :

(@ No, Sir. Only incidences of
copper minerals associated with
pynite have been reported so far, in
different parts of Himalayan foot-
hills in the Duars area of West Ben-
gal covering Darjeeling district and
adjacent areas.

(b) Does not arise.

Representation from Madurai
Kaithari Javuli Urpathiyalargal San-
gam Limited

970. SHRI E. BALANANDAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have
received a representation from the
Madurai Kaithari Javuli Urpathiya-
largal Sangam Limited dated 6th
April, 1981 ;

(b) if so, what were the problems
raised by them ; and

() what steps have been taken
or propose to be taken by Govern-
ment 7

THE MINISTER OF STA1E IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) The questions of inadequate
availability and high price of 75 Dn.
Viscose filament yarn have been rai-
sed by the Sangam.
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(c) Thereis no statutory control
on the prices of Viscose filament yarn.
However, to ensure adequate supply
its import is permitted under OGL
with only 2 nominal import duty of
5%. Textile Commissioner has also
been asked to examine the cost of
manufacture of Viscose filament
yarn to enable manufacturers and the
weavers to arrive at a fair and
mutually acceptable price. The possi-
bility of importing substitute mate-
rial at competitive prices isalso be-
ing examined.

Memorandum from Indian Small
Rubber Growers’ Association

971. SHR1 E. BALANANDAN :
Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have
received a memorandum submitted
by the Indian Smali Rubber Growers’
Association dated 27th April, 1981 ;

(b) if so, what were the demands;
and

() what action is proposed on
the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) Yes, Sir.

(b) The main demands were :

1. Floor price of natural rubber
may be revised to Rs. 15/-
per kg. and the maximum
price should not be fixed.

[ RS ]

Import of natural rubber
should be prohibited.

3, Various incentives given by
the Rubber Board for increas-
ing rubber production should
be simplified to attiact more
and more small rubber
Browers.
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4. Registration of all rubber
holdings in India may be
completed within 3 months of
the receipt of application for
registration by the Rubber
Board.

(c) The question of revision of
minimum price of natural rubber is
receiving the attention of the Govt.
There is no proposal at present to
fix a statutory maximum price of
natural rubber.

Import of natural rubber is al-
lowed only after a careful assessment
of its demand-supply position in the
country and is limited to fill the
demand-supply gap. It is not possible
to ban import of natural rubber so
long as there is a gap between the
domestic production and demand.

The various incentives given by
the Rubber Board have already been
simplified and are considered very
attractive to the rubber growers, as
is seen from their response to the
recently introduced Rubher Plantation
Development Scheme.

It is not always possible for
Rubber Board to complete registra-
tion of all rubber holdings within
three months of the application for
registration as the work involves
extensive field inspections for as-
certaining the area planted, appli-
cants’ title to the land, etc.

Sharing of Revenue on Petroleum

Products with West Bengal Government

972. SHRI SATYAGOPAL MISRA :
SHRI SAMAR MUKHERIJEE :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are
considering the demand of West
Bengal State Government that the
Centre should part with a portion*®
of the Additional Rs. 1600 crores



269 Written Answers SRAVANA 30, 1903 (SAKA)

revenue through increase in prices of
Petroleum products to the State
Government undertakings so that
bus fares might not be increased to
the deteriment of people’s interest;

(b) if so, the outcome thereof;
and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE
{SHRI R. YENKATARAMAN) :
(a) to (¢) The demand of the
West Bengal Government was consi-
dered by the Centre and a reply has
been sent to the State Government,

It has been pointed out in the
reply that the increased sales tax
revenue accruing to the State
Government on account of the rise
in the prices of petroleum products
will be much larger than the extra
burden on the State Transport
Undertaking. This additional sales
tax revenue could easily help neutra-
lise the extra burden on the State
Transport Undertaking.

It may also be stated in this con-
nection that the additional receipts
from the increase in the prices of
petroleum products are a resource of
the oil companies. They are not in
the nature of receipts from taxes or
duties levied by Central Government
which have to be shared with State
Governments under the provisions
of Articles 268, 269, 270 or 272 of
the Constitution. The dquestion of
parting with a portion of these
proceeds to West Bengal Govern-
ment or any other State Government
-does not, thetefore, arise.

Modernisation and Expansion of
Durgapur Steel Plant

973. SHRI SATYAGOPAL
MISRA :
SHRI R. P. DAS ;
Will the Minister of STEEL AND
MINES be pleased to state -

(a) whether an expert committee
was formed to examine the scheme
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for modernisation and expansion of
Durgapur Steel Plant ;

(b) if so, the details of the re-
commendations and suggestions of
the committee ; and

(c) what steps Government have
taken for the implementation of the
recommendations ?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB
MUKHERIJEE) : (a) Yes Sir.

(b) The recommendations and
suggestions of the Committee was to
modernise DSP upto Iron making
area and installation of an addi-
tional blast furnace complex with
one 2000 M? blast furnace com-
plete with all necessary facilities for
raw materials storage and handling,
coke making, sinter making, pig
casting and auxiliaries etc, top
blown convetters, continuous casting
facilities and wire rod mill for an
additional liquid steel output of
approximate 1.0 million tonnes per
apnum.

(©) The recommendations are
being processed by the Department
of Steel.

Expansion of Alloy Stee]l Plant
at Durgapur

974. SHRI SATYAGOPAL
MISRA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Government have
taken any decision for the expansion
of é&lioy Steel Plant at Durgapur ;
an

(b) if so, the details thereof ?
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THE MINISTER OF COMMER-
CE AND STEEL AND MINES
(SHRI PRANAB MUKHERIJEE) :
(a) Yes. Sir,

{(b) Government has sanctioned
the Stage-1l expansion of the Alloy
Steels, Plant, Durgapur, which will
raise its production to 0.26 million
tonnes of liquid steel from their pre-
sent level of about 0.1 million tonnes
ingot at an estimated cost of
Rs. 6598 crores. The project is
scheduled to be completed within 42
months and update and modernise
the plant technology enabling it to
produce continuous cast stainless
steel slabs for further processing at
the Bokaro’s Hot Rolling Mill and
Salem Steel Project.

Cooperation of Nationalised Banks
in implementation of integrated
Raral Development Programme

in West Bengal.
975. SHRI  SATYAGOPAL
MISRA : Will the Minister of

FINANCE be pleased to state:

(a) whether Government are
aware that the nationalised banks
are not co-operating with the respec-
tive agencies to implement the Integ-
rated Rural Development Progra-
mme, particularly in the State of
West Bengal ;

(b) if so, the details thereof ;

(c) how many cases are pending
with the nationalised banks in West
Bengal ; how much money is needed
for that purpose ; and

(d) what are the proposals of the
Central Government to ensure the
banks' assistance in implementing
+he IRDP schemes ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
%SHRI MAGANBHAI BAROT) :
a)and (b) : It will not be correct
to say that banks are not cooperating
with the agencies concerned with the
implementation of Integrated Rural
Development Programme in West
Bengal. A tri-partite agreement to be
executed by the State Government,
the finavcing banks and Agricultural
Refinance and Development Corpora-
tion has been accepted by the State
Government and the principal
commercial banks operating in the
State. The execution of the agreement
would open the way for financing of
Panchayat Samities and Zila Pari-
shads in West Bengal for implemen-
tation of IRD programme. Irrespec-
tive of the above, the banks are also
extending direct financial assistance
to borrowers identified under IRD
programme in their normal course
of lending.

(c) The information is being
collected and will be laid on the
Table of the House.

(d) A Standing Working Group
has been constituted by the Reserve
Bank of India at the instance of the
Central Government in June 1980 to
monitor the performance of banks in
the State of West Bengal in lending
to the priority sector, beneficiaries of
the 2(~Point Programme and initiate
measures to be taken by the banks
for enlarging the flow of credit in
the rural and semi-urban areas of
the State.

Rise in Prices

976. DR. A. U. AZMI : Will
the Minister of FINANCE be pleased
to state :

(a) what has been the impact of
the steep rise in the prices of Petro-
leum products, import duty hike on
five vegetable oils and import of
essential items on the day today
items of essential need and require-
ment;
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_{(b) to what extent the price have
risen;

(¢) how is the public going to
be relieved of burden caused by this
hike; and

(d) what were the reasons for
these measures not being included in
the General Budget 1981-82 ?

THE MINISTER OF FINANCE
( SHRI R. VENKATARAMAN) :
(a) and (b) : The general price level
is influenced by a combination of
factors operating on supply and
demand. It is, therefore, not possi-
ble to isolate the impact of the rise in
oil prices or inimport duty on edible
oils on the overall price rise. The
import of essential items for aug-
menting domestic supplies is expec-
ted to have a moderating impact on
prices. - The direct impact of the
price increase of petroleum products
has alrcady boen reflected in the
Wholesale Price Index for the week
ended. July 11, 1981. It is not possi-
ble to work out thc indirect impact
of this measure.

(¢) and (d) : The recent increase
in petroleum products prices is aimed
at moderating the growth of consums-
ption of these products and mobili-
zing non-inflationary resources for
the accelerated development pro-
gramme for oil. The enhanced prices
of petro products will no doubt have
some impact on the cost of other
commodities but such an impact, in
the long run, will be outweighed by
the positive aspects of the measure.
The recent increase in import duty
on vegetable oilsis applicable only
to imports on private account and is
intended to mop up unduly high
profits which would have otherwise
accured to the private importers.
Bulk of the imports continue to be
on STC's account and are subject to
a concessional rate of duty of 5 per
cent ad valorem. The imported
ndible oils are being supplied through
the public distribution system for
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direct consumption at fair prices
and also to the vanaspati industry. -

The fixation of prices of adminis-
tered commodities, not being taxes
or duties, is not a part of the budget.
These are fixed from time to time
keeping in mind the cost of produc~
tion and other related factors in mind.

Loan given by Bank of India to

MMP Lines Limited
977. PROF. AJIT KUMAR
MEH1A:

SHRI HANNAN MOLLAH;

Will the Minister of FINANCE be
pleased to state :

(@) whether MMP Lines Limited
which was found to be involved in
serious criminal activities has been
given loan for purchasing a ship by
Bank of India;

(b) what security has been ac-
cepted by the Bank of India for the
above loan;

(c) whether proper procedure
was observed before sanctioning the
loan and signing of the agreement;

(d) whether MMP Lines has
been regularly paying back the due
amount to the said bank; if so,
details of rate of interest and pay-
ment of interest;

(e) details of amount so far paid
by MMP Lines to Bank of India;

(f) action taken by Bank of
India to realise the outstanding dues;
and

action taken against officials
of Bank of Inc!ia, if any, of them
committsd any improper activities 2
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
(at) to(g) : In terms of Section 13
of the Banking Companies (Acquisi-
tion and Transfer of Undertakings)
Act, 1970 and in consonance with
the practices and usages prevalent
amongst the bapkers, information
relating to individual constituents of
the banks cannot be divulged.

Construction of Hotels for Asian*
Games

978. SHRI AJIT KUMAR
SAHA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether the Minister is aware
that there is rush by both the public
and private sector to build about a
dozen luxurious hotels in the capital
to coincide with the holding of the
Asian Games in November, 1982;
and

(b) if so, who will occupy these
expensive hotel rooms when most
of the 6,000 participants (athletes,
officials and service personnel) will
stay in the Asian Games village ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): (a) There are i2
hotel projects (including one expan-
sion) under construction in the
Capital. Of these, iwo were already
under construction und are nearing
completion while the remaining 10
are being set up not only in connec-
tion with the Asian Games to be
held in Novembcer, 1982 but also
as a part of the programme of
building adequate number of hotel
rooms in the country, keeping in
view the growth of tourism envisaged
in the current Plan period.

(b) The additional hotel accom-
modation is being provided for
official delegates, VIPs and visitors
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to the Games. The Asian Games
Village will house only the partici-
pants, managers/coaches, etc.

Foreign Exchange earned from
Tourism

979. SHRI ‘AJIT KUMAR
SAHA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state :

(a) the number of foreign tourists
visited our country during the last
three years ; year-wise;

(b) the basis of the above figures:
and

(c) the foreign exchange earned
from tourism during these years?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : (a) The number
of international tourists who visited
India (excluding the nationals of
Pakistan and Bangladesh as well as
Nepalese entering through land
routes) during the last three years is
as follows :

Year Tourist Arrivals
(Nos.)

1978 747,995

1979 764,781

1980 800,150

(b) The above figures have been
compiled from the disembarkation
cards filled in by visitors on arrival.

(c) The foreign exchange earnings
for the last three years are estima-
ted as follows :—

Year Estimated foreign exchange

earnings at current prices
(Rs, in crores)

1978 338
1979 384
1980 482
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Export of Opimn

980. SHRI N.E. HORO: Will
the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that India,
traditionally the biggest exporter of
opium, has lost its monopoly in the
world market ;

(b) if so, the reasons thereof ; and

(c) the details regarding the
efforts Government are making to
maintain its primacy in the world
market in exporting opium ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) and (b) ¢ Yes, Sir. The exports
of opium from India have declined
mainly on account of increased
competition from other countries
producing poppy straw and its
concentrate.

(¢) Government have reduced the
export price of opium and have
offered incentive rebates to induce
* the buyers to make larger purchases
of Indian Opium.

Abolition of Wealth Tax and KEstate
Duty and Exemption of Salaries of
Government Servants from Tax

981. SHRI N. E. HORO : Will
the Minister of FINANCE be pleased
to state :

(a) whether Government have
received any memorandum for the
total abolition of the Wealth Tax and
Estate Duty; and

(b) whether Government have also
received any demand to exempt the
salaries of Government Servants
from any tax in view of the price rise
in day-to-days life ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) Memoranda for abolition of
wealth-tax and estate duty have been
received in this Departmént.

(b) A suggestion to this effect
was made at the T wenty-first Meeting
of the Central Direct 1 axes Advisory
Committee held on 27th July, 1981.

Financial Assistance to Weaker
Sections of Society

982. SHRI BHEEKHABHALI :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government had
framed a scheme of providing finan-
cial assistance at lower rate of interest
(D.R.I. Scheme) to weaker sections _
of sociery;

(b) if so, details thereof;

(c) whether achievements in
terms of averages shown during the
last three years give an overall
declining trend in this assistance to
SC/ST people with particular refere-
nce to Rajasthan; and

(d) If so, reasons thereof and
the action Government propose to
remedy the situation?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
(&) Yes, Sir.

(b) The salient features of the
scheme are at the ANNEXE.

(¢) No, Sir. Progress of advances
to SC/ST under the D.R.I. Schem
in Rajasthan during the period
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December, 1978 to June, 1980 (latest
available) is as under:

AUGUST 21, 1981

(Rs. in lakhs)

Period No. of Amount
ending borrowal Outstanding
accounts

December, 23457 211.70
1978

December. 28249 260.32
1979

June, 1980 30029 <1.73

The D.R.I. advances to SC/ST for
the whole country as also for the
State of Rajasthan have been increa-
sing over the years.

(d) Does not arise.
Statement
Differential Rate of Interest Scheme
Salient Features

In order to improve the economic
conditions of low income persons by
assistiing them through loans from
banks at 4 per cent interest.

Who can borrow ?

Any person whose yearly family
income from all sources is not more
than Rs. 2,000 in rural areas and
Rs. 3,000 in semi-urban and urban
ateas. Persons without any land or
whose land holding does not exceed
one acre of irrigated land or two
and half a acres of unirrigated land
can also borrow. The stipulation of
land holding does not apply to
members of scheduled castes and
scheduled tribes. Broadly, three
types of persons can borrow : (i)
persons whose works largely on his
own and with help from his family
members or some joint partners and
who does not employ other persons
on regular payment basis; (i) student
of merit going for higher education
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who does not get scholarships/main-
tenance grants; and (iii) physically
handicapped persons pursuing a
gainfull occupation.  Orphanages
and women's homes where saleable
goods are made which do not have
adequate and dependable source of
income such as endowments or
regular charities, as well as institu-
tions for physically handicapped
persons, can also borrow from banks
but for productive purposes only.

Purposes eligible for loans :

Agriculture and allied activities;
collection or elementary processing of
forest products; collection of fodder
for sale to farmers and traders:
cottage and tural industiies like
cutting cloth and sewing garments;
making reasonably cheap eatables;
home delivery service of daily use
articles; running of wayside tea
stalls; plying of self-owned mannual
rickshaws and cycle rickshaws; re-
pairing of shoes/sandals mainly by
hand; basket making by hand and
the like.

How much loan can one get ?

Upto Rs. 1,500 for working capi-
tal and upto Rs. 5,000 as term loan
for purchase of tools and imple-
ments. In exceptional cases, parti-
cularly for institutions and in the
case of students of merit, higher
amounts may be considered.

Margin :

No insistence on margin money,
as borrowers may not always bein a
position to fursish it.

Security

Hypothecation of assets purchased
with bank loans. In addition, for
loans to a homogenous group of
borrowers, group guarantees may be
obtained. Tangible security = or
third party guarantee is not insisted
upon.
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Any other charges ?

Besides the interest of 4 per ceat,
no other charges to be borne by
borrowers. 1he guarantee fee pay-
able to the Deposit Insurance and
Credit Guarantee Corporation and
cost of insurance of assets are borne
by the banks themselves.

Repayment of loans :

Term loans repayable within five
years including a grace period of
upto two years; the repayment sche-
dule is worked out in each case hav-
ing regard to the nature of a bor-
rower’s activity and the surplusin-
come (above the sustenance needs)
he gets from the productive endea-
vour.

For scheduled castes/tribes :

Banks may give loans to members
of seheduled castes/tribes through
state corporations set up for their
welfare. The corporations are ex-
pected to formulate specific and com-
mercially viable schemes for the
individual members. The establish-
ment and other costs are borne by
corporations/state governments. It
will be the responsibility of corpo-
rations to repay loans on due dates,
irrespective of the state of recovery
from Dbeneficiaries, and also to en
sure that the funds are utilised for
the purposes for which they have
been given. Repayment of loans is
to be guaranteed by state govern-
ments.

For tribals :

Banks may provide loans through
cooperative societies/large-sized
multipurpose societies  organised
specifically for the benefit of tribals
in areas identified by government on
the same te.ms and conditions appli-
cablé to corporations for welfare of
schaduled castes/tribes.
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Involvement of Diplomats in
Smuggling

983. SHRI BHEEKHABHAI :
Will the Minister of FINANCE be
pleased to lay a statement showing :

(@) whether it is a fact that some
diplomats have been fourd to be
indulging in smuggling;

(b) if so, the total number of
such diplomats found involved in
such cases during the years 1979,
1980 aud 1921 and the names of such
diplcmats and the countries to which
they belonged ;

(¢) details of the action taken in
cach case ; and

(d) whether Government have
under consideration any proposal to
curtail their privileges as a measures
to deal with the problem of smugg-
ling?

THE MINISTER OF STATE IN
THE MINISIRY OF FINANCE :
(SHRI SAWAI SINGH SJSODIA)
(@) Yes, Sir.

(b) and (c) : The number of diplo-
mats found involved in smuggling
activities during 1979, 1980 and 1981
(upto July) is given below :

Year Number of diplomats
found involved
1979 T
1980 4
1981 6
(upto July)

Government have taken appropriate
action with the cooperation of the
Governments of the countries concer-
ned and remain in confidential touch
with these Governments with a view
Lo preventing any recurrence of such
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abuses. In view of the friendly rela-
tions and continuing cooperation
with the countries concerned, it
would not be appropriate to disclose
the names of such diplomats, the
countries to which they belonged
and the action taken against them.

(d) The import facilities enjoyed
by privileged persons flow out df
the Vienna Conventions on Diploma-
tic and Consular Relations to which
Government of India is a party.
Rules have been made from time to
time to regulate the modalities of
these imports and, in some cases, of
their disposal. | hese rules are gene-
rally being observed. Whenever
infringements take place. necessary
corrective action is taken and the
Government concerned informed
about it.

Tmpact of Trade Deficit on Plan
Projects

984 SHRI HARINATH MISRA:
'Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s atten-
tion has been drawn to the news-
report as appeared in the ‘Times of
India’ dated 1st July, 1981 under the
Caption “Irade Deficit likely to hit
plan projects” ;

(b) if so, the reaction of Govern-
-ment thereto; and

(¢) what further steps, if any,
Government propose to take to
arrest trade deficit during the current
plan period ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
(&) Yes, Sir.

(b) The Government is fully
aware of the problems associated
with the recent developments in
India’s external trade and payments
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situation and has been taking neces-
sary measures to tackle the problems
on several fronts with a view to
augmenting country’s foreign ex-
change reserves and to ensuring that
Plan projects are not hit for want of
external resources.

(c) The targets for exports and
imports during the Sixth Plan period
and the framework of foreign trade
policies towards the achievement of
these targets are contained in Chap-
ters 6 and 7 of Sixth Five Year Plan
(1980-85) document already placed
before the Parliament. Accordingly,
the Government has bcen taking
various steps to contain the trade
deficit during the Sixth Plan period
within manageable limit.  These,
inter-alia, include :

(i) ecfforts at strengthening our

exporl capability through
removal of the infrastruc-
ture constraints, especially

power, transport and ports;
removal of undue restrictions
on production and capacity
expansion in areas with export
potential; improvement in the
growth of competitiveness and
efficiency in Indian industry
combined with a system of
incentives which makes exports
profitable and encourages export
growth in areas of dynamic
comparative advantage efc....

(ii) efforts at effective import
substitution in key areas like
steel, cement, non-ferrous
metals and fertilizers where
at present domestic capacities
are underutilised and expan-
sion of capacities in these
sectors, and

(iii) efforts at increasing domestic
exploration. and production of
oil and natural gas and deve-
lopment of alternative energy
sources.

(iv) moderating the growth of
demand for petioleum pro-
ducts,
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Inflationary Pressures as a Result of
Hike in Petroleum Products

985. SHRI HARINATH MISRA :
Will the Minister of FINANCE be
pleased to state :

(a) whetheritis a fact that the
recent price hike in petroleum pro-
ducts would generatc inflationary
pressures, affecting the entire econo-
my of the country ;

(b) if so, the remedial measures
Government propose to take ;

(¢) do Government feel that the
recent hike will not help in reducing
the budgetary deficit ; and

. (d) if not, the reasons and justi-
fication thereof 7

THE MINIS1t.R OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) and (b : The direct impact of
the recent rise in petrolenm products
prices was reflecced in the increase
in the wholesale price index for week
ended July 11, 1981. Tlerc would
also be indirect price effects though
it is not possible to measure them.
At the same time, the price increase
would mop up some liquidity and
will have some deflationary cffect.

(c) and (d) : The recent rise in
the prices of pctroleum products has
been aimed (i) to generate non-infla-
tionary resources for the expanded
oil exploration programme of ONGC
and OIL and (ii) to help moderate
the growth of consumption of petro-
leum products. Larger revenues of

. ONGC & OIL would result in larger
income tax payments to Government.
This would help improve the budge-
tary position. .

Unearthing of International Racket im
Smuggling Gold Biscuits,

986. SHRI MADHAVRAO
SCINDIA : Will the Minister of
FINANCE be pleased to state :

(a) whether an international racket
in smuggling gold biscuits from
Dubai was busted in May this year
with the arrest of the ‘King Pin’ and
a courier in Delhi ; and

(b) if so, the details of the fin-
dings and persons since apprehended
in connection therewith ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) Yes, Sir.

(b) On 13-5-81, the Customs
Officer- ot Bcmbay airport seized 800
tolas of gold valued at about Rs.15.96
lakhs from two passengers arriving
from Delli by a local flight. These
person had earlicr arrived from
Dubai. Three persons, including
these two passengers, were arrested
in Bombay in connection with the
case.

In the follovi-up action, two more
persons, one an important member
of the gold smuggling racket and the
other u carrier, were arrested by the
IC;;L%TS authorities at Delhi on

Seminar on Objectives, Achievements
and Progress of Public Enterprises

987. SHRI MADHAVRAO
SCINDIA :

SHRI BHIKU RAM JAIN :
Will the Minister of FINANCE be
pleased to state :

. (a) Whether a Seminar on ob-
Jjectives, achievements and progress
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of public enterprises ubder the
Centre for Public Sector Studies was
recently held in New Delhi ;

(b) if so, what were the main
observations and suggestions made
at the Seminar for improving the
efficiency of public undertakings
especially in the Central Sector ;
and

(¢) what steps have becn taken in
the light thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) Yes, in May, 1981.

(b) The main cmphasis in the
Seminar for improving the efficiency
of Central Public Enterprises was on:

(i) Clearly defined objectives for
each enterprise.

(ii) The need to mobilise greater
surpluses.

(iii) Selectivity during take over of
sick units,

(iv) Improved manage.ial practices
in respect of investment, pric-
ing, delcgation of authority
etc. The details of the procee-

dings would be available
when the organiscrs publish
these.

(c) The Seminar was primariy a
forum for bringing to surface areas
in the management of public enter-
prises which need to be attended to
The proceedings would eventually be
taken note of wherever appropriate
by the authorities responsible for moni-
toring parformance enterprise.
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Trade Deficit

988. SHRI TRILOK CHAND :
SHRI SATYA SADHAN
CHAKRABORTY :

SHRI GEORGE FERNA.
NDES :

Will the Minister of COMMERCE
be pleased to state :

(a) whether India’s trade deficit
(final) from 1980-81 is anticipated to
be more than Rs. 5000 crores resul-
ting in huge decline inforeign ex-
change reserves ;

(b) is so, details thereof ;

(c) the major factors responsible
therefor and the areas in which
India’s export performance was poor
d.ting 1980-81;

(1) the steps contemplated by
Government to improve the silua-
tivn ; and

(¢) anticipated trade deficit for
1981-827?

THE MINISTER OF S1ATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN)

a) and (b): The deficit of India’s
oreign trade for the year 1980-81 is
estimated to be around Rs. 5500
croics as against the actual deficit
of Re. 2562.99 crores in 1979-80.
The trade data for 1980-81 is still
provisional.

1he country’s foreign exchange
reserves excluding gold and SDRs
which amounted to Rs. 5163.7 crores
at the end of March, 1980, declined
by Rs. 341.6 crores to Rs. 4822,1
crores at the end of March, 1981.

(c) A sharp increase in the deficit
of foreign trade during 1980-81
been mainly on account of pm
menal rise in imports.
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domestic and external constraints
like drought, shortage of power ard
basic imputs, global recession and
growth of protectionist tendencies
abroad have had an adverse impact
on the growth of exports in recent
years, there has developed a severe
strain on import bill in the wake of
steep rise in world prices of POL,
fertilizers, etc. Moreover, the year
1980-81 has been a very difficult year
in the international economy and
world trade. There was a marked
slow down in world trade with fur-
ther acceleration in global inflation.
instability in international money
market and protectionist tendencies
which caused sharp adverse move-
ments in the terms of trade of
developing countries like Indiar.

A number of items showed signi-
ficant increase inm export during
1980-81. However, there was a
considerable setback in the exports
of items like sugar, leather and
leather manufactures, marine pro-
ducts and spices etc. for reasons,
domestic and external.

(d) Inview of the fact of grow-
ing imbalances, export promotion
has been assigned as one of the
highest national priorities. All possible
measures are being taken to promote
export production and exports,
widen export bas: and to substitute
imports by increased domestic pro-
duction. Some of the important
export promotion measures taken
by the Government in the course of
a year or so, include the following :

(i) Exclusion of production for

export for the purpose of
“licensed  capacity””  and
“dominance”’;

(ii) Permission to allow produc-
tion of new articles for export
where there is a variation in
the article an industrial unit
is licensed to manufacture ;

Favourable treatment to
advance and modern tech-
nology impoits for export
production which involve
lumpsum payment of roylaty;

(i)

@iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Free trade zone like treatment
to all 1007; export-oriented
units;

To allow automatic expan-
sion to an expanded list of
industries for the purpose
of increasing production for
exports:

Selective relaxation in restri-
ctions imposed on new
industrial  undertaking in
metropolitan cities to  such
units which produce for
exports ;

Expansion of period of pre-
shipment credit at concessional
rate of interest from 135
days to 180 days in respect of
certain items of engineering
and other export oriented
industries;

The EXIM Bank which is
being set up shortly, is expect-~
ed to enlarge the provision of
export finance;

Exporters of  engineering
goods will be provided their
requirements of steel at
international prices;

Streamlinging of policies and
procedures to reduce delays
in the disbursement of duty
drawback;

The exploration of the possi-
bility of increasing exports of
Public Sector Undertakings;

The policy for grant of cash
compensatory support has
been made more stable;

Reorientation of import policy
to encourage export produc-
tion. Besides, periodic meet-
ings are being arranged with
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the various Export Promotion
Councils/Commodity Boards
to review the export perfor-
mance and to 1dentify the
constraints with a view to
taking necessary steps for
removing the same.

(¢) Itis too early to forecast the
likely trade deficit for 1981-82.

Wholesale Price Index

989. SHRI AMAR ROY
PRADHAN : Will the Minister of
FINANCE be pleased to state :

(a) whether itis a fact that the
wholesale price index does not correc-
tly reflect the full intensity of the
impact of price rise on the masses;

(b) if so, the details thereof;
and

(¢) if not, what are the grounds
on which Government would sub-
stantiate this claim ?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
(a) to (c) : The Wholesale Price
Index besides convering items of
mass consumption, also covers such
other commodities as industrial raw
materials, intermediate goods and
items of machinery etc., which do
not eater the consumption basket of
the masses. Thus the wholesale
price index while reflecting the gen-
eral price level may not always fully
represent the impact of price rise on
the masses.

Issue of Air-Worthiness Certificate
before taking off the Plane

990. SHRI AMAR  ROY-
PRADHAN : Will the Minister of
TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fgot that be-
fore taking off the plane a certi-
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ficate is issued that plane is alright 3
and

(b) if so, the details of certificate
and who is competent to issue this
certificate ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P, SI_-IARN.IA) : (a) No Sir. Inspec-
tion is carried out to ensure that the
aircraft is airworthy.

(b) Does not arise.

Tourism in Hill Areas

991. SHRI AMAR ROY
PRADHAN : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the steps so
far taken to promote tourism in the
hilly ageas of the country and the
names of the places where Govern-
ment have provided facilities in the
hilly areas.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): In the Central
Scetor, developmental schemes have
not been taken up onthe basis of
the area being a hill area or state-
wise. The schemes for development
of tourism have been taken up at
various centres on the basis of the
potential the Centres hold to attract
tourists. Accordingly in the Central
Sector facilities have been provided
at the following centres which are in
the hilly areas :

Kaziranga (Assam), Kufri, Kulu,
Manali, Dalbousie, Dharamsala,
Govindsagar (Himachal Pradesh),
Gulmarg, Srinagar, Jammu (J&K)
Mount Abu (Rajasthan), Kodai
kanal, Ottacommund (Tamil
Nadu), Nainital, Rudraprayag,
Hardwar, Dhara Chullakhela,
Jippi, Malpa, Karnaprayag (Kai-
lash:Mz_msarovar route (U.P.) and
Darjecling (Wesl Bengal).
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Special Bearer Bonds
942, SHRI AMAR ROY-
PRADHAN : Will the Minister

of FINANCE be pleased to state :

(@) whether Government are con-
sidering to re-issue the special bearer
bonds; and

(b) if so, when and if not, the
reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA) :
(a) and (b): The sule of special
Bearer Bonds has been suspended
with effect from 30th April, 1981.
There is no proposal before the
Government at present to re-issue
the Bonds. Government would
consider the entire issue only after
the decision of the Supreme Court
in the writ petitions challenging the
constitutional validity of the Scheme
of Special Bearer Bonds is known.

Development of Tourism Based on
' Travel Circuit Concept

993. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the number of tourists arrived
in India during the period from
January to June, 1981 as compared
to the corresponding period last
year;

(b) whether Government have
drawn up any long term plan for the
development of tourism, based on the
travel circuit concept, if so, what
are the details in this regard;

() what steps Government have
taken forthe rapid development of
Tourist Infrastructure like Hotels
service transportation; and

Written Answers 294

(d) what is the position of various
States in regard to the utilisation
of resources available for thedeve-
lopment of Tourism ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA) : (a) A total
number of 394,675 international
tourists visited India during the
period January-June 1981 as compa-
red to 365,462 tourists during the
same period in 1980, registering an
increase of 89%;.

(b) It is proposed to develop
infrastrucural facilities on the concept
of travel circuits to promote both
international and domestic tourism
by pooling the available resources
in the Centre, State and private
sectors. For this purpose, meetings
were -held during March-June 1981
with the tourism representatives of
the State Governments and Union
Territories to identify and finalise
travel circuits in each State and
Union Territory. 61 travel circuits
covering 440 tourist centres have been
identified. State Governments/Union
Territories have been requested to
prepare blue prints of tourism deve-
lopment of tourist centres along
the identified travel circuits indica-
ting the facilities in existence at these
centres, facilities which are being
provided by the State Governments
and are likely to be provided in
the private sector and additional
facilities which need to be provided
at these centres so thata shelf of
schemes can be prepared for imple-
mentation in a phased manner
consistent with the availability of
resources and interse priorities.

(c) The steps already taken are
the construction of Youth Hostel at
Port Blair, Yatri Nivas at Sevagram
and Forest Lodge at Kanha by the
Central Department of Tourism and
there arec proposals to construct
Tourist/Youth Hostels at Imphal,
Gauhati, Shillong, Gangtck, Patna,
Forest Lodges at Simlipal, Belta and
Dudhwa. In addition to the on-
going schemes like the construction
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of Ashok Yatri Nivas, Hotels Kani-
shka and Kautilya, the expansion of
existing hotels and travellers lodges,
ITDC have plans to construct hotels
on their own or in collaboration
with State Governments, at places
such as Chandigarh, Gulmarg, Gau-
hati, Ranchi, Bhopal, Bombay etc.,
subject to availability of funds and
inter-se priorities.

For the construction of hotels in
the private sector, many facilities are
provided such as income tax reliefs,
application of Central Investment
Subsidy Scheme for the hotels set up
in backward areas, availability of
loans from All India & State Finance
Corporations, foreign exchange incen~
tive quota for imports and promotion.

To augment transport facilities the
Central Department of Tourism has
taken initiative in getting used impor-
ted cars through STC for approved
tourist car operators under the
tourist promotion quota, loans are
granted for purchase of cars made
in India to approved tourist car
operators, out of a special quota
allotted to the Department of
Tourism, chassis are released to
approved tourist car operators, travel
agents and State Tourism Develop-
ment Corporations, India Tourism
Development Corporation has been
permitted to import 118 cars for use
as tourist taxis.

(d) A total provision of Rs. 115.46
crores has been approved by the
Planning Commission for the tourism
sector of the Sixth Five Year Plans of
the State Governments. The funds
on tourism development in the State
Sector were utilised to the extent of
130%, during the Fourth Five Year
Plan and 90.12% during the Fifth
Five Year Plan.
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Setting up of High Level Panel to
Evolve Anti-infiation Package

994. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of
FINANCE be pleased be state :

(@) whether Government have
decided to set up a high level panel
to evolve an anti-inflation package ;

(b) if so, what are the terms of
reference of the panel and who are
its members ;

(c) when the panel is likely t
submit its report ;p o e

. (d) what was the wholesale price
index as on Ist January, 1981 and
30th June, 1981; and

(e) what steps Government have
so far taken to contain the growing
inflationary pressure in the economy
of the country?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
0, JIr.

(b) and (c) Does not arise.

(d) The Wholesale Price Index
(1970-71=100) for all Commodities
was 259.1 for the week ended January
3, 1981 and 279.1 for the week ended
June 27, 1981.

(¢) The Government has taken a
series of steps to moderate the rise
In prices since it came to power, in
the l;g.ht‘ of emerging trends, These
are : (i) Increasing domestic produc-
tion and improving functioning of
the infrastructure (i) augmenting
domestic supply through imports of
commodities in short supply; (iii)
strengthening of public distribution
System as an integral part of price
stabilization policy; (iv) curbing of
anti-social activities such as hoard-
ing and black-marketing; (v) curbing
the black money; (vi) mopping up
excess liquidity in the system.
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Losses incarred by Third Airline Expansion Programme of *“Vayudoot™

“v.mm”
996. SHRI BAGUN SAMBRUI :
995. SHRIMATI PRAMILA SHRIMATI MADHURI SINGH

DANDAVATE :

SHRI KAMLA MISHRA
MADHUKAR :

SHRI R.L.P. VERMA ;
SHRI B.D. SINGH :
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether itisa fact that the
third level airline Vayudoot has in-
creased losses upto Rs. 30 lakhs in
the first four months of its existence;

(b) if so, the reasons as to why
Vayudoot is operating with the air-
craft which was found un-economical
by Indian Airlines ; and

(c) whether in view of the ex-
perience with Vayudoot, Government
propose to discontinue third airline
service ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA): (a) Yes, Sir.
The loss is estimated at approxi-
mately Rs. 30 lakhs.

(b) Relatively low fares and low
seat factor coupled with the high
-cost of operation of the aircraft are
the reasons for the losses incurred
by Vayndoot. But keeping in view
the socio-economic needs of the
area and the difficult terrain necessit-
ating the introduction of Vayudoot
service to the N.E. region urgently,
the services are being operated with
F-27 aircraft taken on lease from
Indian Airlines pending selection and
purchase of a suitable aircraft for the

purpose.
(¢) No, Sir.

SHRI K. MALLANNA :
SHRI AJOY BISWAS :
SHRI CHRISTOPHER EKKA :
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) the details of the operational
net-work of the ‘Vayudtoot’ ;

(b) its expansion programme, the
expected revenue and daily expenses
on the Yayudoot service ;

(c) whether the fare on the Vayu-
doot routes will be less than the
normal fares charged by the domes-
tic airlines ;

_(d) whether it is proposed to sub-
sidise the losses incurred by the
Vayudoot services; and

(e) if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): (a) Vayudoot is
presently operating on the following
North-Eastern Sectors :—

Gauhati/Barapani
Gauhati/Kamalpur/Agartala
Gauhati/Kailashahar/Agartala
Gauhati/Rupsi
Dibrugarh/Tezu

(b) A decision in principle has
been taken to extend Vayudoot ser-
vices to places other than those in
the North-Eastern region, on the
basis of a phased programme. The
details are being worked out. The
revenue and expenditure during the
period from 26th January, 1981 to
31st May, 1981 were Rs. 3.34 lakhs
and Rs. 32.73 lakhs respectively.
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(c) The fares charged by Vayu-
doot, on the sectors operated by it
at present are 13%/ less than Indian
Airlines fares in the North-Eastern
region.

(d) No such proposal is under
consideration at present.

(e) Does not arise.

Setting up of National Bank for
Development of Agriculture

997. SHRI R.P. GAEKWAD :
SHRI JAGDISH TYTLER:
Will the Minister of FINANCE
be pleased to state :

(a) whether Government propose
to set up a national bank for the
development of Agriculture ;

(b) if so, the estimated capital of
the proposed bank; and

(c) the time by which it would
be setup and when the proposal
would be implemented ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):

(@ Yes, Sir.

(b) It is proposed that the capi-
tal of the National Bank shall be
100 crores of rupees, provided that
Central Government may increase
the said capital upto 500 crores of
rupees.

(¢) A Bill to establish the
National Bank for Agriculture and
Rural Development is likely to be
introduced 1n Parliament soon.

A IAT \RE H NT AAWT W
awar e

998, =it wewr Avx qoX : &1 fam
Ao qg IATY HY P4 wIA fiv

(w) XY IWT AGE & W W
gy wAFT # fegdr ufy asmr g;
wT

AUGUST 21, 1981

Writzen Answers 300
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Tox fasifear) : () wras< sl
¥ areg foRly oar s@ar § e 31
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%o ¥ wiew ® wEwT N,
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Ffafaas, 1969 #Y 9131 26 ¥ weaaa
TNFHIWY F MO I, A wgg ¥
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srofral ¥ ¥ Faw A7 wegfagy =
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T H ATl

(w) =Y & sraal & g7 aw0ar
wial Y, faad feasis gqiq 3 9f g,
wiaex Afafaaw # aer 220(6) &
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(wre wqaY &)
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gz #ifaw
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Tzt wew frw ® arsit ot
et w1 wrdeeo

999, off wew wey QAT :
qf;hwahr‘tuz I FT FTU WX

(.wr) FqT Ty farw g 9ATE
atfé}z?mf‘qﬁ’wm wie ¥ W«

3
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wiforen warem | Tew war (st
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frmg @ fad gam e0 @ T2 & 5w
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waafaa .

(2) fasit &1 wArAwT JIIA,
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7% UF W TSR AT AT |
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1981-82 (gar§ 15.39 ()
1981 &%)

Written Answers 302
W faal & v dwraw Hgume
A& fag T Y gy gt

I €W AW § —

(1) ==y & wrgfrateca aar
gRar w1 fawme agt w omww

(2) #gar oF wfaw aw &
gfmgeEsTa,

(3) ¥fa wraTT 9T &% FY W
gz, agr

(4) fawreft & ait 't g s &g

Y Ol ¥ o Iafen dz aorfir
FAT

aqg ¥ faafew gt
1000. =it woor 57 quew ;w47
forer wo) ag @@ & gur w7
(F) wusftgga d%F o @@
IV |gg ¥ et st w1 frda e
T g ; HI w@aTw S ® e
I IRECERED IR O P

(@) =aragas & & ag ufa ang
g3 qrfym war ) Fr g ¥ ; W}

(1) s T g ufw B S
IUIT T ¥ agw WA & oo W@
sarg feg ot W & ?

fam darem & Iw SRR (5w
wif ) ;. (F) § (M) qwT A
vafea wqr @ar Afg fas) #@ix
g ¥5F F mfew s qE
dfafadi F soawdi & mga, A6 &
THT-HET TMFFT & T F G 9
A Y o7 gHAr 9T T THIL AEY
DAL L D L
saiy #7 af fadilg sgmar s &R
Jaag A !



303 Papers laid AUGUST 21, 1981 . Papers laid 304

12.00 hrxs. 12.02 hrs.
off Teity wygE (SETAYR) : ENFT AT,  PAPERS LAID ON THE TABLE
A ETEE WTE UTET ®F 41 I 43 &
REVIEW ON AND ANNUAL REPORT

WUET § | A GATH W GO & I FT A op NaTIONAL MINERAL DEVELOP-

T H qIF § 7 wraw §, afew arg@g-d®  MENT CORPORATION, L1D., HYDERA-
5 R P BAD FOR 1979-80, REVIEW AND
LA gr s E) AA % ANNUAL REPORT OF HINDUSTAN
fawfas ¥ = faar 9 SteeL WoRKS CONSTRUCTION LTD.,
CALCUTTA FOR 1979-80 AND TWO

REqW WO : TH AFT ALY, WG Lw § O ATEMENTS.
faw 1 ] THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
PR Ty faarary  WORKS AND HOUSING (SHRI
Wt ofrwge: Aswme A MAr Al o CHMA NARAIN SINGH) : on
gt Fwe wt faorasg Folwe BT behalf of SHRI PRANB MUKHER-

o T & JEE, I beg to lay on the Table :—
. 1. A copy each of the following
FETW WY ;7T AF G 9T papers (Hindi and English versions)
TH F1 g IST AHA ) under sub-section (1) of Section 6i9A
of the Companies Act, 1956 :
L i T HY L] 1'a!1qala
it S KR (a)(i) Review by the Government
s G on the working of the
National Mineral Develop-
Feaw AET © W19 AA 919 AGT A, ment Corporation Limited,
Y&y g | & TE - . Hyderabad, for the year
ar F FX T | GATAT TR 1979-80.
€9 TN 9% Fg ara fewww agl s
TEX | (ii) Annual Report of the
National Mineral Develop-
ment Corporation Limited,
ot Tt wYT : 77 TgT WEW HEAT g, g%rgesrgbadl. for the year
-+ (TR - along with the
TR 8T 71 &\ LA ) Audited Accounts and the
comments of the Comptrol-
ler and Auditor Generul
MR. SPEAKER : No talk on the thereon.
floor of the House. You come to me.
Not allowed. Nothing goes on record. [Placed in the Library Sec. No.
SART RASHEED MASOOD :** LT—2646/81]
SHR1 HARIKESH BAHADUR (b) (i) Review by the Government

on the working of the

(Gorakhpur): I had given an Hindustan  Steel Works

adjournment motion.

golnstructli‘_on Limited,
, tta, 979-
MR. SPEAKER : No adjournment 361. cutta, for the year 1979

motion. Not allowed. (Interruptions) (i) Annual Report of the

Hindusta. Steel
MR. SPEAKER : Don’t get excited. Con=tri1cﬁon © Li:;’i‘:;]éf
Calcutta, for the year 1979-
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Acceunts and the comments
of the Comptroller and
Auditor General thereon.

(2) Two statements (Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
at (a) and (b) of item (1) above.

[Placed in Library See. No. LT—
2647/81]

ANNUAL ACCOUNTS, ETC. OF TEA
BOARD FOR 1978-79, ANNUAL REPORT
OF AND REVIEW ON CHEMICALS AND
ALLIED, PrRODUCTS EXPORT PROMO-
TION CouNciL, CALcUTTA FOR 1979-
80 AND ANNUAL RCPORT OF AND
REVIEW ON CARDAMOM  BOARD,
COCHIN, FOR 1979-80).

SHRI BHISHMA  NARAIN
SINGH : On behalf of SHRI
KHURSH:ALD ALAM KHAN, I
beg to lay on the Table :

() () A copy of the Annual
Accounts (1lindi & English
versions) of the Tea Board,
for the year 1978-79 along
with Audit Report thereon.

(i) A staiement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at (i)
above,

[Placed in Library. See
No. LT-2648/81]

(2) (i) A copy of the Annual
Report (Hinli and English
versions) of the Chemicals
and Allied Products Export
Promotion Council, Cal-
cutta, for the year 1979-
80 along with Audited
Accounts.

(i) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of “the
Chemicals and  Allied
Products Export Promotion
Council Calcutta, for the

SRAVANA 30, 1903 (SAKA)
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year 1979-80.
[Placed in Library. See No.
LT—2649/81).

(3 (O A copy of the Annual
Report (Report Hindi and
English versions) of the
Cardamom Board, Cochin,
for the year 1979-80 together
with Audited Accounts.

(i) A y of the Review
(Hind1 and English ver-
sions) by the Government
on the working of the
Cardamom Board, Cochin,
for the year 1979-80.

[Placed in Library. See No.
LT—2650/81}.

NOTIFICATIONS UNDER COMPULSORY
DEPOSIT SCHEME (INCOME-TAX PAY-
ERS) ACT, 1974, UNDER INCOME-TAX
ACT, UNDER WEALTH-TAX ACT,
UNDEBR GIFT-TAX ACT, UNDER COM-
PANIES (PROFITS)  SURTAX ACT,
UNDER INTEREST-TAX ACT AND UNDER
CENTRAL EXCISES AND SALT ACT, ETC,

THE DEPUIY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) : I
beg to lay on the Table :

(1) A copy of the Compulsory
Deposited  (Income-Tax  Payers)
(Amendment) Scheme, 1981, (Hindi
and English versions) published in
Notification No. S.0. 491 (E) in
Gazette of India dated the 19th June,
1981, under sub-section (6) of section
19 of the Compulsory Deposit
Scheme (Income-tax Payers) Act,
1974. .

[Placed in Library. See No. LT—
265181

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 2 96 of the
Income-tax Act, 1961 :—

(i) The Income-tax (Sixth Amend~
ment) Rules, 1981, published
in Notification No. S.0. 494(E)
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in Gazette of India dated
the 19th June, 1981.

The Income-tax (Certificate
Proceedings) Amendment)
Rules, 1981 published in
Notification No. 5.0. 498 (E)
in Gazette of India dated the
19th June, 1981.

[Placed in Library. See No. LT—
2652/81]

@ii)

(3) A copy of the Wealth-tax (1 hird
Amendment) Rules, 1981. (Hindi and
English versions) published 1n Noti-
fication No. S.0. 493 (E) in Gazette
of India dated the 19th June, 1981,
under sub-section (4) of section 46
of the Wealth-Tax Act, 1957.

[Placed in Library. See No. LT
2653/81]

(4) A copy of the Gift-tax
(Second Amendment) Rules, 1981
(Hindi and English versions) pabli-
shed in Notification No. S.0. 494E)
in Gazette of India dated the 19th
Juune, 1981, under sub-section (4) of
section 46 of the Gift-tax Act, 1958.

[Placed in Library. See No. LT—
2654/81

(5) A copy of the Companies
(Profits) Surtax (Second Amendment)
Rules, 1981. (Hindi and English
versions) published in Notification
No. S.0. 496 (E) in Gazette of India
dated the 19th June, 1981, under
sub-section (3) of section 25 of the
Companies (Profits) Surtax Act, 1954,

| Placed in Library. See No. LT—
2655/81]

(6) A copy of the Interest-tax
}] hird Amendment) Rules, 1981
Hindi and English versions) pub-
lished in Notification No. S.0.497
(E) in Gazette of India dated the
19th June, 1981, under sub-section
(4) of section 27 of the Interest-tax
Act, 1974.

[Placed in

Library, Sec. No,
LT/2656-81]

AUGUST 2i, 1981

Pap:rs laid 308 -

(7) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 38 of the Central Excises and
Salt Act, 1944 ;

(i) The Central Excise (Four-
teenth Amendment) Rules,
1981, published in Noti-
fication No.G. S.R, 31&&5)) in
Gazette of India da the
29th April, 1981

(i) The Central L:xcise (Thirteenth
Amendment) Rules, 1981,
published in Notification No.
G. S. R. 441 in Gazette of
India dated the 2nd May,
1981.

The Central Excisc (Fifteenth
Amendment) Rules, 1981
published in Notification No.
G.S.R. 325(E) in Gazette of
India dated the 1lth May,
1981,

(iii)

The Central Excise (Eighteenth
Amendment) Rules, 19 1,
published in Notification No.
G.S.R. 709 in Gazette of India
dated the 1st August, 1981.

[Placed in Library, Sec. No.
LT 2657/81].

@iv)

(8) A copy of the Lifc Insurance
Corporation of India (Class 11 and
Class [V Employees) Pay Rules, 1981
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 459
(E) in Gazette of India dated the
27th July, 1981 under sub-section
(3) of section 48 of the Life Insur-
ance Corporation Act, 1956.

(Placed in Library, Sec. No. LT—
2658/81).

(9 Acopy each of the follow-
ing Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :

(i) G.S.R. 353(E) published in
Gazette of India dated the
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(i)

(i)

{iv)

v)

16th May, 1981 together with
an explanatory memorandum
regarding  Customs  duty
exemption on certain raw-
materials when imported into
India under Import Replenish-
ment Licences.

G. S. R. 354 (E) published in
Gazette of India dated the
16th May, 1981 together with
an explanatory memorandum
regarding exemption of Auxili-
ary duty of customs on import
of raw material when impor-
ted under the Import Repleni-
shment Licences.

G. S. R. 362 (E) published in
Gazctte of India dated the
23rd May, 1981 together
with an explanatory memo-
randum regarding making
amendments to notification
No. 234-Customs dated the
5th December, 1979 so as to
extend the customs duty ex-
mption to waste paper board
also.

G. S. R. 365 (E) published in
Gazette of India dated the
25th May, 1981 together with
an explanatory memorandum
incorporating procedural
changes for availing of con-
cessional customs duty on
stainless steel.

G. S. R. 367 (E) published
in Gazette of India dated the
28th May, 1981 together with
an explanatory memorandum
making certain amendment
to Notification No. 179-
Customs dated the 4th
September, 1980 so as to add
the names of the General
Manager BEML and General
Minager or Deputy General
Manager Mining and Allied
Machinery Corporation Limit-
ed to the authorities specified
in the notification dated the
4th September, 1980,

SRAVANA 30, 1903 (SAKA)

Papers laid 310

(vi) G. S. R. 368 (E) and 369 (E)

(vii)

(viii)

(ix)

x)

(xi)

published in Gazette of India
dated the 28th May, 1981
together with an explanatory
memorandum regarding
supersession of Notification
No. 36-Customs dated the
15th February, 1979 and also
specifying the level of autho-
rities eligible to issue reguisite
essentiality as well as end use
certificates and exempting
goods rcferred to in noti-
fication No. G, S. R. 368 (E)
dated the 28th May, 1981
from auxiliary duty of cus-
toms in excess of 5 per cent
ad valorem.

G. S. R. 372 (E) published in
Gazette of India dated the
Ist June, 1981 together
with an explanaiory memo-
randum regarding enlargement
of list of goods as deemed to
be imported materials.

G. S. R. 399 (E) published in
Gazette of India dated the
20th June, 1981 together with
an explanatory memorandum
extending the auxiliary duty
exemption on stainless steel.

G. S. R. 406 (E) published in
Gazette of India dated the
27th June, 1941 together with
an explanatory memorandum
extending the validity of noti-
fication No. 149-Customs
dated the 23rd July, 1980
upto 30th June, 1982.

G. S. R. 407 (E) published
in Gazette of India dated the
27th June, 198! together with
an explanatory memorandum
extending the validity of ex-
emption of basic and addi-
tional duty of customs on
coking coal when imported
upto 30th June, 1982.

G.S. R. 408 (E) published in
Gazette of India dated the
27th June, 1981 together with
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(xii)

(xiii)

(xiv)

(xv)

an explanatory memorandum
extending the validity of noti-
fication No. 175-Customs
dated the 7th August, 1979
upto 30th June, 1982,

G. 8. R. 411 (E) and 412 (E)
published in Gazette of India
dated the 29th June, 1981
together with an explanatory
memorandum exempting im-
ported ammonium chloride
intended to be used asa
fertilizer of the soil in seeding
programmes from the whole
of basic, additional and auxi-
liary duties of customs.

G. S. R. 413 (E) published in
Gazette of India dated the
29th June, 1981 together with
an explanatory memorandum
extending 1be validity of noti-
fication number 92-Customs
dated the 26th April 1979,
upto 30th June, 1984 so as
to make available imported
silk worm secds to the seri-
culture industry at minimum
cost,

G. S. R. 414 (I:) published in
Gazette of India dated the
29th June, 1981 together with
an explanatory memorendum
extending the validity of noti-
fication No. 208-Customs
dated the 24th October, 1980
upto 30th June, 1982 so as to
enable the National Dairy
Development Board to for-
mulate a project for the deve-
lopment of an integrated oil-
seeds and vegetable co-opera-
tive production and marketing
systems.

G. S. R. 441(E) published in
of India dated the 18th
July, 1981 together

with an explanatory memo-
randum regarding increase in
the import duty on Palm oil,
Rapeseed oil? Soyabeen oil,
Sun Flower oil and Palm oil,

AUGUST 21, 1981
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G.S.R. 442 (E) published in
Gazette of India dated the
18th July, 1981 together with
an explanatory memorandum
regarding increase in the Cus-
toms duty on coconut oil.

(rvii) G.S.R.453(E) to 456(E) published

(xviii)

(xix)

(xx)

(xxi)

in Gazette of India dated the
26th July, 1981 together with
an explanatory memorandum
regarding increase in the cus-
toms duty on all vegetable
oils excepting rapeseed and
soyabean oil, fixing effective
customs duty on rapeseed oil
and soyabean oil and increas-
ing the customs duty on
stearin.

G.S.R. 451 (F) and 452 (E)
published in Gazette of India
dated the 25th July, 1981 to-
gether with an explanatory
memorandum making amend-
ment so us to delegate the
powers of the Director General,
Technical Develc pment to the
Industrial Advisor or Addi-
tional Industrial Advisor of
Directorate General of Tech-
nical Development.

G.S.R 460(E) published in
Gazette of [ndia dated the 28th
July, 1981 together with an
explanatory memoiandum ex-~
tending the exemption of basic
and auxiliary duties of cus-
toms to Cork bottoms as
well.

G.S.R. 466 (E) to 468 (E)
published in Gazette of India
dated the 1st August, 1981
together with an explanatory
memorandum exempting
edible oils from customs duty.

The Customs and Central
Excises Duties Draw-back
(Amendment) Rulcs, 1981
published in Notification No.
G.S.R. 390 (E) in Gazette of
}Bgila dated the 10th June,

[Placed in Library, See No. LT~

2659/81)
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. (10) A copy cach of the follow-
ing Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :

(i) G.S.R. 364 (B) published in
Gazette of India dated the
25th May, 1981 together with
an explanatory memorandum
making certain amendments
to Notification Nos. 53/80-
CE. 54/80-CE and 55/80-CE
dated 13th May, 1980 and
Notification No. 150/77-CE
dated the 18th June, 1977
relating to steel ingots, iron or
steel products and fresh un-
used steel melting scrap.

(ii) G. S. R. 381(E) published in
Gazette of India dated the 5th
¢ June, 1981 together with an
explanatory memorandum
making certain amendment to
notification No. 16/79-CE
dated the 20th January, 1979
so as to cxtend the cxisting
benefits of exemption there-
under to skull scrap and
runners and risers arising in
the course of manufacture of
steel ingots or steel castings
and used captively or else-
where in the manufacture of
steel ingots or steel castings
with the aid of electric
furnace.

(iii) G.S.R. 382(E) published in
Gazette of India dated the
5th June, 1981 together with
an explanatory memorandum
exempting runners and risers
from so much of the duty of
excise leviable thercon as is
in excess of two hundred
rupees per metric tonnes.

(iv)y G.S.R. 661 published in
Gazatte of India dated the
18th July, 1981 together with
an explanatory memo;andum
regarding exemption’ from
excise duty on Vegetable Non-
Essential oils used in the
manufacture of ' Vegetable

)

(vi)

(vii)

(viii)

(ix)

Product which is cleared, free
of duty.

G.S.R. 682 published in
Gazettc of India dated the
25th, July, 1981 together with
an cxplanatory memorandum
excludirg cost of durable con-
tainers from the assessable
value of Liquid Nitrogen.

G.S. R. 461 (Eyand 462 (E)
publisiicd in Gazette of India
dated the 29th July, 1981
together with an explanatory
memorandum permitting in-
bond export of excisable goods
to Nepal subject to certain
conditions.

G.S. R. 708 published in
Gazette of India dated the
Ist Augnst, 1281 together with
an explanatory memorandum
regarding exempticn to So-
dium Silicate from so much
of the duty of excise leviable
thereon as is in excess of §
per cent ad valorem subject
to certain conditions.

G. S. R.471 (E) published in
Gazette of India dated the
4th August, 1981 together with
an explanatory memorandum
regarding  cxemption from
Excise duty on Polypropylene
Tow.

G S.R. 476 (E) published in
Gazette of India dated the
5th August, 1981 together with
an explanatory memorandum
making certain amendment to
notification No. 275/77-CE
dated the 12th August, 1977
rcgarding applicability of rate
of duty on Cinematograph
films exported out of India.

[Placed in Library. See No. LT—
2660/81]

(11) A copy of Netification No.

G.S.R. 983 (Hindi and
English versions) published
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in Gazette of India dated the
27th September, 1980 making
certain amendment to the
Agricultural Refinance and
Development Corporation
General Regulations, 1963,
under  sub-section (5) of
section 46 of the Agricultural
Refinance and Development
Corporation Act, 1963.

[Placed in Library. See No. LT-
2661/81]

(12) A copy of the Review?,
(Hindi and English versions)
by the Government on the
working of the Deposit In-
surance and Credit Guarantee
Corporation, the year ended
31st December, 1920.

[Placed in Library See No. LT-
2662/81)

off wmarer fog wwaw :  (wiaa) ¢
Aty qgeg, TEEEE ¥ Al A
T g § W

WAW WRET © TE

sit g fog wvaw ;. qqrd Ar
Y g%, I 9% Nfeat s o @ §)
e (sarargwr)

ee-ganee

AW AR - AT QST |

[Shri Jaipal Singh Kashyap then left
the House]

MR. SPEAKER : Call Attention
of Shri Ram Vilas Paswan. Shri
Harikesh Bahadur.
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ended the 31st December, 1980 was
mon the Table on the 24th April, 1981,
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SHRI HARIKESH BAHADUR
(Gorakhpur): A senior journalist in
Sri Lanka has been arrested.

MR. SPEAKER : Thisis not a
subject for adjournment motion.
You should know it. &g ¥ &t gH

FE SYTRT IFIE g | WY FY W qE
& 7 war wifgg |

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South): You
should permit me. I just want
to draw your attention to the fact
that on political grounds the students
are being refused admission in
colleges.

MR. SPEAKER : There is no
question. It is not the question.

SHRI SATYASADHAN CHAK-
RABORTY: In Punjab and Haryana,
this is a serious question.

MR. SPEAKER ; No, no. Not
allowed. You come to me. I will
talk to you on the subject. We have
a very important Call Attention
Motion. This concerns my people
all around.

DR. SUBRAMANIAM SWAMY :
(Bombay North East) : Under Rule
222,1gave a privilege motion. What
happened to it ?

MR. SPEAKER : It is under con-

sideration. It is very much under
consideration. Let me say, active
consideration. Then you will be
satisfied.

DR. SUBRAMANIAM SWAMY :
I do not want to be under the consi-
deration of the Home Minister.

SHRI SATYASADHAN CHAK-
RABORTY : Do you think it is
Serious or not? I have given a Call
Attention Motion ? Will you kindly
admit it ?
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. MR. SPEAKER: I cannot de-
cide anything here, I do not give
my mind before ! decide.

SHRI SATYASADHAN CHAK-
RABORTY : You are imposing
your personality by asking me to see
you.

MR. SPEAKER : I am your
friend. It reflects your love and
affection.

SHRI SATYASADHAN CHAK-
RABORTY : Then kindly admit
my Call Attention Motion.

MR. SPEAKER : Please come to
me.

12.03 hrs.

IESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to
report the following Message re-
ceived from the Secretary-General
of Rajya Sabha : —

“In accordance with the provi-
sion Rull 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Special Courts (Repeal) Bill, 1981,
which has been passed by the
Rajya Sabha at its sitting held on
the 19th August, 1981.°

SPECIAL COURTS (REPEAL)
BILL

As passed by Rajya Sabha.

SECRETARY : Sir. Ilay on the
Table of the House the Special
Courts (Repeal) Bill, 1981, as passed
by Rajya Sabha.

SRAVANA‘SD, "1903 (SAKA)

by RE 38
12.04 hrs,

CALLING ATTENTION TO
A MATTER OF URGENT PUB-
L1C IMPORTANCE.

REPORTED MANUFACTURING
AND MARKETING ON SPURIOUS
PESTICIDES .

it 7w faerar Qe (greige)
uEqe AZRA, § wfgwsadtm @
wgeT & freafafas faug ot vix gy
#i gty qAfawi A &1 ow@m
fearar § W smdAr s g fr g
FIR T UF G757 F ¢

“TEAT FreATAT IATHI, foae
g ¥ 2 & fafwe a ¥ sow
TAT A S8 A5 g T &, ¥
faatar #t fas & gararg ™’

THe MINISTER OF AGRI-
CULTURI., AND RURAL RE-
CONST1RUCTION AND IRRIGA-
TION AND CIlVIL SUPPLIES
(RAO BRINDRA SINGH) : Sir,
Government 1s very much concerned
that quality of pesticides, a vital
agricultural input, should be effec-
tively ensured

12,05 hrs.

St i Harinatha Misra in the chair.

Attention of the Government has
becn drawn to a news item regarding
a spurious pesticides racket in Delhi
appearing in some sections of the
press as a result of which cotton
crop worth lakhs of Rupees is
alleged to have been “ruined” in
some Northern States. Facts of the
case have been obtained from the
Delhi Admunistration. We appre-
ciate the effective action taken by
them. As per report received from
them, a factory in Shahadara was
found manufacturing containers of
a reputed pesticide. The premises
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of this factory were raided and a
sizable number of empty containers
were recovered. On a clue furnished
by the factory owner, another pre-
mises near Delhi-U.P. Border was
searched and a large number of cans
was rccovered which were alleged to
contain pesticides. Equipment and
apparatus for filling, packing and
sealing of tins were also recovered.
A case under Section 63 of the
Copy Right Act, 1957, Section 6 of
the Poisons Act, 1919 and Section
420 of the Indian Penal Code has
been registered. Three persons were
arrested in this connection. The
contents of the containers recovered
by the Police are yet to be analysed.

The quantity er composition of --

spurious pesticide distributed in this
particular case remains to be ascer-
tained. Government have not re-
ceived any report regarding any
large scale damage to cotton or to
other crop by use of spurious/
pesticides.

Effective procedure for control of
quality of insecticides manufactured
in the country has been laid down
under the Insecticides Act, 1968 and
rules framed thereunder. Insecti-
cides are required to be registered
under this Act and their technical
specifications are scrutinised by a
Registration Committee at the Cent-
ral level keeping in view their chemi-
cal composition, bio-efficacy and
safety to human beings and animals,
Manufacture of registered insectici-
des is controlled under licences issued
by the concerned State Governments.
Similarly, licences are also issued Lo
dealers in insecticides. Arrangements
have also been made by the States for
appointment of insecticides inspectors
for enforcement of the Act with
regard to quality control.

The Statc Governments have sct up
26 laboratories with a capacity for
analysing 30,000 samples per annum
for this purpose. Three laboratories
have also been set up by the Central
Government at Faridabad, Hydera-
bad and Bombay with facilities for

AUGUST 21; 1981
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analysis of 2,000 samples per annum.

Not being satisfied with the status
of quality control of pesticides we
constituted 5 Survey Teams on zonal
basis October 1980 for closer study
of the position obtaining in different
parts of the country. Reports of four
of these Teams have already been re-
ceived. The Team for the Central
Zone covering the States of U.P,,
Bihar and Madhya Pradesh collected
98 samples of which 57 samples or
about 589 of the total samples
taken, were found sub-standard. The
Team for the Northern Zone cover-
ing the States of Punjab, Haryana,
Himachal Pradesh, Jammu
Kashmir and the Union Territories
of Delhi and Chandigarh took 33
samples of which 7 samples or 21%
were found sub-standard. The four
Teams have reported that on the
whole enforcement of the Insectici-
dc Act needs to be more vigorously
pursucd by the concerned State
Governments. They have also re-
commended that quality control
arrangements need to be consider-
ably strengthened by appointment of
full time staff, provision of more
laboratories and training of various
functionarics. The Reports have
been sent to the Chief Secretaries of
the concerned States for immediate
remedial action pending detailed exa-
mination. They have also been
requested to bring the Reports to the
Notice of the Chief Ministers and
Agriculture Ministers.

During the Sixth Five-Year Plan,
six additional insecticides laborato-
ries are being set up by the States.
In addition, the Central Government
proposes to set up five more labora-
tories in different regions of the
country for analysing pesticides
samples. A quality control enforce-
ment Cell with five regional units is
being set up to conduct surprise
checks at the manufacturing and re-
tail points in different areas in the
country. Each Unit will have the
assistance of police personnel, pesti-
ci(llf; p?dmh?iil and legal adviser. It
is that this organisation pro-
posed to be set up by the Central
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Government will further strengthen
the arrangements for quality control
of insecticides.

oft T faww qwaw :  wwafa
agey, woft wr agieg A oy iz
qF O TAAT ] SqH § AT T
frvey 1oy @Y oEi wer g fe
it a% foaar geerT gy § SOw
ITHIQ THT qF ITHT g Faer quat
g | SR g N w3 fF INgT M-
arft zam & fefaata 93 awafaa
weq A iy Ay fae 1g ag-
g & aga fAgeaT TAT AET {0

T 97gfR w wiET g1 faedr-
5@ & fag sy §@&E A 26 qUT-
e eqifag #¢ @ g foaedy afa-
Fq 30 g AgAl &7 farAgq &
& @aar g

awnafq agiaw, ¥ s gwEeq g,
%9 fa @8 ¥ & g

awefa wgEw @ AT WY 95 #%
qEAT AN 7

sit wn fawrw qeww 0 ad, ®
QA qgar, AEr  wAw AR 6w
avdY g 9% )

& @R mgRw ¥ g wign fs
WA FATHl #Y A fradr § W)
e § feaelt gaareT awar &)
wIe afx genaa awar gaicg a8 g @
T AIFIX A qgT7 & fag 5 FT
Y

A ATEIX ®1 A%SAT WAy
gareif oY sETd ww fasly | wehr ag
Yt wax fawelt § o wie efvenr
% alfe QAT 27 9gX FI9T AT
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@ g T AN IJTE AE
wfvear § s et awfic ame faeet
g | AT =l F AAy F G095
¥ 93 oY foar & fF uAo uAo dlo
ey et detarzEE g gfuear o
wWH M ug N @A fF ogdet e
ATUF qATEa) § 9FF 99 giw @@
FAT ¥ 7ET A 1 qAF &Y o -
fox ¥ § 9% faq s Ia%r -
T a< far § | 98T W19 aga @ni
Y J1gaq fa¥ ) ow qIF A w7 9g-
Tt awelt qal & Sradg W7 § AR
FEA AF AT DIESATF  qqHI &
grey ¥ qUAT AQIR § fasear
AT § 1 g ATTRY SAFTS F G A
TA ST ARl & Ar faEr §
afew ot af g@ 9T waa 7gl fHar
™

w fag & we@ qaar =g s
AR FE &1 AfasT § gg a1 54
st g fo Aser wledws g e
U FY 7 @ & AWK TTFr AFqT
& faq avae & 77 I 7y ?

frT s wgr fF Femas @argE)
& graw ¥ 19T €1 FAr 9T FIgAl
QU QAT &% F15  AAA fHA7 W70 W}
fran Wi F1 o aF T wREq
awr @t qE Y ?

gl o, @Iy gowd ¥ ¥ gw
w9 FaamEr g1 1979-80 & da
Tl § MeATF AT F 385 a4y
uwfaa fifg g )1 99 385 ARATH ¥
134 Y wifw & € | § AT AUgar
g fe 97 385 A oriw ¥l A W
7§ ? 134 ¥ ¥ 44 sfeqr foen F Y
T W 99 44 § q 13 miwAl § W



323 Bill as Passed

[ Tw fa=tre qrear]

et wrdard 1 w5 | gy ag 1980~
81 # 377 gy usfaw feo wq
A% ¥ 146 F LA w7 U WX
IEH ¥ 30 AFAT qUQ AC W 4 F AR
¥ wraaEr & ag

& St rgar g 6 uwA Aagal §
¥ ow fagrd 91 aiw @€ @ @
T foz afeqr qrg 79 § 0w
fagrs & 1 w7 qT FEArG T A
g & ag quar wgar § fw gasT Far
Lagcul-g

awafs wgam : 99 qTAT WA
¥ 7o &Y AE a1 9T T FEAATT T QN
®T NET AEY F3AT |

st Twfee qEAA w9
uzaid S § wgOet qmei & -
gg 37 g dfew 8, afEw agr a%
arzgg fgu @@ F—TEEr AT
Fug g |

| At fag o AwwiE wdRa,
W AEFIA AN F 9 g ag 99
FTLATHT A00T FY 7€ &, 0% 987 gL
ATAHTQ Agf 9, @Y AT ¥W G A
FIqE a7 7@ fr 2N qg F&9  I3IT
€ o Iwed gl Aw it fooE
13 ¥ a1z fasr &1

wq ¥ OO gER AN, a7 d A9
FEAT TE (HAT IEAATEET FATT FIT
gt wafaal w5, wsw @IET W),
Tvd) & Ffa §Faaa) 71 6 g gaer
¢ f5 dxdtargee, dsdtarged Wik
sHmITaT & ey faeme HNAr g

wuTA & @rg 7g  srer af 9«7 fRar
T | 9@ g qaed g fa
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FEAAE IS AT @ EqT AX S5 o
a9 GHT F, A1 W F) G TATHFL
i gas) feai fagva aw wat ot
1T AHF Y fed oy a€ ot gk
oo & af sEEd § W owoR
A WEqT A § ) TG AR gAN
gafag grfaw v g, arfe ga «<-
TIA¥Z F IAF F B (% qY
gAY § AT zaw g ffeg

ot foeard wra smg ¢ (Nearen)
s =17 fuE mig E, faa% feamw g,
IAF FIT FIT FIFAE AT A5 § ?

g divx fag : 3 @O g
sFifaa € g4 & 9% Tz W afg

"7 1§ FTARTA AZY & o T qary
% feg darT §

LAFNGES-042 FT QARIGHE T
wadfiz & gra § § | dqdeA, B-
AT, 9 1T ©F qIAc F grA d
drgq waAde w1 faw us faEaw
wudY g &7 fas ggaT s s & fF
St geArRTeR |Widr & fF gw Srearas
TATT JITX FIA 98T &, IH 24T &I
Q=g s F3¥ § f& g8 gar
Y 9T, FEAT 9T AT FHAT #7 GGT-
aar FA AT FIE 9 I wALT T
7EY ST | g T gEESAT 1 WA F
a1 FAE AT T FIA E A ITH
Reaaddz argdE AW ) wwds
Lol -l

T qg wrar A @ fF 1w A
[ F T F NY 0w dqw
far s, gawr qarfaew s
Srear 91X &T wronr fs fivg faew
& @Ak WA ar W@ g
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o an w foid & agee v
S GTETA A SAArETe Wy awy o
§ fea oo fog wo, frael =t
o ﬁ 'T{’ m %‘%H a’rﬁﬂ' g—-‘i"
ard arTerd gudy ush ¥ g FW@
TR Y &1 %@ I A AR e
o 37 wifgw & @y o
sl § gAmaed af aag 0f §,
IR A & fag fagr w7 § O
¥ FFTCAT qIE ¥ A 3 wHA-
mETe FIGA FT T § W 5 qAA-
arern HT Qaaer YT 97 FIA FY
SR -4

ga7 aaaT Fr ¢ fF orenddz &
FIN Jzo qaddz F grg F gy
9 9% g9 ¥W UEE H QA a@
fregeara & e adY T asd

g NaYIw ¢ f5 dz9 madEe
FT CIREHT &% T =ifgd, Iqd
w19 gfag o g aifgd, Sa% Wy
EATR TEdweT WY g1 S1fgg 1 gw
FTATNT FY @ & 1 AR FIEG
fafaeeT @ga =Y AgRardt & St
AY WAEST §Y g9 W §E FT FAWMT FY
¥ fr feamat # wqfaw fqRawEy
sz wqfiaa wfemigse @ faed ang
0y 7 $37 foa@ w1 wd qwETT
grar § afew ag daaw amw &)

ot 7t Iw ad (fgame) @ war
T& g Al ¥ fams fomifdt ox
&t oft oY WA FIX Y A FaA
faetrady garEar v § afew stavAa
T ) wrar & gz oy § 7

quw WX Fag : T w9 xamgAr
galne FAIEdS ¥ faie ¥ g
& | gawt Wik Qitfen faw W o
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. ~
wwy qfer &tk awag A
AT g% ¥ Wyt {5 g oF g
) @er $ET awT § fag wwm @
weaT | gad fasaifdr gae Wy &
gFar g, gdfaaw sMfedis e &
v Wt Fiard @ awAr & ofar
w63 AEF ¥ &9 Hgr 91 A€ vEr
FLAT JWEIRIT FTHFW G

st fireansy e S fra
wrefaqy ®Y safqse fmar mr g ?

Ty At fag :  UTERT ¥ weRT
ar #§ e & A gsrar W4T |
dvqw g g I3 § | gA A A I
oI & ¥ IT FIF AR 3T FT AT
sqT §, g7 fram § fr @9 v
FX W § ar aff s 1w
AN gAR AL M @1 § "y
& gar W@ § v g9 faar s fFan
2 | 38 ard® FAT H /|y oY w7

W

FAMIT g FT G AT HAIA §
TR a & 39T gH I AT ¥ @
g ol 2@ @ & 5 walagEs F FqT
eqrr faar it aifs #1E Qdr wgHY
&9 T 7 fA5qa3 @i wfeT wrada
azex ar ag faam Y I wT W@ §
fr qUHTC 39 A8 T @ § W g
SUTET IEGF € |

aga & @ ¥ i qar AT § | FeE-
qTgEs WT THINATIIH F¥ 58000 24
dpitea dz dNMRaw M AT A Y
G gAT 2 & 7w T1gT A WAT
Zw Aifwy s7 @ § f5 age & atnq
#Y oreed €Y 7 9T WX T Ay BN
gieed 3w # Fr R T 1 TRIEE
#fgdy 70,000 = & {1 fwady
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[xrx fiex fag)

hafedt § Ay warRT R Hafad
a7 g%t & 1 Angdes fifad vl g
zq Ft § 1 g9 HeF WIE 2T g
ot § | e weTg g ET & wafady
oI a9 STOEY | g e g I |
Argdy N & A ¥ ¥ @ wA-
drzg 2\ Y | dege maAdE WY Bifrw
R fs 99 & s gy g <@ Wg
%)< 2@ T fF Qur wAa far & ar
agl far

AT F HEATT g W A1AAT Fgeq
7 qgr & fr feaer geem gar @
FifF Fg Tl A AZT F FIHI A
a2 %3 fear @, 3T TRETE FEQ
adf awar g 1 faasT g fas s R
g H oy &, & & &,
dwifama § 1 AfF7 3s¢ oq AFE-
g 7 gas gfeT ad) aarar § Iaar
fagmr g sar @E 1A FEr g
A AFI AGY &1 SNy AAT gy
frar @ sA% geqwTer A1 o9 qF gH
0T FE qvgr gaedizyz FqQ@E T
YA IW qW q® TT FATEET T
TRwmE A1 WA | fear @ 1T @y
nar § e ¥ qargat SR wTOI g
A F www ¥ ¢ wnfar qud
NEF[TAAAD oy @ gw A
aga

it 7w fawie oEAw . ¥R O
w1 ) fiid § fF oiw are W sfeas
wh farr} ¥

oy R fay W 3l o
F WA 9 5 § O oY garfaaa
a6 N § oAl TR T ¥%
*grar § )
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@ awwd N ag § v ag
TATRAT sy ae Pt E, R g §
WX s 0 qAfear w9 & fay
wdwiw frar srg | AfeT et & o
¥ £A%) wgT FEPT WM HT TRWA
fiear sraT 1 &Y ¥ & awmE F oA
FFaTRE &Y § A awar Y

%OF g &1 oF aig WX agh g
# 1790 mu 9T Wy Qavw WA ¢
et Y &1 gt gAR agt 300 1w
qT 2T § awtargse o 9E)-
AT F7 | ) ¥ gAR qgt & IqTIAN
FT HH FEAATA rar g 1 X7 F 1790
718 WX 9T F 9000 T 9T T
EAH @qq § | & ST A st adh
73, 3y gl g@ @t wmowr fas 300
mA § o 7gy g 9ifge | § guhg
¥ar g fe o w39 gwa 9319 § Iy
AT IgAT FTAN | gH [P FT
PG FTRE aF g9 aa @
AT §, WTw1 Ylwar w31 war §
WA 59 ATHA F weqv faaaedy Aw<
g W HIQT A I FI&F  {IR AW
&I, gUR AHEA F1, FIR@AQY FT
TATEAT JQIT HH  gral &1 A
wTHiaa FIEAT |

ft viw faetver qrerra ¢ wwafE o,
W19 gAY wgna i AW g d@eT ar
|7 qur g fF faad agqy fad w9
uYx 3a¥ ¥ frgal Y wiw # 7€ ol
fegal & wawwdt s A w, Wik
frad s gafew @@ @ & wgar
a1 fF gg #AY oY qgF X@ WA W
I qg WTAST TPA 9T 99 Wr
2 19 g § fF gura afgse &%
difra § s Yrendife /e i &
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qa § ) A gv fagrd wrtamly Wik
o fagrd aswt o) fr orfwr ¥ fard AN
WHT E® G |1 9 § ? WK frad
A gufer Qi a7 wEw STRErd ar
aoEFT E 1

ot T fag arax (wemR) @ gaafa
oft, OF gara & Y qgAr wTgEr § |

. awmfy e : fqaw & gyar
forad ey & aff 9§ W )

oft T Ty gt @ wrgd o qyfadt
& § TedareEw qdd ¥ fa¥ gan
& agw w7 Wi detaeEs
awet fawer, o) ag w9ar Mg Y Fgw
s ?

wamfy w@aa : o197 @E ASTEGIT
# IqTener g g® € AR g fAaaw &
fasger fasg § | sarwd @ gearg #
faad miw § add waTw g8 @FT )
ZaT 8eEg A€ g Ne7 Y ar fadr
AT FT qATH H qg gAiHT 7E g

SHRI RAM PYARE PANIKA
(Robertsganj) : If there is any
misconception, the Member has every
right to ask for a clarification from
the Minister or
Member.

the concerned

MR. CHAIRMAN : Only if and
when the Member concerned wants
clarification on any issue, Otherwise,
itis not a free debate. Anyway,
1 call now Shri Dhanik Lal Mandal.

st 7w faorw qraww AT WA
g e o

wafa aghea : g AfiT @ ]

- it frcaméy o e ¢ TRy o,
wit & qu X fs foad it 3

SRAVANA 30, 1903 (SAKA)
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woff g€ aqrdft Wi &k & et
w0y & ford et qufrdt o 7

wwrafy witea . ot & faew ww
&t g} 1 Arawawar e

it faoart s e @ A @y
wr axfadt 4t wf mre gfed o ad

awnafa w@law : wagwar gl
A1 gET &1 & ¥ AT A 9w
aumafa ad Y 9@ @

ot T famre qraw : fead @Y
¥ fasg wmwdt Fgad gf, feay
i qEY @F w7, 7g @ A AgRg
WA X |5 2, 9 AW AT &

Tq Aex fag 731 sw g ?

oft Tn famta qigwre : on  fagrE
agA W G Fiw Gyt w1 TE §, W -
fagr€ & wawa & agf ¥ a¥ §)

T Wi fag: w19 @) @2 w1 9y
WwE?

sit TR fasrg qEmA : gx F § -
or-fag ¥ a7 §, fodt § Sew
A& AS AT )

A e qa i@ 1-3 @
g} WX a7 §

st aw fasre awam : & A

X m?

Ty ey Ty ;o wf Al A& 0,
@ @t qw @ ¥ 1979-f0 ¥
24,000 waw e fay @ WX
1 ¥ ¥ 1095 ga-ded 9@ WR
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srhegan G% 267 ¥ §gar §)
gz A 1-3 @ i gur, ag & maa
g

off o faew qEEw : gH RS
wRERHFRITRY?

(saaE™)

T e feg: 267 ¥ ¥ 134
HYAT 1979-80 &F meax feedlsre AM
gT 1 1095 wa-edeed fady, faad &
267 ¥ sreagma fwar aar =T Iau
¥ 134 %1 GFew g1 @ g | My mi
a9y § W weF W wwd fao
¥ wdew w) faar § g0 998 %8 R
g 5 o AN 70, W ¥aw
REAT HALA, Sg° AT 1 garfads
ady #ar § Fgf vArfRds FEd )
¥ qg ara *g & fF aga & w2a
¥ ar wfel@dor § afHr & waEEs
FAUA A, FEREAT & A F 1 FE
g ¥ o oF i yERed A
gg ar<y fessad A7 5 V3 )

(saaam)

ot affe s woEw  (WwIRER) ¢
waafa AgI1TT, AmAT gAY S ¥ gw
wal ¥ warer &7 wqrfgw A &

e fidem fag:  wd, wdi ) gRH
gvfie agY § W

awafe wtag @ w@Elg Tl St
¥ ag WY w1 5 @ qiw FT QT
TR v )

Wt afaw o qeew @ welifaa @,
WX Iu & o) Aafae frar)
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awefa T ;&Y AW IF I
Y AT §, ITHY IEN W ¥ ¥
wzq & gnw ww fear g1 waf@m @)

FH-YFF AR FIAF FfIA )
U% AT @R 0 w9y % &t
a1, ar gy g )

ot gfaw s woes: & new
A7 O B NTET WX FEAT HIT
Far g 5 framl & g g8y g-
g A am ¥ 7z wA § IHA
ST gaew FTwA frar g QX 2w
#Y 5 AT ¥ gfegT gl w & fag o®
|7 A1 fAgew $T 1327 F1T g9 AN
FT 3717 wmy frar @ fousr a9z &
gH Y ega @Y ST wid gf g,
gax aide g =ifge, afea g9
S 98 |dr-qid ¥ IR 2, IW am-
F9Y 41 =E1y & FfngwaT W@ O,
QAT gy ¥ 9 & @0 7 Ay qX
gad @AW A &, ;WIT AT AT ST
#1 508 g2 fAenlY | % &Y T
fw fmma 1 1€ zv3 aq, Srar |
2T q13, TAd gAR S N ) @ 8,
Y TAF B19 w9gd @Y 1@ & I e
wfw fawd | gafao gasm sqr-Qdr
gy s =fEe )

# Sg@ & fag wgar srgar §
fF ot aTHIT WY F15 nAwId TEY
f& wgfeae fe-mas gam) ¥ et
waat #v afa gf &1 o oY w4Y
g FAW FUAT ? WA G &
g NEA-GET FrARIY A E 1 ;T
TaT ar @gdt §

1980 &Y i@ & f s weAY off
F § s & fpmat 3 enE-qa
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fear fr wyfeaa s ag g7 e &
walRd ¥ Ig ¥ @7 W IAET
TR fggwa frar Al w899 TW@E
grag

74T 7ERT FEx & 5 9w 9A-
ST A § 1 UEY gE-IE geATs) &Y
JAFTd @Y mgiey w1, S fe
gRATY ¥ [IET AT & | WA qg WK
[WAIT FRATA g &, ol LAk
fag o7 fRafug sig s@FE Tifge
avg ga¥ fF ag 78 T 5 e
FIE STIAFTH G 2

g+t AieE 7 g0 ¢ 5 o9 wrada
fer s &, av it aFEi §F ogoEr
ZIET Gedr AT Tlad v ar o
YT 1@ FIAT § | g9 @ 9Ed g
fe&w ¥ qiw @9 Fa@l F1 TET
AT F FAIT ¥ WEAT Z AAT | E
{eafq § S7¢ a3 FeFT ¥O WES I
ATt gy T wfgo 5 @9 g
3w § | AeAY 9EIRT T 98 $FHT A
faqr @ f& @g igag wsg a<FA &
afyFITH 1 wie gw 341 f@| @
& usy g T owwer # faadr
fea=edt & &Y g, ¥ fawgd) gww
HIT AES  {, TAHT AT G AR
gaqQ f@E & gar sar &1 "@AY
3T X NEr G JEAFA gH /it
RN, afed g sl agf &
T saFEmd gEaY ¥ wr€ g,
g% argw Adl 5 ag fea sw g
Wi frasdt 53 &)

USy g@ER g @i § F1f 2w
aef A & @ g, 19w oF AW
DHA APRT ¥ E N HIAIH
g egw g 5 feay dvw

SRAVANA 30, 1903 (SAKA)

by R.S. 334

s feg oy, feay deel W
fasvmg foar a9r, 9% & fead
wftag @ic 7w, fead amel &
gfere § arara fear, feay qme) &
2w qwg fear o el awr
feary &1 wifae &Y 781 wad g4
7R Y wgw foar § 5 oF g
ArwEi A7 T gl, 267 WA -
feag {asa, S ¥ 134 wrgay &
Fq Fr5e fa aq AT 13, 14 qraey
¥ wfamm gary qar a4 fe A€
Fafagas gt & ar Al 1 g@wr
#awa ag g f5 oF gare dfas ¥ ow
d wafem afi &Y ar g1 waw
T {5 o F17 Y FY T97 IHA

g7

WA g4 457 gr3q & QA #2 fe
fearat &1 ama ait fear srar s
ST ART TRAT gIT AN F gy A
@ gT ¥, 7% waA® fa@rar sy,
d1 & grat q14 gii—lags g7
H AT &1 F1AT &1 TA AUAT *T
frdr 9 #1§ wwy agy T AT
qa grar &, T4 AR O saaeqr
FIEAT §—aT GraeT FT AT HCATAT
g 3" & 9t gy-eded @ wiaw
g, ¥ A el & faars Yew
adr & W 9+ aar faerarat & 1wl
uE WL WX gRaal 9T AT &
qRA ¥ R A AT FTR L

gH WY AT IS § — W atei & 97
Froe g, fram & &2 § iR feamm
¥ ufafafu g—fF fqy dcsmw &
T g A TEqwRT iy aft &
a4t ndeT wgd § e T qrew -
¥z Y qIRT Y
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awwaf wea :  ag wgx §
ST & 8 )

ot afw s sew: ¥ aga o vt
¥ 5 wRag #) wey W afes el )
AR w1 47, WA e el
g1 oy i s & W R W
s 9ifge 1 framl & o wganr
w1 wifge | fraal & aditsr S
wifgr f& ¥ sre-Args gl #1
SEIT HT W WA § TATC GFT TG
Y & A ¥ wfgwife s guar €1
U sgaedr g =rfgn fF afz wiw
¥ arx %1€ za1 Tqfeam ok aa-E@
qré Srrg, @ S9@ qrel ¥ fadars w14 -
T &7 Jrq 1 AfFT G AE AW
agi &, ag @17 # N wgew ¥ gz -
FITFT AT § ) T WWS ¥ GARE-
Hz w7 Y Iaar & gvavw g1 HqAY
RERT A O IR & geaaT § 47
Ll

wfge wredta avvaa 1 SET
FIWX GC A1AAT wAY S A qYer e
faqmr, Nemaws fgaw qur e
aERY & frarhi & wgr 5 5@ WA
1 gEadr ¥ fFar g wgar ¥ W
AT FIF IS qEN | qAT &Y ¥ A
ayeorwx gary w3 faar st gg wway
? Y fis wore & wrw Ay ST o7 A
¥ aww & gfafwofeas faar smdar
(vawara) & w5t ot FgAT AGAT §
fr waat oY @9 o § w90 qg oA
geelt 3 ¥ fag o 9 & fw
WY FHIL @ e § &8 faw-
wedt 7t & off § wwfg F s
W I3, g 99T Q1 AAT § |

awmfy Wi : ww o s
T AR AR E ?

AUGUST 21, 1081

dbyR.S. 3¢

oft ufine wrer woww : gl At
fa wrat g -

Tt oy o
WEAT TR

=it affre sve Aoww: guA A A .
gEa wiT o T ¢ (owem) &
ag Fg1 wigar § fr gad oF aY 9e-
wdoed FT gATT § AT wfadr Wy
LENTFAT L1 qa @ o framae
glaY § IaH A7 w7 qa1e § 1 AW
qwe! TA@ FUTTHFL arft § Wi
¥ & 1T E—XAR AFA FT FaATEr
g

q9-tEoeE el F A A A o
T #g1 fr Yaredw @l wE R, Fw A
it Q-NT wIEATATRIT W § qUr
AW @AY FTOLUAY | W g
gu Y Far aug § fF 58 qR@Te Al
wa-eived fawell | w9 #Y A Ay @
f& st wdy AT GEAT g I8
99 T 46 g3 fAg wg a1 va¥ W
21 ga<ived e | WA Ig
WY WTIHT FATIALT HENT § SUET GrAaT
ag &Y 7€ § & ag 12 sfaw ox afw
T g @ afEx wI9Rr 9qge w9
grit ? gafag § wgam wrgan § fe ag
ST qeT A § 1 garR faa WAt oY
F wa¥ A & fag S @ QT w7 At
3 % fag wré> Qe gwo Y zafed
A ew W H waw &
& 5 g FAT TY w7 AL AW
¥ g et § | W@l ag O aga T
waer § foaw o age aeiar & @
e @ wifge |
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A TN e ww awew ¥

famr s smF @ 9x frqai &)

o & fag sardt g0 A aEd &1
A AN ? afe wIT A w9 aw ?
aife o Nifea frara §F ¥ a7 s
uoAt FATY FIAH WX CRY A«
a% | gfg usy gHIy & WA /IO
71T ¥ 4 at &1 v ag) v
# o wiwdn afi ar @ g afew
# ag wgT =mgan ¢ fe aner Qe
aw, qifedifiaee o SOE—w
dRi T oF farrg a1 Tar g gfe
w9 fraral & fgal & ufe @ govr &
gafag & g argar g & w9 gaw
HaE, gy arAE § o @ wR
FTHITEY 7 ) ¥AF 77 Fg 7 OF 7
Trsat w1 ArAer g, sfaa ag g

T aYerfag : qge @ oar &
wIA A FY 4 FqA@r wigm f5 oo
24000 dryest 2% fry a2 9, 99 &
¥ 1gux 95 7t wtw wArE AE, 9w
¥ fas 267 #As A swiwgE
FOIT MAT-—T @R HwiH5e 1979-80

% %".. eee

st afts wer S —1980-81
W&

TmARTA TG : T IWAEH Aiw
& wa ggl e oF w1 FIFRT A W
¥ u fafred #43 41 AfFr 7 wiw
g gk %1 gw  fafasl 6
oY fafregY T te™ wW
44

Fom & W A iy Wy e arel
aad g af | gL W @ W
tfomr aff & fo ¥ ¥ *emw

SRAVANA 30, 1903 (SAKA)

by R.S. 338

Tl & sarar weAre vy oy ¥ av
A ZATEAT G W A ¥ wa @
# qad wdf ar e A gEArT gur)
afea ga3 a8 v o FrAwrd gifaw
wOTT e § Y A o amar dar f o
¥ ¥ 1979-80 ¥ 970 dwew &
wiw &g 7, 57§ ¥ 140 ga-Sod
e ¥ qr e & ot sl
qGY FgT AT

W AT fagr &1 ¥ g offed | o
o g fafredY ¥ ¥ o agr e g
w1 @ 4t 1 1979-80 ¥F Ieghy orE
{rqr weiee 4 foar, s fr ITwY
®AR & ymifaw 1800 dvyey wdwe
W g ¥\ W groa § 7 wiw o
ware G2 gar § s sradwqe wr
FATT T2T EXAT § 1 AT ¥ @9 HY A
#T fear, #Y g Y 3%

awmfa agm . fage & ) A
qrdf #7 TR 9T )

xR ey - S g, wfl A
T 9t 0R T agi i fafaet &
45 4 Al SriagEa FAT w7 FA
TAd foey a1 )

g 1 o guer A Ay g,
I HITEY Y, gAT §) ar (et gad
BTG, TR v A9H AT IT FT
oo wgy & froad dra
faast fd & grog & 2faw g2 oo
g, @ @ gar, wwr fgedt § ayg'Aw
FLAAT 1| MTEF AHA WA A
AT WAFAY | 69 OF-TF €=E w Q0
aiT & ey § W wRE Nfay fe

agl 9T FI7 3F A G
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¥ A=t ¥ vt e afedt & ot

— e GTHTT FY ATH § T@TE A
aref wY w1 afeady aft &t g0

gt & wet —Foar &1 | o7
TaTEAT AN ey § 99w fag afsEd
@ ot &1 wfeT TR e A gA
if gl a3 Y oF R
FadT 9T gar§ g FAHT #7 fge-
1 T § Iaf gfewdt & qdt 1

ot freard wvw wE ¢ AT W
Y afeqd wq 3 , IEH AT AWV
T FWF T FT I A, wwlAg
ag afeadt maufess 3% qE I+
I g

Ty e fag ;. ag wgr aded
g Saw Wi o arw W, g N
ST ST R 2

ER  qATAT HOEA Y A Fig A

st ufrw W wvaw ¢ qEEO ®
art ¥—fefezez &awr WX so16 Faw
qT aad gt Sfge )

wr fx fag : @Y ®We ¥ @
gE 3, =% A fefegwe Sraw ao ot
qfw WAY | & § 9gT @ w9 qgh
¥ GIHT F1 Fg HT &1 3% FA,
¥ uaifafes *T, srEegme &3, N
@ g IuF aet ¥ wT | @i
qF FATY qAEYH § — TF AT 1w
& fag, grefasm & fag arfaefrr &
fau feamsr & wod g A Faw
| gW TE AWMA A gL AW ¥ W
Ay

AUGUST 21, 1981

by R.S. 340

ot WF T A 2 (iR St
awrafa wgrew, Q¥ 3T ¥ ot fecruw
€ |T &, 57 7 woew oY {7 glicoral,
mf::l{ﬂot{‘ﬁaﬁﬂﬂ'!ﬁ'{ﬂ}'ﬁ |
gat aiat w1 fuw s foar) wae
amag g f&

avmiR wET . savEE Sy fLaT
g1

ot W T WM qTAgE #T
w1 2 Ifw i fafacec aga
agt 43 ¥, gafag Far 1

awafa wgRw . ag W o A
g g

oft W% T o oSt gl wige Y
qIT G

& Ax g feeedt & qr€T qr ow
T SR w1 9aT wAT oY e gwy
FrghaaT & A1 feex Fa1 w¥ feA-
qIggE 9 @ @t

& 9FR A fedawedsr &1 ow ar
ag § fr sgfoaw wrdifeem fawdt @
st zat 3g § 5 qewdde sdifnee
fardy & ) veadaw & IR ¥ & N
#g1ga ¥ form fovar § 1o o g Y ey
qaTE ot Ty § W% ag fear or wr
WX ag frar ar @r § AfeT ww o
w1 foF T wrn & ¥ O g
wrEtfesr fawdt g:!"ﬁi aR ¥ owqr
fear war 1 wgfiaa Y qfcamr &
g gawaT g f5 oF fade st +1
o g Wik a1 qEu wed ged
1§ wfear sfisr e s Iw ) @)
qg o sYeT ) <gT ¢ W foamet acw
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gR TAar g, qA AT F7 qw oW
ATFSE AL FUT §, X I WA RF A
wiaegTar ¢ uF fadw wiw At o=
sl ¥ fufen w4 w3, fagd 3 gae
fe7 agt fasr § WY 1700 fem W 9,
fomd @i w0 gt 8, wAw fag W@
T fipar o7 <gT &, Ig EY q@uAT
T g oW Wl TW TUE W A
fear war 81 @@ ot eqfoaw W &,
Taa Argy wifwaw ag g 5 oF ard-
qg=TAT I o1 uF ww { fawdt g,
o &1 wredt gadr wfeqr <iw 9«9
afe ¥ A ¥ AY, fF waw ¥ I9
ATFANT ¥ TG 1 WOE TR
amfe 7 fav WEwEy & wmY
afer @R-AA F1 A ¥ s, AN
fere wzE Y § WR W@ TR FY
Za0 = §, IAET uE gEA AL a4
HFTNF F 74T § W F 5 a@wq A
ag AT wigar g fe At wyfaw
métfrem & fagy § w1 SR a1
FIN IBIY § WX WX IS § AT TG
FATH HY FIT FL

oF S G IS FHIAT qIgAl 97 |
g S Hee 9w €, g 9W AY-
dF9T FY faFraw 93 g5 0%, e
& amaz FE g@u afw o T r
W@ 9T #YX 91C WA ¥ q2-ad foy
¥l 4@ TH] H o9 A @
ar, st s Twg AT € WX TEd fao
w9y AT #F - faedt wefufredaw
¥y stz gfee w5 N agr -
faea wgw I3@AT & 1 AQ widAT W
¥ag g s oa 4wy a¥-a for om
wHed ¥ fwd FT MR & o 9w a2
WO KT ATH BT QT §_ 6T 57 wier

SRAVANA 30, 1903 (SAKA)

by R.S. 342

feedlt % agi smar § A< fex & g@dt
gl AT T § WX agh 9 qewe ¥w
Wt w3 art § ol 7w oweY adf
wiat, @ % fex gfww wwer ®
wifswr 87 99 aiz & dgdewe &
FgT X I g 9 fonar w1 9 T
Fedt 9wl 9, 95 TWH s omr b
MEA s A N a1 WSy
AIEH 7 TG I FIF, gEIAR
& a1 s §g A fapar Qa, 7g w<
¥ e SEHT T T”ATH ) @I @,
ag oo FUE, AT SN AR gIiweT
fearedic & wrgww § ar Wt g-
qFzd 2 ar dte Fro wiwr , faad fag
qg AT T AT QT 97 %4 f od
Hag faar g fe go dto maddiz &
3T, wefe gw wiw go dto waddE,
4 9 & I AW AT W@ 91, §
¥ o gam TR wfewrd § ¥ @@
A F A @ R F 1 Zo o ma-
d¥z & fay ag e a7 W @ o}
fesai a2 < faer gor g1 9k sm=T-
AT AT Zo To § W1 @Y 9T, FATHT
T & AT wfusd &, f5 o go do
TN TAW! g @ QUi Frerife
9K R ¥ gg AT &9 @r 47, aY
qg $aT Taw § ! @iweE F wa-
W H AT AIG-AR AN AT Iw@
<@ =t e fawelt <@, foma) wyfcrs
wga &, o fex wfgx @ f5 amrwr
fasr fFamt &t 93T £ @ Trar ad)
2 | TalFR w1 FIW T HFIT IT HL-
fod} 1 9FzF w1 &, WY T@ azg wv
wfeaq vl ceagaT &1 F19 FF &,
oY S5F 390 & afew gt ) 7eg
w5 FTATE AFT T 9y ¥
9@ @ O WA F w07 w7 qAT
€Y |9 910 |
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TF qw W # ag wgm wigar §
fie o ¥ v Redfe ¥ gy frar § -

lAttennon of the Government has
been drawn to a news item regarding
a spurious pesticides racket in Delhi
appearing in some sections of the
press as a result of wluch cotton
crop worth lakhs of rupees is alleged
to have been “ruined” in some
Northern States.’

fT gt I ¥ ug foer & f&
TR F qre et A @ae A g .

‘Government have not rcceived
any report regarding any large scale
damage to cotton or to any other
<rop by use of spurious pesticides’.

w A At ¥ ¥ W W A
g

If you are giving the dog a bad
name, hang it.

W W Fgy § fF wral wod &
@A F gHATT ' T4r, ar Those
men should be brought to book.
ST HE THAT TG FAT § W AU K
g TdY foe adh &, ot fex ag et
frg i & fag 1 370 wdar ag §
fea ot cqfcaw séfeen o @ R,
« fad ¥far@E a1 HARETRE
a1 S ®rE A, ot fewa & wm
wrat § afew a-NR & o o ag
fesal & fawat g, o & Ak & +ft wia
@ME ) I afc A7 w7 '@ A
&, Fg W qard )

TR T A AT FET 8 ) 9
feat oz @t gfar g gur ar ag
waifes gfar agr & e
JrgaCT F1 AN H AN Wi

AUGUST 21, 1981

by R.S. 344

AT AT AT W kW qeg W P
A qCF & 918 wreh § 7 oW a)
¥ armar ag¥ ot gT & 1 0% chwaw
I & wiw ¥ ag wfew gfaan
AT AT 4T | g A eqfan wifEweR
I FT 991 79 W F W AR T
¥ IR, IR wE X ww @ R
TEH  FORTC R T %2w 9oy & Hag
STAAT S1gar g 5 ai-NF & W
¥ geafiqy ot NG & oT% fawgy #

Wit ar o %z @ a@ g
g ?

W fawwe it wiae i
I AT H 71 @ FWR faw <@
& ITH I AT FT HYL 7Y , T
A AFGFEIR &7 & | 7% AT F |-
nME H WY A AZ @Y arw g
AfsT | wOE aIw @ AFT
fag s@ar & o1 a@ 3g gq=w ?
Tewg feg <1 %1 397 ¥ fag a¥ s
¥ 9w T § | w9y fesy amr o
97 9T 3 420 & wwmET W2 wr
FART FT AGH 96 § ? G gy &
ar 5@ 9T oY eqra AN WY wrawuwar
| ¥F 9% F7H I&7AT W W\ ot
N wfw fec wifwe § 7 wid )

ae &t feg : W aTw
ﬂ-ﬂ”’fﬂ'iﬁi@'%l EG) ﬂé‘ﬂ'ﬁ' T
fawa 35 Wik ar ot guyy g
Il ¥ I¥ 9Y 1 g 9w F @@
TE Y AEGE WA | TG TAd
RATRAT IR A, WG AR & @y
T8 fosq o My ok A A F qg o
AT § f gAR ohaee feardiee
& ST T 17 97 famg ved G oy
AW IS T WIW 4T, TAMEAT &Y
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@Y ®T FIA g1 WAL IE TUIL A
aYag <o finet & samer fgdt 7@ W
gwdr &

gawT ga<r adwr ag § o
#! TIATH FIA @7 AT AR
fasraa w2 of aq gg T@ @HA A
2 1 few gfore & w1 A g FaAw
wfan gugar 7 & f& w1 7
fowraa #F oY gfew & swER o,
ag 3% At i ) wax fedy wvaey
FT fasma 9T gfaw & S a9
FIAITET FY WY HIF IAT AL A
R F gFET a1 FUFAT FT FH
frar 1 SfF wft ar s i @, &9
for g mmwmy ¥ & sarer A
FEAT TTEAT |

JA AT JHE | IR} g I AN
fear @1, AR a1 arr J fear @,
arg &Y ®Y fast W & gar g
o B mrdt N s § W
N FEA N Aga ¥ oITAT § AR
q&er sraT &, AfwT ag N TG w
qrar § fee ot Igar Alga ¥ gH ar
gifaa g J1aT § | T T A 5@ %
TF A AT & et gey el W
IEM " w3 fear o

'\

oft Wi Tw W Y war e A
qredy AT HT W@ !

Ty drew fag : & wredt g a4t
g 9REr g, fwawr oo arfad
grm ar 3¢ aor faedr wifgg | waT
o S FT A9 @7 F Jwar § A
qg ot Wi Fr § -9Ewr A &I §
f& ag ag o fe wg wrw frm &0
g, wgr A amar §, N wr @ 7 ¥

SRAVANA 30, 1903 (SAKA)

by RS. 346

Tg a1 9T A Y qor R Avfge
s ma & fady Fdr g g
SEET WA TAG g, TIE JuET fesar
THA FY, AG IAHT ATHT AT & qE
A AN qvg F uqr et § 1 7@ AR
FxaR s & A1 w4 afi &)
w4 greliddma ¥ gl fraw go
FE R Rfnrgr A @ §)

TFATA FT w4 e AL q@rar
ST FFIATE | FHATT gAT AT T4 g,
afoa s ar o |@ar ) s fe &
faedft &t W & NG § FA R
fax 93 Nt A, W) ag A
8% o 9T & o 7Y &Y T@d M
M AT ARYI A ALY & wwaAr
wre fedt 3 naw zEd feqrEl &Y
=t WYX IA% IART FHETT gur qv
ag) %1, ¥fET 3T TJFT A Y@
g w1 gawr gar faar 91fgw )

wHl g WRIAT AE AN AEA &
f& fegdr sad 3 wdY AT fraar
FFAIT FH[ ) FTA FA1T WA 9T 4T
TAAT | WIS FEAT Fhewer § |

7g 4 W19 g% AiA & fF d-are
7T ¥ FH A9 @I 4T | AT -
A ¥ ¥ T U @ @Y
df @ IaNT 99T O wEA F AT G
AT ) THFT WIS WY AFY ST
gra § fv fegr s3] fasy @
qray ¥ ATEN @ W d@ F7 9
FUY @, TEFIY T G
TZQIT 4 BT FTHA ATAT ¥ W
X WITFT AT Y A%y § - T @
arg # AAFT 99d ¢ % fawaEe
gt ¥ W T A F1EH dfaw
ZarEal & wa} fawmae ww W @
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¥ oY AN & w1 H w1 ATy FATEEi
g wfvg g 1T N Iga g FAT
argd & ST arak g gET &rgA of
mHT W

g% gt & fe 9T WS40 §9 6
AT & WIT IR & sq A qg a17 arg
TE g 9K aTedl ¥ @@ & AW §
@ g g nifw s f5 ag wrEe
‘gaX W@ O ¥ = f wreem Wi
felt M geEm T @), @ BT T wEAl
Y IRATT 7 &

MR. CHAIRMAN : Now the
House stand adjourned till 2 O’clock.

13.00 hrs.

THE LOK SABHA ADJOURN-
ED FOR LUNCH TILL FOUR-
TEEN OF THE CLOCK..

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

SHRI GULSHER AHMED in the
Chair.

CALLING ATTENTION TO A
MATTEK OF URGENT PUBLIC
IMPORTANCE—Conzd.

Reported manufacturing and mar-
keiing of Spurious Pesticides—Contd.

MR. CHAIRMAN : Shri Janar-
dhana Poojary may speak.

SHRI JANARDHANA POOJARY
(Mangalore) : At the very outset
today [ must, on behalf of the
House. congratulate the Minister for
his bold statement in the House. He
has not concealed any facts. On the
contrary, he has gone to the extent
of exposing the State Governments,
the officers concerned and the big
industries who have gonc against the
interest of the poor farmers of this
country.

AUGUST 21, 1981
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Sir, as you know, agriculture is
tke best interest of the country and
unfortunately 15to 20 per cent of
the agricultural produce is destroyed
by weeds and pests. The industry,
particularly this pesticide industry,
has got a big responsibility and I do
not know whether our Government
is aware of the fact that this big
industry has not played its role
effectively. Sir, today the pesticides
which are supplied and used in the
fields are sub-standard. The
Government of India has sent out a
survey team and it has submitted
its report. 1he Survey-Team has
come out with its startling disclo-
sures. It has been mentioned
in the Survey Team Report that
the pesticides which are used
in the fields are ineffective and the
State Governments are not evincing
any interest in enforcing the Central
Insecticide Act. Not only that. It
has gone to the extent of saying that
the State Governments are not having
any proper arrangements to maintain
quality control. That is the fincing
of this Survey Team. So, may I
know from the Hon. Minister whether
the Government has taken any steps
to maintain quality control and if so,
?ow?cﬂ"ectiv.ely it has been done so
ar

The Hon. Minister in his reply has
stated that some laboratories in
order to check the quality control
have been started. I would like to
know whether these laboratories are
sufficient in order to have effective
control over the quality of pesticides.

Coming to the p:sticides which are
being produced in our country, as
you know, today’s Times of India
carried a certain news item, Accor-
ding to this news item, in this
Country there are pesticides which
are causing cancer. Two persons
who have used this white powder for
controlling pests have been admitted
in the hospital and according to the
finding of the doctors, these persons
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are suffering from cancer. So, from
this fact it is very clear that in this
country there are pesticides which
can cause cancer. I may draw your
attention to a reported item of news
as disclosed by the Times of India.
It has gone to the extent of saying-—

“World Health Organisation has
estimated over 5 lakh people-vic-
tims of deadly chemicals every
year—in the Third World Coun-
tries such as India, Pakistan,
Philipines, Indonesia and other
Latin American countries.”

But what is happening in this coun-
try? According to this Report
certain banned pesticides, which are
banned in the United States and
other foreign countries, are being
used. They are being permitted to
be imported to India and they are
freely used in this country. May I
know from the Hon. Minister whe-
ther the Government of India is
aware of this fact ? If so, what
action has been taken to prevent the
import to these banned pesticides
inside this country ? Not only that,
there are twelve pesticide manufac-
turing concerns in Gujarat which are
manufacturing this pesticide. 1n
addition to that six letters of intent
have been issued and five licences
have been issued to new concerns.
We are told that some of these con-
cerns are at the implementation
stage. I am further told that some
of these concerns are manufacturing
the banned insecticides in this country.
Is the Government aware of this fact?
If so, what action is going to be
taken against those manufacturing
concerns, against production of
these banned pesticides ? Is Govern-
ment going to revise its pesticides
policy. Is Government bringing a
comprehensive legislation so as to
provide for deterrent punishment
against these people who are having
cynical disregard to humun life and
who are in pursuit of the financial
benefits So, my submission is unless
we take stringent action, unless we
make these offences as non-bailable
offences, 1 do not think that these
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people will be in apositioa to pay
heed to the request of the Minister.

I must congratulate the Minister
for having come out with a bold
statement. He has gone to the extent
of saying that there are bluck sheep
among these manufacturers and
these black sheeps must be weeded
out. I fully endorse the views of
the Hon. Minster. He must take
action and the entire House must
co-operate with the Minister for
taking action against these people.

MR. CHAIRMAN : Shri Ananda
Pathak.

He is not there.

SHRI RAO BIRENDRA SINGH:
Shri Poojary has asked about the
capacity of the laboratory.

PROF. MADHU DANDAVATE
(Rajapur) : You may acknowledge
the congratulations first.

SHRI RAO BIRENDRA SINGH:
I will thank him privately and ses
parately.

As | have already said, capacity
to the extent of ability to
analyse one sample per metric tonne
of pesticides in technical way used is
to be established in the country.
At present the capacity is only for
dealing with 32,000 samples.

The consumption during the yzar
has now gone up to 58,000 tonnes.
On that basis, we need at least a
capacity for dealing with 58,000
samples during the year. That way,
the capacity is far short in our labo-
ratories than the capacity required
for implementing the law and the
rules. We need 22,000 more samples
to be analysed in our laboratories.
As Isaid, some of the States have
no laboratory at all set up so far.
We will now see that every State
has the required capacity installed.

A reference has been made to a
report purported to have come from
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the World Health Organisation that
58,000 ple have died on account
of injurious effects of certain insecti-
cides which are being produced in
this country also. I have checked
up. There is no such report from
the World Health Organisation. A
study appears to have been conduc-
ted by some organisation in Cali-
fornia, in the United States. The
World Health Organisation on this
basis has not banned the use of
DDT, BHC and Methalene, so far as
I know. 1t is, therefore, not correct
that banned items are being produ-
ced in the country and that we are
issuing licences for manufacture of
such items.

He also talked of some licences
being given to multi-pationals.
There are only 14 muli-national
companies producing insecticides and
pesticides in India. As against that,
there are 712 indigenous industries
in the small-scale sector. Apart
from that, there are 34 large indus-
trial houses in the business and 14
Agro- Industrial undertakings in the
public sector in India which are pro-
ducing or formulating insecticides
and pesticides.

I am thankful to the Hon. Member
for the assurance that he and other
hon. members in the House have
given, as he has appealed to them,
to extend all the support to the
Government in eradicating this evil
which is causing great harm to the
national interest and to the farmers.
I agree with him that the farmers’
interest need to be watched. The
farmer is illiterate and he has
not been able to organise any con-
sumer resistance so far. It becomes
the duty of the Government as well
as the duty of the hon. Members
who represent the people to try and
protect the farmers’ interest to
the best of their capabilities. 1
assure the House that the Gouvern-
ment is fully aware of its responsi-
bility.
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY  AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH):
With your permission, Sir, I rise to
announce that Government Rusiness
in this House during the week com-
mencing 24th August, 1981, will
consist of ;—

1. Consideration of any item of
Government Business carried over
from today’s Order Paper.

2. Disqussion on the Resolutions
seeking dis-approval of the Ordi-
nances and consideration and passing
of the following Bills in replacement
of them ;—

(a) The Compulsory Deposit
Scheme (Income-Tax Papers) -
Amendwment Bill, 1981,

(b) The Customs Tariff (Amend-
ment) Bill, 1981.

(¢) The Delhi University (Amend-
ment) Bill, 1981,

f‘3. Consideration and passing
ol ;—
(a) The Bntish India Corporation
Limited (Acquisition of Shares)
Bill, 1981.

(b) The Dalmia Dadri Cement

Limited  (Acquisition and
Transfer of Undertakings)
Bill, 1981.

4. Further consideration and

passing of the Salary, Allowances
and Pension of Members of Parlia-
ment (Amendment) Bill, 1981, as
passed by Rajya Sabha.

5. Consideration

and passing
of —

(@) The Anti-Apartheid (United
Nations Convention) Bill, 1980,
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(b) The Merchant Shipping
(Amendment) Bill, 1981.

(¢) The Cine-Workers Welfare
Cess Bill, 1981.

(d) The Cine-Workers Welfare
Fund Bill, 1981,

ot wiem ot (fgene) @ awrafy
oY, fgedly aaT § AT W ¥ g wviy
Ffaaft ¥ 7 faedt & seg ard
oHed S g gE &) ugi % f
agq § Wt gy faw fawet O &
a1 fearY At WY egadw & fag
fawet adf fasr WY & At @ @
T4f ®1 o faqsdy 7 fAar F s
2 § AT A FIEA AT FA-WIGEAY
N AT F UFHT qgET g1 freet
# o faorey &Y w6t & I8y @gwrd
FH & 4T "ggFT 9gE g1 gwfag
W AT FI HAX eI A qg9 F
fag gz ¥ foqar wrg

Shri Saifuddin Choudhbury
(Katwa) ;This is an urgent matter
for consideration. In Punjab and
Haryana, a large number of students
are being denied admission in the
Colleges on political grounds. The
Punjab  Education = Department
(colleges) Circular has specifically
mentioned that the students belong-
ing to SFI, PSU and AISF should
not be allowed admission for they
are trying to increase their Party
influence. It says that these students
should be cleared by the District
CID Officers before being admitted.
Similar is the Circular of the
Kurukshetra University. A List of
about 130 students was circulated
so that they cannot get admission
in Parallel Courses. According to
them. they are guilty of perpetuating
leadership. All these students who
are being denied admission are
Loft-minded.

We consider this as a very sinister
attempt to subvert democracy in the
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field of education, I have no doubt
that this would provoke country-wide
agitation of the students, We
demand that this issue be discussed
in the House.

DR. SUBRAMANIAM SWAMY
(Bombay North East) ;I wish to
bring to your notice that day before
yesterday the Prime Minister reacted
to my statement on Pakistan threat
question by saying that Government
was not specaking in two voices.

But after warning about the
intentions of Pakistan in Lok Sabha
here, Mrs. Gandhi yesterday in the
Rajya Sabha said exactly the oppo-
site and the report of that has been
published in the Times of India
which says that there is no build-up
on borders between India and
Pakistan. So, in the Rajya Sabha
she said something else.

This confirms what I had said that
the Government of India is speaking
in two voices on this point.

Therefore, next week we should
discuss a comprehensive motion on

our foreign policy.

A No-Day-Yet-Motion under my
name has been admitted already.
This Motion may be discussed in the

House.

The second point is that
the Bombay Suburban Railway
service has broken down. The
trains are being cancelled without
notice. Day-light murders are tak-
ing place on those trains which are
running and there is total chaos. I
want the Lok Sabha to discuss

this item.

PROF. MADHU DANDAVATE
(Rajapur) : I wish to raise two
points. One is the bonded labour
who are employed by Moolchand
flyover construction site in Orissa.
About 100 of them are given only and
rice 45 paise per day for vegetables
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and I suggest that this issue should
be gone through and the Minister
should make a statement thereon.

The second issue that 1 would
like to raise is the Secret US-Soviet
Uranium Trade. $43.8 millions
worth of Uranium has entered the
US from the Soviet Union in 1980.

It is for the first time, it appears,
the two giants who can be described
as the nuclear giants are trying to
have such a secret deal on uranivm
between themselves. Therefore, this
matter also must be referred to by
the External Affairs Minister and he
should make a statement on that.

SHRI G. M. BANATWALLA
(Ponnani) : Sir, the Speaker had
called me and, therefore, I could not
be present here when you called my
name. I should be allowed to make
my submission.

MR. CHAIRMAN : I will call
you after I have finished these names.
Prof. Rup Chand Pal.

PROF. RUP CHAND PAL
(Hooghly) : Sir, as many as 22 Bills
of the West Bengal Government are
pending with the Central Government
for approval. Some of these Bills
relate to the interests of the weaker
sections—barbers, agricultural labou-
rets, elc. Some others relate to the
Calcutta Corporation, Howrah Cor-
poration. Some others relate to the
mterests of the workers. Eight of
them relate to take-over of colleges...

MR. CHAIRMAN : You read
the statement that you have given.
You do not have to make a speech.
Whatever you have given, you may
read that,

SHRI SUNIL MAITRA (Calcutta
North East) : Dr. Subramaniam
Swamy did not read his. You cannot
have two standards.

PROF, RUP CHAND PAL :1 am
not going beyond what 1 have given
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in the statement, You can check

up. Eight of these Bills relate to
eight Colleges

MR. CHAIRMAN : Please take
your paper and read it.

PROF. RUP CHAND PAL:I am
reading the text given by me.

No less than 22 important Bills have
been lying with the Central Govern-
ment for quite some time awaiting
approval. Some of these Bills relate
to the basic interests of the weaker
sections of the society, the agricultural
labour, the farmers, pcasants and
workers. Eight Bills relate to govern-
mental takeover of some colleges and
educational institutions. These col-
leges and institutions were being very
badly managed, and to save these
institutions, these Bills had becn
adopted by the West Bengal Assem-
bly. The teachers, employees and
students of the concerned institutions,
irrespective of political affiliation,
welcomed the decision. But un-
fortunately, even after repeated
requests by the Chief Minister and
and the Minister of Higher Educa-
tion of West Bengal, these eight Bills
have been withheld.

There is another important Bill in
respect of compulsory screening of
Bengali films to save the film industry
of West Bengal. Approval to this
important Bill is also withheld

There are other Bills relating to
Calcutta Corporation, Howrah Cor-
poration, as also Bills to promote
primary education,

I would urge that this be included
in the list of business for the week
beginning the 24th August, 1981.

The other point [ would like to
make is the reported leakage in the
nuclear plant in Kota, Rajasthan.
Following the leakage of heavy water,
the common people have grown
panicky and there are reports that
some people may have been affected
by radiation. 1 would urge that
this issue also be included in the list
of business for the next week.
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SHRI HARIKESH BAH{&DU‘R
(Gorakhpur) : I would like to
suggest two things to be included in
the list of business for the nex:
week

One is the disastrous activities of
extremists in the north-eastern region
of India which are increasing day
by day. Many personnel of our
Armed Forces have been killed and
an adviser of Agriculture Depart-
ment in Manipur was also murdered.
This matter is of grave concern.
Therefore, a discussion should be
allowed on the situation of that
region. .

The second point is that there had
been a great devastation due to
floods in the country. Many people
lost their lives and there had been a
great loss of property and agri-
culture Government is indifferent
and not coming with a compre-
hensive proposal and programme to
control water resources in this
country so that floods may be
checked, irrigation facilities may be
provided and electricity may be
generated for greater industrial
development which will ultimately
eradicate unemployment. Therefore,
I want that there should bea full
discussion on the present flood
situation.

SHRI SUNIL MAITRA (Calcutta
North East): I was saying
when Dr. Swamy was allowed, why
our Member should not be
allowed.

Now, Sir, I want two things to be
discussed next week. One is the
Sixth Five Year Plan. The Sixth
Five Year Plan is already in the
process of implementation and we
are supposed to be in the second
year of the Sixth Plan and till to-
day the second year plan has not
come under parliament’s scrutiny
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nor has it been discussed. There-
fore, I want a full discussion of the
Sixth Plan.

The second thing is  that
since this Government took over at
the Centre in January last year,
West Bengal is being treated as a
pariah and an outcast. Sir, West
Bengal has the largest number of
small scale industries compared to
other States but the allotment and
supply of raw materials to West
Bengal has been far less and hence,
discriminatory. I would like to
discuss it on the floor of the House,
next week,

SHRI G. M, BANATWALLA
(Ponnani) : Sir, there is a systematic
political exploitation of the pheno-
menon of a number of Harijans
embracing Islam. Such baseless
allegations like allurement of
Harijans with foreign money, a plan
to turnIndia into a Muslim country
and the like, have been deliberately
made. There are all creating tension
and social dissension. Unfortu-
nately some conflicting and dubious
statements have also appeared which
express displeasure at conversions
and even lend credence to baseless
allegations. 't he Government atti-
tude to freedom of conscience, there-
fore, needs to be clearly stated, for
in XKanpur cven the National
Security Act has been reportedly
invoked to arrest Harijan leaders,
Consequently, a large number of
Harijans could not exercise their
fundamental right of freedom of
religion and could not implement
their decision to embrace Islam,
though there are reports of afew
voluntary conversions in secret.

I urge upon the Government to
make a statement clarifying the
official attitude to freedom of reﬁgion,
refuting all baseless allegations and
announcing steps taken to prevent
the venomous propaganda.
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14.39 hrs.

STATEMENT BY MEMBER RE :
CERTAIN REMARKS MADE BY
HIM ON 20-8-1981

MR. CHAIRMAN : Prof Madhu
Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I rise to make a
personal explanation under Speaker’s
Direction 115 C,

While initiating discussion on
electoral reforms on 20th August,
1981. I wanted to suggest that in
place of one man Election Commis-
sion as at present there should be a
three-man Election Commission ..

SHRI RAM SINGH YADAV
(Alwar) : On a point of order, Sir.

MR. CHAIRMAN : That is over
and we are now on another item.

SHRI K. P. UNNIKRISHNAN :
No, Sir, the Minister has to reply.

SHRI RAM SINGH YADAY :
The question is whether the Business
Advisory Committee Report has been
adopted.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) :
I am extremely grateful to the hon.
Member who have made valuable
suggestions., I will go through the
proceedings and I will see that thosc
suggestions which are proper and
which I think are necessary to be
brought to the notice of the Com-
mittee, I will bring them to their
notice.

SHRI RAM SINGH YADAYV:
gpu put the question to the House,
lrl

MR. CHAIRMAN : There is no
‘Question to be put now,
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Yes, Prof. Saheb.

PROF. MADHU DANDAVATE :
Sir, while initiating discussion on
electoral reforms on 20th August,
1981 I wanted to suggest that in place
of one man Election Commission as
at present there should be a three-
man Election Commission to be
appointed in consultation with Prime
Minister, Leader of the Opposition or
a person selected by the Opposition
in Lok Sabha and Chief Justice of
India.

From the proceedings of the Lok
Sabha I find that during the debate I
inadvertently said that *‘the Election
Commission must not consist of one
individual; it should consist of
the Prime Minister of the country, the
leader of the Cpposition or in his
place any Member of Lok Sabha
belonging to the Opposition selected
by the Opposition and thirdly the
Chief Justice of India™.

1 wish to correct this statement
and make it clear that I want a three-
man Election Commission appointed
in consultation with the Prime
Minister of the country, the leader of
the Opposition or in his place any
member of Lok Sabha belonging to
the Opposition selected by the
Opposition and thirdly the Chief
Justicc of India.

This was a slip of tongue and so,
1 wanted to correct this.
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ELECTION TO COMMITTEE
RUBBER BOARD

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
SHRI KHURSHEED ALAM
HAN) : 1 begto move:

“That in pursuance of sub-
section (3) (e) of Section 4 of
the Rubber Act, 1947, the
members of this House do
proceed to elect, in such man-
ner as the speaker may direct,
two members from among
themselves to serve as mem-
bers of the Rubber Board,
subject to the other provisions
of the said Act.”

MR. CHAIRMAN: The ques-
tionis :

“That in pursuance of sub-
section (3) (e) of Section 4 of
the Rubber Act, 1947, the
members of this House do
proceed to elect, in such
manner as the Speaker may
direct, two members from
among themselves to serve as
members of this Rubber
Board, subject to the other
provisions of the said Act.”

The motion was adopted.

CUSTOMS TARIFF
(AMENDMENT) BILL

MR. CHAIRMAN : Nextitem,
Mr. Yenkataraman.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) : 1
think they have some objections.

MR. CHAIRMAN : First you
move.

SHRI R. VENKATARAMAN :
I move for leave to introduce a Bill

further to amend the Customs Tariff
Act, 1975,

MR. CHAIRMAN :
moved

Motion

“That leave b& granted to
introduce a Bill further to
amend the Customs Tariff
Act, 1975.
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¥ 9ot 9 agEr w1 W Wiy W
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goa¥ 7o 3414 ¥ 60 wae
s 50 gedz 3gdy 1975 Huw ¥
4t 5l SN wa ¥ 200 T AKX
190 9Tqz #T @ &1 UF a7 ¥ 9
®) [HAT SUET AGIA FT TEIT
qg 7§, §EFT FAT WIW 9T 4§ A
ATAAT  ITEN | TSI 9T 99 grEew
o 2 § My &w AR I H Hriwaa
LT It 60 IT&e gZET 41 TP 200
qI§e FH F1 gENT fFar g AR g
50 qde 41 agi ¥ & @Y 9T FA
FT qEQF AT T 1 9 WIS 9 60
q3dZ 47 ¥ Sg 190 93Fe &
fear war & 1 w3 wg 78 ¥ fF qrg@
geeng fFadl N F dag ag @ g |
el @y A A oarT fawwr @
126 g1E Y wIad ifeds @
frqr fogd wmT 200 g9z g
s AT q ¥ #rg G 5 AT g
FT ag W

1 HL MINISrcR OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMI.NTARY AFFAIRS
SHRI P. VENKATASUBBAIAH :

He is going into the merits of the
case.

SHRI R. VENKATARAMAN :
That does not matter. Let him go
ahead.

ft wqre fag :  wifedy § o2
ATIO¥ HAT ®I HiAqg 4 14,600 %o
gfx za Ffew mifede w@ Fag
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aTER B v ¥ Freeft wife
g€ W R AT & W Y wew
weAr § aY g - garw w1 fawar
% | @ JAF F A9 QF

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN: Mr.
Chairman, Sir, as you have
yourself observed the objection is
more to the merits of the Bill rather
than to its introduction. But since
the Hon. Member laboursunder a
mis-apprehension I would like to
explain the position. Originally
the import of edible oils was under
OGL and traders were freeto import.
Government found that they were
exploiting the market and therefore
we deprived the traders of the OGL
and canalised the import through
STC. When we canalised through
STC some of the traders manipulated
contracts saying, we have entered
into contracts prior to the date of
canalisation by the SIC, and there-
fore, they said they are entitled to
import. We said that unless it is
registered with the Import Controller,
this cannot be accepted. Neverthe-
less they went to Court and got an
order saying that in respect of those
contracts which had been entered into
earlier, they are entitled (o import.
Government found that the difference
between the CIF price and the
market pricc is somewhere about 7
to 8 thousand rupees and if the
private traders were allowed to im-
port under the CIF, then, they would
make a killing of 7to 8 thousand
rupees per tonne. 1hercfore G overn-
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ment said, we will increase the im-
port duty and if they imported
they will have to pay this heavy
duty. The import duty under the
customs tariff, the statutory rates,
was only 60 per cent. Since this
did not cover the difference hetween
the market price and CIF price,
Government had to come by way of
an ordinance to raise it to 200 per
cent so that none of these people
who manipulate contracts will be
able to import this. This is the
position. I am only sorry that his
eloquence increases in geometrical
proportion with a lack of knowledge
on the subject.

MR. CHAIRMAN :
is :

the qucstion

“Jhat leave be granted to intro-
ducc a Bill further 10 amend the
Customs Tariff Act, 1975.”

THE MOTION WAS ADOPTED

SHRI R. VENKATARAMAN :
Sir, I introduce* the Bill.

STATEMENT  RE-CUSTOMS
TARIFF (AMENDMENT) ORDI-
NANCE, 1981,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN
Sir, I beg tolay on the Table an
explanatory stateruent (Hindi and

_English versions) giving reasons for

immediate legislation by the Cus-
toms Tariff (Amendment) Ordinance,
1981.

*Introdaced with the recommendation of the President.
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STATUTORY  RESOLUTION

OVAL OF PROCLAMA-

TION IN RELATION TO STATE
OF ASSAM

AND

ASSAM BUDGET, 1981-82—
GENERAL DISCUSSION

AND

DEMANDS FOR GRANTS
(ASSAM), 1981-82—
CONTD.

MR. CHAIRMAN : Now the
House will take up further discussion
onlthe Assam Budget. Shri Banat-
walla.

. SHRI K.P. UNNIKRISHNAN
(Bodagara) : I rise on a point

of order. 1he Finance Minister is

presenting the Budget for the State

of Assam for the financial year 1981-

82 (which begins on the 1st of

April and ends on the last day of
arch, 1982).

Now, Sir, it is vory important
for the House and for the Finance
Minister to consider certain impor-
tant constitutional and legal impli-
cations of the step that we are taking
and the action which the House is
now being called upon to take The
House is aware of the background
to the declaration made under
Article 356 of the Constitution. 1
have gone through the Explanatory
Memorandum as well as the Budget.
I wish to point out that part of this
amount which is being brought for
the vote of the House today, has
already been sanctioped and had
already been spent by the Governor

llay 11' an ordinance on
SHRI SONTOSH MQHAN
DRV (Silchar ) : It is a matter

before the Assam High Court.
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How can it come up here ? Itis
before the Assam High Court.

SHRI K. P. UNNIKRISHNAN.
Just hear me. On 1-4-81 the Goyer-
nor of Assam promulgated an
ordinance.

It is called Assam A ppropriation
Ordinance authorising the Govern-
ment to withdraw money from the
Consolidated Fund for four months
which was not passed earlier and
this has ended on 31st July 1981.
This part of it is given. Now, what
I would like to know is that around
Rs. 200 crores were thus sanctioned
and the question is whether it has
been included in this budget or not.
As far as I can see, I could not find
any mention of this figure anywhere.
I have gone through the statement
laid on the Table of House by the
Finance Minister as well as the
Explanatory Memorandum. T pre-
sume that this budget is for the whole
year from April, 1981 to March, 1982
which is being presented before this
House. The question raised by the
Hon. Member that the Opposition
Parties have filed a case in Gauhati
High Courtis not my point. My
point is: what happens to this
amount of Rs. 200 crores and
whether it has been included in the
budget for April, 1981 to March,
1982. I would like the Hon.
Finance Minister to give an explana-
tion for this.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
Sir, Mr. Unnikrishnan is a senior
Member and I do not expect him
to raise this kind of objection.
Onpe is a vote on account, that is,
for the first 4 months, a vote on
account is passed till the regular
budget is brought, till the enitre
budget for the whole year is brought
forward in which the vote onaccount
figures are matched and it is in the
same way the original budget was
presented in Assam for four
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months with vote on account.
Then we bring a budget for the
whole year. The whole of the year’s
account is brought now which
Assam did not pass as its budget,
That is a very difficult situationin
this year. That is why we have
brought nvw the budget for the
whole year.

MR. CHAIRMAN : Now, we go
to the next item—Assam budget.

SHRI G.M. BANATWALLA
(Ponnani) : Mr. Chairman, Sir, the
Government needs to be complimen-
ted on the patience it has shown on
the protected negotiations with the
Assam agitationits. However, my
humble submission is that the basic
issue generally referred to as the
foreigners’ issue, has to be settled on
matters of principle, It cannot be
just negotiated away. The people of
Assam are not chattcl. They are not
dumb driven cattie to be negotiated
away at the table. I would therefore
urge upon the Government to be firm
in their stand rather than have an
oscillating stand. During the talks
the entire issue has to be decided on
matters of principle. Constitutional
and legal provisions have to be taken
into account, National and inter-
national commitments must be
properly adhered to. There are also
humanitarian considerations that
cannot be thrown to winds.

Sir, Bangladesh has made it very
clear that it will not accept any of
those who had crossed over into
Assam before 1971, that is, the year
in which Bangladesh came into exis-
tence. Therefore, any negotiations
with respect to the date of 1971, any
deviation or concession with respect
to the cut off date of 1971 will
create an enormous oOr massive
problem. The people cannot simply
melt into the air. Therefore, 1 have
said that this is an issue
where  principles should be
taken into account. The Hon.
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Home Minister had said that they
are striving to have the maximum
satisfaction of maximum people.
Very good words he has used
But in striving to have the maximum
satisfaction of the maximum people,
the principles cannot be thrown
away and the people of Assam can-
not be negotiated away like that.
There are all sorts of reports that
are coming up. We are now told
that the cruci:l issue with respect
to the talks relates to the period
from 1561 to 1971 or those who
have entered Assam  during
this decade of 1951 to 1971. We
are further told that a distinction
is being made between ‘autho-
rised refugees’ during this period
and those others. What do you
mean by ‘authorised refugees’? We
are told that ‘authorised refugces’
are those who belonged to the
minority community in the then
East Pakistan. In other words,
they are Hindus. We are, there-
fore, in a state of pain and anguish
to see that differentiations are being
made between Hindus and Muslims
who have entered during this period.
These are diflerentiations on religious
grounds. Sir, this cannot be tole-
rated. As 1 have said alf"these
aspects have to be considered—the
constitutional, the legal, the na-
tional commitments, the international
commitments and the humanitarian
considerations. People who are
settled there for long, cannot simply
be uprooted and thrown away.

15.00 brs.

There is a proposal for dispersal
of ?(eople from Assam. Sir, this
makes mockery of humanitarian
considerations. It is a human pro-
blem. People simply cannot be up-
rooted from one place and thrown
away and asked to be settled into
another environment. 1 must,
therefore, say that such a suggestion
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of dispersal isnot only inadvisable
but inhuman and unpracticable too.

MR. CHAIRMAN : Please con-
clude.

SHRI G.M. BANATWALLA :
Now, Sir, we are told that there is
a thinking to have 1951 records as a
basis to start with. We all know
those records are defective ; they
are not complete. Hence any reliance
on those records is going to create
a problem for a large number of
people. I hope that the Government
will consider all these various as-
pects that are there.

Sir, while coming to any solution
with respect to this crucial issue, the
representatives of the minorities and
tribals in Assam must also be pro-
perly -consulted. They are being
ignored and that is why I have also
moved a cut motion here.

I must, in deference to you, con-
clude by making just one point i.e.
the question of rehabilitation of
those who were affected during the
violence at the time of Assam agi-
tation. Nothing is being done.
Even in the case of relief in natural
calamity, whercas in 1980-81 the
allocation was Rs. 13 crores and
70 lakhs, now in 1981 it has gone
down to Rs. 3 crore 46 lakhs. Just
s2e this. While I am speaking here,
the Assam plains are facing the
threat of fourth successive wave of
floods. And these are the alloca-
tions that are being made. But
apart from that those who were the
victims of violence during the Assam
agitation, must also be completely
rehabilitated, must be compensated
and there must be a separate allo-
cation for this purpose. Sir, the
economic problems of Assam must
also be considered and a new econo-
mic dcal must be given. I hope
these few submissions that I have
made in the limited time will receive
due consideratipn of the Govern-
ment.
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SHRI H.X.L. BHAGAT : (East
Delhi): Mr. Chairman, we have dis-
cussed this Assam issue a number of
times in this House. Quite a lot has
been said about it and quite a lot
has also been written about it in the
newspapers of the country; whether
they are the dailies or weeklies,
something or the other has always
been appearing about Assam. We
all had a feeling that people of Assam
must have their own way of living
according to their culture and so on.
So, almost the entire country wan-
ted to deal with this whole thing with
understanding and patience and
I think the effort generally was to
understand their difficulties and pro-
blems—and to do as much as possi-
ble. 1 am glad that the Government
adopted an attitude of complete
patience and understanding, and did
its best to solve the problems, keeping
in view the totality of the picture and
totality of the situation there.

After such a long time and after
repeated and sustained efforts made
by the Government and the Home
Minister, a lot of interest taken by the
prime Minister and the Central Go-
vernment having shown a lot of
patience with all concerned and even
tolerated things for a long time,
which normally should not be tolera-
ted, T am sorry to say that a situation
has arisen where I personally think
that the Government has now to
make up its mind and take a
decision.

I feel there have been a lot of
negotiations. I am not suggesting the
calling off of negotiations. We have
to see whether it is useful to drag on
and on, and it is being dragged on
already, to my mind for too a long
a time. And dragging o1 for
a long time will not serve any
useful purpose. 1hat is my opinion.

I want to say one thing more :
some kind of a national consensus
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has already been arrived at. The
difficulty is that according to those
who are nnfotiating on behalf of the
students, all the politieal parties are
irrelevant. They don’t think that
except for themselves, anybody else
is relevant. That is what their argu-
ment is. And the pity of it is whether
they are themselves relevant, and to
what extent—to—day. That is the
quéstion to be seen. Sometimes it
happens that somebody starts a thing,
and then it becomes beyond them.
My impression is that sometimes
they seem to give the impression of
agreeng to it; but later on they
change. They don’t stick to some-
thing which they are even willing to
accept. Then they are carried away
by other forces. Actually they have
ceased to represent; they might have
represented the students of Assam at
one stage. But I am not sure
whether they represent the students
of Assam, as a whole, even to-day.

I understand that some elections
took place in Gauhati and Dibrugarh
Their representatives won prestigious
seats in Gauhati, and lost many
otbers; and in the other university,
they lost. Taking the picture of
Assam as a whole, the population as
a whole, all the groups as a whole
and the student commupity as a
whole, are they today relevant leaders
of students ? I have extreme doubts.

There is a party, and there are
elements in Assam, whose interest is
to create some kind of a regional
party Some of the leaders of the
Gana Sangram Parishad have not
hidden their intentions. They have
said more than once what they wish,
And their attitude sometimes is such
that they don’t like the students to
come to a settlement. For how long
can we drag on? We all know that
on the 15th August, a call for bandh
was given. “Imagine, on the 15th
August a call for bandh was given,
The national flag was insulted at
several places. For how long can
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we go on tolerating this and allow
the situation to drift on and on ?

Similarly, many things have
happened, and there are many
things which normally would not
have been tolerated. I can call some
of the activities as definitely anti-
national. Some of the activities are
definitely anti-national. But with a
view to bringing about a solution,
the Government was hanging on.

It is a matter of great satisfaction
that the Government has given some
more attention to the economic dele-
lopments of Assam. Various plans
have been made, and a gooddeal of
money has been provided. The Prime
Minister herself took interest. The Fin-
ance Minister has been, ] think, sym-
pathetic and something has been done,
something has started moving. Some
Committee has been appointed by
the Central Government to carry
forward the work and yet some people
continue to be obstinate.

Now my friend Mr. Banatwalla
was just now saying something a bout
it. Itis true that we have some
national commitment, some inter-
national obligation. We have to
show some human consideration.
We have to be practical. We have
to see all these things and, therefore,
something has to be done. There-
fore, I tell the Government, frankly
speaking, to see now what had
happened ; what we saw. How some
of the Government officials were
behaving, taking part inthe agita-
tion, misbehaving and doing every-
thing ? That is what has happened.

There was a party at least I can
say one party which has been defi-
nitely and even openly saying...... s
some tiries here and there they tried
to say something and did something
else, but sometimes they hdd been
playing with it. Itis the RSS : it is
the Bharatiya Janata Party which has
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anning the flames of that
?ﬁom whidh has” Béen tryinig
oreme tronbls, trying fo
in the troub water. So, I would
say that quité a lotof water hhas

flown under the bridge and enowgh is
enough, I would, therefore, demand of
the 'Goverhment that'a v come
whan they have to be forthright; they
have to take a decision and take it
unilatérally if they are not prepared
to be reasonable and enforce it.

I know the problems, compli-
cations, record and I understand all
these things. But the stage has
come when enough is enough and
taKe a décision and enforce it. After
alt nobody can be allowed to play
with the unit of India. Assam is a
border State, a sensitive State. You
have shown patience andI do not
want you to be impatient. But a
stagé has come when you must take
a decision firm and forthright and
take it unilaterally if you cannot
do otherwise. Thank you.

st gQm wx fag ww (wewlen) ¢
afyszrar oY, & s w1 wrond § fw
FIYA WIATH FY AWEAT 9T FH areA
wi AYer fear ) wsgafe ot &Y oY
RNGWT WAT F gaE F g 6 @®
qfafce awfg faa g0 o & s
TR WY, ST T FAF

fag % agt aT @y T |

ara, & 1980 ¥ ww guid
|OETT agt Y, @ wast ¥ wiv w9fy
gk ft Wik & gwr Y awig Rav
gwaa ¥ fagfe sa s B @
% I9 " % qr fear § AR gl
qT @Y A 3°7 99T 97, WY feufw
waiatg @t g€ oY, Iw feufe &)
arar feafr & o) & qoeid o=
wit Wi o ff dReiie Rirg,
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fargid agt ax feafar Y gt dwrk
# wod s m-qcaam W ofeny
faar st fadew T = quatard? ooy,
Pt A AYnY 7, Y guwarandy aw
¥, oY g e uTeifE qe ¥ W ¥
i AT fear | § ga¥ qfeare & af
GXCAT JF  FAT TIAT FH AT

g1

Fq = GETaT TxEdt, gfrge £y
o ¥ gAY TgA @ SR gR
aegq gar 5 37y oF 9ts 4t ag
g fw g a=dt § T A9R A
wAgar w1 T frrer W Wi SR
g9 9 3g 4109 9Mar g fE 9w
ot faqéfees mignfcdiar §, at feeltarg
ArgAIfES 8, 999 Aede sW@ F
WAST W T W FMAT g1l awe
F ard 7N gar fagrw azew, o
FAMETEAT AT A Agr g | F Iwadrl
Mga T IAET qEf F AAY § sy
agm o g® & s s & w7 =gt
X AT & UF a3 Wi 9%
W afger &Y agi w1 gea F4 qam,
@ ¥ AT qIgT P1T oA 9 ¥
@i @ @, foegi gaw 9gd, v
guda fagr & wRaw dge o
gIF F1 firaar | @ gk s
& Frat ¥ e AR w1 e
TET T 9gTA waw ¥ WYATaT | T
TF ¥ 733 & 5 waw &) anen M
WA AT ATEY, ag GHHRAT 76
ATeEr 21 & AT ¥ qEAT WHATE
fe w7 ¥ AT & wEw ¥ avLw
T AT AT ) GARET AT THAT
31 & awmar g v ag A gk
or et & 1 wefifog gud agt drgwe
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AAANT FY TQITAT FT W T AT H°
wifw &Y <fFw S99 wfgs ®
g X O wew 1 fadw feafa
AT & ¥ong gAR  wfawer & @t 9
IR gl w1 wwwne fwar, agt S
feqfe &t g TR N gad
wiferet ®Y rwrsy far )

arqae, & gt § fAdzw F@
wrgat g fr wrg sk aw gwiw afe-
W g 3@ A § g9 § AR
aft W Say aadT W Wi
#few fog a0F & ¥ qor fody <qar
HATY ¢ § 9TH AT ST FENATES
adl fear T awar & FifE faar
ufgws ga & waimE F@ &
sifw s §, Yo ufas arr &
Y gey oy § 1 TAR || F aga¥
™A g A qC N awT @ o
¥ areqy A AW AWEAT HT EA AR
Ty arag ¥ wuw § gmew
feafs amT agy £ ?

HFAY, AR J¥ A9 AR A &
qET AR AW FT AT TH qIT BT AT
o @it g fv wig st qo aww
wfeag & o 7 fel) fodat wfs &
TR AT at #19 af ®T W@ § 1 anif
nArag Nas g fryg MA@
qT AT FI& A 5@ { w9 AT @
gy ardt «id fedlt sy ofes
¥ wun 73 @ ¥ § S ag A g
§ i fggmam aeat &, W a§ a7
st frtfoe fare s swfe a0
& wwar g fe ¥ amd sig SR T@
smw afeay & | Y e F @
ST wIN 5T Oft §F 1 Afwe forg a0
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YATarEA S @ &, wvoq o AT
WY wad sawr gfe i § v ag Jar”
v A AT TR ¥ W awET &
far st feelt & R % &
AT daraT T @ E |

ATAAT, WGT €F 91T F7 T AT
wifgy, a8 ¥9 ata &7 3 wiw  gF
gy e g aidt g wrevde &
Fgt T T frgreea 8 1 W e &
W WYX 59 939 F gL F AqT ¥H
Tid @ wiw &< f& ¥ fow foaw
a9 orfadrs wi 9T 99T @
g1 @ oAy ¥ UKIT EAg-A9aw
g7 ¥ @/ wr Y Fgi 97 faRw
feawedt ast gg &1 1977 & &=
Y HITo THo Qo & AT Y AT IgT
T FL W & TGN qF 3 QO TS
g

ARG, g Qur wwar & v owaw
& st Y wifgs  fagwar g gaayr
qIfgF: &7 § FAFIY T qTH IS &
forg 1o THe UHe F AW AR ®
greas @ & AT F quar gy
FA% JIA ¥ qg7 H VAR WEIEEw
HIX 7 Heqaea® AN & 9 AHW
FI qTE TET HT WYX BT {AGA HEAT
uTEY § 1 gEer a8 FEY gu f W
ilﬁTaﬁFmo UHe UHo &T WA-
#ifaw gater wrdtg swar qrdf &
Jamdl & sl @ AL gwT A AR
N gfie @A &1 WMo THo uWe
waw ¥ gt feafs =7 =df ¥
TIEAT B

qFAEY, S @ faw @Ay o &
sege fear ®, & sew fag o
H+qa1E AT § | YA awT F FAwAT 29
*0T A FT TET 97 forawr g2
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farer 5ot ot 14 FqF T & TR 9%
T O E oy ag @e arfge gar
g5 wmaw dqx dfmved ¥ ag
feafa wY gmra sAw A Sifga @
oY wgt e A S saver arfa g€
@ fag & goeres anfIar g &
AT faa wof ot &1 o qurd 2ar
g fo ot oo awe ¥ 43 fmio
wat &1 smema fear § foad
wqA  FY gAar @ faww@ S
g®% wrr g f& Fgt 9x S g
F1 AT §, gL AA §, AR A
arit ¥ sred & fag 9 § w39 310
TG | o SYo WMo WMo & @i
agt o w7 foFar «r @r ¢ ag awg-
AT g g A ¥ @ wA™g ¥ Ay
S AY TEAW W@ E WIS AQ wTH
gE® FW Y Fifaer § g9 & gawar
g % wgw # wifes g@d & wga-
o Fvrar fadm

ugq & uver gifw F D—yex
e §—Aw W1 T ) wgt A AT
FT qrey 3, ufwTa & & & @
a &1 faqe § fr feedt g & w1
T TaT AT g7 AT IT@ WFq F A4
fatw et T @ @ AR D
T | g ey fgat w1 = ¥ <EAr
g 1 &few waw ) feufa fade &4
wgA ¥ vaew wifta & qraT aga @
®7 & 1 g @ wrel & Sga Sanar
fager gor wrva s &1 gafae faw
ey St & wreqw ¥ § TAfmw @
it & qur AfHew ¥ fa¥aw wr
wrgar § fe ¥ 9T Swwr 97 e
W gu7 fawdt @ ol 9 Fraz-61
17 sfyr e & vad qQuvaa qwade

% Fgrar s@r wifgy WIT ggar 150
%o Nfi =¥ &< faar wmr =rfgy o
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39 @9y vy agf dveT 3w ¥ Wq
AR &1 @1 aeATar @gw & o
gaar foow fear § 1 e Z@ oW
%gT § fr ag 99w wow agl wiR
7&} R\ aATIATAT WgE ¥ §
agal § s gava I Mt sy
BT T AT 3| Ao T AG §
grareg fegfa @ & fag wae g
&1 gaRal St aradT 99 W 8§
Ia¥ § aTaT 8, WIT WAL TR qET
¥ uwAide ag) fear o qwar § Wi
IAR TG AFGT A QAHIdE FW A
sife & AT Y @ @ FT oA
fadw ® & =y Tar wAT gy
& org T T guw qfeg &
M F) ey gg qarg ey ¥
fag w7 o7 o OF s &Y gE
qETE AT AT a0 gEN WA I
gar faar AT w7 F AF-7=>9F Tey
wIT S F1 gER gal #  Farar
g | & gwwar g fe aoRre A gw
Ay § g vgAr =wrfge 1 faw
LT F a9 G wgq 1 feafq
F1 §TARET FATY H ffaw 7T @Y,
gax fag ag @R &7 ¥ A
qurg Fr A

geg § fawr @) st #Y qaar gage
qIE NeJq W & g grmrqry

g

SHRI CHIITA BASU (Barasat) :
Sir, I rise to take part in this debate
on the Assam Budget with a deep
sense of anguish and pain. This is
because of the fact that the people
of Assam have been groaning under
the impact of a deliberate policy of
neglect from the Centre for decades
together. Naturally, the people of
Assam have a legitimate grisvaics
against the policies pacsusd by tua
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Gentre for these decades. As a-result
of this mood of the masses of Assam,
an agitation has taken place. :But I
have to say in the clearest possible
terms that the leddership of the agi-
tation has been taken ‘by a group of
nu?ed youpgmen who, instead of
nunderstanding the problems of the
people of Assam in their proper
perspective and solving them in the
context of the all-India perspective,
have taken to the path of violence,
parochialism and sectarianism and
they have fallen easy victims to the
forces of destabilisation working
around us. Therefore, even at this
late stage, I would appeal to them
that instead of encouraging the forces
of separatism, they should take to
the democratic process of getting
their problems solved.

I am not opposed to the idea of
a political solution of the problem
of foreign nationals in Assam
through negotiations. But I have got
one complaint to make ggainst the
Government of India. The negotia-
tions should not be there to nego-
tiate the rights and liberties of the
people of Assam, who are part and
parcel of India. I wish to submit
that the long drawn and protracted
negotiation has lost its direction.
It is not limited to a specific national
conptour. The national contour, as
was decided by a national consensus,
was that there should not be any
going away from the national commit-
Emt, international obligations,

e spirit and letter of the Consti-
tution and finally the humanitarian
approach. But unfortunately, I find
that the representatives of the Govern-
ment are continuing the dialogue
or negotiotions without adhering to
these basic contours. And the natio-
nal consonsus is being violated.
Therefore, I would suggest that the
Government should bear in mind
that the contours should be more
in dealing with these forces which
are engaged ia.anti-national activities
to a certain extent and the movement
whioh is clearly directed against
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I am also to, make,this spbmjssion
that an al t is being e to
o the bastsof reigion. Home of
on the is o igion. o
them have come out openly to say
that they are not opposed to Hindu
refugees. -But they ,are not in a
position to accept those sections of
the people who beleng to -the reli-
gious mingrities of Muslims and who
have made their hearth and home
in Assam. In this way, a spirit of
comynunalism is also being E:omot,ed
The Government should take note of
this and see that the rights of the
minorities whether they are Muslims
or linguistic, are properly protected
and that they should be allowed to
remainin Assam as the citizens of
Assam and India. Therefore, I want
to give a note of warning to the
Government.

the pine

linguistic,

Coming to the Budget, this Budget
also reflects the very policy of neglect
towards the people of Assam. I have
analysed the Budget allocations in a
great detail. But I have no time to
explainrall those. I will mention a
few. There has been a substantial
reduction in the allocation of funds
particylarly to the Brahmaputra con-
trol scheme. Itis not necessary to
emphasise the urgency of this scheme.
By controlling the Brahmapytra we
can generate more power amd get
more water for irrigation. This will
bepefit not only Assam hut also the
whole of India. A sum of Rs. 16.15
crores was allocated in the 1980-81
Budget for this scheme. In this Budget
it has been reduced to Rs. 10 crores.
Is it fair to the economy of Assam
which is already in,shambles.

Again about v;‘aly{» lnéis means ad-
vanees, a of Rs. FLQRes Was
allocated % year 1980-81. This
year it has mtiem(;oud to Rs. 5(:_
crores -when Yerpmgn t o
Assam needs more sustenance and

-assistance. Oun the other hand,: I see
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that the allocation for payment of
interest on loans has increased. It
was Rs. 31 crores in 1980-81 and it
has now been increased to Rs. 38
crores. You should bear in mind
reductions in other heads also. Last
year, the allocation for irrigation
and flood control was Rs. 29.72
crores. This year it has been reduced
to Rs. 25.01 crores.

There are other instances also.
Special assistance for development of
backward areas is an important item
for the development of not only the
tribal people of Assam but of the
entire north eastern region. Last
year the amount was Rs. 2,80,12,000.
This year it has been reduced to
Rs. 1,90,87,000. Coming to roads
and transport services, it was Rs. 28
lakhs last year and now it has been
reduced to Rs. 2,90,000. There are
several instances to show that Assam
has not been shown its legitimate
rights. For decades in the past a
policy of neglect and a step-motherly
attitude was followed in the case
of Assam.

MR. CHAIRMAN : Now it is
time to take up Private Members’
Business.

SHRI CHITTA BASU : I will
conclude the next day.

A ——————

15.30 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS TWENTY-FIFTH
REPORT

SHRI RASHID MASOOD
(Saharanpur) : I beg to move :

“That this House do agree
with. the Twenty-fifth Report
of the Committee on Private
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Members’ Bill’s and Resolu-
tions presented to the House
on the 19th August, 1981.”

_ MR. CHAIRMAN : The question
is ¢

“That this House do agree
with the Twenty-fifth Report
of the Committee on Private
Members’ Bills and Resolu-
tions presented to the House
on the 19th August, 1981.”

The motion was adopied.

o ———

15.32 hrs.

SPECIAL COURT OF
APPEAL FOR DEFENCE SER-
VICES PERSONNEL BILL*

SHRI K.P. SINGH DEO (Dhen-
kanal) : I beg to move for leave to
introduce a Bill to provide for the
constitution of a Special Court of
Appeal for Defence Services Per-
sonnel who are convicted by a couit
martial.

MR. CHAIRMAN : The question
is :

“That leave be granted to
introduce a Bill to provide for
the constitution of a Special
Court of Appeal for Defence

Services Personnel who are
convicted by a court martial.”

The motion was adopted.

SHRI K.P. SINGH DEO : 1 in-
troduce the Bill.

R .

* published in Gazette of India Extra.
ordinary, Part II, Section 2, dated
21-8 1981.
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15.33 hrs.

SPECIFIC RELIEF
(AMENDMENT) BILL® (AMEND-
ENT OF SECTION 14).

SHRI VIRDHI CHANDER JAIN
(Barmer) : I beg to move for leave
to introduce a2 Bill further to amend
the Specific Relief Act, 1963.

MR. CHAIRMAN : The question
is :

“That leave be granted to
introduce a Bill further to
amend the Specific Relief Act,
1963.”

The motion was adopted.

SHRI VIRDHI CHANDER JAIN:
I introduce the Bill,

15.34 hrs.

SALARY, ALLOW.ANCE AND

PENSION OF MEMBERS OF

PARLIAMENT ( AMENDMENT )

BILL* (AMENDMENT OF SEC-
TION 3 ETC.)

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha) ; I beg
to move for leave to introduce a Bill
further to amend the Salary, Allow-
ances and Pension of Members of
Parliament Act, 1954,

Mr. CHAIRMAN : The question
18 @

“That leave be granted to
introduce a Bill further to
amend the Salary, Allowances
and Pension of Members of
Parliament Act, 1954.”

The motion was adopted.

SHRI GEORGE JOSEPH MUN.-
DACKAL : I introduce** the Bill.

*Published in Gazette of India Extraordi-
nary, Part II, Scction 2, dated 21-8-1981.

**Introduced with the recommendation of
the President.
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PROVIDING OF EMPLOYMENT,
PAYMENT OF UNEMPLOYMENT
ALLOWANCE AND UNEMPLOY-
MENT INSURANCE SCHEME
BILL BY (SHRI B V. DESAI).
MR. CHAIRMAN : The House will
now take up further consideration
of the Providing of Employment,
Payment of Unemployment Allow-
ance and Unemployment [nsurance
Scheme Bill.

Shri Hannan Mollah will continue
this speech. He has already taken
ten minutes. He can take another
minute or two,

SHRI HANNAN MOLLAH
(Uluberia) : Mr. Chairman, as 1
said the other day, the unemploy-
ment problem is related to our social
system I agree with Shri Desai that
atleast this minimum relief should
be given to the unemployment youth
of our country. We know very well
tha' this will not solve the problem.
[ have already mentioned how it can
be solved. 1t is related to the land
problem of our country. Since a
major portion of the unemployed are
in the rural areas, this problem is
related to radical land reforms.

And if that is done properly, asit
will not be done due to the lack of
political will of the ruling class dur-
ing the last 33 years, and if the
radical land reforms are brought
about, then rural unemployment
problem can be solved. The un-
employed people will get their jobs
and if they arc provided land in the
rural areas, a large number of rural
unemployed will be engaged there.
Then the flow of people from the
rural areas to the cities for jobs can
be arrested. Also the confiscation of
foreign capital and monopoly capital
is also necessary. If the policy of
the Government changes, then this
new system can be introduced. Then
only new industries may cCome.
The problem of market can be
solved.
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SHRI XAVIER ARAKAL
(Ernekulam) : Agriculture is a State
subject and in West Bengal I would
like to know what are the steps
taken since you have said that it
should be implemented to reduce
unemployment because in West
Bengal also the unemployment pro-
blem is very acute.

SHRI HANNAN MOLLAH : My
hon. friend raised the issue, but I
think he should know that the West
Bengal Government is not following
a line which is not part and parcel
of the -capitalist system of our
country, Our country is a capitalist
country and our Constitution, our
economic system and everything is
capitalist and in the capitalist system
they will not be able to implement
the policy to confiscate the monopoly
capital and confiscate the multina-
tionals’ assets.

SHRI XAVIER ARAKAL : You
know what is the situation in Poland
and Russia ?

SHRI HANNAN MOLLAH: 1
have earlier told about the pro-
grammes. You know, I am speak-
ing for total elimination of unem-
ployment. In my earlier speech 1 have
told how the West Bengal Govern-
ment is trying to implement the pro-
gramme in this way. They at least
recognised that it is the responsibility
of the State. So, they are paying
the unemployment relief as they
think that it is their responsibility,
but they are not able to completely
eliminate unemployment as it is the
capitalist system that is prevailing in
nur country.

Also the food-for-work programme
is there. That can ease the burden
of the rural unemployed. That is
‘also stopped by this Central Govern-
ment.

In conclusion, I may say thatif
we neglect this problem we will not
be spared. The highest forum of
this country will not also be spared.

The unemployed youth of our country
are organising movements through-
oul the country and they are trying
to put forth their demands and now,
when we are discussing here, through-
out the country the youth. and
students of our country are collect-
ing signatures on these demands and
they are planning to collect 2 crores
of signutures within this month and

thousands of youths and students

will march to Parliament on 15th

September to raise their demands

and they will start this movement, .

MR. CHAIRMAN :
you want?

So, what do

SHRI HANNAN MOLLAH : All
the democratic students organisations
of our country are collecting signa-
tures. They will hold demonstrations
before Parliament, they will raise the
issue before the highest forum of the
nation. If the Government does
not accept the demands of the youth
of our country, the students and the
youth of our country will go further
and follow the course which ultima-
tely can eliminate the capitalist
system and eliminate the monopoly
capital and the multinational system
and can implement the radical land
reforms so that the rural unemploy-
ment will be eliminated.

With these words, 1 conclude.

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram) : The Bill
introduced by Shri B.V. Desai has
commendable objectives. My hon.
colleague just now stated about the
magnitude of the problem. He has
said that there are about 2 crores of
unemployed persons now in our
country. This Bill has emphasised
only on ‘those who have been register-
ed in the employment exchanges’.
When you take that line’ persons
registered in the employment
exchanges’, it does not speak the
whole truth. Employment exchanges
generally are situated at district head-
quarters and other impor_'tant places
to where the people of adjacent areas
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are expected to go or should care to
go to get their names registered. There-
fore, when you judge the magnitude
of the problem from the point of
Employment Exchanges, it will not
speak the whole truth. Anyway, the
object for which this Bill has been
brought is commendable. I fully
support it. But the only fact is that
it has been brought as a Private
Members Bill. 1 would have ap-
preciated if the Government had
brought a regular legislation on this
important issue of unemployment.

Then, we were fighting for
SWARAJ. Lokntanya Bal Ganga
Dhar Tilak said, “Swaraj is my
birth right and I have it”. Now the
youth of the country are saying
‘right to employment is their birth
right in a free nation’ and they are
justified. The object of swaraj has
not been fully realised. Various
efforts have been made. So many
policies have been i1mplemented.
Programmes have been initiated.
Promises have been made, Still we
have not touched even the fringe of
the problem. This has got to be
realised.

This Bill wanted to give legal sanc-
tion to the Articles which have been
enunciated in our Constitutions
namely, Articles 41 and 45. These
Articles come under the Directive
Principles of State Policy. As we
all know the Directive Principles
give direction to the nation as to how
we should proceed towards the ob-
jectives of our mnation. Directive
Principles fundamentally differ from
Fundamental Rights which are en-
forceable, Here this Bill seeks to
sve legal sanct}on to Article 41 and

. By merely converting those
Articles into Fundamentalg Rights,
it does not solve the problem. If it
were so, the Government would
bring legislation to-morrow and
convert them into Fundamental
Rights. The Government has to
take into consideration the magni-
tude of the problem facing the
country. It sheuld clearly lay down
clear policies 4dnd programmies
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throu%x our Plans. These must not
only be enunciated but must be
strictly implemented.

In a Welfare State the objects are
not achieved abruptly or overnight.
The Directive Principles/our Consti-
tution have been in & way derived
from Fabian Socialism existing in
England. The motto of the Fabian
Socialism is very clear. It has been
stated, ‘When I strike, I strike hargd.’
it implies we go steadily and surelir.
When we analyse our problem it is
quite interesting to know whether we
are steadily proceeding or even pro-
ceeding at all. And if going, towards
what objectives? This problem of un-
employment is the biggest and the
greatest in our country. It is moun-
ting day by day. As my friend has
stated we can never over-simplify it.
Therefore, this programme must be
implemented definitely Whether You
take it in a gradual or in a phased
manner. ‘lhen only this problem
can be tackled. As a student of
Economits when I was going through
the Report on Full Employment
submitted by Lord Wiliam Beveridge
in 1944 in England about which I
do not want to go into the detalls, I
would like to tell clearly the implica-
tions of that report. He has said,
“This problem can be tackled only
when you make a systematic efforts,
a steady effort towards full employ-
ment should be gradually made but
it should be made definitely and
surely.

Therefore, when you take this
problem from all angles, we have ta
make all possible eﬁ'orts and then
only we will be able to solve this
problem.

Here, it has been said about
unemployment insurance. In Westers
countries and other developed coun-
tries, the programme has bee
implemented after they have achiev
full employment or near full employ-
ment conditions. So, this can be
taken from that angle, not as an
abrupt policy. A nation has to make
realistic finance allocations apact
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from the land which is unirrigated
and which can be brought under the
plough under a .s ic pro-
gramme wh.ch is also closely related
to this programme to make
improvement in the Hving condition’
of human beings of this great nation
who are disabled, who are sick who
are old, mainly those who have
nonetheless a right to live honour-
ably and in a dignified way in this
great country.

Actually, the problem can be
tackled when you make our industrial
policy and our economic policy
oriented towards achieving this
objective of full employment. If you
make here and there some allocations
stating that during a certain stipula-
tod period we will be able to solve
the problem, it will never be solved.
This problem must be taken in its
real perspective. There is not only
unemployment but there is also
under-employment and partial em-
ployment. For instance, millions of
agricultural labourers in the rural
areas have employment only for three
months in a year and for the rest of
the nine months, they remain unem-
ployed. This must also be taken into
consideration when you are trying to
achieve the right to work. This
problem of under-employment, the
problem of partial employment,
must also be taken up along with
solving the unemployment problem.
Then only, this will become a full-
fledged programme of eradicating
unemployment in the country.

Besides this, this unemployment
problem, though it looks like an
economic problem, tends to be a
social problem. We have been seeing
from our 'experience that persons
without proper means to live, even
after they have attained a particular
stage in academic field and in the
technical field also, they tend to be
ruthless. It has been clearly seen
that when the people are hungry,
improverished, poor, jobless, they
become ruthless finally. Why? It is
becguse “they have mothing to fall
biek and' they resott to all kinds of

things, criticising the Government,
organising rallies and creating all
sort of hurdles to the very progress
of the nation. Therefore, this prob-
lem must be taken in its real perspec-
tive on a separate footing instead of
clubbing it with our various policies.
Then only we will be able to solve
the problem in a systematic and
gradual manner.

sit sraw aadt (fgEie) ¢ e
ofa sy, @ | #§ IO fawgw
TUET ®F IR FT gF § T 7O
foogar qraie & ag'w gFT G ) oY
4 { F7 WIRTAT & «hr &, o) faw)-
qradf, aqat &1 gagd Ay & 9w
N gmgt ¥ N A A7 §,
afeT st wrFmw 1 gAY T qf9-q9
g 9T § 7 F1 WIHGA 1 FAL
AT ET A A T 40 &
45 $0z w aqdr ' gag ¥ AN
P|WAATAAT F7T 31 TG AW
arg-Aa §, wwEifas qryg-ga §, fow
F1 oF 9§ &1 AwAT A &, AFQ
I® gL AT AT G g |

HT @ JLIT #1 fHerqar g AT
.4 @F FEI4 A faZ, 3w &7 wHT
41 IgT AEA R WY v e P
3T ® FH Arfgg WK 3T § w1
TN IO g 1w Iy ag ey
fin agi 9< uftmw I=w 9T 600, 700
FUT WA FT @S § 94T I 6 9T
TAT G AT I ¥ 6 HIA TWE
AT OF U8 el #§ e wig,
A T T T OF G W WaAT 4 I
& $QF AwrT AW owr FEr s
awar &1 Y om fewd & fag
TAAT TYAT @« fRAT T WL Uw
AT A gATT §eF gar WK gEd
atw w@ar s9qr @ fear omar §
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T 600 FUF TAX A1 TH I FY
wigr § 33 ATr 9 KT TF FAR
AT @I N @ FTE oaw
feam & fg w19 Taar AT @9 FT
@ § wafs fygegea & aday, @y
WY ®7 AW FT FAT E WK g
=i ot xv A7 Fr &7 AT ) AT
ITHAN F qw uH Jar W AL
Ausgm ag & F W IFT A
RYST AT AL | XU gwWAqg § O
o 3w F oY g A o §, Sy,
wlae, wraE Wi S o o g,
3¢ ¥ Y Wi uw afogt o
AT WX I Y I9@ & qAEC |
€W & warar &§ ag wgar qgar g e
oY WAqg AT &, ST ®I GTHLT AATA
® fag o0 R-fad W@ & e
TATLC I I F! IT FIW § TN
"IT I ® qPA SART qeeAlg AA
g1, (™).

sheelt $wmafe (AgA @A) ¢
aEdr SN, W9 oA GReAg X
39 { fifvg, e ag 9t g At
LS U

qt wAow @ 3 T
9 QIIEY A9 & | o 9TgY qenEq
WA WA AfNT ) W wTHeETE
gt Wi wgd § oW www@ A, ¥
Wfag 1ag it A T & ooaoad
T ], T w4 wgeh F 1

/T, & W fazaa A g oot W
wrar feag ot Iw A @t g,
CHRY WIT WA agIed | WIS fgrgearT
. Tw WA FT 20 Wrgdr figear
TEr ¥, ot wraed 80 el o
Wit §, oY aomdr & awac £
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W AW Qo e greA 9
TF WET | WY ® § w20 gNT
®UOT WY ¥ I99 g qwdr & | 9
I B AIHGT 9T AW A7 T WY
] FITT WIT 2 g A SATET ATHEA
qT Q% &, &7 F19 TIq7 I IHAT
g WX So¥ wig o AfrgT geEw
FATC AV TR HT WOT IF<H W@
T Y FH WY qERT ST aEd §
W ¥ Agy, ad, T wHik fidy
faarf & o9 s=r @FY {0

oft Tiw o ofvwr  (Qadasior) ¢
¥ T HY OF &Y, 9§ TATLY, T
Tga IwA N

st wATW AT : AN agi T
at-q3 TUEF F G-y wrd § 8-8
WX 10-10 gre & wrd §, fga*
Y I FEI & I A g TTE
AR T @ WY D, TN T
WTaH! J@AT FOIT ) 1T F, FqrC W,
fagen &, gfgwr Y F oA &
agt 9T S @A WA §, 8-8 uwy
¥ &% §, S grr % AN NW
atal ® ST F awd N AfwT g7 @
¥ ¥ &Y | Ay ¥ foar o,
A sreat Twar ww S A awar §

ot Tw @ qfer @ sETT
qHe Tro FATY Aty It & wrg Wiy
WEIAT Ry qg *g qwA F 1 99
adf ¥ g ww @ § fyax Sawr
qxo FYo AT § |

oft Ffiew Wt ;w9 w9, AT
AT g /W FIAT 41, A w7 ggrd
At At U & TN | W7 77 A
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W ¥, e gard o e
T aridf wewr w0 A w0
fawr waaw ag & fe g ever s
T 0% | (suAe™) Fg A qE
g1

SHRI RAM SINGH' YADAY :

He is a very senior Member of
Parliament. The words uttered by
him are unparliamentary. They
should be expunged from the pro«
ceedings.

st Ao wnT . @1g, 91g, -
gior %< Y1 Wi ! AR Wt @ g
T w4

MR. CHAIRMAN : What words?

ot Ao Wi ;TR T e
TR0

awwafa wgea @ # g® @ g,
AW AT G AW AT F 1T gL
¢ IS QG $IAE  ATIE FHT AT
IF qRET FT Z AT

Wt wATR av . § ue %X
Wratfe ag 1§ &t adr g &
afg sar qrdf & i & T sreey
®H A EHT g A wUW qEf &
foolte & Wt w=gr &19 9 & | AT
ST et & sl § g srw gy & ar
w1 Faw qrEf & fooltw & o g3 w9
g wifgd ? a1 g wIA] HT IR FF
T JATAT G 9T qHAT R ?

@ 2 ¥ forad ot a-ad T gQ
§ e ¥ gurew go § gk owTA
#ff agg ¥ g HFFw gy W,
Fog WX A & S F sread
TR & w1d i Y o ) FaT HA 9
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U ¥ WTAET W FO # ew T
g ? TN DD AT qawedt § v
= & & wifa wgar & wYe mifa #
FE ¥ WY gy § 1

9T GHT qEA Y IHTE | WA TG ¥
T § AgT SR a9y a% g
AT qFaT &1 garer fedr ¥ avw Wy
off &1 g% gy I ¥ am ¥ Avw
T AR fody Fam § are @
i 1 7GR faelt & A€ g §
AfFT AT &1 waTw 1 ¥ grAa) &
XTI A IFT 97 W QoA X
qfcfeqfaal ®1 agqaT T 1 WY T
gfcfeafaal #r aa@m, agt qarr #v
qaw g

SH. BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir. I wel-
come this Bill, and I congratulate my
esteemad colleague, Shri B, V. Desai,
for having focussed the attention
of the Government on this important
issue. This issue is not the issue of
any one party. I would request all
my hon. colleagues to consider this
problem as a serious problem facing
every one. This is a problem of
human beings. We need all com-
forts. So also the unfortunate unem-
ployed need all comforts. We have
to find out ways and means and
solutions how best we can achieve
this objective.

This is not an issuc which we are
discussing for the first time. In dif-
ferent forms we had the opportu-
nity to discuss this issue. I believe,
some months back, when I had
moved the Bill that the right to
work should be included as a Fun-
damental Right in the Constitution,
we had the opportunity to discuss
this particular issue.

In our country, as Mr. Mani Ram
Bagri said, we have two different
societies. One of my friends juss
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now said that he was interested in
knowing what are the ways by which
this particular problem can be solved.
The hon. Member who spoke be-
fore me from that side said that
Shri Lokamanya Gangadhar Tilak
had said, ‘Swaraj is my birthright’.
Our educated unemployed are say-
ing that to get work is their birth-
right, and that is true. I am. not
blaming any body for the present
situation We are all to be blamed.
We all put together could not solve
this particular problem. What is
the position of these two societies
to which I referred ?

I had the opportunity to move
round the country as member of a
Select Committee. Some of my col-
leagues are sitting here. 1 very well
appreciate our hosts who kept us
in a very comfortable position at the
cost of the exchequer. You may be
knowing or may not be knowing.
We were placed in a hotel where the
lodging charges were Rs. 650/- a,
day; there fried papad cost Rs. 5,
aerated water costs Rs, 7.50 per
bottle.... ...

AN HON. MEMBER : Why did
you not refuse ?

SHRI BAPUSAHEB PARULE-
KAR : I am not criticising. Please
listen to me. There, lunch costs
Rs. 140/-. It was only last month
that we had been there. Outside we
could see and meet many of these
able-bodied educated unemployed.
We could have refused. agree
with my hon. friend. It is not a
criticism ; I am not critiCising.
I very well appreciate our hosts.
But the point I am making is this.
There arc ways and means where
we can curtail our expenses.

I am going to highlight that par-
ticular issue which I did sometime
back when I was speaking on a
similar subject and I ex that
the Government should reply on that

i issue. But unfortunately
at that time the hon. Minister did
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not reply to the points raised
and 1 expect that the Govern-
ment should tell us as to what...
(Interruptions) Hon. Minister, I never
said that you are not here. I only
said that now the Government should
reply on the point which I am going
to make and the suggestions I am
going to give.

In this Bill the important clauses
are4 and 6. It speaks that every
unemployed person if he is under-
Matric should get Rs. 100 and if he
is Matric he should get Rs. 200 per
month. An effort has been made to
link this payment with the insurance
scheme, probably, to get out of the
hiceties of the constitutional provi-
sions and in order to meet the point
of expenses. But any way if we take
into consideration the number of
unemployed which is round about
1.5 to 2 crores and if we take
Rs. 100 per head, it would be Rs.
2400 crores a year. The Financial
Memorandum mentions that no re-
curring expenditure is likely to be
involved from the Consolidated Fund
of India in view of the provisions of
clause 6 of the Bill and the initial
expenditure would be Rs. 100
crores, because Mr. Desai is expec-
ting that these persons would be
contributing to the insurance fund
and thereby something would come
to the coffers of the State. The data
is not available Unless and until
we have the details, we will not be
in a position to solve this particular
probiem.

Apart from this particular point,
1 respectfully submit to the hon.
Members that even with this Rs.
2400 crores, if we very carefully
consider....

SHRI B. V. DESAI (Raichur) : It
may not be Rs. 2400 crores. One
crore at the rate of Rs. 100...

SHRI BAPUSAHEB PARULEKAR:
What I said was that 2 crores un#m-
ployed are there. And at the rate of
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Rs. 100 per month it comes to Rs.
2400 crores. I am speaking about
the figures that are given here.

The point is whether the Govern-
ment of India and the State
Governments can contribute Rs.
2400 crores. I respectfully submit
that they cannot contribute Rs.
2400 crores in spite of the insurance
scheme. It is in this context that I
want to make a few suggestions.

Under the different heads of the
Government I find there is a heavy
wasteful expenditure. The public
expenditure has been allowed to
grow to a point where I believe it
has become a Frankenstein for our
country. Let us take the budgetary
expenditure. I tried to, get some
figures from the library "and I was
surprised to find that in the year
1963-64 the Budgetary expenditure
was Rs. 4284 crores while in the
year 1978-79 it has gone upto Rs.
27,616 crores. That is a 5409 in-
crease and it comes to an annual
increase of 36%,. Can we not check
this ? No other sector of Indian
economy can boast a growth rate like
this. But if you take into considera-
tion the growth of national income
and the volume of employment, we
do not find a growth of even 5% of
this growith of budgetary expen-
diture. This is item 1. I would
request the hon. Minister to
consider seriously as to what steps
we can take to reduce this budgetary
expenditure.

The second point to which I would
like to invite the attention of the
Government through the Minister is
about the non-developmental expen-
diture. The figure is very disturbing.
In the year 1969-70, the non-develop-
mental expenditure was Rs. 1,735
crores while in 1978-79, it had
gone up to Rs. 9,864 crores.
Leave aside this, speaking about the
expenditure by the Government, I
request the hon. Minister to seriously
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consider this. I want to bring to
the notice of the Government and
the Prime Minister whether we can
or we cannot take any steps to
reduce the expenses of the Govern-
ment. You will please take into
consideration the figures which I am
giving now. The official figure,
combined with revenue and capital
expenditure, of the Centre, the States
and the Union Territories has sky-
rocketed from Rs. 914 crores after
we attained the Independence to Rs.
26,771 crores in the year 1978-79.
Now the expenditure is bound to
increase. But look at the pro-
portion of its increase. The total
expenditure of the Central Govern-
ment, if you take it into considera-
tion, in fifties was Rs. 520 crores but
a year or two years back rather it
was Rs. 17,808 crores. If we take
into consideration the total govern-
ment expenditurc and the percentage
of national income, the national
income has grown only by 5.88%
while the expenses have grown by
19.78 per cent. That is the growth
and that includes Rs. 75 lakhs which
we spent on the global tour of all our
hon. Members in seeing the progress
of Hindi. To see progress of Hindi also
necessary. But, what is the priority
that is to be given ! Rs. 75 lakhs on
the global tour is to find out the
progress of Hindi or to make pro-
vision for the unemployed youth ?
That is the question which I would
like to ask of t he Government.

If we take into consideration the
administrarive expenditure, it has
grown from Rs. 34 crores to Rs.
771 crores. The Government at
the Centre is, however, sanguine
that the phenomenal rise in Govern-
ment expenditure is not confined
to our couniry but that s

so throughout the world. Can it
be answered like that? Can we

gulp that very easily ? I respect-
fully submit that my answer would
be ‘No’.
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SHRI BAPUSAHEB PARULEKAR

Then, about the tax evasion, the
Fipance Minister has gone on record
to say that the revenue from income-
tax that was evaded in the last two
years is 33% per year. So, if we
can recover the revenue from
income-tax, this question can be
solved. This is 339 within the
Central revenue for income-tax.
Why don’t you do it ? There are
reasons for it. We gave the windfall
to the tax evaders 7 I would invite
your attention to the news
item in the Hindustan Times dated
12th July 1980 where it is mentioned
that the Government of India had
decided not to recover Rs. 300
crores of arrears from the income-
tax defaulters. The reason is that
the registered notices were sent to
the defaulters but they came’back
unserved. Therefore, the Govarn-
ment of India toock . decision not
to recover this moncy from them.
This is one—item whic.1 1> reported.
I had made a reference to it by
way of a question to the hon.

Finance Minister. If the youth
of our country ask me—not
you—T may be  excused—that

we the Member of Parliament can
stay in Oberoi and we can have a
world tour and spend Rs. 2200
crores for the Asian Games and we
capnot sp>nd lakhs or a crore of
rupees for colour T.V. which may
be a pleasure to the cyes but we
cannot give money to them—even
Rs. 100/- per month. What answer
you or I can give to these unem-
ployed youth? 1 would like to
know from this Government ? Mr.
Arakal do you want any
clarification ?

SHRI XAVIER ARAKAL:
Your proposition is that lack of
money and investment is the cause
for unemployment. Is that so ?
May [ put it the other way ? To
invest the money in Asian Games
for the construction work itself is
for creating jobs to these youths I
fail to understand your piopasition
of lack of money and investment by

I Avrarnmant
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SHRI BAPUSAHEB PARULE-
KAR : Coming to the point, if I
remember aright, Shri Arakal oppos-
ed my Bill on the ground that this
cannot be incorporated in the Cons-
titution since Government of lndia

has no money to %::)vide. That is
why it could not enshrined in
the Constitution. That is one

thing.

With reference to the productivity
of employment by giving money for
Asian games—of course, I have
nothing to say about it-kindly
consider what is the extent of em-
ployment and the extent of expendi-
ture which we are going to make.
1 am n»t ciiticising | am suggesting
the ways. You kindly consider and
if you lind by investing Rs. 2200
crores 1nthe Asian games we are
going to give employmeat to 5,000
people I have nothing to say. [am
making a suggestion, You examine
tie particular suggestion which I am
making for your consideration.

The third point which 1 would
like to stress is about the unnecessary
growth of bureaucracy. It is a
growth which is growing. Persons
are coming and going and not work-
ING eevens (Int.rruptions).

Sir, at the time of Budget Session
Mr. Stephen told us that the overtime
that was paid in the Communica-
tions Ministry was to the tume of
Rs. 33 crores. What does it show ?
Can we not employ persons to whom
this Rs. 33 crores be paid. Of
course, some of my colleagues would
argue why this over-time payment,.
Do our employees not work during
office honrs ? 1If that is so it is for
the Government to find out but if
there is work required to be done by
payment of overtime then why “not
employ the unemployed youths. I
would request the Government to
consider what is the total amount
that is p.id by way of overtime to
both the Central and State Govern-
ment employees and what wouid be
tha emnlavment that would be made
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with this amount.

I would like to
have the statistics.

Sir, in this connection I am re-
minded of the words of Panditji
when some fifteen to twenty years
back he said that we have an admi-
nistrative jungle in our Government,
There are so many officers. What is
the position today you will be
interested to know the figures. In
1956 the number of employees was
5.5 millions: in 1960 it became 6
millions; in 1966 it became 9 millions
and in 1977 it became 14 million. T
do not know what is the position
today. I would like to ask do we
really need these millions of people
to look after the functions of the
Government,

AN HON. MEMBER : You are
contradicting yourself. On the one
hand you want more hands to be
employed and on the other hand you
plead for their removal.

SHRI BAPUSAHEB PARULE-
KAR : I am not asking for their re-
moval. [ am only suggesting ways
and means. This costs the exchequer
Re. 9,000 crores annually. We have
to take into consideration all these
things.

MR. CHAIRMAN ; Please

Conclude.

SHRI BAPUSAHEB PARULE-
KAR : The same position we find
in the Planning Commission. So,
Sir, I have suggested certain ways
and means and I would request the
‘Government to consider as to whether
any ways and means could be found
so that the expenses could be cur-
tailed. I would, therefore, like to
request the Government that millions
of owr youth who are unemployed
ar _ watching the Government—the
G %vernment which is supposed to
w Ork. Let us show by action that
w ©are progressing towards that goal.
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We cannot say that we have no
resources because if we accept that
the right to work is their birthright
then it is the duty of the Govern-
ment to fird out the solutions.
Only 6 per cent of the people who
are very rich get all the advantages
and they are controlling 94 per cent
of the rest of the people of our
society. This situation has got to be
changed. We have accepted socialist
structure as the basic structure of
our Government and it should be
acted upon. It is my submission
that Government should consider
these few suggestions which I have
made and I would like the hon.
Minister to give a reply to all these
suggestions which 1 have made.
Thank you.

ot gfg w2 F= (ars@e) @ awmafa
AdYET, MAAT g3y, =y .9, s,
¥ oY fada® gega fear g, #7 sa=
T A a1 § # HY 9g 9 g fw ag
fowr fasge o fedaw A Aifde
agf § 1 gAY T 2 F FPgy AATY 1 —

I'mployment shall bc provided to
all the citizens of the country,
irrespective of caste, creed and faith,
who have attained the age of 25
years and have registered themsclves
with the Employment Exchange.

T S o fARId FE W
uftada 3% ¥ fam wgr og, A #
anvaT g R gE AW A ATE FAT &
FAF giadaea w1 g | S AT
AA-MA QT F gET FQ  aTRE
3T grer w19 F7F &, a1 AXGN A
avgm & ¥ nftadad ¥ qN )
anfe saw fag JF o9 &1 g ?
s feal 9 & & wa sfaq faaw
®1 I AAW qZI FA & #IT aga SArRY
sefAan 2, @t aguie ofwdeer o
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[s? 3z W= 7]
afr 1oy Ak ¥ g gF R
& oG, AY AT AT F  ww  feer-
¥eFA W1 ATEIAY | SREAATGAE ®
fimrd # Ay AqarAveT § fF w@
awg N wAOT gAgaay §, fawd
gyefer Wiz wangdfes DAY mfae
& | ¥ gomar S §, faAw Ao
O 9 et @ 1 TR @ W 9w
sfama siv wd=EY A @ § AY s
faar ¢ & | w7 99 ) faT 9,
Y 9g WeT gw #A0T ¥ W wiww
FRAY | T FWFIX T GaO* Y-
aradz a1 warda a0 ? gu favawm W
Fgr AT & fr Afgoew sk 9ad
wfg® faem mor @ 200 T
sfa wrg & fgama & war fear =g
dfegaed o dyued § ot § &9-
gorz fpar war § amwr 34 s
HATETATAE & | TF THIT I9 AT $Y
68 sz Taar fa @ BT ENMIT
T AT w7 g AT a7 v fgara
@ g &, g dagae A Fr &
gFE! | HIAAT gEET ¥ gAagmEEie
H T FIA FT 4 e wegy fear §
T g g% & I € aeg 9 wEew
qga AT § qred g1 S |
AfFm gy qATAT T FHX gAH AES
R awd ¥ W W Anl ¥ -
dfaw gogr, qAferw g gar @
auERT F1 g W & fou o qifeay
FY g AW FCT 92307 fR wAET
N gfg ax A% AWM oy gH
@fger cafar & swww Y q@
aFa o QO feaweft & arq
Fifaad T 93T O 1977 H
gAY & auq g wiEAew fRar ar
q1 1 §) a%ar § f 9w v S gy
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wfeat &f Wi orrceedy off of Y, dfier
oA W FTIHW RY TG A HAr Qv
AR WETET AT ATl & S
& €W SoTH T AT AW qEWT /T
ar | & wvgar § f srew fafieec wrd
wronieT e Wk wor ot ¥
g dres & qIY A0 I TF AT
# fade & sl gy oW #Y gfe-
Totr Tt %%

3oq M7 98 & 5 v v
st & fag ot fae fear o §
TG ATAta § w@N gfag T a¥i
o Efeide s R S
750 F(g T T & | T FEAFAT &
fag ufir sgrt o WY arear o
F IAMN g3 FEAY Y 1 w19 T
¥ ST QST g & W O§
st gagiaa wfy, smarfa & s &
qqT dad § oNfy gEd & ¥AY A
FW & § 157 Wl B fegfy g
gty g1 gafer @ D s
faeax sar q@ar ) o @} w®e
fafreed 5t oF siw = feodt ¥ g
9T qveg veN wig gy adi fwar o
"FT | SGIA UF FAST &7 GIHAT F
fear ) aR-aT FAE wHTT F@ F
TN STy el faga Y =fEy’ |
faweq i & wad ot wifasew fag
%, AT TRA IJIq9qATE AW &
swmta, $fad ¢w T YqETHTE ST
F weana, IS FAUAET WM &
g, & 6 T dt Nww ¥ gwela,
fget afearer awradee Nawr & wea-
i, 999€ gf oo TawaATT NwTH ®
SR, (YT WS ASATE  ITESA
gfenrsr ¥Jqeadee SWTH ¥ weadd,
9 G §&A F Y FEATEAT BT
T | X wrdEAY WY T v ¥
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frg weerd afitrdy &Y qfew wer
gy, gz Y qfeea giar @it awt on
for ok wd W it gfenr wor
g | e WY X ufiey e
STy #1 FEifas v @ & qedr
afs sy @ift oft gw avtage &)
Y & | AT W9W QAT ¥ AWT
qiadY doaffa Nwar aw sFams adr
W fF WA qrATE w1 e w
N ity ®r Afew gad gw aww
T gT )

W AW &1 oy & faqg arer
uradt ofiX go 1 IH a9 AT
¥ wig e frata & fag o g s
F@T §ar, qu qfesw war g
T ¥ GUTT FY T A HFL GHRA |
T gsdl & wry & sgar § 5 o0
T AN fz & fag et M-
TP A & fag v anw WY
geidt & &y fear o WX AWy gw
AT Y G |

st grre fag (Feeetc) @ Sactw
arga, wgnenT aidt ¥ wgr § -

Is t we are thieves in a way.
If It:.ﬁcsanythi;g that is nﬁt fgr

our immediate use and I keep it, I
thieve it from anybody else.

gl ara I wft ¢

Every women or man Wwithout
work or food F¥T 7Y wrfgy 1 gATR
FEF ¥ T QAN AGY ATRT
¥ g & war 9T, g T W -
TwERE gaee faaar § ag aw
wwis faear § 1 v [ § o
ag frwar &1 agt ¢ W@ owed §
fix wrr srfag g o 83 siv Aw-

ofiw qraw g faw o fanr wrr feg
30 famr wir & feg w7 w7
IR g ?

IR 3w ¥ Y WAGATIARE WY
faafagur § SeRt g g s@TE @Y
OF WAH g g g, et W@y
N a7 AN | gEk fag Far N
wrar § < g ga¥F faoit gt o> &1

# ¥ q17 FaT  wTgar § - gt
AT GAGIATIAE FT 999 §, GATY
T ARTT HE1 Ag §, CIwREA
w2 & 1 agr 97 fad ot ¥ qag-
A7 T § avar g ) fawwa ag @
fe it a% g Aw e agy £
g agoilee g, ¥ AR W v
W THIAIT TAHT FUT § AT
atwfedY av fr sawT wear § 1 O
#Y W Tl qedT §, Wy /A M Iwrc
™ W oA &)X oW it 3w
o Wr | WAy g @y dwe-
femmd w3 & gt formsr gud ge @
AT |ATAT g1, A " A AT wreedy
faerr Y W@ SwaT 4T | O QY
THR 9T WX wigdt &1 $¢ and §
w12 agt 93 oY oY qwy o Y
g oF AmT & e wrid e
axr faw feqr, ag «w wwEa &
W T gy § wfewr oI wie
Wt ady ot §, dm-we Sl a3
oot ot gk §, Sy qar o AR
fr wyt-rgt 9 s & 1 wH Ty
wredY wear §, wflw w1 wifew @@
oy ft wear, & wraTer waTaT &
fir RATPIATARE X & A | GTCH-
wrieE aq ff g 1wt § oW Wi
dwr-fegrt s € 1 T g A At
fawewr adY 1g v, AR A faw
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[+ g fg]
qFd § 1 W7 wATT ¥ &4 TQ E,
wg W Ty wrAr @ @ g R A
feant T § st g o afy 7 §
fie dox fomrd #elt @ foe v 40
Wﬁzl""

it freerd wrw o () ¢ A8
oY 7} wEAT =TS §

oft gere fag . &3 @ § —7 Ho
o THe &F TUHo UHo Wo & qI9 WY
500-500 uwz WY & | gAR A
TR ¥ QRAYT & TF THo THo TUo
goae fag & IT% 9w qiw &7 0FS
il ¥ | TEf I FW & v aw
w2 § fFag 1 =fgd, aghar
Ttfg®, ¥fs7 gav feadr-smifgm @
A wa Y FA-TFIAEAT A qFA
rafeq @ o W FR Y
gT WIgHAT ¥T & g 5 zad Agw #R)
fegma ag § o sor & Qar #fex
Tt wWr 99 FT wET g\ wEwAr
aidft fyeer ¥ @ Ay v IR Oy
WA oY, ITH FZA I AAT FQ FT
e st ff  AfweT wa gAY qar
g e as siex e § sufad ¥
wraeft Fwa qg war 1w G
Wt gF ¥ w7 g ¥ NfST " agt
dve feerd T Ofod, e o wrEr
W wA-gFAeR @ 9 Q& e
g1 XU o & Wi A qHA FT w@_0T
W g® & AT | " g€ S &
qag oA § aFd §otc Jar o
§aq ST I qrg g zEfed g
arfgd fir Y wgenT wish ot & Fgr qr
g9 ¥ 9T AT L, II¥ T faa-
faar &% &Y wtraar ) Mg ¥ w7 frac
2 wQy aaaTan §, BE 8 £A0T wgar,
W vyt g gfar F 7 oy fead 0w

AUGW m!.l?';s," ¢ P_’ﬂt- U4 ‘3.‘@ Bw i 4“

it A §, faasY qw vl Ofr
ft 7 A Ot § ) Wi gw R
MIT FAE 99 &7 o3 § s
WL HT T A g, wofEd aw
T X A BT JAAT |

Shri Chitta Basu (Barasat): 1
rise to support the Bill. I won't
like to make a long speech, because
most of the points have already been
covered. My task will be really to
identify the crux of the problem. I
would urge upon the Membe:s sit-
ting opposite that it is a problem
which just cannot be wished away.
It is a problem which is related to
life, and it is neceesary that we try
to come to grips withit,

Let us have an idea of the magnls
tude of the problem, although thére
is no reliable statistics or estimate of
unemployment in our country. But
we can have an idea about it. As
per an estimate recently by Govern-
ment agencies, particularly Planning
Commission, the total number of
educated jobless in our country will
rise to 11.18 million by 1985. The
total number of unemployed will be
54.1 million by 1985. Roughly
speaking, it is going to be 5 crores.
And what is the plan provision; and
what 1s the plan perspective ? It is
necessary for us to understand this,
The development visualized in the
6th Plan can provide jobs for 30
million, while the number of job-
seekers is 54 million. There will be a
backlog of about 24.1 million. Can
we wish it away ? There will be 24
million jobless people, even after
the conclusion of the 6th Plan, even
if there is 1009, successful imple-
mentation of it.

The prescription from the Minister
or the 'l reasury Benches is : “Let us
forget it. Lverything is Maya or
illasion. Let us try to live withit.”
Their prescription, for the Indian
people—youth and the masses—is :
“‘Learn to live with this huge backlog.”
I resent this prescription. That

cannot be the prescription for a
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oountry which accepts of the
concept of equality and socialist
economy at least. I am not going
to the extent of using the word
socialism. Itis a difficult thing to
achieve. [ am scared of it because
it is just not possible for your eco-
nomy to achieve socialism. Socia-
lism means something else.

Mr. Chairman, I think you can
understand what are ths contents of
socfalism. Anyway, it is not ‘the
issue under debate to-day, viz. what
socialism is. If you what to hold
classes, we are prepared. But the
question is how to solve the problem
of the backlog of 24.1 million un-
employed persons who will be there
in the country after the successful
implementation—if [ accept that it
will b successful—ol the 6th plan.
t his backlog problem is not new.
At the end of the First Five Year
Plan, the backlog of unemployed
was 5.3 millions. At the end of the
Secoad Five Year Plan, the backlog
of unemployed rosec to 7.1 millions.
Afler the implementation of the
Third Plan, the backlog of uncm-
ployed increased to 9.6 millons.
After the implementation of the
Fourth Plan, the backl>g 1creased
to 17.1 millions. After the imple-

- mentation of the ¥.fth Ply -, it had
reached to 22.1 millions, aad as |
said earlier, afier the 6th Plan, 1t
will be 24.1 millions. You have got
a plan of progressively increasing
the backlog of uncmployed. As the
plan proceeds, the backlog of the
unemployed increases:

But everybody on that side relies
entirely on the plan prescription, as
I listened to Everything is there in
the plan. If the plan is successful,
the backlog of unemployed will be
removed and the uncmbloyment
problem will be s)lved. Let me
tell you that it is not going to be so.
Unless there is a radical change in
the institutional relationship, tather

structural ;corientation, unless there
is a new prope 'ty relationship which
I would not like to ¢xplain, this pro-
blem. of unemployed cannot be
solved; it will be with us so long as
we continue to follow the capitalistic
economy. But even the capitalistic
society economy cannot just whisk
away the real thing.

When we cannot provide jobs for
all, when we cannot provide jobs for
the unemployed backlog, some alter-
native arrangement has to be made
to see that they can live decently in
our society and from that arises the
concept of unemployment allowance.
The concept of uncmployment allow-
ance has not arisen from other
things. Therefoire, there is no other-
way than to accept the principle of
payment of unemployment allowance.
It 1s the social responsibility. It 1s
also previded in the Directive Prin-
ciples of our Constitution of our
country. The only course open to us
is to provide for unemployment
allowance for those who cannot be
provided with jobs.

This is the specific objective of Mr.
Desai. L congratulate him. He has
the courage to say what is correct.
Then he has the courage to call
spade a spade. We cannot afford to
ignore this problem. Some way out
has to be found out and therefore
he has said that unemployment
allowance is to be given under
provisions of this Act, and for that
some insurance scheme is also to be
floated so that some income can be
derived from that scheme. Other-
wise, Mr. Parulekar has made a long
list of suggestions and I can ad
another one because I feel that this
suggestion would never be accept-
able to the government because that
is of fundamental nature, and this
Government and the Ruling Party
cannot accept that basic and funda-
mental change in the structure of
our society.
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Wt v fag arew (wewe) : &
san & Jav oft ¥ wvqare v f fw
T o age §f T falws ww
¥ sege o &1 Aol oY wweAT
fedr o foeelt =T ge ax & o=l
W A far wfe far wuwc e
oW wIa a7 @ g 9g o W
€ @A fir 1985% 24 fafews
Qo R W H §N ww w
theas qras @ § SAQWEAETE &1
oY sriwyr wvar @ &g 31 ¥ 35 fafwaw
% ¥y %1 AT | @HT WIEw AT &
f ot miw 2 A T Ak @ i
FOTF A Wfaaer FQoere s
g1 & ag N wgEEEAE | @
at wifrasy smoraemae famd o-
#fee, wggwfer QT a@ & am
T € W g A S e EWTE
E oo qgral & o § WY weA A
NEAR frmigR & & fav o
faw wrar @ e ot favr el wd
gr v gz dar AT d e ww
A+ awet 1 frarew war Faw @
fa&aw & wrsaw ¥ @) wwaT § AT qWR
AT ®T AR STH F AT FIAT 4

dfewy fmfarsi 3 @ foar ar
W At ¥ o gfifeg oy s
41 ¥ gax TR A graa@ fear @
Wg WIRT X S

“The State shall, within the limits
of its economic capacity and deve-
lopment, make effective provision
for securing the right to work, to
education and to public assistance
in cases of unemployment, old age,
sickness and disablement, and in
other cases of undeserved want.”
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AT T WA ¥ Wi Ay
wgw AgScam ¥ ax F ovgr &, W
fog wrges & Awc aw@ X
qEAT wgar § fw w1 SEd ag avve
g e Iqommdr gT g Twr R ? wg |
aga agr faaraity sww § 1 awmafa
of w19y ¥ fawg &1 fadq srepge
frar &, sa®% aX ¥ faar N § ol
eI §I g 5 ewaw =T
WEAATEXT ¥ oF Aar sww frar
Ted gHATNE STH | Ih g ol
AIA W 3@ H WA qrax 97 feis
TE forar war § afew ag wyroww @
fF #daqrax N few a@ ¥ sefea
T4 & qATAT ST AFAT § THHT 24T
« 71 7ifgd | wra Y ¥ ofewT s
& fag st ag § fo aas ofes #t
¥y awg & faglforg fsar s sfgd
atfe gam wiw @ faw §f &fem a1g
|19 &9 & s it gn a s alew
gafeades, feadfor v feddw
w5, fr ¥ WT £ & 97 Wi fed-
Afawr star & o7 gy § o Y § W

. fa1 & qro fedder $w & wquma §

qar aft § Afww daqrac T 31 ww
Hfeat xag mfie Raqra o gfeaz-
AT oqT § SwrAr wT@w g5Y A
a%, ¥ w1 faww @ ok, A
wnfe® sqeredt @ Qo § @% s Ay
|19 {9 Y Qe W Fae G )

|17 §1 g wT ooy i fs wra
Za Aw % Coftfraet it 2wfrfergar
oY QAT § I d=T | WTw 50
gArT 3 | forw qw o @ vaTRr €Wl
Faa AQqwre gf 99 T W i o
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& ¥ w7 graw guh, gt v W
¥ [ FaT _serw g, wT OAAx
frwd®, o o we A $T )

wWE g9 v AT A qEAA
2aTE ¥ fadas Tar § 99 R T 39
wgAT WEm f R @A agy weay
t ¥fpr & Fwr ¥ A AT
T ¥ fadgw s&wr fr ag w faR-
IFEF TH T F HIX TGRE
shirgfas faw ad, wifs o faw
¥ wwT o9 siaar § | gay a@ W
ug & f5 gy fewrgT A fwar @
fe Aqugradz T €| fFa a@g &1
YACATTRE AT RS & | YACETAHE
e d wEE g aw N @ Tfed,
sty AT Tifgd | g|@F 9w
Y WATAHTIE HI7 §, ITH TIA-
Ao wff 9 &) AW q@  awOET X
FE AT AT I ATG | TF AF T F
St wdF ®N, o gw favaF ¥
adf firar §, a3 o a3 e whfew
g g | SteT WY T AT QF &
qT9 UK A1@ Go STAT §, AT A1
FL @ & Afd7 gab qra gara o
T M AAMFETT FIA N E | T AT
WL QML 9¢ Fora A FIXO A
w19 Tgf T4 | gRfad IOmd o
wreqr fawer o 7gf §, AN aga ¥
W & 9K 97 9% IT §a &7 Free
i =X g7 9% QAN N gwear
w1 g afl w7 awxr | wwfEd
R o wiNEfaa faa o faad
at e & 1 9 Wil we
Tar ot o famr =1 Tgw ¥ A,
gwife It Ruv gwl § fraer
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*SHRI ERA MOHAN (Coim-
batore) : Hon. Mr. Chairman,
Sir, on behalf of my party the
Dravid Munnetra Kazhgam I would
like to express my views on the
Providing of Employment, Payment
of Unemployment Allowance and
Unemployment Insurance Scheme
Bill which has been introduced by
my Hon. Friend Shri B. V.
Desai.

Perarignar Anna, the illustrious
founder of our Movement, stated
once that the unemployment youth
on the pavement of the road is the
source of thoughts with grave conse-
quences. Mahakavi Bharatiyar of
Tamil Nadu had stated that a single
man starving for food will be the
cause for the decimation of the
world. These warnings have got
eternal light and now the time
has come for these warnings to be-
come a reality.

According to authentic statistics
furnished by the governmental agen~
cies, the number of educated une
employed registered with the
Employment Exchanges seems to be
of the order of 4 crores and above.
I need not to say that in the country
of our size the number of educated
unemployed unable to get themselves
registered in the Employment Ex-
changes because of their inacces-
sibility will be running into a few
crores. You can well imagine the
dreadful consequences of discontent
and frustration of these crores of
young men.

In the Central and the State
Governments and also in the public
sector undertakings the generation

i e — g i = ey

*The original speoch was delivered in Taatil,
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of employment opportunities is less
thun 19 annually. In the private
sector industrial establishment, it is
about 39. But the growth of un-
employment annually is of the
order of 159%. This volcano of un-
employment may erupt any moment
and engulf the entire country spar-
ing none howsoever high and mighty
he or she may be.

The payment of unemployment
allowance is not the panacea for the
elimination of this malady of no
mecan magnitude. But it should be
the duty of Government to come to
the rescue of these young men and
women and they should be given
some amount for their sustenance.
Here it should be borne in mind that
there are crores in our country who
have not got thc opportunity of
educating themselves and who cannot
come out of the rural dr:dgery. They
should also be given some sustenance
allowance by the Government. But
the primary and predominant con-
cern of both the Central and the
State Governments should be to
create sclf-employment opportunities
for these hapless have-nots in their
own havens. Secondly, it is unfor-
tunate that less than 60% of the
installed industrial  capacity is
presently being utilised both in the
private and in the public sector
undertakings. According to me this
is a crime against our society. The
argument of scarce raw materials
and insufficient electricity may be
advanced. The Government should
strive to make these primary inputs
available in abundance so that the
total installed industrial capacity can
be utilised for increasing production.
Besides generating employment op-
portunities, the full utilisation of
installed industrial capacity will
enable many subsidiary units to come
up. Thus new avenues of job oppor-
tunities will arise. Then, when the
States send applications for indus-
trial licences, there is inexcusable
inordinate delay at the Centre. This
hampers the generation of job op-
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portunities. The Centre should expe-
ditiously sanction industrial licences.

We have State Public Service
Commissions and also the Central
Union Public Service Commission
which conduct examinations for
recruitment of candidates for govern-
mental jobs. Unfortunately there is
no linkage between these Service
Commissions and the Employment
Exchanges which have on their regis-
ters qualified unemployed youth. I
suggest that such a linkage should
be established between these Service
Commissions and the Employment
Exchanges that would enable the
Employment Exchanges to issue hall-
tickets to those on their rolls for the
cxamination directly. Presently
these institutions work in isolation to
the detriment of uncmployed youth.

Unfortunately in our country even
the unemployment problem is being
exploited for political aggrandise-
ment. The Tamilnadu Chief Minister,
Thiru M. G. R., during the elections
to the Tamilnadu Assembly waved
his hands in the air after giving sole-
ma assurance of Rs. 100 as unemploy-
ment allowance to every single unem-
ployed youth in the State. Now his
plighted word has beenthrown to the
wind. So far his revolutionary assur-
ances have proved to be contemptible
deceptions. No unemployed youth
has got this allowance of Rs, 100 per
month. But, [ demand that those Sta-
tes which really give unemploy-
ment allowance to the unemployed
youth should be re-imbursed by the
Centre and at least 50% of the
expenditure on this must be shared
by the Centre.

Before | conclude, 1 would refer
the Unemployment Insurance Scheme
which should be started by the
Central Government. Till the unem-
ployed gets employment each one
should be given financial assistance
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from this scheme after he or she
secures employment this money
should be refunded to the Scheme.
The necessary capital required for
this scheme should be taken from our
Prime Minister’s Relief Fund, which
is meant for such emergencies.

‘With these words, I commend the
efforts of my hon. friend from the
Congress-1, Shri B. V. Desai in intro-
ducing this Bill, which is to be
welcomed by all sections of the
House. .

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SH.
P. VENKATASUBBAIAH) : Accor-
ding to the time allotted to this Bill
it has to be concluded by 5.05 o’
clock, If time is to be extended, then
leave of the House has to be taken.

MR.CHAIRMAN : That we shall
do at 5 o’'clock.

oft geeeg v (Toelt) 0wl
off, arity axeq ot IWE St F
fosr Y fwar @, 9% I§d oy A
wr & fr g% gag ¥ g8 ¥ @
whaR fawtgramaa g
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100 =¥ 2 =Y ffers¥ £ 200 w7
R Frey A wamr & o@-fa@
st %t 200 g9 =% fRsar wrfgd
T & fawr q3-fa® &, A FW @
g, g 100 sud ¥y faay wrigd |
7g & fafram A% § o 7 § @

ag W o s faw & frar @ -

«Till such time as employment is
provided, the citizen shall be granted
a fixed allowance of Rs. 100 per
aopunth :

Provided that in the case of a Citi-
2en who has acquired matriculation

or higher qualification, the allowance
shall be Rs. 200 per month.”
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a% | e fgrgeam i g% & & aFd
81 wohfmy, emex, fafes 1w
wfafaT @7 @ & fAF g @
¥ gaw ag ¥ % 5@ gwEAT Y A
v ¥ fau aoerc & 9w T A

NAAT Y |
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gfg w gt L i Wi W AR §
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MR. CHAIRMAN : The time
allotted for this Bill is two hours. It
is over. If the House agrees, we
will extend it by half an hour.

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : All right.
It is extended by half an hour.

17 hrs.

SHRI Y. ﬁ hMﬁIAJ&i\I
Jalgaon) : Sir, all the Members
(wan;‘tafhc time for discussion of this
Bill to be extended by one hour.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH :
Thereis a proposal for extending it
by one hour.

MR. CHAIRMAN : The next
Bill is of the same subject. We
will finish this by 5.55 p.m. and
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allow the next Bill to come. [. 4mk
that is all right.

Now, Mr. Rasheed Masood may
speak.

ot wefie Age (FgroTY) @ A
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MR.. CHAIRMAN ;
Mahajan.

Shri Y. S.

Minister will intervene at 17.30
and there are a number of speakers.
Please be brief.

SHRI G.L. DOGRA : The next
item at sl. no. 8 has to be taken up.

If thatis also taken up alongwith .

this, there will be ample time and
everybody will get a chance.

MR. CHAIRMAN: No, no,
1iho Minister has to intervene at
7.30.

SHRI 'Y.S. MAHAJAN (Jal-
gaon) : The problem of unemploy-
ment and poverty has become chro-
nic and acute in the country. In
recent years it has come to the sur-
face in a pronounced manner. Not.
only the politicians but also our
planness -have become more cons-
cious of it. In every Plan we have
adopted .special measures to alleviate.
unemployment. But, unfortunately,
the backlog-of unemployment at the
beginning of every succeeding Plan

has kept on increasing. At the begin-

ning of the First Plan the backlog,
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vwasi3.3 million ' people. , At the,
beginning of Fi n it was 26.6

milliog peoples At the beginning of '
tﬁﬂhosqlxth lan it is more than 30
miltion-people. There is no 'need teo -
discuss the extent of unemployment.
It is very wide-spread — right from
the uneducated people to the engi-
neers and doctors. It is in all sec-
tors such as urban and rural, unedu-
cated and educated, male and female
in various industrial complexes. This
problem has - become complex. It
has not only a bearing on economic
policies but it has also a great im-
pact on the psychology of the un-
employed people.” The unemployed
man becomes a source of discontent
because he loses all prospects of eco-
nomic well being and prosperity. In
his private life the man becomes
sour and unhappy, unemployment
uadermines his physique. It deadens
his mind, weakens his ambition and
destroys his capacity for continuous
and sustained endeavour. Therefore,
a parson in such a state of mind be-
comes a prey to all subversive tenden-
cies and becomes an enemy of orga-
nised society. This problem is \Igy
serious and we should aim at/the
policy of full employment.

Now, “full employment” has been
defined by Sir William Beveridge as
“a state of affairs in which instead
of men waiting for jobs, jobs are
waiting for men.” Thatis the ob-
jective of our party in this country
also. But unfortunately, so far we
have not succeeded in alleviating this
problem of unemployment:

The financial implications of the,
proposal are terrible. ' I can antidi-
pate the reaction. of the Hon. Minis-
ter. I fear that it will not be"- accep-
ted by her., But 1 suggest that a
modest beginning may be made in
this direction. e.cannot. give un:-
empéo‘iment ins}lr;qd% or allowance
to all the anemplo people in the
country. It has been said that it
will be more ‘' than ' the revenue "ine
come of the Central Governmeant.
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But we can make a modest beginning
as a result of this proposal. This
Bill, though it may not be accepted
by the Government, is a rude remin-
der that our economic policies for
removing unemployment have not
been successful.

With these remarks I conclude
and, I hope, the suggestion made by
me will be considered by the Govern-
ment.

st wwen s wgwe (AAEr) ¢
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oft dwewer § oK IW GHSTT qATA
¥ AT wx wrawr S T @S
wYd gRe favm &7 TR §RY
Wi, a8 A 31 T ST AX "R
R G S ot e g & A
WY R ferwife
¥ gw = grrTieE wrET aET 9T o
9 UF WA T QF gI&e fgear
fawre a A @ arQaT, ¥ R 3
St AT wTNIE qeF g, agt [awre Ag
QY qtar g WX o7 av (v adt
U qRTT AFTY HY FL G| AT
YT ATIH! FATTAEY 23T F TG AT
gAT &1 Wi ST AW H o wr
8 wR ag e &, W WAt
], g v g AR W aEAr |,
"I THIA g1 93 SF18 AT gRI-
wifa aght o1 W ww F G
weark § &Y ggr & fr agt Y g9
TR @ A
AT ¥ F A OF g I FAr
FIH 7Y ARG T GoFT 9 59 A
1T T HAAT TATAT TN HAT IT8T
g) AT FH LY, WA F 77 TW
qUET T H1E gA A4 § W W H
T ag & 5 wie ¥ S TreaT We-
T §, I8 g7 A Wi o wv
% & o awrQ agdt o W@

e ara & ag AT ARAT § 6
gt &t ¥ sty F yfR-gure FrgAl
#t sy g fFar ) we & g At
g frer & frogw ewa gfu-
guR F1gT AT AfeT wgt 9T 99
%Y T AT § | fagre ot gaTa ag
wawa § fr g wissl ¥ amy,
fog ¥ gfr-gere o g
fed a1 yfr-ga s A wg



435 Prov. Empt.

(sft wwstt fivst )

fod srrodr o ot w1 qeErT A
fwar arowr, @t A QoM F e
Y dor W wwfag g F AN
famra WY wfe @0 sfgg Y, ag "
gt 81 curitwwg w1 sw @
IFR § gWr Arfegg ar, ag 7@ gov
grag wig diw § fs sy F g2
IERT AV Arivw SAY F fasw &
fac s3%Y syar w5 f5ar & Afew
famar v w1 fawiw v =afgy 9,
g A gUT | WS AT F ST qe-AY
IO\ , WA A, gfear § ot wia &t
oY agu fiEEd R, 97 ¥ AV §9
w9 @Y @r g, afww ¥ ot grivs
g o fr faww & orfdrwm wgE
2wl wdar & Ayw ¥ g
AT qEIT | " JTHQW  FAq &
N TR FH AR G W | WM
AT IFTA FT FEAT AT & A7 ATH
ggwgaTadm fmd gww & @9
WA M zrEer A fawwr &
AIgAY dfazew & TR OO @H
FAT q¥m AR gA%r gafa w1 qw
saar ¥ faw@ & w19 F FATAT 997
ok gg-a1q g8 grafa ¥ e
AT FT fawrg WY FIA7 9290 |

g s 7y @ fE gshard o
9T 9 FI T FTIGEX &) WL
AT AT G ST TR 9«97 q¥
¥ I g g, wgard g it Wik
WETHTT T3AT | oAy [ A
¥ ®ra Y arer AL & |

A& FIQ W QG & AYSA0AN
# wadlg § | gafen & AYeara o
win v @ § o A =1 g1 Jwrd
war | RANT LT 7 &) W
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wE W) A . ag ey wig et
g1 ¥FA W gwEm &7 ¥ fag
T FEAT QT I Y« A JT AN
¥ 33 W g A OF QET IS @k
T IER wad faT g emm Wiz
¥g gofafedY o Hewdm aft wg
W1 qar &7 |

it qrfon waae (Ffegix) : awgla
AT, AHTIT wY FHear gNY I W
& gwer. af §, wiw @i fagw F
AT W GWE ¥ Y W@ &1 aga-d
AT AIX AR AT HFIT Fgal
¢ WIR wOw A q@T g TR
Fgar &, ¥ ges N wiw W A
ANERT ¥ qI@A | AU ]I 9w
& QT 91 S AT T gw Ay aY
@A FICAF IS aF 1 aqN®
fasre st o gardy aw Y

&9 Jgat gl Iwdr Fv gAer w
& guraT fHar a1y, H8 €& g feur
WY, 3g IT & AHT TF Iga AT
queqr g | & «ff 2ar ¥ T WAy
%7 ¥ar g fr fagfiv ag searw <&
g %Ey ag e wifge dw ¢ fw
A% faqr ¥ gg wigar § fw gar e
F w3 W FASY AN TSR E,
IAHT HF Fw ¥y, £ Ao fadr
¥ T & ITH TG ST M )

qg gAE 4g 9547 g 6 wadr
U GREGT %7 AN FA-H ? SF §
f& gav sy & Tz g ¥ Sl
I HA AATY, TEA YA FAATER
Fud W1 ITN agw ¥ W arg
atorAl Y Quare o fawr 1 Afew
IN T FO9AY agr FAX % AT
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- (R ATl wifer o, of gra
NTgw 79t IFAr TARe, agE gt
awdt gnd aueY, gErd amfy,
I ATy A wAer ¥ g
¥ewraz wnft o @ &1 & wror €@
o WY wgAT AT g fe agr g
A & wwear &1 guraa HAT
¢ wgt g wxw ma ® Y AT P
fw g7 woft agdY gk WD w £
A | o gw o agay g€ wrardy
OF @y, o gr I &t
WWEIT 7 @RI W $T 9GY

gt aF ANAL WA AN FT A
g, & ww Ty ¥ wgAg £ fF Qe
war fear swar wifge oY wagg faar
rar ArfEy | W AW Arsrar & S
waq af-T19 W FAE F doTo,TFoTs
o8 T X AfFA oa ¥ Aam F
fore s w7 3, ool AT
g ar wresy ¥ fam oy & @Y SAaY
qifiee & qi a7 2@ W9 aF T e
1wt 3o 3R war faw oo A
T I GAEAT gF § aFA |

Al AR { AN S w AA IW
Wit Ramr wiga g 6 owm@ st
TrRTUNE QRERN WOE § IT 9 A1
& AYsrqral w1 faare gzaT o W@
greaTee QRaR T gW O A fF e
fog wraw § 3@ A B gt aw
qg 9%7 gaT § I & ymifaw Alwdr
forsr SITAY @ WrSr SN GAIY eSO
QwRsfas ¥ ww ¥avgod ¥
faegw wadw @ § | Agt I @ A
oY et wrar & s w wre s
et w¢ gwar §, fow & surar o
- § witeod o wig ¥ onw &) wER
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Neaet § froar o sy Sad
W

BV W EN gur ¥w &) ww
TF g7 W9Y AYqaEY ®Y, miEf ¥
Ay ®Y, 57 R® fa¥ Yoy 5
PR & A qrdd sy e
Wi ¥ Al TR, a7 quwr g g
& a5 )

¥ fadaw ¥ 35 efimt &, shmi
& | A & wiaat g St Y WA
*V ¥ FWT § W17 AT # fr g
& [T 9T aTiET ¥ G gic
39 fr w@ auear £1 ¥ gurary fray
W1 qFAT &

i gfedw wgrge (MReqR) @ &
qare o & ga fa¥aw 1 awdT war
§ W1 I w309 st g fw
WA oag afw T F 1w R
ot efez & zasr arfaw fogr ey
gfaa adt §9r 1 wwgT s TdE &
wfas 97% fear § guadl 2 &y =g =@
fatras w1 aifqm 7 & )

& gawar B adamd s 2er
UT=T AT4T% § | AR ¥W H IQe-
T AT @@t a1 W ¢ ow
qaATT ¥ w@ifaa gwr § fe oe.
arg afed afq arg o0 3w § Qo
R T8I F feag Fa=ar a7
faga & | IO FY wwear ey =
HITW $T YA & 1 A/ gyyey
YT fgar & 974 ) 5@ fag gaay
g frmr sy wifge | aradly e
¥ W zaer g9 FSET ST Areay

g1
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[»fr gk agge]
g ¥ o AT W frgr W@

HEA T FTAHA & FT ARA-ZATA®
wT AY § | TG A1 9 AT THEAT
Wt &) sy wwen @Y Y ww
ag § f& g e ¥ oY ag 9@
gt & wufaq ww gwer w gATEA
W ¥ 319 I I Aifgd 1

DA FATERNF T @ Qo
grrd o fawr go €1 &feq @@
sarar | & W 9ad fM® gg Al
& wmd wT WA S asx g fw
g waer et vefit § a1 w3
9 &1 AT wgaE g f Iqemrd
FT o1 wiFET AT 77 FIQ § Ia¥ ¢
AT FATRT AT FATAR | € q_Q
W gaEar 1 M gEre # falw
T 291 J1fgd o

wF gwE T WT Sigar ) oW
greEy, a1z foafaw #1 a9 qdy &v
¥ frdfaa &3 1 Sgd FAET &FIT A1
Qami WA Fmag faa o g1 @@
&Y QAT gk @ ik § ) TeeE
AR NFAT F AT wwar § 5 T
FAg Gt F Ao fzar s gwar
2 1 I8 agl ¥ W gewrw faT,
fear€ «Y gfawrd i agir | faorelt
F1 IR WY g faad s
¥ weg faamt el g f aw g
FAL G Y AAFTLE T @wrewr g |
wH ¥ 9 G F W) e gAR 2w
¥ gqwey § 9wy wEY e ¥ frdfaa
FIH AWM & AIG@T AT AIHY Gar
w3 & wrfed o

[T ¥ ST Fwgt QAT HT
feam T g @ 1 & svgan § fw R qew
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Aol werr 2 Y sqaewy A Ayt
wnifgg | smawt ¥ far qoat &
g agt W gg war femr  ar
wifgd | ¥ wgwr w§  fewea adi
Qe Tfgd 1w T wRE Wy
whaR ¥ fadgd vy § AN
qfews e § gg war f'an o g
& 43 & wrawY sigt qeR § agt W
7% fear s =ifgd )

or sifow gwe 3w § gurE
AT E ) TFAT F WG GATA 9 Q@
& 1 agi aga s § 1 Tgh F &l
A STy FH AW AW E
fear sra anfEg® | waT wT @ugy g
forat &1 fasra F3Ar Argy § A @rH
fo=Y & st # QA wAT T

et ¥ g ¥ gw fadww w
ARYT H@T § |

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Chairman, Sir,
Mr. Desai, in this Bill wants full
employment to be given 1o the edu-
cated unemployed. 1 want it to be
extended to the uneducated emp-
loyed, that is, for the villagers, agri-
cultural labourers, marginal farmers,
unorganised labour in the towns and
other areas.

Shri Chitta Basu gave the statistics.
I am not going to dispute his statis-
tics. He said that the population
explosion has to be arrested. Is
it possible to give full employment
to all the pcople? , It is not possible.
Therefore, there st be alaw en-
forcing incentives and disincentives
so that the population is rcstricted.

The other thing is this. Now, the
age of retirement is 58. We bring
in land coiling only to give employ-
ment to many. Therefore, if we can
reduce the age of retirement to 55
years, I think, we can provide more
employment to these youths, I
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concur in with tne suggesuons given
by Shri Bapusaheb Parulekar that is
with regard to cutting down the
government expenditure, especially,
the unproductive expenditure. We
have to save money. If we
are not going to have money, it
is not possible for us to create em-
ployment. So, we have to cut down
the unproductive expenditure —waste
in administration. Tax evasion is in
this country as Mr. Paruleker said,
In that way only we can save money
and create employment for these
youths. If we want to create em-
ployment in the agricultural front, we
have to see that the agricultural
sector becomes remunerative. If we
can make it remunerative, then we
can rehabilitate so many of the
people. You know six crore acres
of virgin land have been given to
the poor people. No expenditure is
incurtred on them to develop the
lands so that they may become culti-
vable lands. Therefore, enough funcs
must be provided for this purpose.
We have one crore and sixty lakhs
of lands in the forest areas. They
must also be developed. As one of
my friends said, we must take up the
irrigation projects, house building
and other schemes. Unemployment
was there in America also. Mr.
Kennedy had taken up the road
building and house building therc in
that country. In that way, we have
to create employment. Poultry and
dairy, as subsidiary industries, also
must be taken in hand and the poor
people must be assisted. Thank
you.

MR. CHAIRMAN : Now, the
Hon. Minister.

THE MINISTER OF
STATE IN THE MINISTRY OF
LABOUR SHRIMATI RAM
DULARI SINHA) : Sir, 1 have
listened with keen interest to the
speech of Shri B.V, Desai while mov-
ing the Bill for the consideration of
the House. 1 have also listened with
interest to the speeches of the Hon.
Members  Sarvashri Kusuma
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Krishnamurthy, Mani Ram Bagri,
Bapusaheb Parulekar,  Virdhi
Chander Jain, Sunder Singh, Chitta
Basu, Ram Singh Yadav, M. C.
Daga, Rasheed Masood, Y. S.
Mahajan, Tarig Anwar, Harikesh
Bahadur and Naidu.

I value their suggestions but for
those who have totally criticised the
steps taken to solve this problem by
ghe Government, I can _only say,

ir,

“TATA qET £, IR T & Ag A9,
F1Y § o frarg fodr ot @ g &

Sir, to recapitulate briefly, the
contents of the Bill before the House,
the Bill envisages provision of
cmployment to all persons aged 25
and above who have registered with
the Employment Exchanges. The
educated 1cgistrants shall be paid an
uncmployment allowance of Rs. 200/-
per month :ind the others also
Rs. 100/- per month till employment
is provided to them. The Bill also
seeks to provide for the creation of
an Unemployment Insurance Fund
for financing the payment of
unvmployment allowance. Those
who receive unemployment allow-
ance under the provisions of the Bill
are obliged to contribute to this
Fund as soon as they secure
employment. :

A reference has been made during
the debate that several countries
provide unemployment relief and
that several socialist countries have
recognised the right to work asa
Fundamental Right. Itis necessary
to make a distinction between
“unemployment allowance” and
¢“anemployment insurance’” schemes
as the two are often confused
with each other Under “un-
employment allowance scheme,”

- unemployment allowance is provided

to the fresh entrants to
the labour force, i.e. those who
have never been employed before,
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(Shrimati Ram Dulari Sinha)
Under “unemployment insurance”
schemes, a person is paid an allow-
ance on retrenchment from a job,
from a fund to which he had contri-
buted while in employment. Infot-
mation available shows  that
unemployment allowance schemes,
as distinguished from unemploy-
ment insurance schemes, are being
implemented in 11 countries. They
are : Australia, Belgium, Denmark,
France, Sweden, Yugoslavia, Finland,
Ireland, Portugal, Luxembourg and
New Zealand. Compulsory un-
employment insurance schemes en
the other hand exist in a larger num-
ber of countries.

As for .the right to work being
recognised as a Fundamental Right
in a number of socialist countries.
I would likc to point out that such
a right is not enforcecable in a Court
of Law in Hungary, German Demo-
cratic Republic, Czechslovakia and
China.

Be that as it may, Government
appreciates the sentiments that have
prompted the Hon. Member to
bring forward this Bill. However,
the feasibility as well as the desir-
ability of the steps proposed in the
Bill have to be considered carefully
in the context of the present stage
of development of our economy.

Clause 3 of the Bill virtually
amounts to compulsory registration,
for purpose of cmployment, for all
those people aged 25 and above who
wish to secure employment.
However, the Bill does not provide
for compulsory recruitment through
the employment exchanges. In other
words, employers in the private
sector would sull be free not to
recruit their personnel through the
employment exchanges. Thus; while
clause 3 of the Bill would bring about
a substantial increase in the number
of job-seekers registering with the
employment exchanges, the number
of persons who secure employment
through the employment exchanges
would continue to remain at the
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existing i+vel of 4 to 6 lakhs per year
and, thereture, a large number of the
job-seekers would have to given
unemployment allowance as provided
in Clause 4 of the Bill.

Let us consider the cost of provi-
ding unemployment allowance as

roposed in the Bill before the
ﬁousc. At the end of December
1980, there were 81.44 lakh educated
job-seekers and 80.56 lakh uneduca-
ted job-seekers on the live registers
of the employment exchanges.
18.2% of the educated job-seekers
and 27.6% of the uuneducated job-
seckers were aged 25 and more. In
other words, the number of job-
seekers who would be eligible for
the unemployment allowance as
proposed in the Bill, would be 14.8
lakh educated job-seckers and 22.2
lakh uneducated job-seekers. The
cost of paying unemployment
allowance to those persons would
work out to about Rs. 51.80 crores
per month or Rs. 621.60 crores per
annum. The cost would, in fact,
be higher since the number of job-
seekers registering with the exchan-
ges would also rise substantially
when the Bill comes into force and
the number of persons securing
employment through the employment
exchanges would more or less remain
at the existing level. I o this should
also be added the cost of running the
scheme proposed in the Bill and the
cost of expanding the net work of
employment exchanges to cope with
the likely increase in the number
of job-seekers registering with the
employment exchanges.

Tt e Bill before the House, has, in
an attempt to make the scheme for
payment of unemployment allowance
self-financing, proposcd the creation
of a special fund to which the bene-
ficiaries ol the unemployment
allowance scheme would contribute
as soon as they securc employment.
May | submit, Sir, that for a proper
administration of the proposed fund,
it is neccssary to emsure that infor-
mation regarding any beneficiary
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securing employment should
immediately and  automatically
become  available to the
authorities of the fund. This
is possible only if the employers
and all those agencies engaged in
promoting self émployment report
details of appointments and place-
ments made by them to the Ex-
changes, The Bill does not pro-
vide for these powers to the Exchan-
ges. T he resources flowing into the
Fund would, theirefor, be much less
than what could be expected from
Clause 6 of the Bill. Further, given
the existing level of placements
being made by the Employment Ex-
changes, the resources™ flowing into
the Unemployment Insurance Fuad
would hardly be sufficient to finance
payment of unemployment allowance
as propnsed in the Bill.

The powers which 1 referred to
just now, cannot also be provided in
the Bill for the obvious reason that
such provisions would be violative of
the rights enshrined in Article 19(1)
(g) of the Constitution.

The proposal in clauses 5
and 6 of the Bill, to create
a special fund, would thus be
either unworkable or  would
hardly be able to mobilise¢ the re-
sources required for paying unemp-
loyment allowance along the lines
indicated in the Bill. In otherwords,
a substantial part of the Rs. 621
crores per annum, required to pay
unemployment allowance would have
to be borne by Government.

The Bill beforé the House is there-
fore only a proposal to pay unem-
ployment allowance, the cost of
which has to be borne by Govern-
ment. Government have already
clarified on several occasions that it
is not in favour of sucha step since
it has large financial implications
and since Government would rather
utilise available resources for creat-
ing jobs rather than for payment of
cash doles to the unemployed.
Government are devoting their atten-

tion to the reduction of unemploy-

“ment and poverty, through pro-

grammes proposed in the Sixth-

Plan.

For instance, employment oppor-
tunities in agriculture and allied
sectors, would be increased through
massive irrigation programmes, im-
proved availability of agricultural
inputs, etc. The Integrated Rm
Development programme has, ‘
extended to all the blocks in the
country and about 1.5 crore fami-
lies would be benefited during the
Plan period from this programme.
The National Rural Employment
Programme (NREP) would provide

-wage employment, particularly dur-

ing the slack agricultural season in
all the blocks of the country. About
30 to 40 crore man-days of em-
ployment would be generated by the
Programme every year. The scheme
for Training Rural Youth for Self-
employment (TRYSEM) would train
2 lakh rural youth every year for
self-employment and assist them in
setting up their own ventures. Some
of the other programmes included
in the Plan which would geneiate
substantial employmeat opportuni-
ties are Operation Flood II and
other Dairy Development Projects,
Khadi and YVillage Industries and
Handicralts, Minimum Needs
Programme, elc.

An important feature of the Plan
is the dJecentralised strategy for
manpower planning and employ-
ment generation proposed to be
adopted.

The Sixth Plan also proposes a
new deal for the self-employed,
namely, a package of policy me-
asures for promoting individual and
group self-employment.

1 would, therefore, request the
Hon. Member to withdraw the Bill,
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SHRI BAPUSAHEB PARULE-
KAR: I would see one clarifica-
tion.

MR. CHAIRMAN : please be
brief.

SHRI XAVIER ARAKAL : The
Hon. Minister said that Government
cannot afford to pay unemployment

efits. That 1s what the Hon.Minis-
ter said, but there are some States
which are giving some unemployment
benefit or the other. (An Ho'1. Mem-
ber Several States) My doubt s
this. The main clarification which I
seek from you 1s this. [s the mney
which the State Government is
giving coming from the Central
Government? Is the money which
they receive from the Central
Government being  channalised
without the sanction or approval of
the Central Government? (Inferrup-
tions) I know. That is why [ am
telling you. T would like to know
about this, what the Central Govern-
ment thinks about it.

SHRIMATI RAM DULARI
SINHA : It is for the State Govern-
ment. We have nothing to do. If the
State Government so desires, they
can do it.

SHRI BAPUSAHEB PARULE-
KAR : The point which I wish to
make for seeking clarification from
the Hon. Minister is this. She has
said in her statement that creation
of jobs is the only solution to this
particular problem That is what
she has said. Inthe organised sector
70 lakhs persons will get jobs. But
by the time thus is done, we will be
adding lakhs and lakhs of unemp-
loyed Youth. So, what is the real,
final solution to this problem ? Is
this the, only solution or can you
think of some other methods also ?
This is what I would like to know.

MR. CHAIRMAN : For that,
she has already replied.
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SHRIMATI RAM DULARI
SINHA : You should encourage
them to take up such jobs. That is
the only solution. You encourage
them to be self-employed.

SHRI B. V. DESAI Sir, while
moving the Bill, 1 know what would
be fate of the Bill. I know that I
would be asked to withdraw it. Now
I may have to withdraw it. But
nonetheless I would like to impress
upon the Government that this type
of negative attitude is not going to
pay them. [ am going to withdraw
it That is a different mattar.

MR. CHAIRMAN

positive attitude.

It is not a

SHRI B. V. DESALI : Actually for
cr ation of jobs, there are schemes in
th s world carrie ! on by 41 countries.
Let me request the Government to
go into certain details and ask the
ofli ers to some home work in this
regard and they can try to make out
how they are running it. There are
11 States already in our country
which are already giving some
unemployment allowance.

SHRIMATI RAM DULARI
SINHA : That I have already
mentioned .

SHRI1 B. V. DESAI That is
true. The States are also part and
parcel of our Union. We cannot say
that they are States and that is all.
But what I suggest is that the States
and the Centre should come forward
together and pool their energy and
their intelligence and find out some
solution for this. After all there are
about 15 crores of unemployed in our
country. If we do not find a solu-
tion for this problem now, I think it
is going to engulf the entire country
and you and I mav not able to sit
here like this. The unemploy-
ment problem is increasing leaps
and bounds Therefore while with-
drawing the Bill, I would like to
impress upon the Government to ask
the officials concerned to do some
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home work because of linking of
insurance with the unemployment
allowance is very essential. It may
not be possible to give the entire
money which we require but at least
partial payment will be there. “Why
do you say that is different and
this is different ? Yeu can link
both. Now, the insurance business
can be done not only by the L. 1C.
but it can be spread out throughout
the world. So, the other countries
will also share our burden. I would
again impress upon the Government
to start some work in this regard,
that is, unemloyment allowance linked
with insurance, That will solve the
problem. Under the Constitution,
we cannot make it a basic right but
the Constitution says that every able
bodied person is entitled to work.
We have to provide them work. On
the other hand, if we make a start
in this regard, definitely we are
going to solve the problem. I would
again request the Government to
reconsider my Bill and start a scheme
in some other manner.

SHRIMATI RAM DULARI
SINHA : I have already explained
that I value the suggestions of the
Members and value more the sugges-
tions of the mover of the Bill and
so I would request the Hon. Meniber
to come to me and have a discussion
at leagth and then we will see what
we could do.

SHRI B. V. DESAI : T welcome
the Hon. Minister’s suggestion.

MR. CHAIRMAN : The Hon.
Member may now withdraw his Bill.

SHRI B. V DESAT: I beg to
move for leave of the House to
withdraw the Bill to provide employ-
ment to all citizens of not less than
25 years of age. payment of un-
employment allowance and for un-
employment insurance scheme.
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MR CHAIRMAN : The question is.

“That leave be granted to with-
draw the Bill to provide employ-
ment to all citizens of not less
than 25 years of age, payment of

unemployment allowance and
for unemployment insurance
scheme.”

The motion was adopted.

SHRI B. V. DESAI:
withdraw the Bill.

Sir, I

17.45 hrs.

Unemployment Relief (Age Bar
Exemption and Other
Amenities) Bill

SHRIMATI GEETA MUKHER-
JEE (PANSKURA) Sir, I beg to
move*

“that the Bill to provide unemploy-
ment relief, age bar exemption,
exemption from application fee to
apply for jobs and various other
amenities to the registered un-
employed, be taken into considera-
tion.”

Sir, I am aware that a cat will
never produce a tiger and that the
capitalist system will never do away
with unemployment. I am at least
pot so naive as to imagine that.
That is why the purpose of my
Bill here is very limited. I have not
proposed even some urgent relief for
all the unemployed youth knowing
fully well that that is absolutely
impossible for a country following
the capitalist path. That is why
1 would particularly request the
Minister in-charge of Labour and
Employment to go through my Bill
seriously and to sce that really there

* Moved with the recommendation of the
President.
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[Smt. Geeta Mukherjee]

are some provisions which can
alleviate some of the anguish of the
sogistered unemployed.

Sir, I would not in for the
figures about what will be the total
number of unemployed etc. after
the Sixth Plan. It has been said
here. But surely, Sir, I shall de-
finitely underline one factor about
these registered unemployed. As the
position stands as per Government’s
latest figures, between January, 1980
and June, 1981 there has been addi-
tion of one lakh a month to the
number of registered unemployed.

This is the situation that is
growing,

. Now why have I particularly taken
into consideration the question of
the Registered unemployed ? It
is because as everybody knows that
in our country the poorest of the
poor scramble to find. Some work but
most of them cannot come to register.
They often are starved to death.
And, as I have already said that this
system can never give them the
proper deal or even in reality a
right to live. Only a fraction
manage to register, This sys‘em
should at least make some attempts
for some people.

Now, the registered dnemployed
are the most vocal sections of the
unemployed youth in our society
and vast majority of them belong to
poor and middle classes. And my
proposals relate to them. Uhnless
the Government make them feel
that some concern is being shown
to them, it will be absolutely impossi-
ble after some time to manage even
for the Government. This is not for
making a political capital that I am
bringing this Bill. My proposals
here deal with unemployment
benefit as well. ButI shall not
illustrate that part of my pioposals
to-day because just now we
h:ve had & lengthy discussion on it.
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I will need some more time than the
time available to-day. I will take
that part of my Bill next time.

I have also proposed unemploy-
ment benefit, but not for everybody.
I have proposed that this unemploy-
ment benefit be provided to those
who have registered themselves as
unemployed, and are on the list for
two years, have not found a job and
whose family income does not exceed
Rs. 5,000/- a year. Thereby, the
other financial calculations which are
being made, running into thousands
of crores of rupees, will not apply
here. (Interruption)

Kerala and West Bengal Govern-
ments have come forward to do
something. But that does not mean
that I cannot propose something
different. I have said in the very
beginning that I have brought this
Bill with a very limited objective.
If the Central Government passes
this Bill, it will not take away the
right of any State Government—if
they extend the facilities. But at least
it will make the other State Govern=
ments who are now not doing any-
thing, to do something. It is very
simple.

The question as to from where
finance will come etc. and the total
impact of it-I will deal with next
time. To-day I want particularly to
draw attention to some other clauses
of my Bill. These are about the age
bar exemptions. As the situation
now stands, the age limit for unemp-
loyed persons is different in different
States. In the Central Government,
as far as I understand, the maximum
age limit for entry for All-India
Services is 26 years. For Scheduled
Castes and Scheduled Tribes, it is
five years more. Of course, for tech-
nical services, this limit is relaxed.
But in some states the position is
different Somewhere it 1s 30 years,
and in others it is in between these
two limits. My proposal is that this



453 Unemployment R. SRAVANA 30, 1903 (SAKA)

age limit has to berelaxed to a very
great extent. I have proposed :

. “If the Employment Exchange
fails to find a job for a registered
unemployed and such registered
unemployed becomes over-age, he
shall be exempted from age bar,
provided he gets a job when his
age is five years less than the pen-
sion age of the post to which he is
appointed.”

Those who are in the Employment
Exchange register should get an
opporiunity not to be outcast as
far as the Central Government
employment is concerned, because
the age of 26 has passed. We have
seen with our own eyes the great
worry of the young people, who
come for employment. They come
to the Ruling I’arty probably more
for getting jobs. My young friends
on the other side may be knowing
that thing ; how they feel as soon
as the age of 26 is coming near. It
seems that they feel that half of their
life energy is gone. We all know that
this is a tremendous source of great
disappointment and desperation.

Now cverybody knows that this
system will not produce enough johs
for all, but, at least, the scope should
remain open for them. Since the em-
ploymesePr8ipecis are not so bright,
the Government may not be able
even to keep the promise as they are
making So, at least, this age bar
exemption should be provided for
them.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
SHRIMATI RAM DULARI
INHA) : It needs your coopera-
tion also.

SHRIMAT] GEETA MUKHER-
JEE : I understand, Since you
cannnt give them jobs, why bar
them ? Let the opportunity remain
open for them ! Let them try for
jo:s. You also try for giving them
ons,
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MR. CHAIRMAN : The Minis-
ter said, she sheeks your cooperation

L]

SHRIMATI GEETA MUKHER-
JEE : My cooperation is always
there. There is no dearth of our

cooperation.

SHRIMATI RAM DULARI
SINHA : We want your cooperation
also.

MR. CHAIRMAN : That is
what I also said.

SHRIMATI GEETA MUKHER-
JEE : I had said in the beginning
that my Bill does not go upto my
conviction. It is only within the
framework of the present society.

MR. CHAIRMAN : You should
be happy that the Minister secks
your cooperation.

SHRIMATI GEETA MUKHER-
JEE : Ram Dulariji is always very
nice. We will really be very glad
to give our full cooperatlon to her.

SHRIMATI RAM DULARI
SINHA : 1 wish you could have
spoken in Bangla.

SHRIMATI GEETA MUKHER-
JEE : I would have loved to do it,
but there is a difficulty of the
language.

MR. CHAIRMAN : Then 1
could have also understood her.

SHRIMATI GEETA MUKHER-
JEE: Thisis my one of the points
on age relaxation. I think it is
quite sible seeing that there are
some States which have gone upto
35 years, as far as my information
goes. So, it is not impossible. It
will give at least some relief to those
agonising hearts; it may be illusive
but some relief is there at least
for those young people who are seck-
ing jobs; there is some possibility.



455 Unemployment R,

My second peint is with regard to
deing away with application fee.
This is also some relief for those
young boys who are secking jobs
amd who are unemployed. This is
for those who are applying against
advestisements in the papers. This
application fee should be done away
through the machinery of Employ-
meat Exchanges, The Employment
Exchange should give them a cert-
ficate and on the production of that
certificate, they should be exempted
from paying application fee. Why
1 am saying this is because for a
young man who is unemployed, this
18 really the only source of succour
at that particular moment remains
because he goes on applying and
applying for jobs not knowing what
will happen. If he has to take this
application fee from his parents,
then sometimes it becomes impos-
#ible. 1 do not except a lot from
this Government, but this exemption
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at-feast ‘would givehim '‘some selief,
as far as this application Tfee is
concerned.

MR, CHAIRMAN : How much

time would you need to speak on
this.

SHRIMATI GEETA MUKHER-
JEE: I want some time to speak
on this. But if you allow me to
speak next time, then 1 stop here
and shall continue next time.

MR. CHAIRMAN You can
continue next time. The House
stands adjourned to meet on 24th
August, 1981 at 11 A. M.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
24th August, 1981, Bhadra 2, 1903,
(Saka).
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